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LOK SABHA DEBATES 

LOKSABHA 

Tuesday, AprilS, 1988/ Chaitra 16, 1910 
(Saka) 

The Lok Sabha met at 

Eleven of the Clock 

[M R. SPEAKER in the Chai~ 

[English] 

Welcome to Iraqi Parliamentary Delega­
tion 

MR. SPEAKER : Hon'ble Members, I 
have to make an announcement. On my own 
beha~ and on behalf of the Honourable 
Members of the House, I have great pleasure 
in extending our warm welcome to His Excel­
lency Dr. Saadoon Hammadi, Chairman, 
National Assembly of the Republic of Iraq and 
Hon'ble Members of Iraqi Parliamentary 
Delegation who are on a visit to India as our 
honoured guests. 

The other Hon'ble Member of the delega­
tion are: 

1. Dr. T alai Ashorwadi, M. P. 

2. Mr. Jawad Ridha Abu AI-Hab, 
M.P. 

3. Mr. Khider Abdul Azjz AI-Doori, 
M.P. 

4. Dr. Hassan Karim Fattah, M.P. 

The Delegation arrived Delhi on 4 
April, 1988 evening. They are now seated 

I 

in the special box. We wish them a happy 
and fruitful stay in our country. We also 
convey our warm greetings and very best 
wished through them to His Excellency the 
President, the National Assembly, the 
Government and the friendly people of the 
Republic of Iraq. 

ORAL ANSWERS TO QUESTIONS 

[English] 

Energy Management Centra In Mahar­
ashtra 

*552. SHRI BALASAHEB VIKHE 
PATll: Will the Minister of ENERGY be 
pleased to state: 

(a) whether an Energy Management 
Centre has been opened at Wardha in 
Maharashtra; 

(b) if so, when It was opened and the 
details thereof; 

(c) whether the Centre will run regular 
programmes for technical and para-techni­
cal personnel engaged in the integratdd 
rural energy projects in the country includ­
ing rural electrijication; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRI-MATI 
SUSHILA ROHTAGI) : (a) to (d). A Power 
and Integrated Energy Management 
Centre was opened at Wardha on 
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19.7.1987. The Centre will impart training to to be conserved through it. This centre has 
technical and para technical personnel in already started functioning. Electricity Board 
integrated rural energy projects including gives funds to ~. Out of 75 centres opened, 
rural electrification. During 1987-88, line- more than half of them are working at pres-
men and assistant IiAemen from the Mahar- ant. Training of two months duration is being 
ashtra State Electricity Board and the Mula imparted. At Vardha, till now only one centre 
Pravara Rural Electric Co-operative Society has been set up and there only one course 
were trained at the Centre. Such program- has bGen conducted. As this is the time of 
mas are proposed to be run on a regular drought, so they are engaged in some other 
basis. work. It will be made fully operational and 

every year more work will be done there. 
[ Translation] 

SHRI BALASAHEB VIKHE PATIL: Mr. 
Speaker, Sir, Power of Energy management 
;s an important subject and through it we can 
conserve 10 per cent of the energy produced 
in the country. I want to thank the hone 
Minister for setting up a centre in Maharash­
tra, particularly at Wardha in this regard, I 
want to know the budgetary allocation made 
for the current year for training the workers of 

~ 

Maharashtra Electricity Board and Moola 
Pravara at Wardha Centre in technical and 
semi-technical skills, as also the budgetary 
provisions made with regard to capital ex­
penditure and recurring expenditure for the 
current year and the next year. Is only one 
centre considered to be sufficient for the 
needs of Maharashtra and the whole coun­
try? Is there any proposal for opening up 
more such centres, if need be, and if so, 
places where they are proposed to be 
opened? 

SHRIMATI SUC:;HILA ROHTAGI: Sir, I 
totally agree with the han. Member that this 
is an important subjed. I also want to thank 
the hone Speaker 2nd the han. Member who 
have welcomed the opening of the above 
centre. 

MR. SPEAKER: Both of you are in 
agreement with each other, for which you 
deserve to be congratulated. 

SHRIMATI SUSHILA ROHTAGI: Not 
more than 10 per cent of power is expected 

Sir, I will at least say that work has just 
started. With increase in workAload and 
keeping tr~ining, know .. how and expertise of 
this centre in view I more such centres will be, 
opened in Maharashtra and all over the 
country, in needed and budgetary alloca­
tions will be increased for this 

SHRI BALASAHEB VIKHE PATIL: 
Rural electrification is a complex issue. 
Many linemen die and reasons of their death 
are not identified, especially for paying 
compensation. What strategy is Govern­
ment going to adopt to save e"ergy as well 
as prOVide safety measures for the workers 
working there? Is there any drawback in the 
training given or are they dOing well? Is there 
any need for improvement? 

SHRIMATI SUSHILA ROHTAGI: 
Safety is ourfirst priority. Complete arrange­
ments should be made for the safety of 
working linemen. Conservation is also nec­
essary. They should also be given training in 
upgraded technology from time to time.Tili 
February, 1988, 1280 training courses have 
been conducted 27485 linemen and assis­
tant linemen were Imparted training. Up till 
now, we are satisfied with the progress of the 
scheme and the han. Members also want 
that the scheme should be speeded up. 

SHRI VLJAY N. PATIL: Sir, in rural ar­
eas, electricity is being supplied through 
Thermal Power, Gobar gas and Solar en­
ergy. Is the Government also making ar­
rangement for giving practical training at the 
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centre under training programme for con· 
serving energy? 

SHRIMATI SUSHILA .ROHTAGI: Sir, 
the centre so set up there is ir,'ltegrated one. 
So far as bio gas and solar energy are 
concerned, as asked by the han. Member, 
alongw~h either sources of energy, expertise 
is also available with regard to solar energy 
and bio-gas. Work will be started on both of 
them because WB have to exploit the varied 
sources of energy for. making available 
maximum electricity. 

Sir, in rural areas, 75 per cent of the 
population of the country reside. In the coun­
try there are 5, 79,000 villages. Till now, only 
75 per cent villages have been electrified. 
We hope that by the end of 8th Five Year 
Plan, 100 per cent villages will be electrified 
provided resources are made available. 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE) : This centre is a big one. 
Along with it, an energy laboratory is being 
set up at Hingan Ghat near Vardha which will 
be the national centre for Integrated Energy 
Management. At the centre, people from all 
parts of the country will be called fortrainiflg. 
If this centre proves successful, we propose 
to open more such centres in other parts of 
the country. 

[English] 

Long Term Plan for Coal Production 

*554. SHRIMATI JAYANTI PATNAIK 
:Will the Minister of ENERGY be pleased to 
state: 

f-a) the details of the long terms plan 
drawn up for coal production by 2000 AD; 

(b) the total quant~y of coal requirement 
of the country by that year and the produc­
tion of coal expected; and 

(c) in case the coal production is not to 
I 

match the requirement, whether Govern .. 
ment propose to suitably modify the long 
term plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS­
TRY OF ENE8GY (SHRI C.K. JAFFAR 
SHARIEF) : (a) to (c). Coal production in the 
country is always planned to meet the pres­
ent demand and the anticipated future 
demand. As per prOjections, the demand for 
coal is likely to be of the order of 417 million 
tonnes in 1999-2000 AD. 

A board coalfield-wise production pro­
file has been drawn up to meet this target. A 
substantial part of this production will come 
from large and high productivity opencast 
mines and through greater introduction of 
mechanisation in underground mines. 

SHRIMATI JAYANTI PATNAIK: With 
regard to parts (b) and (c) of the Question, 
what I mean to say is that the pattern of coal 
consumption has been showing a steady 
change reflecting in turn the varying struc­
ture and direction of industrial and economic 
growth of the country. This has been sug­
gested by the Chair Committee and it has 
been suggested also that only the power 
sector will have demand of 700/0 by the end 
of 2000 AD which may come to 317 million. 
In view of the increased requirement and 
secondly in view of the assumption that a 
minimum gestation period of 12 years for 
coal projects is needed, I would like to know 
whether the Government will re-orient the 
production programmes and, as there is a 
long gestation period. whether the year 1988 
will be considered the time to initiate can .. 
struction work on the last series of such 
projects that would need to be at the stage of 
full production to meet the needs of 2000 AD. 
If so, the steps taken In this regard and how 
many of these are being initiated in 1988 and 
what are those projects. 
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SHRI e.K. JAFFAR SHARIEF: As I said 4.85 milliontonnes and in Talcher is 8 million 
before the plan allocation has been made to 
meet the growing demand of the coal. Ac­
cordingly, the Cil existing mines for 1989-
90 would be about 61 and for 1994-95 about 
48, and for 1999-2000 about 36 projects. 

The sandioned projeds for 1989-90 
would be 116 and for 1994-95 about 135 and 
in 1999 .. 2000 about 2. 142. 

The new projects yet to be sanctioned 
are for 1989-90 about 7 and for 1994-95 
about 99 and for 1999-2000 about 184. 

In the other company, the SCCL, about 
2.225 is going to be for 1989-90; 33.70 for 
1994-95 and 38 for 1999-2000. 

This is the plan target we have to pro­
duce the ooal according to the growing 
demand of the power sector. 

SHRIMATIJAYANTI PATNAIK: What I 
asked is whether the projects which will start 
in 1988 would give production by 2000 AD. 
That is my point. If you go on sanctioning the 
projects after 1998, how will they reach the 
target by 2000 AD? That is my point. 

My second supplementary is, so far as 
Orissa is concerned , the State possesses 
about 20% of the total reserves of the coal of 
the country. There is need and demand and 
justification for substantial set up for produc­
tion of coal from the two foal fields of Orissa 
namely T alcher and I b valley. 

For this purpose, I would like to know 
from the hon. Minister whether the Govern­
ment will consider bringing up these two coal 
fields of Orissa unde" a separate company 
so that Ib valley coal fields will be exploited 
where there are more than, 2,000 billion coal 
deposits. 

SHRI C.K.JAFFAR SHARIEF: The 
production during 1989-90 in the Ib valley is 

tonas, put togather 12.85 million tonnas. In 
1994-95, the Ib valley would reach the target 
of 50.45 million tones and Talcher 24.14 
million tonnes. 

Sir, I do appreciate the anxiety of the 
hon. Member. But before 1994 or even after, 
actually this is the yardstick. When the pro­
duction reaches the 20 million tonnes-that is 
the normal standard that they have main­
tained - the Company will be established to 
take care of the production. 

DR. G.S.RAJHANS: Sir, ~ is common 
knowledge that in the large Coal-fields of 
Bihar, mafia is terrorising the people and it is 
coming in the way of Coal production. Will 
the hon. Minister let us know how he pro­
poses to meet this problem and this men­
ace? 

SHRI C.K.JAFFAR SHARIEF: This 
problem has been raised on every occasion, 
whether ~ is during Question Hour or 
whether it is a debate. I would say that the 
Coal Ministry as such has taken a number of 
steps but it depends upon the local State 
Government's support. I would say that we 
would be glad to srt With any Member to see 
that how best we can be able to curb this 
social evil. It is not merely the question of 
Government's dealing with it. It is a social 
problem where a lot of people are being 
misguided to resort to this kind of thing. We 
would welcome any suggestion. We are 
prepared to s~ and cooperate and also work 
together for this. 

SHRI E. AYYAPU REDDY: What are 
the foreign countries with which we are 
having Technical Collaboration in the Mining 
Sector? What tJre the efforts made by us to 
make our coal mining as efficient as it is in 
Russia and other countries? What are the 
prospects of Coal India Ltd. in breaking 
even, wr~ing off or getting over Rs. 2000 
crores of losses which have already been 
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mounting? What are your efforts and what the Minister of INFORMATION AND 
are the e~orts of Coal India Lim~ed to get BROADCASTING be pleased to state: 
over the loss of Rs 2000 crores? What are 
your plans for making Coal India Ltd. up-to 
date and efficient? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): Sir, the best way to meet 
this loss, first, is to make coal mining cost­
efficient, i.e. the OMS in our country must 
come on par with the OMS in other countries. 
That is the first point. We must utilise our 
equipment to that level. This is the second 
point. Thirdly, the price of coal must be co­
related with the cost of production of coal. 
This loss of Rs. 2000 crores which has 
accumulated uptil now right from the begin­
ning is because at every stage in the name 
of social objective and in the name of admini­
stered price, we get the price lower than the 
cost of production per tonne. If you do it 
deliberately for social purposes, then IT there 
is accumulated loss, we cannot blame the 
Coal Industry. So, this is one major factor. 
But I agree with the hon. Memberthat we will 
have to improve the effiCiency of coal mining 
to bring ~ on par with the best in the world. 

SHRI E.AYYAPU REDDY: What are 
the foreign countries with which we are 
having Technical collaboration? Russia is 
coming m to help us. 

SHRI VASANT SATHE: Yes. We are 
having major collaboration with the Soviet 
Union. We are also having collaboration w~h 
Germany. We are having collaboration with 
Poland. We are having collaboration with the 
U.K. and we are having collaboration w~h 
many other countries differing from place to 
place an~ according to the assistance that 
comes in. 

Upgradatlon of A.I.R. Station at 

Kozhlkodeln Kerala 

• 558 SHRI G.M. BANATWALLA: Will 

(a) whether the Kozhikode radio station 
which serves the North Malabar area of 
.Kerala with just 10 K''N power is the smallest 
transmitter in the entire region; 

(b) whether Government propose to 
upgrade this radio station to a shortwave 
transmitter of 50 KW power, especially in 
view of the proximity of Wynad hill ranges 
where news of the regional stations are not 
well received; 

(c) ~ so, the steps taken in this regard; 
and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI KRISHNA 
KUMAR) : (a) No, Sir. 

(b) to (d). There is no proposal to instal 
a 50 KW SW transmitter at Kozhikode. 
However, a 50 KW SW transmitter is pro­
posed to be installed at Trivandrum-the 
State capital. This transmitter would provide 
good quality short wave service to the entire 
Kerala State including uncovered parts like 
Wynad hill ranges. 

SHRI G.M. BANATWALLA: M r. 

Speaker Sir, you will agree with me and the 
entire House will also agree with me that it is. 
( Interruptions) 

MR. SPEAKER:"f you are so sure, then 
we surely will. 

SHRI G.M. BANATWALLA: " is a 
strange logic. perhaps, no logic whatsoever 
to say that because there is going to be 
enhancement of power of the Trivandrum 
Radio Station, therefore, there is no need to 
enhance the power of Kozhikode Radio 
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Station. That is South and this is North of SHnl G.M.BANATWALLA: Mr. 
Karala. it is since 1964 that Kozhikode has Speaker, Sir, we have a very pessimistic and 
10 KW transm~ter. There has been en- gloomy picture from the Hon. Minister that 
hancemqnt of power of almost all the radio because of technical reasons, we in Calicut 
stations in the vicinity, in the neighbourhood are doomed. j must once again emphasise 
of Kozhikode. Therefore, the listership of that this Kozhikode Radio Station serves 
Kozhikode Radio Station has very much listeners in Cannanore, Calicut, Malapuram, 
diminished because listeners want better Wynad and Kasar~od districts with special 
qual~y and this is not available. Therefore, I programmes for Lakshadweep and Mahe 
once again, through you and with your coop- with several other special programmes. 
eration emphasise upon the Government. Now, this enhancement of power in the 

MR. SPEAKER: Sure, Sir. 
neighbouring places as also the proposed 
enhancement of power at Trivandrum is 
going to demote the status of this Calicut 

SHRI G.M. BANATWALLA: Whether RadioStation.ltisgoingtoreduceittoalocal 
they would consider sympathetically and 
favourably the sufficient enhancement, 
whatsoever, the adequate enhancement of 
the power of the Kozhikode Radio StatIon? 

MR. SPEAKER: I lend full support. 

SHRI S.KRISHNA KUMAR: The exist-
ing 10 KW transmitter is already serving the 
district of Kozhikode as well as parts of 
Cannanore and Malapuram. Sir, the Hon. 
Member is not correct in saying that the 
power is not being increased, only due to 
higher power SW transmitter coming in Tri­
vandrum. There are some technical rea­
sons. Night time interference for Kozhikod~ 
transmitter frequency with higher power IS 

very high. Even ij power is increased to 100 
KW, the effect WIll be rT'arglnal. Also Calicut 
district has a relatively hilly terrain and since 
medium wave travels through the ground, 
increasing the frequency does not techni­
cally help in increasing the quality of the 
broadcast at Calicut. When the regional 
transmitter of 50 KW short-wave is installed 
in Trivandrum, this will be support for the 
Calicut broadcast and it will cover Calicut 
district and Wynad district fully. When the 
Seventh Plan schemes for Kerala are com­
pleted, 99 ~r cent pf the population in Ker­
ala and 98 per cent of the area will be fully 
covered. 

station. Therefore, there is a great need and, 
if there are technical difficulties, those tech­
nical difficulties must be studied and they 
must be removed, and not through the pas" 
sage of time, the listeners of these special 
programmes from the Kozhikode Station be 
put in a state of doom and the entire Station 
be demoted and reduced to a pos~ion of 
local station. Will therefore the Government 
come to the protection of the Kozhikode 
radio station and see that the status does not 
go down to that of a local station and is not 
demoted? 

THE MINISTER OF PARLIAMEN" 
TARY AFFAIRS AND MINISTER OF IN­

FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : The Hon. Member 
is giving us some suggestion and he IS giving 
hIS observation WIth regard to the technical 
advice and information which we have bean 
given. I am prepared to share in details With 
him the technical advice, s~ with him with my 
officers to convince him whether the techni­
cal advice is sound or not. 

As far as his basic point about proper 
coverage of the area is concerned, arrange­
ments, as my colleague has said, are being 
made. 

PROF. P.J.KURIEN: The Hon. Minister 
himself has just now admitted that improving 
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the power o~ the transmitter alone will not be rulings for the benefit of the public, public 
enough for increasing the receptivny in hilly servants and the authorHies and to bring 
areas. There was a proposal w~h the Minis- down the number of court cases? 
try to set up FM stations in order to cover the 
hilly areas of Kerala including Vayanar and 
Idukki. According to the original schedule 
these stations were to be set up by last year 
itsaR. I would like to know from the Han. 
Minister what are the impediments in the 
way of setting up thase FM stations to cover 
the hilly areas of Kerala including Idukki and 
Vayanar. 

SHRI S.KRISHNA KUMAR: As part of 
the 7th Plan proposal, three new radio 
stations with 2-3 kw FM transmitters are to 
be set up in Kerala. They are going to be at 
Cannanore, Idukki and Cochin. Wayanad is 
not included. Wayanad will be covered by 
the entire system including the shortwave 
transm~ting system from Trivandrum. 

With regard to the Idukki project, there 
has been a delay in locating the site. Now the 
s~e has been located at Munnar and the 
acquisition of the site is in progress, the 
transmitter has been ordered and the project 

'I 

is expected to be commissioned during 
, 989-90. 

T.V.Serlal "Adhlkar" 

*559. SHRI KAMLA PRASAD SINGH: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether any survey has been car­
ried out to find the reaction of the viewers in 
regard to the serial 'Adhikar' telecast on 
Doordarshan; 

(b) if so, the outcome thereof; and 

(c) whether there is any proposal to 
make ~ a continuing one and to include 
subjects of daily happenings on which the 
Supreme Court, High Courts and Central 
Administrative Tribunals have given their 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI KRISHNA 
KUMAR) : (a) No, Sir. 

(b) Does not arise. 

(c) There is no proposal to extend the. 
serial beyond the 13 episodes already ap­
proved or to extend ~s scope. 

[ Translation] 

SHRI KAMLA PRASAD SINGH: Mr. 
Speaker, Sir, is the Government aware of 
the fact that the themes contained in this T. V 
serial being telecast on Doordarshan, are of 
very social and popular nature. What is the 
reason for not giving ~ further extension? 

M R. SPEAKER: This is his right, he is 
free to use or misuse H. 

( Interruptions) 

KUMARI MAMATA BANERJEE: Mr. 
Speaker, Sir, discussion must be allowed in 
the House for discontinuing 'Honi Anhoni 
serial also. . 

( Interruptions) 

[English] 

SHRI SAIFUDDIN CHOWDHARY: We 
support her, Sir. /' 

SHRI E. AYYAPU REDDY: That should 
be given up and serials like Adhikar must be 
taken up. 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
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(SHRI H.K.L.BHAGAT) : I will come to the MR. SPEAKER: Order. Order, Mr. 
question of Honi Anhoni later. Chowdhary do you realise what you are 

As far as the question of Adhikar IS 

concerned, now we have taken a policy 
decision that once a serial has been ap­
proved, there will be no further extension. It 
is not that in this case we have taken this 
decision. We have taken a decision that 
once a serial has been approved, the num­
ber of episodes will not be extended. 

With regard to Adhlkar, of ccurso, no 
regular survey a5 such has ~en !Tlade. But 
we did get somelettQrs about Adhikar where 
generally speaking the serial was apprst;l­
ated. The basic theme of Adhikar i~ that ~ 
should enable women to know their legal 
rights. We have got some complaints also; 
some of the oomplaints say that men-side is 
not being projected. Anyway this is not being 
extended. 

So far as Honi Anhoni is concerned, we 
have got reactions. Some people have cr~i­
cised it saying that certain things are put up, 
things which people should not believe in, 
like supernatural beliefs and other beliefs 
while it is not so. I tell you, a number of 
important people, organisations and others 
including of a former Chief Justice and sev­
eral other people have said,that there is 
nothing wrong in IHoni-Anhoni' but we do not 
propose to extend it when the serials is 
completed ... 

(Interruptions) ** 

MR. SPEAKER: Not allowed 

SHRI H.K.L.8HAGAT: I am very much 
conscious of the feelings w~h regard to this 
'Honi-Anhoni' saying that this is projecting 
superstnious beliefs. I know these reactions 
are there but there are other reactions also. 

( Interruptions) 
"Not recorded 

doing? The hone Member is on his second 
supplementary. Please sit down. When the 
time comes, I will allow you. Kumari Mamata 
Bannerjee, this is not the proper way to do H. 
I also dis-approve of what you are doing. Do 
not disturb the hon. Member. 

SHAI KAMLA PRASAD SINGH: Mr. 
Speaker, Sir. just now the hone Minister has 
said that no decision has so far been taken 
regarding extension of the serial beyond 13 
episodes. I want to know whether the Gov­
ernment is aware of the social awareness 
which the serial' Adhikar'has been able to 
create against the various social evils pras­
ent in the society this is of prime Importance. 
In view of this , whether the Government 
propose to give extension to serial 
'Adhikar'? 

SHRI H.K.L.BHAGAT: Mr. Speaker, 
Sir, as I said earlier, its theme is good and It 
has been appreciated also but just now we 
have no intention of giving extension to it. 

MR. SPEAKER; Why do you take rigid 
stand. If it is good, you give extension to it, If 
it IS bad do not give extension to it. 

[English] 

SHRI H.K.LBHAGAT: Sir, I would like 
to point out that there are so many serials 
and there are so many varying opinions and 
reactions. Supposing we extend one. there 
is demand to extend the other also. Further 
we want more subjects and new things. 
Therefore, we have decided in principle that 
for the moment we shall not extend any 
serial. 

[ Translation] 

KUMARI MAMATA BANERJEE: Mr. 
Speaker, Sir. through you I would like to 
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requastthe han. Ministerthatthe serial'Honi 
Anhoni' is qu~e entertaining but what is the 
need for telecasting a serial like 'Honi An­
honi' when Government is trying to take the 
country into twanty first century. H this is 
allowed to continue. then one or two more 
such serials will be produced which instead 
of reducing superstitions will strengthen ~ 
them. Therefore, I request the hon. Minister 
to stoptha telecast of this serial'Hon Anhoni' 
because we are entering into high-age and 
modern age. Therefore such serials should 
not be there. People in the country should 
not be superst~ious and must have modern 
outlook 

SHRI H.K.L.BHAGAT: The only reply 
which I woutd give to this question is that I 
have not seen 'Hani Anhoni' serial as yet. I 
would like to view this in the company of 
Kumari Mamata Banerjee. 

MR. SPEAKEH: You will pay attention 
to it after viewing it people do not want to go 
back in the 15th century. 

SHRI BALKAVI BAIRAGI: Mr. 
Speaker, Sir, the han. Minister in his reply to 
part (a) of the question has clearly said that 
no survey is conducted. For want of any kind 
of survey, such issues crop up. Will the hen. 
Minister make some permanent arrange­
ment to get an impartial survey done by an 
organi&ation, institution or any other forum 
on behaK of his department so as judge the 
popularity of any serial? Will there by any 
such forum? 

SHRI H.K.L.BHAGAT: This is not so. In 
the case of 'Adhikar' no such survey was 
conducted.ln case of many serials surveys 
have been oonducted by us and we want to 
conduct more and more surveys and oth~r 
organisations also conduct surveys. Some 
survey work is also done by our Research 
Board. 

SHRI UMAKANT MISHRA: Mr. 
Speaker, Sir, the history of entire mankind is 

nothing but a struggle for rights. The battle 
between Ram and Aavana was nothing but 
a struggle for rights, the big- Mahabharata-

I 

was also fought for rights, and so i,the case 
with revolutions which took place in the t?ig 
countries, and even today at every step it ,is 
the lust for powers that makes us fight. It 'is 
such an important senall want to know from 
the han. Minister why does he not give 
extension to the serial" Adhikar" 

SHRI VASANT SATHE: The hon. Min­
ister has neither seen II Adhikar" nor MHoni 
Anhoni" 

SHRI H.K.L.BHAGAT: I want to inform 
the han. Member, who referred to IIMa­
habh~lrat," that conceptual clearance has 
also been given to it 

MR.SPEAKER: Good, Get it com­
pleted. It should not be incomplete. 

MR. SPEAKER: Shri Janga Reddy, Dr. 
Phulrenu Guha ... Shri Nanje Gowda, Shri 
Chandrashekara Murty, Shri Banwari Lal 
Purohit, today he is also absent.. Shri Bal­
want Singh Ramoowalia, S98 what ki"d of 
'Anhoni (unprecedent happening) is thisl 

Prof. K. V. Thomas. 

[English] 

Films Selected for Festival of India In 
Moacow 

*565 PROF. K.V.THOMAS: Will the 
Minister of INFCRMATION AND BROAD· 
CASTING be pleased to state: 

(a) the names of films selected for 
screening in M(."tscaw during the Festival of 
India; 

(b) the criteria adopted for selecting the 
films for the Festival. 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI S. KRISHNA 
KUMAR) : (a) The ttties of Indian films se­
lected for screening in USSR during the 
Festival of India in that oountry are given in 
the statement below. 

(b) On the basis 01 consultations with 
the Soviet side, feature films seleded were 
theme-based, director-based and film star­
based. As regards documentaries, films 
depicting Indian Culture, Arts and Architec­
ture and films of tourist interest, were se­
leded. 

STATEMENT 

Indian films selected for screening during Festival of India in USSR 

1. FEATURE FILMS 

S.No. Name of the film Language 

1 2 3 

1. Apur Sansar Bengali 

2. Jal Saghar Bengali 

3: Charulata Bengali 

4. Aranyer Din Ratri Bengali 

5. Ghare Baire Bengali 

6. Juncon Hindi 

7. Bhavni Bhavai 3ujarati 

8. Phaniyamrna Kannada 

9. NBWS Delhi Times Hindi -

10. Amar Bhoopali Marathi 

11 . Mukhamukham Malayalam 

12. Ra~ Teri Ganga Mali Hindi 

13. Bobby Hindi 

14. Sankarabharanam Telugu 

15. Sat yam Shivam Sundaram Hindi 
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1 2 3 

16. Sangam Hindi 

17. Awara Hindi 

18. Barsat Hindi 

19. Mrigaya Hindi 

2O. Mandi Hindi 

21 Nenjathei Killathey Tamil 

22. 36 Chowriungbee lane English 

23. Umbartha Marathi 

24. Megah Sandesam Telugu 

25. Esthappan Malayalam 

26. Manthan Hind; 

27. Bhumika Hindi 

28. Debashishu Bengali 

29. Arth Hindi 

30. Navrang Hindi 

31. Chaddhavin Ka Chand Hindi 

32. Hamse Geete Kannada 

33. Paroma Bengali 

34. Kharij Bengali 

35. Chidambaram Malayalam 

36. Khamosh Hindi 

37. Ek Din Prati Din Bengali 

38. Ondanondu Kaldalli Kannada 
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1 2 3 

39. Sabhib Bibi aur Ghulam Hindi 

40. Do Ankhen Bara Haath Hindi 

41. Jhanak Jhanak Payal Baja Hindi 

42. Kagaz ke Phool Hindi 

43. Hirok Rajer Desha 8engali 

44. Trikal Hindi 

45. Naya Daur Hindi 

46. Khoobsoorat Hindi 

47. Albert Pinto HIndi 

48. Pakeezah Hindi 

49. Elipathayam Malayalam 

50. Nartanasala Telugu 

51 Sindhu Balravi Tamil 

52. Kabuhwallah Bengali 

53. Utsav Hindi 

54. Ardh Satya Hindi 

55. Samskara Kannada 

56. Ajantrik Bengali 

57. Aaghat Hindi 

58. Maya Mirtga Oriya 

59. Paar Bengali 

60. Chemmeen Malayalam 

61. Garam Hawa Hindi 
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1 2 3 

62. Susman Hindi 

63 Mirch Masala Hindi 

64. Mohan Joshi Hindi 

65. Chokh Bengali 

66. Pyasa Hindi 

67. Akaler Sandhane Bengedi 

68. Papori Assamese 

N.B: Apart from above, 12 feature films were selected directly by the Soviet Authorities form 
amongst film prints available w~h them. 

_. II. oecUMENTARY FILi\t ~ ~ 

SI.No. Name of the Film 13. Nomad Puppetters 

1 2 14. Man in Search of Man 

1. Chhaw Dance of Mayur Bhanj 15. Satyajit Ray 

2. Parampara 16. Wings of Fire 

3. Khrupad 17. Life in Indian Desert 

4. Yakshagana 18. High Adventure on White 
Waters 

5. Amrita Sher gill 

6. Radha & Krishna 19. Feature life of Rajasthan 

7. Akbar 20. Circle of Red 

8. Worli Painting 21. Nehru 

9, Creation in Metal 22. New Dimention 

10 Marvel of Memory 23. lion and the Rabbit 

11. Four Centuries Ago 24. Munni 

12. Gautama The Buddha 25. Tandava 
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26. Perspective 

27. Child & Chess Board 

28. The Chola Heritage 

29. The City that Jaisal Buitt 

30. Taj Mahal 

31. An Indian Day 

32. Sarod 

33. Our Islamic Heritage 

34. Antartica for Good 

35. Pata Pianting 

36. Wisdom Tree 

37. Avseesh 

38. Suman 

39. Shard Hawawm 

40. Contamprary In(h~n Paintings 

41. Kahani Har Jamane Ki 

42. Himalayan Experience 

43. The Seer who walks Alone 

44. Aum Naman Shivaya 

PROF. K. V. THOMAS: Sir, as a part of 
the Festival of India in Moscow. three was a 
proposal to conduct an exhibition on the 
women of India, called Stree. In that exhibi­
tion, there was also a proposal to show a 
documentary produced by the famous ar­
tiste Aravindan and the documentary was 

called Sahaja. 

I would like to know whether this docu­
mentary will be shown in Russia If not what 
is the reason? 

SHRI S. KRISHNA KUMAR: Sir, the 
festival or part of the festival, hon. Member is 
referring to, does not refer to the main ques­
tion. 

In th8 main festival 68 films were 58-

laded by a committee and another 12 by our 
Soviet counterparts from the films they had 
already imported. This particular film, pro­
duced by Shri Aravlndan, is actually dea~ 
with by a particular axhib~,on on women 
organised by the Ministry of Human Re­
source Development. 

As such I do not want to specifically 
answer that question. 

PROF. K.V. THOMAS: I am sorry that 
the Minister is evading the question pur­
posefully because this is a part of the Festi­
val of India. My second supplementary is. 
whether there IS any proposal for the ex­
change of faculty students between the film 
institutions in India and RUSSia so that both 
the countries can benefit from the experi­
ence we have. 

SHRI S. KRISHNA KUMAR: In the 
protocol as well as in the discussions pre­
ceding the organisation of the Festival in 
India as well as Soviet Union, there was a 
discussion on exchange of faculty and stu .. 
dents between our Institute at Puna and 
Moscow Film Institute but the nodalitles are 
still being worked out. The progress is being 
monitored but the actual exchange IS yet to 
take place. 

SHRI CHINTAMANI JENA: From the 
statement, you will kindly see that while 
selecting these 68 films, some films are in a 
larger number from some regional lan-
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guages and there are only one or two in 
some regional languages. May I know from 
the hone Minister that while selecting these 
68 films as well as the 44 films, whether any 
Committee of experts was constituted and 
what are the criteria of selecting these fi Ims? 
If there was a Committee constituted. I want 
to know who were the Members of that 
Committee and what are their names? 

SHRI S. KRISHNA KUMAR: The films 
were selected by a Screening Committee 
headed by Joint Secretary( Films} It in­
cluded the officials and non-officials like the 
film director, Mr. Govind Nihalani and so on. 
The films are not selected on the basis of 
language. There is no quota system. The 
selection depends on the artistic and profes­
sional excellence of the films at any particu­
lar time and I have the breakup of the films 
selected on the basis of languages, that is 32 
Hindi films. 15 Bengali films, 5 Malayalam 
films and so on upto one English film. making 
the total of 68 films. 

SHRID. N. REDDY: May I know from 
the hon. Minister whether any film has been 
selected from Telugu or not. If not, why not 
and if so, how it has been seleded? 

SHRI S. KRISHNA KUMAR: Sir, Out of 
68 feature films, 3 were from Telugu. 

Participation of Private Sector In Power 
Gaseeneratlon 

*567. DR. G.S. RAJHANSt: 
SHAI THAMPAN THOMAS: 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether the working group set up by 
Government has recommended greater 
participation by private sector in order to 
meet the power shortfall ; 

(b) if so, whether Government have 

accepted its recommendation; and 

(c) if so, the follow up action taken in thfS 
direction? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOFPOWERINTHEMINIS­
TRY OF ENERGY (SHRIMATI SUSHILA. 
ROHTAGI) : (a) to (c). The question of 
greater participation of the private sector in 
electric power generation is receiving con­
sideration of Government in the light, inter­
alia, of the Report of the Working Group 
which was set up to study the modalities in 
this behaH. The specffic suggestions of the 
Working Group are also being examined. 

DR. G.S. RAJ HANS: May I know 
whether in regard to some of the specific 
suggestions which are being examined by 
the Government, when will the Government 
come to a decision? 

·SHRIMATI SUSHILA ROHTAGr 
Mr. Speaker Sir, we had set up a group 
including some of the private sector partici­
pant utilities. some of the State Electricity 
Boards and various organisations. We had 
asked them to prepare a report to see how a 
working solution could bel 'found so that 
additionality of resources could be received 
since the power sedor is a growing sector 
and there is a great demand. We are aware 
'that the power sector is expanding daily but 
at the same it, there is gap betwe&Q demand 
and supply and apart from the intetnal re­
sources we are generating and the external 
assistances we are getting, H is necessary to 
trap the private sector also and for that this 
group was set up. 

It has subm itted a report. That report will 
b4 examined in details and n~ v it is under 
the consideration of the Government. 

DR. G.S. RAJHANS: Is there any pro ... 
posal to encourage non-resident Indians to 
sat up captive power plants in Indial.Jf so. 
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what is the policy of the Government in this that for setting up captive power un~s, we 
regard? give full scope to do ti either individually or 

collectively. There is no restriction on that. 
SHRIMATI SUSHILA ROHTAGI: There 

is no prohibHion at present for setting up 
captive power plants. Captive power plants 
upto 25 MW can be set up after the clearance 
of th State Electricity Boards. If it is above 25 
MW capacity, it has to go to the Central 
Eledrlcity Authority, and it has to be decided 
on merit and examined whether it is justHied 
on a c~se to case basis. 

Regarding other modalities for the pri­
vate sector participation, there are number 
of implications, what will be the effect on the 
State Electricity Board, and how much 
money we will get, not only from the banks 
but also from the private sector. NAI also 
forms a very much part of the entire scheme. 

SHAI THAMPAN THOMAS: The an­
swer given to this question is very vague and 
not specWic at all. The important question is 
how far the Government is going to involve 
the private individuals and private sector for 
the purpose of generation of eledricity and 
whether any policy has been drawn up or 
not. I would like to ask a specific question; Is 
it because of the shortage of money? I 
understand that the World Bank is already 
financing the National Thermal Power Cor­
poration in generation of Power. At what 
level do the Government propose to involve 
private individuals for generation of power 
and distribution it to the people? Why cann't 
you restrict it to the captive power plants run 
for the purpo~ of specified industries run by 
private individuals, not beyond that. Beyond 
that, I understood from the Minister earlier 
that the World Bank was prepared to fi­
nance. Why don't you restrict is to the lim~ of 
running their own industries? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHAI 
VASANT SATHE):The policy of the Govern­
ment as far as private sector is concerned, is 

As f,r as utilities are concerned, having 
taken into account all resources, World 
Bank, OCEF, ADB, and bilateral, even after 
that, it is oor experience that there is going to 
be still a big gap. At the 7th Plan end itseH, 
there will be a gap of about 10000 MW of 
power. This will grow in the 8th Plan. 

As all hon. Members know, power is 
something which cannot be imported. With· 
out power neither agricultural, nor industrial 
growth is possible. How to meet that gap is 
the question. When the scheme was thought 
in private sector utilities, the distribution 
would be by the State Electricity Boards and 
the national grid, they would not be able to 
distribute on their own and the basic condi· 
tion is are they going to bring In additionality 
of resources? Whether it is NRI or whether it 
is private sector, the basIc thing IS that they 
should be able to raise additional resources 
and set up utilities. Already in the country, 
three utilities exist, Calcutta Electricity Sup­
ply, Ahmedabad Electric Supply and Tata 
Electric Companies in Bombay. It is not as ~ 
under our Industrial Policy there has been no 
private utility, but the major consideration is 
that if there is going to be additionality of 
resources, only then It will be considered, 
otherwise not. That is the basIc premise. 

SHRI RAM SINGH YADAV: I have seen 
in the House that so many public Undertak­
ings relating to the Energy have been taken 
over by the Government and the legislation 
has been passed over here. The policy of the 
Government has been that the infrastruc­
ture, as far as electricity is concerned, 
should be controlled by the Government and 
not by individuats. The idea is that the elec­
tricity is produced or generated through the 
natural resources, be it water or coal or the 
atomic element of the raw materials. There­
fore, the consistent policy of the Govern-
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ment of India is that it should not be given to Government is required. Why are you not 
the Private Sector. Now, the Minister agrees giving clearance to it? Why are delaying tt 
to it that according to the Report the Govern- and sabotaging it? You are not at all sincere 
ment is gojng to share this basic infrastruc.. about ~. 
ture of the development of the country with 
the private owners. May I know that whether SHRI VASANT SATHE: Sir, the Hon. 
this will be beneficial in the overall interest of Member has. used very harsh and strong 
the nation and whether the persons who words like sabotage and aU that. 
have more influence will be utilising this 
power? MR. SPEAKER: You know he is Cho-

SHRI VASANT SATHE: As I said, we 
are not giving up our policy. Major power 
requirements will be met through the na­
tional public sector. We are generating the 
power whether it iS'nuclear I hydel or thermal 
power. As I said, we have tied up all our 
resources and put them in the power sector. 
But there is till a gap. Are we interested in 
having more power? If somebody is willing to 
raise the resources internally I and when the 
distribution is in our control-they are not free 
to distribute it and charge whatever rate they 
want we will consider. The question is that it 
is a national policy. Ultimately, we have to 
look to thE' national interest. If national inter­
est IS going to be served, and we are not 
going to erode our powers in anyway, then 
alone that matter will be considered; other­
wise not. 

SHRI SAIFUDDIN CHOWDHAAY: The 
Minister has correctly said that there will be 
a gap between the demand and the availabil­
Ity of power at the end of the Seventh Five 
Year Plan. On the baSIS of that argument he 
said that we have to find out ways and means 
to set up new power plant as early as pos­
sible. But you ar~ not serious in doing that. 
You are really not interested in getting more 
power for the country because a number of 
projects are pending with you. You are not 
giving them clearance, for instance. the 
Bakreshwar Thermal Power Project. This 
project is ready and the collaboration of the 
USSR Government w~h the State Govern­
ment of West Bengal has also been final­
ised. Only the clearance of the Central 

wdhary! 

( Interruptions) 

SHRI VASANT SATHE: That is the ter­
m inology which my friend knows from his 
ideological background but, Sir, the fact is 
otherwise. Adually I as far as the Bakresh­
war project is concerned, we have gone out 
of our way to see to it. Instead of originally 
proposed project of 500 and 600 MW, we 
have ensured a 800 MW project with the 
Russian aid. I have also told the Chief Min­
ister that if they are willing to invest whatever 
fhey wanted to invest originally on a project 
of 600 MW, then they are required to invest 
on the entire project more than Rs. 700 
crores with whatever aid we may get from 
Russia. I have given a scheme. We cannot 
divert the Government of India's credit to any 
particular State. It is not possible because 
otherwise we will have to lose the entire 
Russian credit of Rs. 4000 crores. I will have 
to disburse to all the States whom I have 
asked and there will be no project then. 
Therefore, I made it clear to the Chief Minis­
ter of West Bengal that let there be no 
confusion on this. I want to assist the people 
of West Bengal and in order to do that I said 
that if you are willing to invest only As. 400 
crores which you were willing to do for your 
own project. then we will set up a project of 
800 MW and the State will be able to get 600 
MWof power. Now, what are you interested 
in? Are you interested in power or are you 
interested in politics? You are trying to make 
political issue of this. This is what I have been 
saying. I want to help the people of West 
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Bengal. But they want to help their pol~ical (e) the total amount expected to be 
party. I cannot be a party to the political spent on this project? 
machinations of the Government of West 
Bengal. I cannot do that (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: It is 
not true Sir. Initially the Central Government 
refused to take it up. They told the State 
Government to take the initiative ... (Interrup-
tions) . 

SHRI VASANT SATHE: We are not 
delaying it. You are delaying it now. The 

Government of West Bengal is delaying it. 
They have not conveyed their acceptance 
to this proposal. You may go and see your 

Chief Minister about this and get ~ 
expedited (Interruptions) 

SHR1 SAIFUDDIN CHOWDHARY: He 
is hiding the facts, Sir, Will you allow a half­
an-hour discussion on this please? 

MR. SPEAKER: You give notice. 

Sup.r Thermal Power Plant at Mangs­
lore 

*568. SHRIMATI BASAVARAJES­
WARI:t 

SHRI SRIKANTHA DATTA 
NARASIMHARAJA 
WADIYAR: 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether Government of Karnataka 
had acquired land near Mangalore for erect­
i~g a Super Thermal Power Plant; 

(b) whether Union Government have 
given their approval to the project; 

(c) ~ so, by what time the work on the 
project is likely to start; 

(d) the tima by which the first stage will 
be completed; and 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENf;RGY (SHRIMATI SUSHILA 
ROHTAGI) : (a) to (c). A Statement is given 
below:-

STATEMENT 

(a) to (e). In April, 1987, MIs. Kar­
nataka Power Corporation Lim~ed (KPCL) 
forwarded a feasibility report to the Central 
Electricity Authority (CEA) , in regard to a 
multi-fuel (coal and oil) fired thermal power 
plant at Nandikur, near Mangalore, compris­
ing of two units of 210 MW each in Stage-I 
and with an ultim ate capacity of 6x210 MW 
. The project proposal for Stage-I has been' 
appraised by the CEA and could be techno­
er.onomically cleared after the statutory 
requirements, in accordance with Section 29 
of the Electricity (Supply ) Act. 1948, have 
been complied with by MIs. KPCL, all neces­
sary inputs such as availability of water, etc., 
have been tied up and necessary clear­
ances, including those from the environ­
mental angle, have been obtained. 

Stage-I of the project IS estimated to 
cost As. 595.59 crores. The first unit has a 
commissioning scheduled of forty-eight 
months after the plac,ement of orders for the 
main plant and equipment . The project 
feasibil~y report forwarded by MIs. KPCL 
envisages a requirement of land of about 
2100 acres for the ultimate capacity of ..the 
pro jed. As this is a State project, the land 
would be acquired by the State Government 
as per requirements. Work on the project 
could commence after it has been techno­
economically cleared, requisite funds have 
been provided in the State Plan and invest­
ment approval has been accorded. 

SHRIMATI BASAVARAJESWARI: 
would IiketoknowwhethQr~ hascometothe 
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notice of the Government that two non-resi­
dant Indians are going to invest in this proj­
ect. If so, who are they? What is their total 
investment and what are the main oondttions 
at the time of investment? 

SHRIMATI SUSHILA ROHTAGI: The 
answer to the query is already given in the 
statement placed before the hon. Member. 
She may kindly go through n. The reply is 
fully provided in that. 

SHRIMATI BASAVARAJESWARI: As 
per some of the local papers, it has been 
stated by the hon. Minister of Kamataka that 
two non-resident Indians are going to invest 
in this project. Who are they? what is their 
total investment? What are the cond~ions at 
the time of investment? You have not replied 
to all these things. 

SHRIMATI SUSHILA ROHTAGI: Sir, I 
require notice for this. We do not have the 
information. 

SHRIMATI BASAVARAJESWARI: I 
would also like to know whether all the statu­
tory requirements have been fuHilled by the 
State Government for the acquisition of land, 
water, clearance from the Environment 
Department and so on. H so, when does the 
Government of India propose to give the 
techno-economic clearance? What will be 
the amount that the Government of India 
proposes to give for this project? Has the 
State Government got any provision for this 
project in their Plan? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE) : As far as thJs proposal 
forthe project at Nandikur near Mangalore is 
concerned, when the proposal was ap­
praised by the Central Electricity Authortty, 
we had told the State Government that the 
folloWing conditions must be fuHifled. These 
are the clearance from the Ministry of Envi· 
ronment and Forests, clearance from the 

State Pollution Board, timely construction of 
the proposed dam on the Mulki river for 
availability of water. clearance from the 
Department of Civil Aviation, timely finalisa­
tion of logistics of transportation of coal with ' 
the Railways and the Port Authorities 
immediate construction of a harbour com­
plex, clearance of the CEA for the transmis­
sion system and so on. You must also know 
whether you will be able to transport coal to 
Mangalore all t~e way from Orissa. All these 
things will have to be satisfied and only then, 
this projed can be cleared. 

SHAI V.S.KRISHNA IYEA: Sir, I would 
like to know whether you have assured the 
supply of coal forthis project. If so from which 
coal mine? Another important ingredient 
needed is oil. I mention these because we 
have a bitter experience in connection with 
the installation of a 120 MW plant at Banga· 
lore. Though your Ministry has cleared it, it ;s 
still hanging in th4 Ministry of Finance. 
T-h~refore, before the project is taken up for 
implementation, will the Government of In· 
dia assure the foreign exchange require­
ments for the import of a particular oil? Will 
you assure us the supply of coal and oil? The 
State Government cannot do this. You have 
to do this. 

SHRI VASANT SATHE: We are not 
considering the question of allowing foreign 
exchange to be spent for the import of coat. 
It is not possible. As far as coal is concerned. 
the coal fields that we have identified are the 
Talcher Coalfields. But as r said earlier, the 
feasibility of the transport of coal and its cost 
have yet to be finally decided, All these nems 
which are spelt out are yet to be decided. 
When we ultimately find that the project is 
economically viable, only then the project 
can be considered. 

Modemlsatlon of Telecommunication. 
facilities 

*569 SHRI G. BHOOPA THY: Will the 
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Minister of COMMUN ICATIONS be pleased (b) the actual production of LPG by the 
to state: Oil and Natural Gas Commission and the Oil 

(a) whether the Union Finance Ministry 
has approved a project for moderntsation of 
telecommunications facilities in the country; 
and 

(b) if so. the total cost of this project? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VI\SANT SATHE) : (a) and (d). A statemailt 
is given below: 

STATEMENT 

(a) and (b). The telecommunication 
facilities are being modernised underthe 7th 
Five Year Plan Projects of the Department of 
Telecommunications. The annual alloca· 
tlons for these projects are made by the 
Planning Commission and the Ministry of 
Finance. During 1987-88, an allocation of 
As. 1400 crores has been made for th ex­
pansion and modernisation of the telecom· 
munication network. DUring 1988·89. an 
allocation of Rs. 1700 crores has been pro­
posed. Of these, the Internal resourc .. es of 
the Department and MTNL will consist of Rs. 
860 and Rs. 1350 crores respectively 

MR. SPEAKER: The Question Hour IS 

OVtw,·. 

WRITIEN ANSWERS TO QUESTIONS 

Production and Consumption of LPG 

*553. SHRI TARIQ ANWAR: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the targets of production of LPG by 
the Oil and Natural Gas Commission and the 
Oil India Limited separately' the period 
1985-86 and 1986-87; 

India Limited separately during the said 
period; and 

(c) what was the consumption during 
the said period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI BRAHMA DUn) : (a) and 
(b). As against a target of 2.7S and 3.S2lakh 
tonnes of LPG for 1985·86 and 1986-87. 
ONGC produced 3.21 and 4.51 lakh tonnes 
of LPG respectively during these two years. 
During the same two years, as against a 
target of 0.55 and 0.48 lakh tonnes of LPG I 

OIL produced 0.43 and 0.43 lakh lonnes of 
LPG respectively. 

(c) The consumption of LPG during 
1985-86 and 1986-87 stood at 12.41 lakh 
tonnes and14.35lakh tonnes respectively. 

External Assistance for Power Projects 
tn Madhya Pradesh 

·555. SHRI SUBHASH YADAV: Will the 
Mmister of ENERGY be pleased to state: 

(a) whether there are proposals to seek 
external financial assistance to complete all 
the approved pending power projects in 
Madhya Pradesh; 

(b) ~ so, the details thereof; and 

(c) the time by which the projects are 
expeded to be completed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI) : (a) to (c). World Bank assis­
tance was obtained forthe Bodhghat Hydro­
electric Project comprising of four un~s of 
125 MW each (estimated cost As. 475.8 
orores) which has not yet been cleared from 
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the forestry angle. The Narmada Sagar mU~1 (a) whether there are proposal to seek 
purpose project (8x125 MW) in Madhya external financial assistance to complete all 
Pradesh is also proposed t3 be executed the approved pending power projects in 
with World Bank assistance, at an estimated Andhra Pradesh; 
cost of Rs. 1392.85 crores The project is 
under appraisal of the World Bank. (b) ~ so, ~he details thereof; and 

It will be possible, to determine the 
completion ~hedule of the Bodhghat proj­
ect only after all the requisite clearances 
have been obtained. Benefits from the Nar· 
mada Sagar project are expected to com­
mence in the Eighth Plan Period. 

Discovery of 011 at Vanam In Krishna­
Godavari Balin 

*556. SHRI A.J.V.B. MAHESHWARA 
RAO: Will the Ministerof PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether oil has been found a'l 
Yanam off-shore in Krishna Godavari Basin; 

(b) H so, the details thereof; and 

(c) the time by which the production 
from this well is likely to start? 

, THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI BRAHMA DUTT): (a) and 
(b). Yes, Sir. Oil and gas were discovered in 
Offshore Gas-16 prospect, South of Yanam. 

(c) The Prospect is under delineation, 
but there are plans to put it on extended 
production system by the end of 1988. 

Assistance for Pending Power Projects 
In Andhra Pradesh 

*557. SHRI MANIK REDDY: 
SHRI SRI HARI RAO: 

Will the Minister of ENERGY be pleased to 
state: 

(c) the time by which the projeds are 
expected to be completed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) to (c). A Statement is given 
below: 

STATEMENT 

(a) to (c). Approval has recently been 
accorded to the proposals of the Andhra 
Pradesh State Electricity Board (APSEB) for 
implementation of a gas·based 3 x 33 MW 
Combined Cycle power station at Nar­
sapur-Razole and a 2 x 210 MW thermal 
power station at Rayalasgema (Muddanur). 
The schemes have been included in the 
State's Seventh Plan. The question of ob· 
taining external assistance for these proj­
ects could be examined keeping in view, 
inter alia, the availability of resources in the 
State Plan. 

It would be possible to determine the 
commissioning schedule of the projects 
affter the orders for main plant' equipment 
have been placed by the State Eledricity 
Board. 

Tapping of Frae Gas Fields 

-560. SHRI C. JANGA REDDY: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the attention of Govern­
ment has been drawn to the outcome of 
expert studies conducted recently empha­
sising greater attention to the utilisation of 
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natural gas in the future plans for energy THE MINISTER OF ENERGY AND 
utilisation as reported in the Statesman MINISTER OF COMMUNICATIONS (SHRI 
dated 19 December, 1987; VASANT SATHE): (8) and (b). A single tele­

phone Nigam, namely Mahanagar Tele­
phone Nigam for Delhi and Bombay was 

(b) if so, the reaction of Governrr,':)nt formed on 1.4.1986 . 
thereto and the steps taken or contemplated 
by Government in this regard; 

(c) the details of free gas fields which 
, have not been tapped as yet; and 

(d) the quantity of gas being flared due 
to lack of channels for its utilisation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI BRAHM DUn): (a) Yes, 
Sir. 

(b) Government have been taking vari­
ous steps to improve utilisation of natural 
gas. This has increased in the past three 
ye~rs from 4141 million cubic metres in 
1984-85, to 7072 million cubic metres in 
1986-87. 

(c) The South Basein free gas fields 
have so far not been tapped; they are ex­
peded to be utilised in 1988-89. 

(d) In 1986-87, 2718 million cubic 
metres of gas was flared. 

experience of Autonomous Mahanagar 
Telephone Nigam 

*561. DR. PHULRENU GUHA: Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a) what has been the experience of 
autonomous Mahanagar Telephone Nigam 
constituted for Dethi and Bombay;and 

(b) whether this experience would be 
utilised for augmenting the telephone facili­
ties In other cities? 

Formation of the corporation has re­
su"ed in certain amount of autonomy and 
flexibility in management which has resulted 
in improvements in certain spheres. 

h has been possible to sanction projects 
and process cases of strengthening of or­
ganisation etc. much faster. It has also been 
possible to press into service various con­
su~ancy organisations for advising on differ­
ent aspects of the operations. 

The years 1986-87 and 1987-88 have 
seen significant improvements in the tele­
communication services in Delhi and Bom­
bay which included: 

speeding up of projects 

improvement in the quality of 
service 

improvement 1n metered calls 
per D.E.L. 

(direct exchange line) and reve­
nue per D.E.l. 

However, during this period similar 
improvements have been noted in other 
large cities where no Nigam has been consti­
tuted. It has thus not been possible to assign 
the improvement in Delhi and Bombay en­
tirely to the formation of the Nigam. 

On the other hand with the formation of 
the Nigam there has been some increase in 
the overhead expenditure particularly ,Pn the 
Corporate Office which is carrying out some 
of the tasks which were earlier being 
handled in the headquarters of the Depart .. 
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ment of Telecommunications. 

The issues regarding permanent trans­
fer of staff to the Nigam and payment of 
terminal benefits to them still remain to be 
resolved. The terminal payments due to the 
staff on permanent transfer to Nigam Involve 
fairly large sums. In addttion, there are al­
ready demands from the staff for parity in 
respect of pay and allowances and other 
terms of service and benef~s with other 
public sector undertakings including pay­
ment of bonus on the basis of profit. In turn, 
there are likely to be demands within the 
Department of Telecommunications for p~r· 
~y with the emoluments of the Nigam staff 
performing similar duties. 

The creation of Nigam has also resulted 
in the partitioning of the integrated telecom­
munication network which has, in turn given 
rise to some problems of coordination, inter­
working and revenue sharing. 

It has thus not been possible to make a 

Requirement 
(Million 
Units) 

December, 1987 18406 

January, 1988 18602 

February, 1988 17735 

March, 1988 18350 
(Provisional) 

(c) In order to offset the shortfall in hyde I 
generation, a contingency plan was form u­
lated and implemented to increase thermal 
generation which was more than the target 
during 1987-88 by over 6 billion units. The 
measures taken to further improve the 

. availability of power include expediting 

c,ear assessment which could justRy 1he 
formation of similar Nigams for other ctties. 

Improvement In Power Position In 
Stat •• 

*562. SHRI H.N. NANJE GOWDA: Will 
the Minister of ENERGY be pleased to state: 

(a) whether the power position in the 
States has now improved; 

(b) ff so, the what extent; and 

(c) if not, what further measures are 
contemplated? 

THE MINISTER OF STATE I THE 
DEPARTMENT IN OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) and (b). The over­
all power position in the country has im­
proved during the last four months, as fol­
lows: .. 

Availability 
(Million 
Units) 

15874 

16365 

15818 

16672 

Shortage 
(%) 

13.8 

12.0 

10.8 

9.1 

commissioning of new capacity, optimum 
utilisation of existing capacity, implementa­
tion of Centrally sponsored Renovation and 
Modernisation progress for thermal stations, 
reduction in transmission and distribution 
losses, implementation of demand manage­
ment and energy conservation measures. 
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SUpply of 011 Field Equipment to US~R with the representatives of Indian Industry 

and the Government. 
·563. SHRI M.V. CHAN-

DRASEKHARA MUR­
THY: 

SHRI BANWARI LAL PURO­
HIT: 

Oil field chemicals; particularly Pour 
Point Depressant. drilling equipment and 
valves etc. have been identffied for export 
from India to USSR. 

Will the Minister of PETROLEUM AND [Trans/ation] 
NATURAL GAS be pleased to state: 

(a) whether a delegation from the 
Soviet Union has recently had a discussion 
with the Confederation of Engineering In­
dustry in regard to the import of the Indian oil 
field equipment; and 

(b) if so. the salient points of the discus­
sions held and the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI BRAHM DUn): (a) and 
(b). A Soviet rlelegation led by their Deputy 
MinisterforOillndustry visited India from the 
3rd March to the 12th March, 1988 for ex­

ploring the possibilities of import of Indian oil 
field equipment and chemicals by USSR. 
The delegation visited some manufacturing 
facilities in India and also held discussions 

IIncrease In prices of Marutl Cars 

*564. SHRI BALWANT SINGH RA­
MOOWALlA: Will the Ministerof INDUSTRY 
be pleased to state: 

('1) whether the Maruti Udyog Limited 
had made an annoucement in the first week 
of March, 188 about increase in the prices of 
cars, etc. manufactured by them; 

(b) if so, the reasons therefor; and 

(c) the number of times increase in 
prices was declared during the last three 
years and the extent of increase made each 
time? 

THE MINISTER OF INDUSTRY (SHAI 
J. VENGALA RAO): (a) to (c). A statement is 
given below:· 
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Rura. Electrification Programme In naers and Divisional Engineers of the T .'e .. 
Ult. Pradesh communications Engineering Services As· 

sociation observed a "Demands Day· on 10 
*566. SHRI HARISH RAWAT: Will the March, 1988; 

Minister of ENERGY be pleased to state: 

(a) the amount given as loan/grant for 
rural electrification to Uttar Pradesh during 
1987-88 and the amountfor which proposals 
were sent by the State Government for that 
year; and 

(b) the amount proposed to be incurred 
on rural electrificatio~ programme in the 
State during 1988-89? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENEAGY (SHAIMATI SUSHILA 
ROHTAGI): (a) During 1987-88, rural electTi· 
fication schemes involving I a total loan 
amount of Rs. 159 croras were received by 
the Rural ElectrHication Corporation (REe) 
from the U.P. State Electricity Board. All 
these schemes were approved by the REC. 
A loan amount of As. 62.16 crores (provi­
sional) was disbursed to U.P.S.E.B. by the 
REC in 1987-88 as against a progress of Rs. 
60. 17 crores. 

(b) For 1988-89 an outlay of Rs. 62.57 
crores for rural electrification programme in 
U.P. has been recommended by the Work­
ing Group under the Planning Commission. 

[English] 

'Demands Day' By Englne.r. of 
Telecommunications engineering 

Service. Association. 

·570. SHAI P.M. SAYEED: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(8) whether it is a fad that a large 
number of Junior 'Engineers, Assistant Engi-

(b) H so, the details of their demands; 
and 

(c) the reaction of Government 
thereto? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRl 
VASANT SATHE): (a) Yes, Sir. 

(b) and (c). Details of demands 

1. Removal of anomaly in the pay 
scale of TES Group 18'. 

2. Improving promotion prospects of 
JTOs and AEs. 

3. Time Bound promotion for JTOsI 
AEsIDEs. 

Reaction of the Government 

The matter has been examined. The 
existing position is comparable to that of 
similar services in other Departments of 
Government of India. 

[ Translation] 

Power Projects In Bihar 

*571. SHRI KALf PRASAD PANDEY: 
Will the Minister of ENERGY be pleased to 
state: 

. (a) whether power crisis is likely to 
aggravate further dUring the coming sum~ 
mer months, and 

(b) if SOl the number and names of the 
power projects in Bihar for which loan has 
been given on priority basis for their mod· 
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emization and the loan proposed to be given (d) if not, when the dues are likely to be 
during the current year? paid? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS .. 
TRY OF ENERGY (SHR'MATI SUSHILA 
ROHTAGI): (a) No, Sir. A contingency plan 
has been implemented to maximise thermal 
generation to offrSet the shortfall in hydro 
generation due to low reservoir levels and to 
meet the increased demand for power i~ the 
agricultural sector due to the widespread 
droLlght conditions. Load mana_ement 
measures are also being taken to minimise 
the power shortage. 

(b) A Centrally sponsored Renovation 
and Modernisation (R & M) programme is 
being implemented in Bihar at the Patratu, 
Barauni and Karbigahia thermal stations. In 
1988-89, an amount of As. 3.30 crores is 
proposed as Central loan assistance for the 
R & M programme in Bihar. 

[Eng/ish] 

Amount Outstanding Against Cycle 
Corporation of India Ltd. Kanyapur, 

Asansol 

5681. SHRI PURNA CHANDRA 
MALIK: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the Cycle Corporation of 
India Ltd., Kanyapur, Asansol owes to the 
Cycle Corporation (Raleigh Division) Em­
ployees' Multipurpose Co-operative Society 
Ltd., Kanyapur, Asansol several lakhs of 
rupees; 

(b) H so, what is the total outstanding; 

(c) whether it has been paid; and 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (d). The Cycle 
Corporation of India Limtted Calcutta, owes 
to the Cycle Corporation Employee~' Coop­
erative Society, an amount of As. 5,97,7881 
-as on 29.2.1988. Steps have been taken by 
he company in consultation with the society 
to liquidate the arrear. 

Rehabilitation of Bhopal Gas 
Victims. 

5682. SHRI SYED SHAHABUDDIN: 
Will the Minister of INDUSTRY be pleased to 
stale: 

(a) the amount spent or allocated to the 
State by the Union Government for relief and 
rehabilitation of the victims of Bhopal Gas 
disaster uptiIl1.1.88; 

(b) the break-up of the amount ~pentt 
item-wise or scheme-wise so far; and 

(c) the number of applications under 
each scheme pending as on 1.1.88? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) A sum of As. 55 
crores has been given by the Central Gov­
ernment to the Government. of Madhya 
Pradesh as medium term loan for relief and 
rehabil~ation ofthe gas victims till 1.1.1988. 

(b) As reported by the Government of 
Madhya Pradesh the expenditure it has in­
curred on various schemes of relief and 
rehabilitation of gas victims till 31.3.1987 is 
as follows: 
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51. It9m 
No. 

1. Renef 

2. Medical Rehabilitation: 
(1) Facilities 

(ii) Construction 

3. Eco no." ic 'Rehabilitation 

4. Social Rehabilitation 

5. Environmental Improvement 

6. Other Constructions 

7. Litigation and Admn. 

8. Miscellaneous 

(c) The applications received from the 
victims for relief under the various schemes 
are being processed by the State Govern­
ment as and when received. 

Cinema Theaters 

5683. SHRt SURESH KURUP: Will the 
Minister of INFORMATION AND BROAD­
CASTJNG be pleased to state the number of 
permanent, temporary and military cinema 

Amount 
(Rs. in lalchs) 

3560.83 

688.50 

169.83 

288.11 

14.74 

163.85 

122.41 

82.46 

74.94 

theatres in the country, State-wise in each of 
the last three years? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHAI H.K.L BHAGAT): The information is 
given in statements I to III below. This infor­
mation is based on statistics maintained by 
Films division under the scheme for compul· 
sory exhibition of approved films. 

STATEMENT-' 

Number of Cinemas for the year 1985-86 (State .. wise) 

Name of State .. Permanent Touring Militaf}' Total 
Union T S"itory 
Administration 

7 2 3 4 5 

1. Andaman & Nicobar 4 4 

2. Andhra Pradesh "1507 810 18 2335 
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1 2 3 4 5 

3. ~nachaIPrad.sh 3 3 

4. Assam 134 66 200 

5. Bihar 284 84 368 

6. Chandigarh 8 1 9 

7. Oadra Nagar Haveli 2 2 

8. Gujarat 474 70 544 

9. Haryana 100 5 105 

10. Hfmachal Pradesh 26 2 28 

11. Jammu & Kashmir 29 5 34 

12. Karnataka i 586 669 1255 

13. Kerala 445 903 8 1356 

14. Madhya Pradesh 411 128 539 

15. Maharashtra 750 580 8 1338 

16. Manipur 12 12 

17. Meghalaya 10 10 

'18. Mizoram 4 4 

19. Nagaland 5 5 

20. Orissa 122 60 182 

21. Pondicherry 34 16 50 

22. Punjab 175 10 185 

23. Rajasthan 209 43 252 

24. Sikldm 3 3 

25. Tamil Nadu 1331 820 2 2153 
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1 2 3 4 5 

26. Tripura 8 8 

27. Uttar Pradesh 750 148 898 

28. West Bengal 460 212 672 

29. Delhi 74 74 

30. Goa Diu Daman 32 32 

31. 56A.P.O. 41 41 

Grand Total 7992 4632 77 12701 

STATEMENT ·11 

Number of Cinema House in the Country (1986·87) Stats-wise 

Name of State Permanent Touring Military Total 
Union Ts"itory 
Adm;n;stratio~ 

1 2 3 4 5 

1. Andaman & Nicobar 3 3 

2. Andhra Pradesh 1599 824 15 2438 

3. Arunachal Pradesh 3 3 
" 

4. Assam 139 67 206 

15. Bihar 284 61 345 

6. Chandigarh 8 8 

7. Oadra Nagar Haveli 2 2 

8. Gujarat 491 86 sn 

9. Haryana 101 8 109 

10. Himachal Pradesh 24 2 26 
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1 2 3 4 5 

11. JamrruJ & Kashmir 30 30 

12. Karnataka 598 721 1319 

13. Kerala 458 931 1389 

14. Madhya Pradesh 423 115 538 

15. Maharashtra 716 387 1103 

16. Manipur 12 12 

17. Meghalaya 10 1 11 

18. tAlzoram 2 2 

19. Nagai and 6 6 

20. Orissa 125 66 191 

21. Pondicherry 34 15 49 

22. Punjab 173 9 182 

23. Rajasthan 217 32 249 

24. Sikkim 3 3 

25. Tamil Nadu 1392 819 2 2213 

26. Tripura 8 8 

27. Uttar Pradesh 741 141 882 

28. West Bengal 454. 226 680 

29. Delhi 75 75 

30. Goa Diu Daman 32 32 

31. 56 A.P.O. 41 41 

Grand Total 8163 4511 58 12732 
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STA YEMENT .... 

Number of Cinsma HOUS8S in the Country(1987-88} As on 31.12.87 Star.wise 

Name of Statel Permanent Touring Military Total 
Union TMritory 
Administration 

1 2 3 4 5 

1. Andaman & Nicobar 3 3 

2. Andhra Pradesh 1832 843 12 2487 

3. Arunachal Pradesh 3 3 

4. Assam 143 51 194 

5. Bihar 284 54 338 

6. Chandigarh 8 8 

7. Oadra Nagar Haveli .3 3 

8. Gujarat 470 .92 562 

9. Haryana 103 13 116 

10. Himachal Pradesh 24 2 26 

11. Jammu & Kashmir 30 30 

12. Karnataka 606 677 1283 

13. Karata 457 928 1385 

14. Madhya Pradesh 425 101 526 

15. Maharashtra 778 542 1320 

16. Manipur 13 13 

17. Meghalaya 10 10 

18. Mizoram 2 2 

19. Nagai and 6 6 



67 Written Answers APRIL 5,1988 Written Answ61S 68 

20. 

21. 

22. 

.23. 

a4. 

25. 

26. 

27. 

'28. 

29. 

30. 

31. 

1 2 

Orissa 130 

Pondicherry 35 

Punjab 181 

Rajasthan 232 

Sikkim 3 

Tamil Nadu 1432 

Tripura 8 

Uttar Pradesh 763 

West Bengal 463 

Delhi 77 

Goa Diu Daman 32 

56 A.P.O. 

Grand Total 8354 

LPG Agency at Tamluk In District 
Mldnapore, West Bengal 

5684. SHRI SATYAGOPAL MISRA: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the reasons for delay in appointing 
an LPG dealer at Tamluk in Midnapore dis­
trict, West Bengal; and 

(b) when a regular dealer in the above 
area is likely to be appointed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIQUE ALAM): (a) 
Subsequent to the termination of the earlier 

3 4 5 

61 191 

18 53 

10 191 

39 271 

3 

786 2 2220 

6 

139 902 

213 676 

77 

32 

41 41 

4569 55 12978 

LPG distributorship at Tamtuk in April 1987, 
this location was advertised by the con­

cerned oil company in June 1987, and the 
applications received have been sent to the 

Oil Selection Board (East) in August 198710r 
processing in accordance with the pre­
scribed procedure; ., 

t 

(b) As various steps precede the actual 
appointment/commissioning of a distributor­
ship, it is not possible to indicate any specific 
date by which this distributorship will be 
appointed/commissioned.Arrangements 

have. however, been made to cater to the 
requirements of LPG consumers at Tamluk 
through MIs. Kharagpur Gas Service in the 
meantime. 
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Wind Mtli. In Rural Ar... (c) whether it is also a fad that the 
tenure of thl ,managing Director of Maruti 

568S. SHRI LAKSHMAN MAlLICK: Udyog Ltd. has expired and he is WOIking 
Will the Minister of ENERGY be pleased to without regular tenure; .and 
state: . 

(a) the number of projects under 
Government's consideration for instamng 
wind mills in rural areas, especiallv in the 
villages situated in the coastal region; and 

(b) whether Government have con­
ducted any survey to harness wind power 
and if so, the details regarding its findings? 

THE MINISTER OF ENERGY AND 
MINISTER OF COM~NICATION (SHAI 
VASANT SATHE): (a) Various wind energy 
projeds have been taken up in different 
parts of the country, including villages in the 
coastal areas. These pertain to the installa­
tion of wind mills for water pumping and 
battery charging, as well as wind turbines for 
lectric~y generation. 

(tl) Wind survey projects have been 
. taken up in 13 StateslUnion Territories. 
According to preliminary estimates, there 
appears to be good potentiai for harnessing 
wind power in many parts of the country 
particularly in coastal areas. 

Tool down strike by Workers of 
Marutl Udyog Ltd. 

5686. SHRI GADADHAR SAHA: 
SHRI MATILAL HANSDA: 
SHAI PUANA CHANDRA 
MALIK: 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the workers of the Marut; 
Udyog Ud. are observing tool down strike for 
four hours every day for the last few days; 

(b) if so, the details thereof; 

(d) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) . No, Sir. 

(b) A tool down/pen down strike by the 
unionised staff was observed for 2 hours on 
29.2.88, 3 hours on 1.3.88 and 4 hours on 
2.3.88,3.3.88,5.3.88, 7.3.88,8.3.88.9.3.88 
and 10.3.88. This was called off on 11.3.88. 

(c) and (d). The extension of the tenure 
of Managing Director, Maruti Udyog Ltd., 
which expired on 30.6.1987 is under consid .. 
eration of the Government. 

Production of Comm.clal Films 

5687. SHRI AMARSINH RATHAWA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the number of commercial films 
produced in the country during 1987, lan­
guage-wise; 

(b) the number of films released during 
the year, language-wise;.and 

(c) the India's position in regard to the 
production of films in the world? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMAT~N AND BROADCASTING 
(SHRI H.K.L. BHAGA n : (a) and (b). Film 
Production being an unregulated 8divity 
overwhelmingly in the private sector, no 
statistics of. film production and exhibition 
are collected by the Government. However. 
information relating to number of feature 
films (language-wise) certified during 1987 
by the Central Board of film CertifICation 
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under the Department of Culture is given in i Language No. of films 
certified the Statement below. - . 

GarhwaU 3 
(c) Ba$ed on the statistics of certifica-

tion of films,lndia is at present, the largest Kumauni 1 
film producer in the world. 

STATEMENT 

No. of films certified during the yeat 
1987 (Indian feature films) 

Language 

Hindi 

Gujarati 

Bhojpuri 

Marathi 

Punjabi 

Haryanv; 

Brijbhasha 

Nepali 

Oriya 

Assamese 

Bengali 

Tamil 

Telugu 

Kannada 

Tulu 

No. of films 
certHied 

150 

11 

14 

27 

8 

6 

1 

6 

9 

8 

35 

167 

163 

88 

1 

Malayalam 103 

Rajasthani 4 

English 1 

Total 806 

Issue of Industrial Licences to SClST 
Entrepreneur. 

5688. SHRI H.B.PATII.; Will the Minis­
ter of INDUSTRY be pleased te> state: 

(a) the number of Scheduled Castel 
Scheduled Tribes entrepreneurs who have 
been gtven industrial licences for large, 
small and medium industries during the last 
one year I State-wise; and 

(b) the details of tre industries for which 
licence have been given? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) and (b) Industrial 
licence applications are examined with ref­
erence to the techno-economic parameters. 
As such separate statistics on licences is­
sued to Scheduled CastlSchedulod Tribes 
entrepreneurs are not maintained. 

World Bank Aided Drilling Projects 

5689. DR. B.L. SHAILESH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the names of the drilling projects 
funded by the World Bank loan; 

(b) the numbsr of exploratory wells 
drilled and the wells in which the oil spudded 
;and 

(c) the outcome of the drilling project in 
Jaisalmer district of Rajasthan? 
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THE DEPUTY MINISTER IN THE Gotaru. 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFJOUE ALAM) : (a) The 
project are:· 

• Kris~na-Godavari Exploratio;1 
project. 

.. Cambay Basin Petroleum Proj­
ect. 

.. South Base in Gas Development 
Project. 

.. Oil India Ex plo rat jon Project. 

(b) A total of 347 exploratory wells were 
drilled by ONGC and OIL during the last 
three years i.e. 1984-85, 1985·86 and 1986-
87. Out of these, 134 proved to be oil bear­
ing. 

(c) So far, 26 walls hava been drilled in 
Rajasthan and presently three wells are 
under drilling at Ghotaru, Gotaru Fort and 
Tanot-1. Gas hils been found only in two 
strudures namely, Manhera Tibba and 

Removal of Trade Mark. from RegIster 
of Trade Mark •• 

5690. SHAI ANANDA PATHAK: Will 
the Minister of INDUSTRY be pleased to I 
state: 

(8) the names of the Trade Marks r. 
moved from the Register of Trade Marks 
during 1986-87; 

(b) the reasons for t~eir removal; and 

(c) the dates and other details of their 
removat? 

THE MINISTER OF STATE !N THE 
DEPARTMENT OF INDUSTRIAL DEVEL· 
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM) : (8) to (c). 
The details of the Trade Marks removed 
from the Register of Trade Marks during 
1986-87 are given in the statement belows. 
All these trade marks were removed on 
account of non-use. 

STATEMENT 

S. Trade Marks Goods Registered Date of 
No Proprietor removal 

1 2 3 4 5 

1. 122389 ADOL Medicinal & Pharma- Mls.Prof. Gajjars 10.4.86 

.10 ceutical preparat- Standard Chern. 
ions. Com.(P) Ltd .• 

Bombay. 

2. 159941 Snuff Mis. N. CI 
SWAMY'S Arya Snuff Co. 

Madras 11.4.86 

159942 
SWAMY'S Snuff -do- -do .. 

3. 301223 Foot rules made of MIs. Metal & Mould 14.8.86 
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1 2 3 4 5 

Steel aluminium Mfg. and Trading 
wood or plastic Co., Thana 

4. 269158 KASCO Oil seals for use MIs. Khosla Auto 
in motor land veh;- mobile CO., Delhi 18.9.86 
eles and parts and 
fiting included in CI. 
12 for motor land 
vehicels. 

5. 2n834 (8) Brassiers, Banians MIs Chandarlatha 
CEETEX Jeetties & T-Shirts Textiles, Tirupura 23.9.86 

6. 331424 Lace, braids, MIs. S.K.Products 
JKde. of ribbons (elastic 21675, Rustambura 
Woman laces) Chellow Mahalia, 17.2.87 

Surat-390002 
Clo R. C. Mehta 

7. 190559 TIXO Ad hesive Tape MIs. Tiox TINTEN J 
UNO KlEBSTO 
FFWERK 25.5.87 
GESEEZSCHAF 
CMBH, Austria .. 

8. 12116 Furniture MIs. goodyear Tyre 24.6.87 
GOOD YEAR and Co. Rubber Co. 

9. 348273 
RENO WILLSON'S Synthetic Vinegar MIs. Reno Fruit 

co. Products 13.7.87 

10. 281026 Cosmetics Perfumery M/s.Milot Roch(L 13.11.87 
PROPHECY &aromatic prepns & Pvt. ltd., Madras-13 

essential oils in 
cl. 3. 

11. 336806 Medicinal & Prepa- MIs. Uniloids 13.11.87 
BENOXIL rations under CI.5 ltd., Hyderabad-29 

Setting up of Petrochemical Complex In state: 
Stat •• 

(a) the number and names of State 
5691. SHRI AJIT KUMAR SAHA: Will Governments which have urged Union 

the Minister of INDUSTRY be pleased to Government to sat up a petrochemical 
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complex; areas in Arunachal Pradesh. and it is too 
early to evaluate the full prospects ~ the 

(b) when they requested for the same; basin. 

(c) whether Union Government have 
honoured and of these requests ;and 

(d) if so, the details thereof? 

t' 
THE MINISTER OF INDUSTRY (SHRI 

J. VENGAl AAO) : (a) to (d). Most of the 
State Governments have been representing 
from time to time setting up of petrochemical 
complexes in their States. Decisions on 
such cases are taken on t8Chno~economic 
considerations. 

Exploration of 011 In Arunachal Pradesh 

5692. SHRI MULLAPPALL Y RAMA­
CHANDRAN: Will the Minister of PETRO­
LEUM AND NATURAL GAS be pleased to 
state: 

(a) the datai!s of the plans for oil explo­
ration in Arunachal Pradesh; 

(b) whether any seismic study was 
made at Pasigh at in East Siang district and 
at Ningru in Tirap district; and 

(c) if so, the results thereat? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIOUE ALAM): (8) The 
tentative exploration programme of Oil India 
Limited in Arunachal Pradesh, during the 
balance period of Seve~th Plan, is as fol­
tows: 

i) Seismic Survey .. 1500 SlK 

ii) Exploratory drilling .. 9100 
metres. 

(b) and (c). Surveys have been continu­
ing at Pasighat and Ningru, among other 

Manufacture of ·X' ray and Graphic 
. artt-Fllms 

5693. SHAt BHATTAM 
SRIRAMAMURTY: Will the Minister of IN .. 
DUSTRY be pleased to state: 

(a) whether Government propose to 
issue a licence to a large private sector untt 
for the manufacture of 'X' ray and graphic 
arts films; 

(b) whether it is a fact that Government 
have already made huge investments for 
importing latest technology for the public 
sector; 

(c) if so, the amount invested; and 

(d) whether it will not be detrimental to 
the interests of the public sector undertak­
ings in case licence is issued to a large 
private sector un~ referred to in part (a)? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M ARUNACHALAM) : (a) MIs. 
Garware Plastics & Polyester Ltd. have 
applied for a letter of intent for the manufac­
ture of polyester based X-ray and graphic 
arts films. 

(b) and (c). MIs. Hindustan Photo Films 
Mfg. Co. Ltd. have entered into collaboration 
with MIs. Du Pant of U.S.A. for the manufac­
ture of polyester based X"ray and graphic 
arts films. The total project cost is estimated 
to be As. 168.12 crores. 

(d) While there is no bar in private 
sector setting up capacity for X-ray and 
graphic arts fUrns in the country, various 
considerations like the demand for this item, 
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the capacity already installed, the extent of (d) if so, the reasons thereGf? 
investment involved~ including foreign ex· 
change cost, etc. are kept in view in licensing 
add~ional capacity. 

CUrtailment of production by Marutl 
Udyog Ud. 

5694. PROF. MADHU DANDAVATE: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether Messrs. Maruti Udyog Ltd. 
deliberately curtailed production during 
February I 1988; and. 

(b) if SO, the steps taken to prevent such 
deijberate steps by public sector units? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO) : (a) No, Sir, The produc­
tion in February, 1988 was on full capacity 
utilisation basis. 

(b) Does not arise. 

Introdudlon of Cro .. Bar Exchange 
System In Howrah 

5695. SHRI SANATKUMAR MANDAL: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the telephone subscribers 
in Howrah area have expressed grave con­
cern over the decision of the Telephone 
Department Authorities to introduce the 
Cross-bar exchange system in the distrid 
replacing the existing auto-type system; 

(b) whether the Cross bar system has 
already been declared obsolete abroad and 
even disoontinued in Calcut!~;. 

(c) whether even in Belgium, the tradi­
tional home of the Cross bar Exchange 
manufadurers, the system had been 
phased out; and 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE) : (a) An organisation 
named Gantantrik Nagrik Sam~i has repre­
sented to Calcutta Telephones and also 
through press, expressing ooncern about 
the installation of crossbar exchange in 
Howrah area. 

(b) No. Sir. 

(c) Government is not aware of any 
such development. 

(d) Does not arise. 

Setting up of "Double Cola" plants 

5696. SHRIMATI GEETA MUKHER­
JEE: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether k is a fact that the Double 
Cola has finalised plans for making "Double 
ColaW in Punjab; 

(b) if so, the details and the name of the 
Indian collaborator for this plant; 

(c) which are the other places where the 
Double cola has set up its plants and started 
manufacturing its products; 

(d) who ar~( the Indian collaborators; 
and 

(e) the details of the terms and condi­
tions in regard to the repatriation of divi­
dends, profits etc.? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM) : (a) and 
(b). MIs. Double Cola Manufaduring Co. (t) 
Pvt. Ltd., have informed that they have final-
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isad plans for manufacture of "Ooubte Coal" Madhya Pradesh Telephone Department for 
in Punjab. They have also stated that fran- the past many years and thera is a great 
chise for bottling and distributing double discontentment among the employees as a 
Cola has been granted to MIs. Kartar Bever- result thereof; 
ages Pvt. Ltd. Chandigarh; 

(c) and (d). Mis. Double Cola Manufac­
turing Co. (I) Pvt. Ltd., have informed that 
four Double cola Bottting plants have been 
franchised at (i) Tarapur, Maharashtra (2) 
Bangalora, I(amataka (3) Angamaly, Kerala 
and (4) Madurai, Tamil Nadu and manufac­
turing activity commenced. The franchise 
holders are: 

(1) National Beverages Pvt. Ltd, 
Tarapur 

(2) City Drinks Pvt. t.td, Bangalore 

(3) Bhagvati Beverages Pvt. Ltd, 
Angamaly 

(4) Falcons Beverages Pvt. Ltd., 
Madurai. 

The Company have also stated that an exist­
ing plant at Jaipur, MIs. Jai Drinks Pvt. Ltd, 
has been c:onverted to manufacture Double 
Cola with effect from 22.3.88. 

(e) MIs. Double Cola Manufacturing Co. 
(I) Pvt. Ltd .•. have stated thattheir promoters 
have volunteered not to repatriate any capi­
tal, dividends or profits on the capital in­
vested by the Non-Resident Indians. 

[ Translation] 

Ban on Recruitment and Training of 
Junior Englneeraln Madhya Pradesh 

5697. SHRI ASLAM SHER KHAN: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is a ban on the recruit­
mant and training of Junior Engineers in 

(b) whether the candidate who pasaed 
the examination in 1984; have not been sent 
for training so far; 

(c) whether the training of Junior Engi­
neers of this Department in other States has 
been started; and 

(d) H so, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE) : (a) Yes Sir, the recruit­
ment of Junior Engineers have been sus­
pended since Feb., 1987 till all the surplus 
selected and trained candidates are ap­
pointed in all telecom Circles. 

(b) Yes,t Sir, the departmental canqi .. 
dates who passed the examination in 1984 
have not yet been sent for training. 

(c) Ves, Sir. Seleded candidates are 
being given training 

(d) In theSe circles where ~ is possible to 
appoint them. 

(English] 

Disparity In the Working Hours In P , T 
Department. 

5698. SHRI JITENDRA PRASADA: 
Will the MiAister of COMMUNICATIONS be 
pleased to state: 

(a») whether there exists glaring dispar· 
ity in t~e working hours in the P & T Depart­
ments where empfoyees posted in.the post 
offices with six days week have to work for 8 
hours and their colleagues in the offices of 
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Superintendent of Post Offices, Postmaster (bi whether there is a demand to extend 
General, etc. with 5 days week have to work this facility to some other cities also; 
for 7 houri; 

(b) if 10, the reasons therefor; 

(c) whether Government propose to 
remove this anomaly in the working hours: 
and 

(d) if not the reasons therefor? 

THE MINISTER O~ ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
V ASANT SATHE) : (8) The working hours in 
the Post Offices of the Department in a six 
day week are 48 hours (including lunch 
break) and those in the Administrative Of­
ficas viz., Offices of Superintendent, PMG 
and DG Posts with 5 days week are 42 112 
hours (including lunch break). 

(b) The working hours of the staff in 
Administrative Offices and Operative Of· 
fices have been fixed taking into account the 
nature of work and duties. 

(c) There is no proposal to change the 
woJ1dng hours of Operative Offices. 

(d) Any reduction in wort<ing hours is 
likely to have adverse effect on the output, 
and the economy of the ~untry. The Fourth 
Pay Commission While recommending the 
pay scales for Central Government employ­
ees taken into consideration the nature of 
work and duties. 

S.T.D. facility In GUJarat Cit Ie. 

5699. SHRI MOHANBHAI PATEL: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

. (8) the names 01 the cities in Gujarat 
which have been provided STD facility so 
far; -

c) if so, the names of the cities recom­
manded; and 

(d) when the STD facility will be pro­
vided in those cities? 

THE MINISTER OF ENERGY MINIS­
TRY OF COMMUNICATIONS (SHRI VAS­
ANT SATHE) : (a) The names of the cities in 
Gujarat which h~ve been provided with SID 
facility so far are listed in the statement 
below:-

(b) Yes, Sir. 

(c) and (d). Following c"ies in GUjarat 
have been proposed to be provided with 
sro facility by the end of 7th Plan subject to 
availability of transmission/switching equip­
ments: 

1. Anand 

2. Ahwa 

3. Anjar 

4. Ankleshwar 

5. Sotad 

6. Bavla 

7. Bharuch 

8. Dabhoi 

9. Dhoraji 

10 . Gondal 

11. Jetpur 

12. Kandla 
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13. Kodnar 15. Kalol 

14. Mannavadar 16. Kapadwanj 

15. Modasa 17. Kheda 

16. NavsBrl 18. MaN' 

17. Petlad 19. Mahuva 

18. Upleta 20. Mehsana 

19. Vapi 21. Nadiad 

20. V.V.Nagar 22. Patan 

STATEMENT 23. Palanpur 

Name of Citi9S in GUjalat which have been 24. Prorbander 
provided with SrD facility as on 29.3.88 

25. Rajkot 
1. Ahmedabad 

26. Savarkundla 
2. Amreli 

27. Surendranagar 
3. Bhavnagar 

28. Surat 
4. Bilimora 

29. Talod 
5. Cam bay 

30. Unjha 
6. Dwarka 

31. Vadodara 
7. Dhrangadhara . 

32. Valsad 
8. Dholka 

33. Veraval 
9. Gandhinagar I , 

34. Visnagar 
10. Gandhidham 

35. Wankaner 
11. Godhra 

12. Jammagar Telecast of Foreign Films 

13. Junagarh 5700. 'SHRI SHANTARAM NAlK: Win 
the Minister of INFORMATION AND 

14. Jamkhambh8Jia BROADCASTING be pleased. to stat.: 
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(a) the number of American and British Introduction of Group-dlailing Between 
feature films telecast by Doordarshan tn the Exchang •• with an An SSA 
last three years; 

(b) the names of the feature films pro­
posed to be imported from the above co,u,\. 
tries; and 

(c) the nam9S of the films proposed ,to 
be telecast this .year? 

THE MINrSTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER I OF IN· 
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) 19 American 
and 2 British films were telecast by Doord­
arsnan in the National Net work during the 
last three years. 

(b) and (c). Presently there is no pro­
posaJ to import feature films from these 
countries, However, the following foreign 
films already available with Doordarshan are 
proposed to be telecast in the National Net­
work 

Title of the film 

1. Outcast 

2. Desiree 

3. A room with a view 

4. Heat and Dust 

5. Anna Pavalova 

6. Stalker 

7. Under Satan's Sun 

8. Quacks 

9. My Sweet little village 

5701. PROF. NARAIN C+iAND PAR· 
ASHAR: Will the Minister of COMMUNICA· 
TIONS be pleased to state: 

(a) whether any programme for the in· 
troduction of grou~ialling between various 
exchanges within any SSA of Himachal 
Pradesh has been drawn up and taken up for 
execution in 1987-88 or even in 1988 .. 89; 

(b) if so, the date of sanction of the 
programme alongwith the details ,hereof; 
ana 

(c) whether it would be ensured that an 
entire SSA is taken up for the introduction of 
group-dialling and not arl)' part thereof? 

THE MINISTER OF ENERGV AND 
MIN.STER Of: COMMUNICATIO~S (SHRt 
VASANT SATHE) : (a) No, Sir. 

(b) Not applicable in view of (a) above. 

(c) Yes, Sir. At present group-dialling 
plan has been formulated for SAXs to be 
connected wtth .district headquarters of 
Hamirpur, Bilaspur, Dharamsa'a~ Chamba, 
Una, Shimla 5olan, Nahan, Kulu and Mandl. 
The group dialling wHI be introduced pro-­
gressively during rest of the 7th and 8th Plan 
periods subject to availability of resources. 

Central Public Sector Investment 

5702. SHRI R.P.DAS: Will the Minister 
of INDUSTRY be pleased to state: 

(~) the total Central P~blic Sector in' 
vestment irrthe country as on 31 Dece'mber, 
1987; 

(b) the total Central Public sector invest­
ment in the Eastern and North·Eastern re­
gion,aS on 31. December. 1987. State-wise. 
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(c) the annual turnover of these under .. 
takings, State-wise; 

(d) their profits and losses and the 
number of their permanent and temporary 
employees, State-wise ; and 

(e) the new investment proposed in the 
public sector by Union Government in East­
ern and North Eastern States, State-wise? 

THE MINSTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) As on 31.3.1987 the 
latest date for which figures are available the 
total investment in Central Public sector 
enterprises was As. 61,603 erores. 

(b) Statement -I is given below 

(c) and (d). Statement -II is given below 

(e) State-wise figures on new invest­
ment proposed in the public sector in the 7th 
Plan period are given below: 

(Eastern Region) 

(Rs. in crores) 

West Bengal 1281.90 

Bihar 1327.63 

Orissa 2244.89 

Total 4854.42 

( North-Eastern Region) 

(Rs. in crores) 

Assam 349.93 

Meg hal aya N.A 

Mizoram N.A 

Nagaland 3.52 

Tripura N.A 

Manipur N.A 

ArunachalPradesh N.A 

Total: 353.45 

STATEMENT -I 

The Statewis9 figure of Gross Block as on 
31.3. 1987 in various states of Eastern 

and North Eastern States were as under 

Eastern States 

(Rs. in crores) 

West Bengal 4524.94 

Bihar 6969 

Orissa 4637.65 

Total: ,,,' ~I .'1.1.) 

North Eastern States 

Assam 3808.72 

Meghalaya 4.27 

Mizoram Not available 

Nagaland 78.17 

Tripura 160.83 

Manipur 139.68 

ArunachalPradesh N.A 

Total 4191.67 



91 Written Answers APRIL 5. 1988 

STATEMENT .. I 

Written Answers 92 

The annual turnover and profit/loss for 1986-87 of all the undertakings with their head offices 
in thlse ten States are given below:-

Eastem Region 

(Rs. in erarls) .. 

Turnover Profit (+)/Loss (-) 

West Bengal 4390.15 (-) 335.85 

Bihar 1276.52 (-) 49,88 

Orissa 73.61 (-) 12.60 

Total 5740.28 (-) 398.33 

North Eastern Region 

Assam 712.72 73.69 

Meghalaya 9.26 2.56 

Mizoram NIL NIL 

Nagaland 4.12 (-) 23.19 

Tripura NIL NIL 

Manipur NIL NIL 

Arunachal Pradesh NIL NIL 

Total 726.10 53.06 

The total number of employees employed in all the units located in these States 
as on 31.3.1987 were as under. Their break-up into permanent 

and temporary is not available. 

Eastern Region 

1 

West Bengal 

(in /akhs) 
2 

4.22 
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1 

Bihar 

Orissa 

Total 

North-Eastern Region 

Assam 

Meghalaya 

Mizoram 

Nagaland 

Tripura 

Manlpur 

Arunachal Pradesh 

Total 

Growth of Cement Industry 

5703. SHRI R. M.BHOYE: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether it is a fact that Government 
have recently decided to reduced the levy 
obligation of cement plants to give further 
momentum to the growth of cement industry; 

(b) H so, whether any study has been 
made in this regard; and 

(c) H so, the details regarding the new 

2 

4.53 

0.75 

9.50 

(in IBkhs) 

0.57 

0.01 

N.A . 

0.02 

0.02 

0.02 

N.A 

0.64 

programme Government have decided to 
take in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL .. 
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM) : (a) With 
a view to enable the cement industry to sell 
higher quantities of non levy cement, which 
would help them to generate additional re .. 
sources for modernisation and expansion. 
Government have decided to further reduce 
the levy obligation of certain categories of 
cement units with effect from 1.3.88, as 
under: 
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(i) Pre .. 1982 units:· 

(a) Sick units 

(b) Other than 
sick units 

(ii) Units which commenced production 
sometime prior to 1.1.82 but were 
deemed to have commenced 
commercial production 
after 1.1.82. 

(iii) Expansion of capacities 
after 1.1.82 

(b) and (c). No comprehensive study of 
the cost structure has been made. However, 
a quick appraisal of the need of various cate­
gories of cement factories had been made 
and it was found that factories which have 
been in production on 1.1.82 needed further 
assistance. 

After the introduction of partial decon­
trol of cement in February, 1982, Govern­
ment have been constantly reviewing its 
policy keeping in v;ew the growth of industry. 
Pursuant to this policy, Government have 
been progressively reducing the price and 
distribution control on the cement industry in 
recent years so that the industry is allowed to 
sell higher quantities of cement in the open 
market which would help them in generating 
more funds for further investment/moder­
nisation and improving their profitability. 

Profit/loss by Bum Standard company 
Ltd. 

5704. SHRI SOMNATH CHATTER­
JEE: Will the Minister of INDUSTRY be 
pleased to state: 

(a) the amount of profit earned or loss 

Fl'Qrn 300/0 to 150/0 of 
actual production. 

From 500/0 to 30% of 
actual production. 

From 30% to 200/0 of 
actual Production 

From 300/0 to 20% of 
actual production. 

incurred by MIs. Burn Standard Company 
Ltd, a unit of Bharat Bhari Udyog Nigam Ltd. 
year-wise for the last five years; 

(b) the reasons for loss if any suffered 

by the unit; 

(c) the expenditure incurred by the un~ 
in its litigation with the employees in different 
Courts and Tribunals during the last three 
years and in particular, expenditure incurred 
in connection with the legal proceedings 
regarding payment of interim relief Head 
Office staff; and 

(d) the total amount spent by MIs. Burn 
Standard Company Ltd. since the formation 
of the Holding Company, in litigation and lor 
as a legal expenses, year-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM): (a)Ouring 
the last five years, Burn Standard Company 
Ltd. (BSel) has been earning cash profits, 
year-wise details of which are given below:· 
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(Rs. in lakhs) 

1982-83 56.90 

1983-84 157. 59 

1984-85 313.98 

1985·86 27.19 

1986-87(Prove) 20.16 

(b) Does not arise. 

(c) Total expenditure incurred by BSCL 
In litigation with the employees in different 
Courts and Tribunals during the last three 
years ending 31.3.87 is of the order of Rs. 
6.53 lakhs(approx). The interim relief an­
nounced by the Government in August, 
1987was notpayabletotheworkmen & staff 
of BSCL who are governned by the Tripartite 
Engineering wage Settlement, However, the 

Employees Union at Head Office of the 
Company at Calcutta instituted a case 
against the Company in December, 1987 for 
grant of interim relief. The question of grant 
of interim relief has been resolved with the 
Tripartite EngineElring Wage Settlement on 
28.1.88 for all workmen and cterical/supervi­
sory staff of Central public sector engineer­
ing units in West Bengal who were covered 
under the last tripartite wage Settlement 
dated 2.9.1983. The Company had to incur 
legal expenses of Rs. 46,000/- (approx.) for 
defending the aforesaid court case. 

(d) Since the formation of Bharat Bhari 
Udyog Nigam Limited (BBUNL) with eHeet 
form 17th September 1986, BSCL has in­
curred total legal expense of Rs. 2.71 lakhs 
(approx.) year-wise details of which are 
given below: .. 

1986-87 
(18.9.86'to 31.3.87) 
1987-88 

As. 83.109.00 
As. 1,88,806.00 

[ Translation] 

Allotment of LPG Agencies to Sched· 
uled castes In Madhya Pradesh 

5705. SHRI NANDLAL CHOUDHARY: 
Will the Minister of PETROLEUM AND 
NA ruRAL GAS be pleased to state: 

(a) the names of the towns and cities in 
Madhya Pradesh in which LPG agencies 
have been allotted to Scheduled Castes 
during the last three years; 

(b) the names of the cities in which gas 
agencies are proposed to be allotted to 
Scheduled Castes during the next two 
years; and 

(c) the criteria followed in allotting LPG 
Agencies to the persons belonging to 
Scheduled Castes? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIQUE ALAM) : (a) The 
oil industry has allotted two LPG distributor­
ships, one each at Itarsi and Ashoknagar, in 
Madhya Pradesh to persons belonging to 
SC category during the last three years; 

(b) Under the annual Marketing Plans 
upto the year 1986-87, the oil industry had 
proposed setting up of LPG distributorships 
under the Schedul~d Caste category at the 
following locations in Madhya Pradesh: 

1. Jabalpur 

2. Bilaspur 

3. Ujjain 

4. Singrauli 

5. Oongargarh 

6. Ambah 
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7. Mandsaur 

8. Indore 

(c) A reservation of 250/0 calculated on 
an annual and State-wise basic, exists in the 
allotment of LPG distributorships as wea as 
dealerships of MIs. HSD and SKO-lDO. 
selections are made by the concerned Oil 
Selection Board from among eligible 
applicants(which includes candidates who 
are residents of the district or of a district 
adjoining the district in which the dealershipl 
distributorship is proposed to be located), 
based on the criteria of suitablility and com­
parative merits. 

[English] 

Crude 011 Production by Oil 

5706. SHRI MURlIDHAR MANE: Will 
the Minister of PETROLEUM AND NATU­
RAL GAS be pleased to state: 

(a) whether the Oil India Limited (OIL) 
has failed to achieve targets fix ad for prod uc­
tion of crude oil for the current financial year, 
according to a recent study by the Planning 
Commission; 

(b) H so, the details thereof and the main 
reasons forthe failure of OIL to utilise its plan 
outlay fully; and 

(c) the steps Government contemplate 
to take to ensure that the fixed targets for oil 
production are achieved in full by OIL? 

THE OEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIQUE ALAM) : (a) and 
(b). Against the revised target of 2.55 million 

tonnls for production of crude oil for 1987-, 
88. Oil India Limited (OIL) is expected to 
produce 2.45 milfion tonnes of crude oil. 

The main reasons for inability of OIL to 
utilise plan outlay fulty are: 

(i) Non-receipt of some capital 
equipment. back-up equipment, 
etc. during the year; 

(ii) Delay in receipt and commis­
sioning of drilling and work-over 
rigs and consequent saving in 
drilling outlay. 

(c) OIL's performance is being reviewed 
continuously by Government. Suitable steps 
have also been taken to tone-up the man­
agement of the Company. 

Increase In Postal Efficiency 

5707. SHRI HARIHAR SOREN: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is a need to increase 
postal efficiency; 

(b) whether any step has been taken by 
Government to identify different areas of 
postal administration and suggest meas­
ures to improve their performance; and 

• 

(c) if so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRt 
VASANT SATHE) : (a) to (c). Considering 
the fact that there is always scope for further 

1 

improYement in postal efficiency, the GOY-
ernment of India has set up an Expert 
Committee. The terms of reference of this 
Expert Comm~ee and its composition are 
given in the Statement below:-
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STATEMENT 

The terms of reference of the 
Export Committee will be as 
under:-

(i) To study the functioning of the 
Postal Services in the context of 
increasing demand from differ­
ent sectors of society and iden­
tHy the operational, managerial 
and technological strengths and 
weaknesses of the system. 

(ii) To recommend short term and 
long, term measures to ensure 
CQmprehensive planning and 
efficient and cost-effective 
operation of the postal network 
with suitable technological 
changes with a view to achieving 
greater public satisfaction. 

(iii) To review the fmances of the 
department and pricing policy of 
the postal services and make 
suitable recommendations 

keeping in view the public inter­
est and the available resources. 

(iv) To review and suggest changes 
necessary in the personnel pol­
icy of the department including 
policies for recruitment, training 
placement, career progression 
and vigilance (excluding those 
relating to pay, allowances and 
retirement benef~s) for improv .. 
ing employees satisfaction and 
productiv~y and changing over 
to more effective and business­
like work culture. 

(v) To review the organisational 
structure, including the head­
quarters set-up of the Depart­
ment as also the relationship 
with other Government Depart­
ments and organisations and 
make suitable recommenda­
tions keeping in view the need 
for public accountability and effi­
ciency of administration. 

2. The Expert Committee has been set up with the following member ship 

(1) Shri S.B. Lal, Retired Secretary(Coordination) 
Cabin ate Secretariat. 

(2) Dr. P. C. Joshi, Institute of Economic Growth , Delhi 

(3) Shri S. Ramanathan, Director, Indian Institt/te of 
Public Administration, New Delhi. 

(4) Shri R. Kishore, Retired Member (Personnel). 
Postal Services Board. 

(5) Dr. N Seshagiri, Additional Secretary, 
Department of Electronics, New Delhi 

(6) Shri K. C. Sharma, Additional Secretary, Ministry 
of Labour, New Delhi 

(7) Shri K. Dinesh, Deputy Director General, Postal 
Services Board, New Delhi 

Chairman 

Member 

Member 

Member 

Member 

Member 

Member Secretary. 
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Contract to HMT Ltd. for Training, J. VENGAL RAO) : (a) to (c). Various types 
Centr. in Malaysia of complaints are received in the Ministry 

from different quarters which inter-alia re-
5708. SHRI GOPALA KRISHNA late to delay in the grant of Khadi CertHicate 

THOTA: Will the Minister of INDUSTRY be by Khadi & Village Industries Commission 
pleased to state; (KVIC) t non-settlement of service matters, 

delay in the release of financial assistance 
(a) whether the H.M .. T. Ltd. has bagged andlor inadequate grants; and charges of 

a Rs. 16.2 crores contract for setting up an corruption/nepotism against the staff of 
advanced training centre in Malaysia; and KVIC. All complaints are passed on to the 

(b) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
LJ. VENGAL RAO): (a) and (b). HMT)I) 
Limited, a whoJly owned subsidiary of HMT 
Limited, has secured a contract form the 
Government of Malaysia for the establish­
ment of an Advanced Training Centre at an 
approximate cost of As. 16.2 crores. The 
Centre will provide intensive production ori­
ented training in highly skilled metal working 
trades, particularly tool making and indus­
trial electronics. The project is to be imple­
mented in two years. 

C''lmplalnts Against Khadi and Village 

Industries Commission 

5709. SHRI KAMAL CHAUDHARY: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) the number and the nature of com­
plaints received from different quarters 
against the Khadi and Viflage Industries 
CommissIon during the period from 1 Janu­
ary, 1987 to 29 February, 1988; 

(b) whether Government have looked 
into these complaints and conducted· 
enquiry in the matter; 

(c) if so, the result of the enquiry; and 

(d) if not, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 

KVIC Central Office, Bombay with suitable 
instructions. Certain cases are also directly 
referred to Central Bureau of Investigationl 
Central vigilance Commission for detailed 
investigation, If considered necessary. On 

the basIs of reports/recommendations made 
by these 3gencies, necessary instructions 
are Issued to KVIC for taking appropriate 
action. No separate record is maintained in 
the Ministry regarding the number of com­
plaints. 

(d) Does not arise. 

Steps to Promote Plastic Industry 

5710. SHRI UTIAMBHAI H. PATEL: 
SHRIMATI PATEL RAMABEN 

RAMJIBHAI MAVANI: 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that Government 
have taken a number of steps to promote 
plastic Industry in the country; 

(b) n so, the details thereof and what 

benefits have been derived by the plastic 
manufacturers therefrom; 

(c) the steps taken to promote this in­
dustry in Gujarat, particularly in adivasi and 
backward areas; and 

(d) the total production of various types 
of plastics in Gujarat and other States during 
1985, 1986 and 1987? 
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THE MINISTER OF INDUSTRY (SHRI Price of Diesel 011 for Fishing Trawler. 
J. VENGAL RAO) : (a) and (b). Yes, Sir. 
These incfude measures to facilitate availa- 5711. SHRI D.P. JADEJA: Will the 
bility of raw materials to processing un~s. Minister of PETROLEUM AND NATURAL 
setting up of facil~ies for training and other GAS be pleased to state: 
services to plastics industries, dissemina­
tion of information etc. 

(c) The Central Institute of Plastics 
Engineering and Technology, Madras has 
set up an extension Centre at Ahmedabad 
in Gujarat to meet the requirement of training 
facil~ies and other services to plastics indus­
tries. 

(d) The total production of major plastic 
raw materials during the last three years has 
~~en as follows:-

Year Production rOOO MT) 

In GUjarat All India 

1985-86 

1986-87 

1987-88 
(estimated) 

Country 

136 

144 

150 

Pakistan (Islamabad) 

Sri Lanka (Colombo) 

Australia (Canberra) 

U.K. (London) 

Japan (Tokyo) 

278 

296 

293 

(a) the price of diesel oil being supplied 
to deep sea fishing trawlers and fishing 
boats in Visakhapatnam (Andhra Pradesh) 
and other fishing harbours per kilo-litre; ~nd 

(b) the international price of such diesel 
oil in other countries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIQUE ALAM): (a) Die­
sel oil with concessions in excise duty is 
available to the deep sea fishing vessels 
complying with certain conditions. The appli­
cable rates at Vishakhapatnam and some 
other fishing harbours in case of vessels 
complying With the excise conditions are 
given in the statement below. 

(b) The retail selling prices of HSD in the 
cap~als of certain selected countries during 
januarylFebruary, 1987 are as follows: 

RSILitre 

2.95 

3.75 

4.22 

6.40 

5.74 
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STATEMENT 
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The selling prices of diesel oil at various ports in India for deep sea fishing vessels 
compfying w~h the prescribed conditions. 

with total 
Nameofth. exemption 01 
Port Excise duty 

Vishakhapatnam 2772.82 

Madras 2807.82 

Cochin 2832.82 

Mangalore 2962.32 

Bombay 2848.85 

Balance aatween AIR and Television 

5712. SHRI PRAKASH V. PATIL: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether it is a fact that of late Tele­
vision has been given unduly high impor­
tance and the role of AIR has been relegated 
to the background thereby creating an im­
balance; and 

(b) if so, the steps being taken to im­
prove the situtation? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND MINISTER OF IN-

Rs.lKL. 

With 50% 
Concession on Other local 
Excise duty levies 

2937.82 Sales tax at 
16.Sg% 
extra. 

2972.82 Sales tax at 
14% extra. 

2997.82 Sales tax at 
200/0 plus 
additional 
tax at 20% 
extra. 

3127.32 Entry tax 
at 2%. Sales 
tax at 18% 
extra. 

3013.85 Sales tax at 
1~/0 extra. 

FORMATION AND BROADCASTING 
(SHRt H.K.L. BHAGAT): (a) No. Sir. In fact. 
in the Seventh Five Year Plan All India radio 
and Doordarshan have been allocated equal 
amount of Rs. 700 croras each for carrying 
out developmental activities in their respec­
tive fields. 

(b) Does not arise. 

Consultancy firms by Non-Resident 
Indians 

5713. SHRI SAIFUDDIN CHO-
WDHARV: Will the Minister of INDUSTRY 
be pleased to state: 
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(a) whether some of the important through the process of recognition of sus· 
public sector units are against satting up of tained higher productivity improvement 
consuHancy firms by Non-Resident Indians achieved by individual enterprises/organ-
to help high technology matters; and isations. 

(b) if so, what are the areas of their 
objections, in details? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

Reward to OUtstanding Industrialists 

5714. SHRIVIRDHICHANDEAJAIN: 
Will the Minster of INDUSTRY be pleased 
to state: 

(a) it is a fact that outstanding industri­
alists in the country are rewarded by Union 
Government; and 

(b) ff so, the "details ~hereof? 

THE MINISTER OF INDUSTRY 
(SHAt J. VENGALA RAO) (a) and (b). 
Government of India have instituted the 
following National Awards:-

i) National Awards for outstand­
ing small scale entrepreneurs, 
since 1983; and 

ii) National Awards for quality 
products in the Small Scale 
Sector, Since 1986. 

In addition, Special R~cognhion Awards 
have also been instituted for each Statel 
U nion Territory. 

The National Productivity Council has 
also instituted productivity awards for in­
dustry and agricutture to encourage enter­
prise-level productivity improvement 

[English] 

Filling up of Post of CMD In NTPe, PEe 
and BCCL 

5715. SHAI GADADHAR SAHA: Will 
the Minister of ENERGY be pleased to state: 

(a) whether the post of Chairman and 
Managing Diredor in the National Thermal 
Power Corporation, the Power Finance 
Corporation and the Bharat Coking Coal 
Limited has been filled up; 

(b) if so, when and the details thereof; 
and 

(c) if not, the reasons for the delay? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWEA IN THE MINIS­
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) to (c). The posts of Chairman 
and Managing Director of the Power Fi­
nance Corporation and the Sharat Coking 
Coal limited have both been filled upon 14th 
January, 1988. Action is in hand to fill up the 
post of Chairman & Managing Director, 
National Thermal Power Corporation, in 
consu~ation with the Public Enterprises 
Selection Board. 

Live Telecast of car Festival 

5716. SHRI SOMNATH RATH: Will the 
Minister of INFORMATION AND BROAD· 
CASTING be pleased to state: 

(a) wether the Doordarshan is taking 
steps for live telecast of car festival. 1988 of 
Puri: and 

(b) if so. the details thereof? 
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THE MIN1STER OF PARLIAMEN- Appointment of Chairman and Manag-
TARY AFFAIRS AND MINISTER OF IN- Ing Director In engineering Projects 
FORMATION AND BROADCASTING (India) Ltd. 
(SHAt H.K.L. BHAGAT) (a) and (b). No, Sir. 
However, TV report of Rath Yatra will be 
prepared for subsequent telecast on Doord­
arshan. 

Appointment of Extra Departmental 
Employees against the Vacancies of 

open quota In Clerical Cadre 

5717. DR. A.K. PATEL: Will the Minis­
ter of COMMUNICATIONS be pleased to 
state: 

(a) whether there is a provision for 
making appointments against the vacancies 
of open quota in the departmental examina­
tion of the Clerical cadre in respf'ct of those 
Extra Departmental Employees who have 
completed one year's service; 

(b) if so, the preSent number of such 
vacancies and also the number of appoint­
ments of the E.D. employees made against 
such vacancies during each o! the last three 
years and the current year; 

(c) whether Government propose to fill 
up such posts from E.D. employees in future' 
and 

(d) if so, the guidelines in this regard? 

5718. SHRI SOMJIBHAI DAM OR: Will 
the Minister of INDUSTRY be pleased to 
refer to the reply given to Unstarred Ques­
tion No. 3660 on 1 December, 1987 regard­
ing steps to revamp Engineering Projects 
(India) Ltd. and state: 

(a) whether the process to select a 
regular Chairman and Managing Directorfor 
the Engineering Projects (India) Ltd., has 
been completed; 

(b) if not, the reasons therefor; and 

(c) the time by which, the new Chair­
man will be appointed? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOFINDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHAI M. ARUNACHALAM): (a) No, 
Sir. 

(b) and (c). The selection and appoint­
ment of Chairman-cum-managing Director 
requires consultation and approval of vari­
ous agencies. It IS likely to take some more 
time before the selected person is ap­
pointed. 

Modernisation ",f Coal Industry 

5719. SHRI K. RAMACHANDRA 
THE MINISTER OF ENERGY AND REDDY: Will the Minister of ENERGY be 

MINISTER OF COMMUNICATIONS (SHRI pleased to state: 
VASANT SATHE): (a) No, Sir. 

(a) the total amount spent so far in the 
(b) In view of (a), question does not Seventh Five Year Plan towards modernisa-

arise. tion of coal industry; 

(c) No, Sir. (b) whether this amount has been util-

(d) In viow of (c), question does not 
arise. 

ised fully; 

(c) the utilised capacity thereof; 
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(d) whether it is responsible for raising introduction of better management policies 
the price of mal; and and technology. 

(e) the steps taken to rectHy this situ· 
ation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP COAL IN THE MINIS­
TRY OF ENERGY (SHRI O.K. JAFFAR 
SHARIEF): (a) to (c). During the Seventh 
Five Year Plan, yearwise plan outlays and 
actual expenditure on the development of 

, Coal Industry has been as follows:-

(Rs. in crares) 

Year Plan outlay Expenditure 

1985-86 1109.00 1114.68 

1986·87 1367.14 1349.14 

1987-88 1403.32 1251.03 

(Provisional upto February, 1988) 

• 
From above figures it is clear that by and 
large outlays have been utilised fully. 

(d) Prices of coal are revised from time 
to time taking into ,account not only the cost 
of production but also other considerations 
including the impact on the core sector ac­
tivities like production of steel, generation of 
power as well as the effect on the economy 
as a whole. The rise in the cost of production 
of coal which the higher capital cost of the 
development of additional production ca­
pacity entail is not wholly reflected in the 
price of the coal which currently does not 
cover the cost of production fully. 

(8) Efforts are continuously being made 
to reduce the cost of production of coal by 
improving the efficiency of operations. by 
reducing administrative expenses, by better 
utilisation of men. and machinery and by 

Issue of Industrial licences 

5720. SHRI RAM BHAGAT PASWAN: 
Will the Minister of INDUSTRY be pleased to 
refer to the reply given on 23 February, 1988 
to Starred Question No.1 regarding indus­
trial licences to top ten large industrial 
houses and state: 

(a) whether any licences have been 
issued to MIs. fTC Limited, MIs. Reliance 
Limited and Birla Group of Industries for 
manufacture of vegetable oils, toxtiles and 
steel respectively during the last two years; 

and 

(b) H so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). During the 
calendar years 1986 and 1987, no industrial 
licence was granted to any company belong­
ing to Birla Group, MIs. ITC Ltd. and MIs. 
Reliance Industries Ltd. for manufacture of 
vegetable oils, textiles and steel. During this 
period, however, an industrial licence was. 
granted to MIs. Hindustan Aluminium Cor­
poration Lim~9dt (belonging to Birla Group) 
for effecting substantial expansion in their 
existing unit at Renukoot in Mirzapur district, 
Uttar Pradesh for manufacture of wire rods, 
extrusions, rolled products and container 
sheets. 

Public Borrowings by Public Sector 
Undertakings 

5721. SHRI E. AYVAPU REDDY: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the borrowings and fixed deposits of 
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all the public sador undertakings; Giddi Coal Washery of Central Coalfields 
Limited are contractor's work9rs. Therefore, 

(b) the interest due on the borrowings the question of payment of interim relief to 
and fixed deposits raised by the public sector them by the Company does not arise. 
undertakings per annum; and 

(c) the number of public sector under­
takings which have not resorted to public 
borrowings by way of fixed deposits, etc.? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) As on 31.3.1987 the 
total borrowings (including fixed deposits) by 
all the public sector undertakings stood at 
about As. 41 ,844 crores excluding the insur­
ance companies and financial institutions. 

(b) On all the borrowings made by the 
public sector undertakings total interest 
accrued in 1986-87 as shown in their ProfiV 
Loss Accounts was about Rs. 3,416 crores. 

(c) 200 public sector undertakings as 
on 31.3.1987 had not resorted to borrowings 
by way of fixed neposits. 

Interim relief to workers In Glddl Coal 
Washery 

5722. SHRI BASUDEB ACHARIA: Will 
the Minister of ENERGY be pleased to state: 

(a) whether the Slurry Pond workers of 
the Giddi Coal Washery of the Central Co­
aHields Limited are getting interim relief; 

(b) whether Government propose to 
extend this benef~ to Slurry Pond workers of 
other washeries of the Coal India Limited; 
and 

(c) H so, when? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS· 
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) Slurry Pond workers of the 

(b) and (c). Do not arise. 

Installation of High Power Transmitter. 
In Border Areal 

5723. SHRIMATI O.K. BHANDARI: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(8) whether Government propose to 
install high power transmitters in the border 
arQas during the Seventh Plan; and 

(b) H so, the details thereof? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) Ves, Sir. 

(b) Besides the High Power TV trans­
mitters set up so far at Agartala, Bhatinda, 
Dibrugarh, Imphal, Jammu, Kohima, 
Kurseong. Poonch and Silchar during the 
Seventh Plan period, the VII Plan also in­
cludes schemes for establishment of high 
power TV transmitters at Churachandpur, 
Lunglei, Mokokchung, Aizwal, Itanagar, 
Shillong and Tura in the North Eastern 
Region, Anupgarh, Barmer and Jaisalmer in 
Rajasthan, Bhuj in Gujarat, Gangtok in 
Sikkim, Fazilka in Punjab, Leh in Jammu and 
Kashmir, Rameshwaram in Tamil Nadu, 
Katihar in Bihar and Bareilly in Uttar 
Pradesh. 

[ Translation] 

Promotion of small and cottage 'nduI­
trl •• 

5724. PROF. CHANDRA BHANU 
DEVI: Will the Minister of INDUSTRY be 
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India (1081), to provide assistance for devel­
opment, expansion, diversification, moder-

(a) the steps being taken by Govern- nisation and rehabilitation of small scale 
ment to promote small scale and cottage industrial un~s. In August, 1987 Govern .. 
industries; ment of India introduced a National Equity 

(b) the total population being benefited 
thereby at present and the total amount of 
income being received by Government from 
these industries; 

Funds aimed at Providing support in the 
nature of equity assistance to tiny and small 
scale industrial un~s which are engaged in 
manufaduring activtties. Government of 
India has provided Rs. 5 crores towards this 
Fund and the lOBI provided an equal 

(c) the total numb~r of small and cot- amount. The scheme is administered by the 
tage industries saved from becoming sick in lOBI through nationalised banks which will 
Begusarai distrid of Bihar; act as agents of lOBI in regard to sanction 

and disbursement of assistance. 
(d) whether Government propose to 

form some co-operative societies to revive 
\he sick small and cottage industries; and 

(e) if so, the time by which these coop­
erative societies are proposed to be set up? 

THE MINISTER OF INDUSTRY (SHRt 
J. VENGAl RAO): (a) Promotion of indus­
tries in the dispersed small scale and cottage 
industries sector falls w~hin the responsibil· 
~y of the State Governments. The Centre, 
however I supplements their efforts. A num­
ber of important steps have been taken by 
the Government to promote small scale and 
cottage industries. To facilitate modernisa­
tion and achieve rapid growth in the small 
scale industries sector, the upper limit on 
investment (in plant and machinery) was 
raised in respect of small scale units from 
As. 20 lakhs to Rs. 351akhs and in th~ case 
of ancillary units from Rs. 25 lakhs to As. 45 
lakhs in 1985. Other incentives and conces­
sions extended to these industries include 
reservation of selected items for exclusive 
production. for exclusive/partial purchases 
from small scale sector under Government' 
Stores Purchase Pr6gramme, provision of 
financial assistance on liberal terms, provi­
sion of machinery on hire purchase and 
excise concessions. In May f 1986 the Small 
Industries Development Fund (SIDF) was 
set up in the Industriaf Development Bank of 

Assistance for the development of 
appropriate technology, extention of finan­
cial assistance under co-operativisation 
scheme and rebate on sales of coir yarn and 
coir prod ucts (other than rubberised coir) are 
among measures taken to promote the 
growth of khadi & village industries, coir 
products, etc. 

(b) to (e). Information is being collected 
and will be laid on the Table of the House. 

[English] 

Los ... to National Film Development 
Corporation In 11 th International Film 

Festival of india 

5725. SHRI V. SREENIVASA 
PRASAD: 

SHRI BANWARI LAL PURO­
HIT: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the National Film Develop­
ment Corporation has described in its An­
nual,Report that Government should reim­
burse the losses of As. 66.94 lakh on ac­
count of 11th International Film Festival of 
India held at New Delhi. 
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(b) if so. the reaction of Government TARY AFFAIRS AND MINISTER OF IN· 
thereto; and FORMATION AND BROADCASTING 

(c) the reasons of the losses to the 
National Film Development Corporation and 
the steps taken to avoid recurrence of such 
losses in future? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF INe 
FORMATION AND BROADCASTING 
(SHRI H.K.l. BHAGAT): (a) Yes. Sir. 

(b) and (c). The activity of holding of 
International Film Festivals being promo­
tional in nature, it is not expected to break 
even. The Corporation is in overall profits. 
Government will consider reimbursement in 
the event of the Corporation being in overall 
loss. 

[ Trans/ation] 

Setting up of Radio Stations In Uttar 
Pradesh 

5726. SHRI NIRMAL KHATRI: Wilt the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state: 

(a) the names of the cities in Uttar 
Pradesh where new radio stations are pro­
posed to be set up during 1989-89; 

(b) the progress made in regard to the 
setting up of radio station in· Faizabad city 
and the time by which ~ will be commis .. 
sioned; 

(c) whether any suggestion has been 
received for locating this radio station in a 
rented building before a new building is got 
constructed therefor; and 

(d) if so, the decision taken in this 
regard and the reasons therefor? 

THE MINISTER OF PARLIAMEN-

(SHRI H.K.L.BHAGAT): (a) A new radio 
station with 10 KW MWtransmitter, type I (R) 
studios, receiving facilities and staff quarters 
is envisaged to be commissioned at Agra 
during 1998 .. 89. 

(b) The site for the proposed radio 
5tat;on at Faizabad has been taken over. 
layout plan for construction of the building 
has been approved and the preliminary es­
timates are under preparation. Orders have 
already been placed for procuring the trans­
mitter and studio equipment. The proposed 
radio station at Faizabad is envisaged to be 
commissioned during the end of the current 
Plan period. 

(c) Yes, Sir. 

(d) As the implementation of the 
scheme towards setting up of the permanent 
radio station at Faizabad is progressing well 
and 1he projed is envisaged to be ready for 
commissioning in the Plan period, ~ has 
been decided to instal the permanent studio 
and transmitter in its own building. 

[English} 

International Awards to Indian Films 

5727. SHRI BHADRESWAR TANTI: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether any Indian films have got 
any International awards during the last 
year; and 

(b) if so,t he salient features thereof? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHRI H.K.l. BHAGAT): (a) and (b). During 
1987, the Indian films bagged several inter-
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national awards as per ~tails given in the statement below. 

STATEMENT 

Name of the Name of the film Details of 
Film Festival Award 

1. 2 3 

FEATURE FILMS 

1. Red Cross & Hea"h Paar Fipresci Award 
Film Festival in 
Varna, Bulgaria 

2. 1st Pyongyang Film Panchagni Best Actress 
Festival in North (Ms. Geeta) 
Korea 

3. Damascus Film Admi Aur Aurat Best Actress 
Festival (Ms. Mohua Roy 

Choudhaury 

4. Hawaii Film Festi- Mirch Masala Est-West Centre's 
val., U.S.A. best Film Award for 1987 

DOCUMENTARY FILMSINEWS MAGAZINES 

1. 42nd International High Adventure Silver Cup 
Festival of Sports on White Walers 
Films, Turin, haly 

2. 9th International Drought Story Bronze trophy 
Festival of Agrarian (News Magazine) 
Cinema, Zaragoza, 
Spain 

3. 13th International Services of Trees Silver Bunch 
Film Festival of 
Santarem, Portugal 

4. International Festival Angora for Wool Crystalsnt Glass 
Agrofilrh 187, Vase 
Nitra, Czechoslovakia 

5. Chicago International A.B.See Jury's Award of 

Festival of Children's merit as outstanding 
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1. 2 3 

films 1987 examples of public 
service Announcement 

6. Chicago International The Balloon -do-
Festival of Children'S 
Films 1987 

7. Tachfilm '87 Antartica-A Diploma of partiei-
Pardubice, Continuing Mystery pat ion 
Chechoslovakia 

8. The Second Laos The Balloon Certification of 
Angeles Interna- participation 
tional Animation 
Celebration 

9. 12th Los Angeles The Four Steps Certification of 
International 
Animation Celebration 

Marketing of Natural Gas by GAIL 

5728. SHRI H.A. DORA: 
SH~I YASHWANTRAO 

GADAKH PATIL: 
SHRt SRIBALLAV PANI­

GRAHl: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government have decided 
to vast the responsibility of processing, 
transporting and marketing of natural gas to 
Gas Authorky of India Ltd; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the readion of the other oil compa­
nies thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIOUE ALAM): (a) to 
(c). It is proposed to vest responsibility of 

participatIOn 

processing, marketing and transportation of 
natural gas to Gas Authority of India Ltd. in 
phases. They are already implementing the 
HBJ Gas Pipeline Project and are supplying 
gas to NFL's Fertilizer Plant at Bijaipur and to 
IFFCO's Fertilizer Plant at Aonla; they would 
be supplying gas to other consumers along 
the pipeline. 

Power Production in KeraJa 

5729. SHRI V.S. VIJAYARAGHA­
VAN: 

SHRI MUKUL WASNIK: 

Will the Minister of ENERGY be pleased to 
state: 

(a) the total power production in Kerala 
at present; 

(b) whether it is short of the target fixed; 
and 

(c) the steps being taken in this regard? 
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THE MINISTER OF STAlE IN THE 
DEPARTMENT OF POWER IN THE MINIS- No. of large No. of Medium No. of sick 
TRY OF ENERGY (SHRIMATI SUSHILA "sick units sick units SSI units 
ROHTAGI): (a) and (b). The energy genera-
tion in Kerals during April, 1987 to February, 714 1250 145776 
1988 was about 3701 million units as against 
a target of about 4505 million unks. 

(c) As Kerala has only hydel genera­
tion, the actual generation mainly depends 
on the reservoir levels. In order to mitigate 
the power shortage, assistance to the extent 
possible has been provided to Karata from 
the Central stations in the Southern region. 
In addition, other measures being taken to 
increase the availability "of power include 
expediting commissioning of new capacity, 
reduction of transmission and distribution 
losses etc. 

Sick Industrle. 

5730. SHA' BRAJAMOHAN MO-
HANTY: Will the Minister of INDUSTRY be 
pleased to state: 

(a) the number of sick industries under 
private ownership upto the end of February I 
1988; and 

(b) how many sick industries under 
private ownership have been taken over so 
far by Union Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM): (a) Data 
on sick industrial units assisted by banks in 
the country are collected by the Reserve 
bank of India as per the definition of sickness 
adopted by it. The latest data is available 
only upto December, 1986. As per the latest 
information available from RBI, the total 
number of sick industrial units as at the end 
of December. 1986 are as follows:-

(b) S sick industrial undertakings whose 
management was taken over under the 
Industries (Development & Regulation) Act, 
1951, are being managed by the Central 
Government. 

Reopening of office of the Aulstant 
Director of Industrial Contingency at 

Bangalor. 

5731. SHRI V.S. KRISHNA IYER: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether the office of the Assistant 
Director of Industrial Contingency at Banga­
lore is now closed; 

(b) if so, when it was closed and the 
reason for its closure; and 

(c) whether Government propose to 
reopen the office? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM); (a) Yes, 
Sir. 

(b) The Office of the Assistant Director 
of Industrial Contingency at Bangalore was 
wound up w.e.f. 31.3.1986 on acoount of a 
review of the functioning of the Directorate 
13eneral of Industrial Contingency, which 
revealed that it had overlapping functions 
that were being performed by other agen­
cies/Departments of the Government etc. 

(c) No, Sir. 
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Setting up of New Thermal Power 
Plants 

5732. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of ENERGY 
be pleased to state: 

(a) the quantity in Megawatt, of thermal 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) The catagorywise energy 
generation in the country from Hydro and 
Nuclear sources during April 1987 to March 
1988 was as under:-

Thermal (MU) 149350 

power, wind power, atomic power, solar Nuclear (MU) 5029 
energy and tidal power, separately being 
generated in the country w"h a view to meet Hydro (MU) 47374 

the power shortage; 

(b) the names of the places where new 
thermal power plants will be sat up during the 
current financial year by considering thermal 
power as the best power; 

(c) the names of the places in RaJast­
han besides Kota where thermal power 
plants are proposed to be set up to meet the 
power shortage in the State; and 

(d) whether Government have a pro­
posal to be set up a new thermal power plant 
in Chittorgarh district of Rajasthan and if so, 
the time by which it will be approved? 

S.No. Name of Place/ 
Location 

A. STATE SECTOR 

1. Ramgarh GT 
(Distt. Jaisalmer) 

2. Palana Lignite TPS 
(Dist. Bikaner) 

B. CENTRAL SECTOR 

3. Gas based combined cycle 
GT plant at Anta (Kota Distt) 
NTPC. 

Total (MU) 201753 

There is no generation at present from 
tidal source. Information regarding genera .. 
tion from WInd power and solar energy is 
being collected and Will be laid on the Table 
of the House. 

(b) Information regarding the thermal 
power units likely to be commissioned dur­
ing 1988-89 is given in the statement below. 

(c) The thermal projects proposed to be 
set up in Rajasthan apart from Kota, are as 
under: 

Capacity 
(MW) 

1 x 3 

2 x 60 

3 x 100 

+ 
1 x 130 
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S.No. Name of Place/ 
Location 

CHAITRA 16, 1910 (SAKA) 

New Thermal Schemes under examination in CEA 

1. 

2. 

Suratgarh TPS 

Barsingsar Lignite TPS 
NLC (Central sector) 

Written AnswelS 130 

Capacity 
(MW) 

2 x 210 

2 x 120 

(d) A proposal for setting up of thermal Board to revise the project report by carrying 
power station (2 x 210 MW) + (1 x 210 MW) out further investigations and typing up of 
at Chitorgarh was received from Rajasthan necessary inputs. The revised project report 
State Electricity board (RSEB) in June, has not been received from RSEB. 
1984. After appraisal, CEA advised the 

STATEMENT 

Thermal Units Likely to be Commissioned during 1988-89 

Name of the Project State No. & Size Total Capacity Commissioning 
Orgn. of Unit (MW) Schedule 

1 2 3 4 5 

Northern Region 1,752.5 MW 

State Sector: 

1. Panipat Unit-S Haryana 1 x 210 210.0 2/89 

2. Ropar Extn Unit-4 Punjab 1 x 210 210.0 12/88 

3. Kota Extn Unit-3 Rajasthan 1 x 210 210.0 10/88 

4. Tanda Unit-2 U.P. 1 x 110 110.0 12/88 

5. Unchahar Unit-1 U.P 1 x 210 210.0 6/88 

6. Unchahar Unit-2 U.P 1 x 210 210.0 12/88 

7. Rajghat Unit-2 OESU 1 X 67.5 67.5 12/88 

8. Gas turbine at 

Pampore J& K 1 x 25 25.0 12/88 

Sub·Total 1252.5 MW 
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1 2 3 4 5 

Western Region - 1.240 MW 
~ 

State Sector 

1. Sabarmatl Pep. ASCOI GUjarat1 x '10 110 11/88 

2. Khaperkheda Maharashtra 1 x 210 210 2/89 

Sub- Total 320MW 

Central Sector 

3. Korba Unit-6 NTPC (MP) 1 x 500 500 3/89 

4. Vindhyachal Unlt-2 NTPC (MP) 1 x 210 210 7/88 

5. Vindhyachal Unit-3 NTPC (MP) 1 x 210 210 12/88 

Sub-Total 920MW 

Southern Region 710 MW 

State Sector 

1. Mettur Unit-3 Tamil Nadu 1 x 210 210 1/89 

Central Sector 

2. Ramagundam Unit-4 NTPC 1 x 500 500 7/88 
(Andhra 
Pradesh) 

Eastern Region 90MW 

Central Sedor 

1. Maithon Gas Turbine 

Unit -1 DVC (Bihar) 1 x 30 30 7/88 

Untt-2 DVC (Bihar) 1 x 30 30 6/88 

Unit-2 DVC (Bihar) 1 x 30 30 8/88 

Sub-Total 90MW 
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1 2 3 4 5 

v 

North-Eastern Region:-

State Sector 

1. Chandrapur Assam 1 x 30 30MW 8/88 

on tribal people. their culture etc. were 
[English] broadcast during 1987. 

Telecast/Broadcast of Tribal Functions (c) This is a continuing effort and both 
AIR and Doordarshan are already giving 
maximum time possible to broadcastltele-

5733. SHRI VIJAY N. PATIL: Will the cast of tribal culture and functions. 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state: 

(a) whether Government cover fairs, 
festivals and functions of tribal people on 
Doordarshan and A.I.R.; 

(b) the number of tribal fairs and festi­
vals telecast on Doordarshan and Broadcast 
on A.I.R. during 1987; and 

(c) the steps taken to give more time for 
tribal culture on Doordarshan and A.I.R.? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHRI H. K. L. BHAGAT): (a) Yes Sir. 

(b) Doordarshan telecast 93 program­
mes on tribal fairs and festivals during 1987. 

In view of the large number of program­
mes broadcast on this subject by AIR sta­
tions. it is not possible to keep the inftlrma­
tion centrally in a compiled form. However, in 
the national Network Broadcast from Delhi 
'17 programmes of talks, features and music 

Public Call Offices in Vldlsha Raisen 
and Sihore districts in Madhya Pradesh 

5734. SHAI PRATAP BHANU 
SHARMA: Will the Minister of COMMUNI~ 
CATIONS be pleased to state: 

(a) the names and number of village 

Panchayats of Vidisha, Raisen and Sihore 
districts in Madhya Pradesh which are 
equipped with p.e.c. facility; 

(b) whether these rural P.C.Os are 
working satisfactorily; and 

(c) the response of the villagers towardfi 
this facility? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) The information is 
given in the statement below. 

(b) Yes, Sir. 

(c) The response of the village public is 
encouraging. 
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STATEMENT 21, Teonia 

22. Ghatsra 
Names and number of village Pan-

chayats of Vidisha, Raisen and Sihore dis- 23. Nteran 
tricts in Madhya Pradesh with P. C. O. facility 
are given District Vidisha bslow: 24. Johad 

1. Oeokhajuri 25. Phufer 

2. Saukalkheda 26. Mahoo 

3. Satpoda Ahmedpur 27. Anchade 

4. Pipao Kheda 28. Derawai 

5. Khamkheda 29. Roshanpipanya 

6. Chirkhedi 30. layara 

7. laskerpur 31. Bhalbomora 

8. Hensus 32. Pather; 

9. Thapp 33. Uanarsital 

10. Ahmedpur 34. Parsera 

11. Sojna 35. Chatel! 

12. Atari Khedjida 36. Siyalapur 

~3. S'hod 37. Oeepankheda 

14. Gyaraspur 38. Bhariya 

15. Masudpur 39. Mitalseral 

16. Biloshana 40. Unarasikala 

17. Uanipur 41. Helletl 

18. Jabai 42. Ananspur 

19. Kulhar Sereth 43. Muratiya 

20. Bhldvansen 44. Murwas 
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45. Rasauli Sahu 23. Monaktula 

District Ralsen 24. Jamarath 

1. Bankhedi 25. Pickknada 

2. Parwariya 26. Marlion 

3. Pernot 27. Goharganj 

4. Dabra Imslia 28. Tamlot 

5. Khepani 29. Norrganj 

6. Chicklod 30. Gerhi 

7. Sawesini 31. Jujharpur 

B. Bancon 32. Saukhed 

9. Balampur 33. Bamari 

10. Medki 34. Chochtiya 

11. Sunanganj 35. Kheri 

12. Deerpur 36. Jaithari 

13. Chandwal 37. Boras 

14. Shainee 38. Bemor; 

15. Hardot 39. Tumroban 

16. Dwanpura 40. Angore 

17. Ganganpur 41. Noor 

18. Utiya District Sehore 

19. Chhobra 1. Kharikheda 

20. Aliganj 2. Ahmedpur 

21. Chainpur 3. Kothi · 

22. Samarpur Khendhi 4. Duraha 
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5. Shyampur 29. Baktara 

6. Khandwara 30. Rehti 

7. Nipania 31. Basuct~o 

8. Jethakheda 32. Dolpur 

9. Mograram 33. Nemota 

10. Dondi 34. Borkhedakalan 

11. Bilkisganj 35. Kurt 

oil 

12. tmlaha 36. Nayapura 

13. Bahaukhedi 37. Ladkui 

14. Jamonia Fatehpur 38. Bharakui 

15. Arya 39. Sayat 

16. Dewalia 40. Talaria 

17. Jel~hi 41. Scheech 

18. Semlijadid 42. Kajlat 

19. Khedi 43. Morawar 

20. Berkheda 44. Jurawar 

21. Salkanpl'r 45. Metweda 

22. Mazarkui 46. SidiqueganJ 

23. Pangudadia 47. Kachroad 

24. Bayan 48. Bamoliabhati 

25. Joshipur 49. Hakimkhas 

26. Shahganj 50. Sawada 

27. Sardarnagar 51. Maina 

28. Dobi 52. Borkhlda 
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53. Nipaniakalan 

54. Molukhed 

55. Mkatri 

56. Lasudiakhas 

57. Gavkeda 

58. Bhoora 

59. Chhapur' 

[ Translation] 

Bungling In the Saving Accounts by the 

Employees of Post Offices In Basti 
District, U.P. 

5735. DR. CHANDRA SHEKHAR TAI­
PATHI: Will the Minister of COMMUNICA· 
TIONS be pleased to state: 

(a) whether people are depositing less 
money in the savings accounts due to bun­
gling by the employees of post offices in 
Basti district of U. P. ; 

(b) ~ so, the number of such cases 
which have come to light dUring the last three 
years in Basti district and action taken so !&r 
against such employees; 

(c) if so, the number of such employees 
against whom act jon has been taken; and 

(d) if no action has been taken, how 
Government propose to create confidence 
among the people for depositing money in 
savings accounts? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) No, Sir. The deposits 
have increased during last few years. 

(b) The number of frauds or misappro-

priation of deposits detected in Basti Postat 
Division during the last three years is de .. 
tailed below: 

1985-86 4 
1986-87 3 
1987-88 3 
(upto 24.3.88) 

20 Postal employees are reported to be 
involved in these frauds/misappropriations. 

(c) 5 employees have been punished as 
per prescribed disciplinary proceedings. 
Action against the other 15 is in progress. 

(d) Does not arise in view of (b) and (c) 
above. 

[English] 

Concessions on Fibres, Yarn and 
Pesticides 

5736. DR. G. VIJA VA RAMA RAO: Will 
the Minister of INDUSTRY be pleased to 

,state: 

(a) whether concessions on fibres, yarn 
and pesticides will be passed on to actual 
consumers; 

(b) if so, how this ~·~ill be effected; 

(c) the present retail prices and the retail 
prices after the changes are effected; and 

(d) whether these concessions are 
likely to further increase outgo of foreign 
exchange for imports? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) and (b). The Industry 
Associations of synthetic fibres/yarns and 
pesticides manufacturers have assured the 
Government that the benefit of duty reduc­
tions will be passed on bV them to the con­
sumers. 
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(c) The price data for the period after (b) and (c). The non-resident Indians 
effecting duty reductions is being worked out are free to set up industrial units anywhere in 
and has not yet become fully available. India in accordance with the licensing policy. 

(d) There will be some outgo of foreign 
exchange on account of placing some pes­
ticides on Open General Licence (CGl) in 
the Import & Export Policy. 

Industria. set up by NRI's assistance In 
Karala 

5737. PROF. P. J. KURIEN: 
SHRI SUAESH KURUP: 

Wilt the Minister of INDUSTRY be 
pleased to sta1e: 

(a) the details of industries set up in 
Kerala with the assistance from Non-Resi­
dent Indians; 

(b) whether any steps are being taken to 
encourage the NRfs to set up more industrial 
units in Kerala; and 

(c) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Since the setting up of 
Special Approval Committee (NAI) in No­
vember 1983, Govt. have not issued any 
Letter of Intent to non-resident Indians to set 
up industrial units in the State of Kerala. 
However, Govt. have approved some pro­
posal from non-resident Indians to import 
capftal goods for setting up small scale unfts 
or for undertaking servicing activities in the 
State of Karals. 

Rate of Industrial Production 

5738. SHRI K. KUNJAMBU: Will the 
Minister of INDUSTRV be pleased to state: 

(a) the details of rate of industrial pro­
duction in different States with State-wise 
break-up' 

(b) whether Kerala has a low rate of 
industrial growth; 

(c) ~ so, the reasons thereof; and 

(d) the steps being taken to achieve fast 
Industrial growth? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
A statement is given below. 

(d) Government have taken a number of 
measures to stimulate and sustain industrial 
production in the country. These include 
appropriate adjustment in industrial policies 
and procedures, fiscal and financial incen­
tives for enhanced production for domestic 
and export markets, technology upgradation 
of selected capital goods industries, ensur­
ing availability of industrial raw materials and 
improving the performance of infrastructure 
industries. 

STATEMENT 

StatewiS8 net Domestic Product of Industry at Constant (1970·71) Prices 

51. No. State Percentage change 
1985-86 1986-87 
1984-85 1985-86 

+ 13.2 N.A. 
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1 2 3 4 

2. Arunachal Pradesh + 13.0 N.A. 

3. Bihar + 1.5 + 7.0 

4. Goa ·2.0 N.A. 

5. Gujarat + 7.1 + 8.2 

6. Haryana + 8.7 + 8.3 

7. Himachal Pradesh + 16.2 N.A. 

8. Jammu & Kashmir + 2.3 + 1.5 

9. Karnataka + 12. 2 +3.4 

10. Kerala + 9.7 + 5.7 

11. Madhya Pradesh + 1.7 + 6.4 

12. Maharashtra + 13.0 +9.4 

13. Manipur + 7.3 + 5.8 

14. Orissa + 2.6 + 3.7 

15. Punjab + 5.6 + 4.1 

16. Rajasthan + 3.5 + 13.1 

17. Tamilnadu + 4.5 N.A. 

18. Uttar Pradesh + 7.8 + 9.S 

19. West Bengal + 4.3 -2.0 

20. Delhi + 7.7 + 9.3 

21. Pondicherry + 0.6 +32.0 

[ Translation] the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

Advertisements relecast on 
Doordarshan ',A> (a) whether the attention of Govemment 

has been drawn to the news item captioned 
5739. SHAI SHANTI DHARIWAL: Will IITV jingles are alarm bells to S.S. Is" appear .. 
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ing in the "Economic Times" dated 20 Jartu· 
ary,1988; 

(b) whether most of the advertisements 
telecast on Doordarshan are of big industrial 
houses; 

(c) if so, whether it is having an adverse 
effect on the sale of goods produced by 
small scale industries; and 

(d) if so, the step taken in this regard? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHRt H.K.l BHAGAn: (a) '(es, Sir. 

(b) to (d). Any advertiser, big or small can 
book advertisements with Ooordarshan. 
Depending on the market for each product, 
the advertiser may use the national network 
or regional network or local kendra. How­
ever, it is true that the advertisements on the 
national network are basically meant for 
producersl manufacturers who are market­
Ing in the whole country. 

A number of small scale industries have 
been placing their advertisements on Doord-
8(shan. In fact, the number of small scale 
industries advertising on Doordarshan, dur­
ing 1987-88 is higher than that of 1986-87. 

Small scale industries have always 
been given the special facility of placing 

advertisements on Doordarshan directly 
without going through advertising agencies. 
Small scale industries advertising directly on 
Doordarshan receive a commission of 15% 

on the total amount of advertisement 
charges. 

[English] 

Opening of Branch Po.t Offices 

5740. SHRI ANANTA PRASAD SETHI: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government propose to 
open Branch POst Offices in the country; 

(b) ~ so, how many Branch Post offices 
are being opened; 

(c) the number of proposals, placewise, 
received frQlJ1 the State of Orissa; and 

'. 

(d) how many of them have been sanc­
tIoned, place-wise? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHAI 
VASANT SATHE): (a) Yes, Sir. 

(b) For the Seventh Plan (1985-90) as a 
whole 6000 new post offices are proposed to 
be opened. 

(c) and (d). Information is furnished in 
the statement below. 

STATEMENT 

Proposals Received for Opening Of New Post Offices In Orissa. 

SI. No. Place PostaJ Division 

1 2 3 

1. Nuasomeswarpur Puri 

2. Siminai l)henkanal 
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1 2 . 3 

3. Birlaxmanpur KorafJut 

4. Chitrs Koraput 

5. Phupugam Koraput 

6. Patrol Koraput 

7. Gobire Sundargarh 

8. Kadobahal Sundargarh 

9. Dhruped Keonjhar 

10. Oahigira Sundargarh 

11. Indupur Koraput 

12. Simulaguda Koraput 

13. Tslijors Sundargarh 

14. Baddamermunda Sambalpur 

15. Gudigaon Sambalpur 

16. Paradeep Phusphats Ltd. Cuttack South 

17. Pujariguda Koraput 

18. Munja Koraput 

19. Gadasila Dhenkanal 

20. Dumurijore Sundargarh 

21. Raosiam Keonjhar 

22. Kutra Sundargarh 

23. Balisankara Sundargarh 

24. Govindapur Sambalpur 
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1 2 3 

25. Keldamal Sambalpur 

26. Kongurukonda Koraput 

27. Telarai Koraput 

28 . Dhanger Sambalpur 
• 
29. Janged Sambalpur 

30. Bhainsadarha Sambalpur 

31. Bhaleswar Bolanger 

32. Saradhapalli Sambalpur 

33. Bhimjors Sambalpur 

Sanctions have been issued for Post Offices specified at senals No. 1 to 16. 

Policy of Sponsored Serials on 
Doordarshan 

5741. SHRIMATI USHACHOUDHARY: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government propose to 
revise the policy of sponsored serials on 
Doordarshan; 

(b) if so, the details thereof; 

(c) the reasons therefor; and 
(d) the time by whic~ a decision is likely 

to be taken in this regard? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF INFORMA­
TION AND BROADCASTING (SHRI H.K.L 
BHAGAT): (a) to (d). In order to improve the 
standard of serials and to have them handled 
by creative people in the field of art and films, 

a new scheme has already been introduced 
by the Government last year. According to 
this scheme, producers and directors will 
be registered with Doordarshan for produc­
tion of TV serials/series. Accordingly, ad­
vertisements were given in leading dailies 
in various regions inviting applications, the 
last date of receipt of which was 
30.10.1987. A Selection Board consisting 
of eminent persons from the fields of film 
and communication has been constituted 
by the Government for scrutinising the ap­
plications and recommending a panel of 
producers/directors. The process of 
scrutinising these applications and regis­
tration of directorslproducers is on. In fu­
ture, proposals for production of serials/ 
series for sponsorship would be invited 
from those who are registered w~h Doord­
arshan. W~h the introdudion of this system, 
creative persons in the field of art and films 
will be encouraged to come forward for the 
production of sponsored serials. 
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Price. of Bulk Drug. and Formula· tiona; and 
tiona 

5742. SHRI NARAYAN CHOUBEV: 
WOI the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government have told the 
drug manufacturers to rolf back the in· 
creased prices of bulk drugs and formula· 

(b) if so, the details thereof and their 
response thereto? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). Yes. Sir. Due 
to Govemmenfs intervention the manufac­
turers of no-scheduled bulk drugs and for· 
m ulations have agreed to reduce the prices. 
The details are given in the statement below. 
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a.n on OVertime Allowance In Central (b) These public sector units under the 
Public Sector Undwtaklng8 Department of Public Enterprises have not 

been generating any internal resources and 
5743. SHRI VAKKOM PURUSHOTHA- there was no possibility of their repaying 

MAN: Will the Minister of INDUSTRY be Govemment loans. Hence, outstanding 
pleased to state: Government loans which had been released 

for meeting their cash losses have been 
(a) whether Government have intro- written off. 

ducad a ban on overtime allowance in the 
Central public sector undert~ings; 

(b) whether any undertaking has been 
exempted from this ban; 

(c) if so, the details thereof; and 

(d) when Government propose to liftthis 

(c) i) Mining & Allied Machinery 
Corporation Limited; 

ii) Jessop & Company Limited; 

iii) Braithwaite & Co. ltd.; 

iv) Bharat Brakes & Valves Lim-
ban? ited; 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL AAO) : (a) No. Sir. 

(b) to (d). Do not arise. 

Writing off of loins of Public Sector 
Enterprise. 

5744. SHRJ S.B. SIDNAL: Will the Min­
ister of INDUSTRY be pleased to state: 

v) Richardson & Cruddas Ltd.; 

vi) Bharat Pumps & Compres­
sors Limited. 

(d) Proposals are processed on a case 
to case basis as and when need arises. 

Crlsi. In Salt Industry 

5745. PROF. RAMKRISHNA MORE: 
(8) whether loans worth As. 219.10 Will the Minister of INDUSTRY be pleased to 

crores given to six public sector enterprises . stale: 
under his Ministry have been written off by 
Union Government by the end of the current 
year; 

(b) if so, the main reasons therefor; 

(c) the names of six public sector enter­
prises of whom the loans have been written 
off; and 

(d) whether there are more public sedor 
enterprises which are being considered for 
wrHing off toans? 

THE MINISTER OF INDUSTRY (SHAI 
J. VENGAL RAO): (a) Yes, Sir. 

(a) whether Government are aware of 
the unprecedented crisis in the sak industry 
in the country with high production and stag­
nant demand leading to massive pile up of 
stocks; 

(b) if so, whether Government have 
analysed the reasons for situation prevailing 
in the sak industry; 

(c) if so, the percentage of excess in the 
production of salt as against the overall off 
take during the last three years, year-wise, 
and the progressive percentage of rise in the 
closing stocks of salt at the end of each year; 
and 
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(d) the remedial measures being con­
templated by Government to help the indus­
try to tide over the situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHAI M. ARUNACHALAM): (a) and 

Year Production Offtake 

1985 98.75 79.48 

1986 101.16 77.96 

1987 99.00 79.82 

(b). Government is aware that there is accu­
mulation of salt due to over production in all 
major salt producing centres on account of 
prevailing drought conditions. 

(c) The percentage of excess in produc­
tion of salt against the overall offtake during 
the last three years is as follows: 

(in 'Iakh tonnes) 

Percentage of Excess 
Production 

24.24 % 

29.76 % 

24.03 % 

The progressive percentage of rise in the three years is as follows: 
closing stocks of salt each year for the last 

Year 

1985 

1986 

1987 

Stocks (as on 
31 st Dec.) 

47.441akhs 

63.46 " 

77.44 

(d) Some of the steps taken by the Govt. 
to stimulate domestic and export demands 
to ease salt stocks accumulation are: 

(i) New Industrial units for produc­
tion of soda Ash/Caustic Soda 
hav.e been licensed. The present 
units have been advised to 
maximise their production in 
increase the consumption of 
salt. 

(ii) Fresh assignment of land for salt 

Percentage of rise in stocks 
over previous year 

32.070/0 

33.77 % 

22.03 % 

manufacturing has been kept in 
abeyance for two years. 

(iii) Export of common sa~ has been 
decanalised and brought under 
O.G.L without any ceiling limit. 

(iv) Export of iodized salt has been 
decanalised wkh a ceiling limit of 
5 lakh tonnes during 1987-88. 

(v) Minimum export price has been 
abolished. 
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TIsting and In .. tyall of IImple. of 
Coal india Ltd., In private laboratories 

5746. CH. RAM PRAKASH: Will the 
Minister of ENERGY be pleased to state: 

(a) the steps taken by Government to 
utilise the expertise of the Central Fuel 
Research Institute (CFRI) in resource qual­
ity assessment washing carbonisation com­
bustion, gasification, briquetting and pollu­
tion monitoring; 

(b) whether the Coal India Limited gets 
the samples tested and analysed in private 
laboratories instead of national laboratories 
of proven expertise and if so, the reasons 
therefor; and 

(c) the steps taken by Government 
against the 'Mafias' and their agents in the 
plant who attempted to sabotage the modifi­
cation in SlJdamdih Washery to check the 
flow of coal outside the plant? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS· 
TRY OF ENERGY (SHRt C.K. JAFFAR 
SHARIEF): (a) Coal India ltd., and its sub­
sidiaries have been making use of the exper­
tise of Central Fuel Research Instrtute for 
conducting scientific analyses and system­
atic investigations in the areas of coal wash­
ing' carbonisation and briquetting. Central 
Mine Planning and Design Institute also 
supplies coal cores to the various survey 
laboratories of CFRI for quality assessment 
which supplements the Resources Quality 
assessment carried out by CFRI. 

(b) CFRI does not undertake the work 
of routine analysis of coal samples but only 
takes up special assignments as mentioned 
above. routine analysis is done in the labora­
tories of CMPDI and, if need be, in private 
laboratories having adequate facilities and 
expertise. 

(c) There have been no attempts at 
sabotage of modHications carried out at 
Sudamdih Was he ry . 

[ Translations] 

Opening of Telegraph Offices and 
Post Office. In Azamgarh and BaUia 

District of U.P. 

5747. SHRI RAJ KUMAR RAI: Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a) the names of places in Azamgarh 
and Ballia districts of Uttar Pradesh where 
Telegraph offices and Post offices are pro­
posed to be opened during 1988-89 
and 1989·90; 

(b) whether the places have been se­
lected for the purpose? 

(c) if so, the details in this regard; and 

(d) the time by which these offices will 
start functioning? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): Telegraph Offices. (a) 
Three Telegraph Offices in Azamgarh dis­
trict and Two in B~lIia district are proposed to 
be opened during 1988-89. Similarly, Four 
Telegraph Offices in Azamgarh district and 
One in Ba"ia district are proposed for the 
year 1989-90. 

(b) Names of the places have not been 
selected as yet. 

(c) Does not arise. 

(d) There offices would start functioning 
during the course of year 1988-89 and 1989" 
90 in a phased manner. 

Post Offices (a) Proposals for opening 
of new post offices in Azamgarh and Ballia 
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districts of Uttar Pradesh under Annual Plan (b) if so, the steps being taken to step up 
1988-89 have not yet been finalised. A~ the allotment of LPG connections in Delhi; 
regard 1989-90, the programme forthat year and 
is to be determined only after Annual Plan 
1989-90 is finalised by the Planning 
Commission by the end of 1988-89. 

(b) to (d). Do not arise. 

(English] 

Use of HSD In ,Pump Sets Instead 
ofLDO 

5748. SHRI CHIRANJI LAL SHARMA: 
Will the Minister of PETROLEUM AND 
NAT~RAL GAS be pleased to state: 

(a) whether the farmers have started 
using the High Speed Diesel Oil for their 
water pump sets instead of LOO; 

(b) n so, whether it is due to the non­
availability of LDO at petrol pumps; and 

(c) if so, the steps being taken by Gov­
ernment to make'~vailable LDO at petrol 
pumps? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFtQUE ALAM): (a) No, 
Sir. Both HSD oil and LOO are used, de­
pending upon the design and specifications 
of the water pumping sets. 

(b) and (c). Do not arise in view of the 
reply given to part (a) above. 

LPG Connections In Deihl 

5749. SHAI SAIBALLA V PANtGRAHI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there is very slow progress 
in allotting LPG connections in Delhi; 

(c) the target set therefor for the year 
1988-89 and the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHAt RAFIQUE ALAM): (a) Ae· 
lease of new LPG connections had slowed 
down all over the country, including in Delhi, 
during last few months due to backlogs in 
refill deliveries to existing consumers on 
account of overall shortfall in the bulk availa­
bility of LPG, apart from movement, indus­
trial relations and other operational con­
straints; 

(b) Efforts are being made to maximise 
indigenous LPG production and also aug­
ment supplies through imports to the extent 
feasible. The situation is being closely 
monitored by the oil industry with a view to 
ensuring regular LPG supplies to the con­
sumers; 

(c) New LPG connections will continue 
to be released by the oil industry all over the 
country, including in Delhi, in a phased -
manner under its annual programme for 
enrolment of customers, subject to augmen­
tation in availability of LPG and bottling 
capacity. 

Implementation of Coal projects 
with Help of fed~ral Republic of 

Germany 

5750 SHRI RADHAKANTA DIGAL: Will 
the Minister of ENERGY be pleased to state: 

(a)whether Government have a pro­
posal to implement some coal projects in the 
country with the help of the Government of 
the Federal Republic of Germany (FAG); 

(b) if so, the details of those coal proj-
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eets and the oost thereof; 

(c) how much cost out of that would be 
borne by the FRG Government; and 

(d) when those projects are going to be 
implemented? 

THE MINISTER OF STt\TE IN THE 
DEPARTMENT OF COAL IN THE MINIS­
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF) : (a) Several countries including 
the Federal Republic of Germany (FRG) 
provide financial and technical assistance to 
meet foreign exchange costs of mutually 
agreed projects in the coal sector. 

(b) Remagundem-Il opencast project of 
Singarent Collieries Company Ltd. w~h an 
approved cost of As. 147.16 crores has been 
agreed to be Implemented with FAG assIs­
tance. FRG is also considering assistance 
for a coal benefication plant at Bina esti­
mated to cost about As. 18.72 crores. FAG 
has also agreed to provide technical assis­
tance for studies to identify suitable mining 
technology for complex underground proj­
€!tts at Chlnakun, Shanora (West), Tandsi 
and Sethia. 

(c) FRG assistance for the off-shore 
costs of Ramagundem-H project and the 
Bina benefication plant is expected to be 
upto OM 172 million and OM 20 million 
respectIvely. 

(d) Ramagundem-II project is sched­
uled to be implemented in four years. The 
Bina benefication plant is like IV to be com­
pleted within 15 months. 

Recruitment In NPCC 

5751. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of ENERGY be 
pleased to state: 

(a) whether over a thousand workers 

have been declared surplus in National 
Projects Construction Corporation and re­
trenchment orders of about 500 workers 
have been issued and on the other hand 
r9cru~ment to various categories of staff is 
also taking place; and 

(b) if so, the reasons therefor, the 
number of persons who have since been 
retrenched and the manner in which Gov­
ernment propose to rehabilitate them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) and (b). Owing to closure/ 
tapering of various works and after taking 
into consideratIon its manpower require­
ments, about 1050 workmen are estimated 
to be surplus by the NPCC. The NPCC 
offered a~ernate employment in the ser.urity 
discipline to 570 workers. About 70 work­
men, who accepted the offer, have been 
absorbed in the Corporation. The remaining 
500 workmen have been retrenched after 
payment of their arrears of pay, retrench­
ment compensation, gratuity, bonus etc. 
payable under the rules. No recruitment has 
been made by NPCC to those categories of 
staff In whIch retrenchment has taken place. 

Improvement in Telephone System 
"In Patna 

5752. DR. C.P. THAKUR: Will the Min­
Ister of COMMUNICATIONS be pleased to 
state the steps taken to improve the working 
of telephone system in Patna in Bihar State? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASA NT SATHE): Following steps have 
been taken to improve the workIng of tele­
phone system in Patna:-

i.Ducting of 8 Kms Underground 
cable is in progress 

ii. COmputerisation of directory In-
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quiry (197) and Paperless Trunk Ticketing Roughly, it can be said that there are 299 
system have been proposed to be introduce. residential quarters available for allotment of 

Class III employees and 1068 quarters 
Iii.SOOO lines of old MAX I Patna available for alJotment to Class IV employ-

and 1800 lines of Patliputra telephone ex­
changes have been planned to be replactd 
by 7000 lines and 3000 lines electronic tele­
phone exchanges by March,1989. 

Along with installation of E-10 B elec­
tronic exchange in Patna, PCM (Pulse Code 
Modulation) junctions from Patna to Rajen­
darnagar, Patna city and Patliputra have 
also been planned to be introduced. 

Facilities to Class III and IV Em­
ployee. of Telecommunications 

Department In GuJarst 

a8S. 

(b) During the period 1.1.82 to 29.2.88. 
580 of the above employees were allotted 
quarters in Gujarat and 139 in Saurashtra. 

(c) It is anticipated that in the years the 
percentage satisfaction of employees vis-a­
vis the number of residential quarters likely 
to be available for allotment will be as fol­
lows: 

1987-88 4.11 

1988·89 4.8 

5753. SHRIMATI PATEL AAMABEN 1989·90 5.7 
RAMJIBHAI MAVANI: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the details of the facilities like hous­
ing etc. being given in Saurashtra, Kutch and 
Gujarat to Class III and Class IV employees 
of Telecommunications Department, 

(b) how many of these employees have 
been provided residential accommodation 
during 1-1-1982 to 29-2-1988 at various 
places; 

(c) the target for the allotment of resi­
dential acoommodation to these employees 
during 1988, 1989 and 1990, the details 
thereof; and 

(d) the number of quarters likely to be 
constructed for them during the above pe­
riod? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHAI 
VASANT SATHE): (a) The residential quar­
ters are not allotted on the basis of rank but 
on the basis of Pay drawn by the employee. 

(d) Saurashtra: 12 
Gujarat 400 

Out of Turn Telephone Connec­
tions 

5754. SHRI RAMASHRAY PRASAD 
SINGH: 
SHRI KAMLA PRASAD SINGH: 

Will the Minister of COMMUNICATIONSI 
pleased to state: 

(a) the number of telephones sanc­
tioned out of turn on the recommendations of 
Members of Parliament in Delhi during 
1987-88; 

(b) the number of such telephones 
sanctioned in other major caies; 

(c) the number of these telephones 
sanctioned by the General Manager and the 
Minister; 
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(d) the general policy followed by the 
General Manager in sanction the telephones 
out of turn; and 

(8) the number of applications pending 
for out of turn allotment of telephone at 
present? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASA NT SATHE): (a) The number of tele­
phone connections sanctioned on out of turn 
basis in Delhi on the recommendations of 
the Members of Parliament during the period 
from 1-4-87 to 29~2-1988 in 669 as per 
available information. 

(b) and (c) .The information is being 

collected and will be laid on the Table of the 
House. 

(d) The information is given in the State­
ment below. 

(e) No separate record is being main­
tained in this regard. 
-.--.' ...... __ --__ .. ~~----.. III ,., , __ 

Permanent telephone connections can 
be sandioned by the General Managers of 
Telecommunication CirciesIT slephana Dis­
trids on out of turn priority in following cases: 

i) Additional telephone lines with 
tincoming only" facility can be 
provided on out of turn basis to 
inquiry, information and com­
plaint services of public util~ies 
under Non-OYT !General Man­
ager category. 

Ii) Additional junctions with 'incom­
ing only' facility to PBXs/PABXs 
under OYT -General category 
based on traffic requirements. 

iii) Additional connection in lieu of 
an external extent;on due to an 
area change in a multi-ex­
change telephone system when 
the 'main telephone' or its 

external extention is involved in 
the area transfer. 

IV) In specially deserving cases on 
merits in: 

, _________ _,~.,,._. •• r 

OYT -Special 
category: 

Government. Public Sector undertakings, 

Non.() YT -SS 
category 

[ translation] 

Joint Sector Undertakings,foreign exchange earners, retired 
officers of public sector undertaking. 

Retired Central/State Government officers, foreign mis 
sions and embassies, UN Organisations, M.Ps. M.L.As.! 
M.L.es etc. and distinguished persons. 

DAVP AdvertIsements to Newepa­
per • 

(a) whether there is an arrangement for 
issue of advertisements of Union Govern­
ment by Directorate of Advertisement and 
Visual publicny; 

• 5755. SHRI RAM SWARUP RAM. Will 
ttle Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(b) whether government's policy is to 
encourage small and medium newspapers; 
and. 
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(c) if so, the value of such advertise- their entitlement for conversion 
ments issued to big, small and medium daily of reels into sheets; 
newspapers during 1987-88? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHRI H.K.L BHAGA 1): (a) Yas, Sir. 

(b) The facilhies extended to small and 
medium newspapers are Indicated in the 
statement below. 

(c) The value of advertisements issued 
to big, medium and small daily newspapers 
during 1987-88 (April-September 1987) is 
as under: 

Big Rs. 2,19,96,311.00 

Medium As. 1,03,36,000.00 

Small Rs. 39,39,713.00 

STATEMENT 

(A) FACILITIES EXTENDED BY 
PRESS REGISTRAR:- At present, the fol­
lowing facil~ies are available to small and 
medium newspapers in matter of allocation 
of newsprint etc; 

i) Small newspapers with a circu­
lation upto 2,000 copies are not 
required to give chartered 
accountant's certificate while 
applying for 'allotment of news­
print; 

ii) The newspapers with an annual 
ent~lement of less than 300 MT 
are given the option to obtain 
imported news print either in part 
or in full; 

iii) The newspapers which are 
printed on sheetfad machines 
are given an additional 5% of 

iv) Small newspapers with a circu­
lation upto 5,000 copeis are 
given allowance of 10 to 20% of 
copies distributed free, returned 
unsold or printed but neither sold 
nor distributed free, while calcu­
lating their entitlement of news­
print, and 10 to 150/0 for newspa­
pers with circulation between 
5,000 copies and 1 0,000 copies. 
In the case of others the percent­
age is 5 to 10. 

v) The small newspapers are to­
tally exempted from payment of 
customs duty on imported news­
print which is As. 550/- PMT. 
Medium newspapers are re­
quired to pay the duty @ 275/­
PMT. 

vi) The newspapers w~h annual 
entitlement of upto 50 tannes are 
allowed to take the entire quan­
tity in one or two instalments as 
against quarterly allocations. 

B) FACILITIES EXTENDED BY THE 
DIRECTORATE OF ADVERTISING AND 
VISUAL PUBLICITY. 

Under the existing advertising policy of 
the Government of India, the following facili­
ties have been extended to language news­
papers in general and 'Small and Medium' 
newspapers in Particular: 

I) The general eligibility require­
ment of paid circulation is 1000 
copies per issue. Relaxation is, 
however, permissible in the case ~ 

of the following:-

a) Specialised/ScientificlT ech­
nical Journals with a paid cir-
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culation of 500 copies per is- 98 news releases and features, ~ has been 
sua:- supplying other types of news'services such 

as science digests. agriculture news tetters 
b) Sanskr~ newspapers~ournals (Krishi Patrika). ebonoid blocks, charbas (for 

and newspaper/journals pub- Urdu papers only) and iUustrated photo fea-
lished in backward, border or tures. 
remote areas or in tribal lan-
guages are primarily meant News Services: A number of services 
for tribal readers with a mini- tailored to the needs of small papers have 
mum paid circulation of 500 been introduced. In-depth stories written in 
copies per issue. simple and capsule form covering develop­

ments in various spheres such as science. 
II) In the matter of print area also economic growth, agricuHure, heaHh and 

relatation is permissible to family weRare are prepared and supplied to 
newspapersljournals published them in all major languages of the country. A 
in tribal languages or primarily weekly news digest Gramin Patra Seva pri-
meant for tribal readership. marily meant for small papers was intro­

duced in Hindi in 1977. 
III) Newspapers/journals with paid 

circulation upto 2000 copies are 
exempted from the requirement 
of submitting certificate of circu­
lation from chartered accountant 
etc. 

IV) There is parit~ of rates in the 
matter of fixing advertisement 
rates i.e. no discrimination is 

made between the English 
newspapers and language 
newspapers. However, lan­
guage papers periodicals upto a 
circulation of 10,000 copies en­
joy a higher basic rate than their 
coun~erparts in English. A large 
number of small papers/periodi­
cals borne ori DAVP Media List 
fall in this category. 

C. FACILITIES EXTENDED BY 
PRESS INFORMATION BUREAU 

Newspapers: The Press Information 
Bureau (PIB), in pursuance of its policy of 
providing more and more services to the 
small and medium newspapers, gives a 

number of special facilities to them. Besides 
making available its general services such 

Photo Services The Bureau also sup­
plies illustrated photo features abonoid 
blocks to small papers. The Charba serv­
ices, which consist of Zinc block for use in 
Urdu Litho Print, have become quite popu­
lar. 

Special Services Cell: The Bureau has 
set up a special service cell at the headquar­
ters with representatives in Bombay, Cal­
cutta, Madras. The Cell is entrusted with the 
task of preparing field based development 
stories and making them available to the 
language newspapers. The emphaSIS IS on 
providing locally relevant photographs, car­
tographs and ebonoid blocks. 

Press Parties: Orga~ising press parties 
to various Central Government projects is 
another important activity of the bureau 
which enables representatives of the press 
to have first hand knowledge of the develop­
mental activity going on in differentparts of 
the country. Rprestativ9s of different papers 
are taken at frequent intervals to selected 
projects for this type of special study. Lan­
guage and small and medium papers get 
representation in these conducted tours. 
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AccrIIdltation: Accreditation rules have 
been liberatlsed to extend greater facilities to 
small and medium papers. As per rules. only 
newspapers with a circulation of OV8r 5,000 
copies are eligible for accreditation. In order, 
however, to assist the smaller papers, this 
condition has been r.laxed and now two or 
more small newspapers can jointly seek 
accreditation for a mmmon correspondent. 
The rules also provide that speciai consid­
eration may be shown to newspapers de­
voted to science and technology and to 
those published from hilly or backward ar­
e8S, or from regions under·devetoped in 
terms of information and communication. 
The Bureau's mailing tist now contains a 
large number of small and medium newspa­
pers as well as c:orraspondents accredited 
on their behaH. 

Projects for Development of CommunI­
catlon In Bihar 

5756. SHRI KUNWAR RAM: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the names of on-going projects for 
development of communication in Bihar; 

(b) the details regarding progress of 
these projeds; and 

(c) the names of the schemes proposed 
to be started in the coming years and the 
time by which the same will be completed? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) to (c). The information 
is being collected and will be laid on the 
Table of the House. 

Commun icatlon Facilities In Mathur. 
District, Uttar Pradesh 

5757. SHAI MANVENDAA SINGH: 
Will the Minister of COMMUNICATIONS be 

pleased to state: 

(a) whether it is a fact that Mathura 
district of Uttar Pradesh has been absolutely 
lacking in communication facilities; 

(b) if so, the reasons therefor; 

(c) whether it is also a fact that tele­

phones in this distrid remain out of order for 
many days; and 

(d) H so, the reasons therefor and the 
steps being taken by Government" for 
smooth functioning of communication sys­
tem in the said district? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHAI 
vASArtr SATHE): (a) No , Sir. 

(b) Not applicable in view (a) above. 

(c) No, Sir, the telephone services are 
generally satisfactory. 

(d) Question does not arise in view (c) 
above. 

(Eng/ish) 

Setting up of Power Plants In Andhra 
Pradesh 

5758. SHAI V. TULSIRAM: Will the 
Minister of ENERGY be pleased to state: 

(a) whether thera is an acuta shortage 
of power in Andhra Pradesh which has been 
adversely affected dUI to drought; 

(b) H so, whether there is a proposal to 
set up more power plants in the State to meet 
the minimum requirements of agriculture 
and industry; 

(c) if so, the number of power plants to 
be set up in the State, the time by which 
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these are expected to be set up, expected (b) to (d). The power supply to various 
power generation of the plants and extent to categories of consumers is decided by the 
which these will meet the State's require- State Author~ies keeping in view the overall 
ments; and position regarding demand and availability. 

The Seventh Plan envisages commission .. 
(d) H not the reasons therefore? ing of additional capacity of about 838.5 MW 

comprising 628.5 MW hydro and 210 MW 
thermal in Andhra Pradesh. Details of these 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS .. 
TER OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) During the period April, 1987 
to March. 1988, Andhra Pradesh faced an 
overall po~er shortage of about 11.5%. The 
power position in Andhra Pradesh was ad­
versely affected due to inadequate rainfall 
resutting in low hydel generation. 

projeds and their expected commissioning 
are given in the statement below. In add~ion, 
the state will also get its share of power from 
the Central Sector projeds under implemen­
tation in the Southern Region. To the extent 
possible as~istance is also .provided to 
Andhra Pradesh from the Central Sector 
projeds in the Region as well as from the 
neighbouring systems. 

STATEMENT 

Schemes Identified in Andhra Pradesh for Commissioning During S9venth Plan 

51. No. Nams of the Project 

1. Nagarjunasagar H.E. Scheme 
Stage-II 

2. Srisailam H.E. Scheme 
Stage .. II 

3. Pochampad H.E. Scheme. 

4. Penna Ahobilam H.E. Scheme 

5. Nagarjunasagar L. B: Canal 
H.E. Scheme 

6. Nagar junasagar A.B. Canal 
H.E. Scheme 

7. Kakatiya Canal H.E. Scheme 

8. Vijaywada Thermal Station 
Extension. 

9. Balimela H.E. Scheme 

Capacity 
(MW) 

100 

330 

27 

20 

60 

30 

1.5 

210 

60 

Expected 
commiSSioning 

Commissioned 

Commissioned 

Commissioned 

1989-90 

89·90 

89-90 

89-90 

8th Plan. 



181 Written Answers CHAITRA '6, 1910 (SAKA) Written A,?swers 182 

( Translation) 

Godown of Khadl Gramodyog Bhawan, 
Hew Deihl 

5759. SHRIMATI VIDYAVATI 
CHATURVEDI: Will the Minister of INDUS .. 
TRY be pleased to state: 

(a) whether it is a fact that almost all the 
godowns of Khadi Gramodyog Bhawan, 
New Delhi are functioning in the basements 
of buildings; 

(b) whether it is also a fact that fire 
accidents due to short circuit have occurred 
many times in these godowns; 

(c) if so, whether it is also a fact that no 
adequate arrangements for safety of IHe and 
property have been made although the Fire 
Department had oomplained in this regard; 
and 

(d) if so, whether Government propose 
to take im mediate steps in this regard? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGAL AAO): (a) Khadi Gramodyog 
Shawan maintains four godowns at New 
Delhi, out of which three are located in the 
basements of the buildings. 

(b) Two minor fire accidents had oc­
curred due to short circuit in the stair~ase 
leading to Khadl Gramodyog Shavan's 
godowns where electric meters belonging to 
other parties are also installed. 

(c) Adequate number of fire 
extinguishing equipments of I.S.I. specifica­
tion duly approved by Fire Fighting Depart­
ment have bt;en installed in all the godowns 
of Khadi Gramodyog Bhavan, New Delhi. No 
complaint has been received from the Fire 
Department regarding inadequacy of fire 
fighting equipment in the godowns. Steps 
are being taken by the KVIC to have alterna· 

tive exit and also to provide automatic sprin­
klers in the godowns to make them safe 
against fire hazards. 

(d) KVIC has purchased a piece of land 
from D.D.A. for constructing their own 
godowns. As soon as the building is ready, 
the godowns would be shifted to the new 
location. 

(Eng/ish] 

Industries Manufacturing Insecticides 

5760. SHRI AMARSINH RATHAWA: 
Will the Minister of INDUSTRY be p,leased to 
state: 

(a) the number and names of industries 
manufaduring insecticides both in public 
and private sector separately; 

(b) the names of insedicides being 
manufactured in those industries; 

(c) whether any instrudions have been 
issued to those industries to follow safety 
measures; 

(d) .. whether Government have any 
check on those industries; 

(e) whether there is any small industry 
also in this field; and 

(f) if sO,the details thereof? 

• 
THE MINISTER OF INDUSTRY (SHRI 

J. VENGAL RAO): (a) and (b). A statement 
is given below. 

(c) and (d). Industrial Licences for 
manufadure of pesticides are issued after 
obtaining clearance from the concerned 
State Pollution Control Board about 
adequate measures under the norms for 
safety and hazard control. These State 
Boards monitor the safety and Pollution 



i 

183 Written Answers APRIL 5, 1988 Wrlften AnsW9fS 184 

practices of the plants and take necessary nical material. Their names also figure in the 
measures for enforcement. statement r.f.rred to in reply to parts (a) and 

(b) of the question. Apart from these a 
(a) and (f). There are number of small number of other SSI units make insecticides 

scale units manufacturing insecticides tech- formulations. 

STATEMENT 

List of Insecticides Manufacturers in the Country. 

SLN~ Nameof~9hsm Nams of thll Company 

1. B.H.C. 1. IEl 
2. Hindustan Insecticides Ltd. P .S. 
3. Kanoria Chemicals 
4. Mica Farms 
5. Pesticides & Brewers 
6. Tata Chemicals 

2. B.O.T. 1. Hindustan Insecticides l TO-P.S. 

3. Malathion 1. Cynamid 
2. Excel Ind. 
3. Pesticides & Brewers 
4. Pesticides India 
5. Punjab United 
6. Hindustan Insecticides Ltd-P .S. 
7. IFCCO 
8. Khatau Junkar 
9. Shivalik Rasayani 

10. M.P. United Chemicals 
11. Ficom Organics 
12. Himachal Pesticides & Chams. 
13. Uttra Aasayan Udyog Ltd., 

4. Parathion 1. Bayer (India) Ltd. 
2. Rallis India Ltd. 

5. Metasystex 1. Bayer (India) Ltd. 

6. Pentrothion 1. Bayer (India) Ltd. 
2. Cyanamid India ltd. 
3. Rallis India 

7. Fenthion 1. Bayer (India) Ltd. 
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51. No. Name of the Item Name of the Company 

8. Dicofol 1. Hindustan Insecticides Ltd-P .S. 

9. Dimethoate 1. Rallis (I) Ltd (Regoor Tech) 
2. Shaw Wallare 
3. Mica Farms 
4. Khatu Junker Ltd. 

10. OOVP 1. Hindustan Ciba Geigy 
2. Sudarshan Chern. 

11. Quinalphos 1. Sandoz (India) Ltd. 
2. Sudarshan Chern. 
3. Gujrat Insect. 

12. Monocrothophes 1. J-tindustan Ciba Geigy. 
2. Sudarshan Chern 
3. NOCll 

13. Carbaryl 1. Paushak Ltd. 
2. UniDn Carbide (Since closed) 

14. Phospham idon 1. Hindustan Ciba 
2. Sudarshan chern 

15. Lindane 1. Mico Farms 

16. Phosalene 1. Volrho Ltd. 

17. Thimet (Phorate) 1. Cynamid India Ltd. 
2. Pesticides India 

18. Ethien 1. Rallis (India) Ltd. 
2. Shaw Wallace 
3. Pesticides India 

19. Endosulphan 1. Bharat Pulvg. 
2. Excel India. 

Envalorate 1. Searle India Ltd. 
2. Gujarat Inss9C. Ltd. 
3. United Phos 
4. Rallis India 

2<. Cypermethirin 1. IEL 
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51. No. ~ame of the Item 

·P.S. - Sector Unit 

Foreign collaborations 

5761. SHRI SYED SHAHABUDDIN: 
Will the Minister of INDUSTRY be pleased to 
refer to the reply given on 1 March, 1988 to 
unstarred Question No. 1136 regarding for­
eign collaborations and state: 

(a) the break-up of the 2834 proposals 
for foreign collaboration, country-wise and 
industrial category-wise; 

(b) the number of proposals in which 
Indian partner belongs to the first twenty 
industrial houses; and 

(c) the break-up of the proposed proj­
Jets by State of location? 

Name of the Company 

2. Bharat Pulvg. 
3. NOell. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEl- " 
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM): (a) Gov­
ernment has approved 1024, 957 & 853 
foreign collaboration proposals in the years 
1985, 1986 & 1987. The country-wise and 
Industry-wise break-up of these collabora­
tions is in statement-V and statement-U 
respectively. 

(b) and (c). Statistical information re­
garding industrial-house wise and location 
wise break-up of foreign collaboration ap­
provals are not maintained in Secretariat for 
industrial Approvals. As a resu~ no central­
ised information is available. 
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Beneficiaries of SESUY THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL' RAO}: (a) and (c). The state-

5762. SHRI SYED SHAHABUDDIN: ment showing number of beneficiaries sanc­
Will the Minister of INDUSTRY be pleased to 
refer to the reply given on 1.3.1988 to Un­
starred Question No. 1224 regarding target 
for Self .. Employment Scheme for Educated 
Unemployed Youth and state: 

(a) the adual number of beneficiaries, 
State/Union Territory-wise. during the last 
three years; 

(b) the actual amount utilised for capital 
subsidy during the last three years, year­
wise and State-wise; and 

(c) the actual amount released to the 
beneficiaries, year-wise and State-wise? 

Year 

1984-85 

1985-86 

1986-87 

tioned loan with amount under the SESEUY 
Scheme from 1984-85 to 1988-87 StatelUT 
-wise is attached. 

(b) Under the scheme the Central Gov­
ernment allocates to States only physical 
targets in terms of number of beneficiaries 
and do not allot funds to implement the 
scheme. The capital subsidy to the extent of 
25% on each loan contracted is paid out of 
Central Budget routed through RBI to imple­
ment the scheme in the country. Details of 
capital subsidy actually utilised by the RBI 
beginning from 1984-85 to 1986-87 are 
given below: 

Amount utilised for release of 
subsidy by RBI (Rs. in crores) 

99.83 

76.48 

87.44 
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Central Public Sector Investment in THE MINISTER OF INDUSTRY (SHAI 
Bihar J. VENGAL RAO): (a) and (b). Total invest­

ment in terms of gross block of various public 
5763. SHAI SYED SHAHABUDDIN: sector units located in Bihar as on 31-3-87 

Will the Minister of INDUSTRY be pleased to was Rs. 6969.20 crores employing a total 
state: number of 4.53 lakhs. Total turnover and 

(a) the total Central public sector invest­
ment in Bihar as on 31 March, 1987; 

profitJloss of the enterprises with their head 
offices located in Bihar were As'. 2684.71 
crores and As. (-)241.26 erores respec­
tively. 

(b) the annual turn-over, profitl1oss and 
the number of employees of these undertak· 
ings; and 

(c) the new investment proposed or 
under implementation by Union Go'~ern­

ment in Bihar with brief particulars of the 
Projects and the target date for completion? 

(c) The 7th Plan provides a total invest· 
ment of As. 1328 crores in the industrial and 
mineral sectors of Bihar brief particulars of 
which are given in the Statement below. 
Target date of completion projects wise is 
not available. 

STATEMENT 

51. Enterprises Brief particulars of Outlay envisaged 
No. the Proj9':ts in the 7th Plan 

(Rs. in crores) 

1 2 3 4 

1. Steel Authority of India Ltd. i) Bokaro Steel Plants 
4-million tonne expansion 503.76 

ii) Kiriburu Iron are 
Mines expansion 1.17 

iii) Bokaro Steel Plant-
CaptIve Power Plant 20.73 

iv) Meghahataburu Iron 
are P~ojects 23.89 

v) Test Coke oven Complex 3.26 

vi) Additions, modifications, 
replacement, renewals etc. 
to Bokaro Steel Plant 
equipment 60.00 

vii) Other continuing scheme 
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1 2 3 4 

of Bokaro Steal Plant 1.20 

viii) Debottlenecking Programme 160.00 

of Bokaro steel Plant 

2. Indian Iron & Steel Co. Ltd. i) Chasnala Colliery 
development 10.73 

ii) Chasnala Colliery 
Balancing facilities 22.65 

iii) Power supply to 
Ropeway & Colliery 0.11 

iv) Reconstruction of Chasnala 
mine, Titpur colliery etc. 25.00 

3. Bharat Refractories Ltd. i) Bandaridah Unit Expansion 0.99 

ji) Additions, modifications, 
Renewals etc. 40.00 

iii) T enughat Dam Project 12.00 

4. Hindustan Copper Ltd. i) Mosabani Mine 0.60 

ii) Surda Mine Expansion 0.50 

iii) Modernisation of Ghatsilal 16.00 

iv) Pollution control, telling 
dam, modernisation etc. 10.84 

v) Kendadih mine expansion 1.00 

vi) Molybdenum recovery 
at Raka 1.00 

vii) Feasibility Studies 3.00 

viii) Capital Mine development 10.00 

ix) Replacement and renewals 
S & T etc 32.00 
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1 2 3 4 

5. Fertilizer Corporation i) Coke oven battery and 
of India power plant 50.89 

ii} Sindri Rationalisation 10.00 

Hi) Replacement. renewals etc. 
at Sindri unit 4.20 

iv) Captive power plant at 
Barauni unit 23.24 

v) Revampin at Barauni 20.00 

vi) Filled by storage, ammonia 
storage facilities etc. at 
Barauni unit 1.14 

vii) Replace & renewals at 
Barauni unit 5.40 

6. Pyrites, Phosphates & i) Mining Project 0.10 
Chern icals Ltd. 

ii) Sulphuric acid/SSP plant 40.30 
rehabilitation 

iii) Science & Technology 
Projects 1.00 

7. Projects & Developm'=tnt i) Catalyst modernisation 14.90 
India Ltd. 

ii) Continuing schemes 13.28 

iii) Science & Technology 
Projects 2.40 

iv) R&D Projects 16.75 

8. Bharat Wagon & Engineering 
Limited. 7.00 

9. Heavy Engineering Corpn. i) Continuing scheme 14.46 

ii) Replacement, Renewals 
Township, R&D etc, 9.86 . 
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1 2 '3 4 

iii) Technology updating 
& Crankshaft Project 30.68 

10. Uranium Corporation of i) Naruapahar Mine 35.60 
India Ltd 

J' 

ii) Turamidih Mill & Mine 40.19 

iii) Other continuirig 'Schemes 11.86 

iv) New Mine at Turamidih 0.50 

v) Exploratory mine development 1.45 

11. Mica Trading Corpn. Ltd. i) Various Schemes 12.00 

Many of the above projects are continu­
ing from the 6th Plan Period and many will 
continue in the 8th Plan period. Their target 
dates of completion are not available. 

Publications Brought out by 
Publications Dlvl,lon 

~64. SHRI SYED SHAHABUDDIN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the language-wise number of publi­
cations brought out by the Publications Divi­
sion durin~1987-88; 

(b) the total number of copies, lan­
guage-wise; 

(c) the number of copies language-wise 

Total 1327.63 

in stock, along with the number of titles as on 
31 March, 1987 and at the end of the current 
financial year; and 

(d) the value of the stock on these two, 
dates? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND INFORMATION AND 
BROADCASTING (SHRI H.K.L. BHAGAT): 
(a) and (b). The information is given in the 
statements I and II. 

(c) 'and (d). The stock registers of the 
Division are being maintained only financial 
yearwise and the stock figures and as on 
31.3.1987. Figures for current financial year 
are only being compiled. The requisite infor­
mation is given in statement Ul below. 
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Language-wise number of books and number of copies brought out by the Publications 
Division during 1987-88 (upto 22.3.88) are given below: 

~OOKS 

SI. No. Language 

1. 

2. 

3. 

English 

Hindi 

Regional languages 
i) 

ii) 

iii) 

iv) 

No. of titles No. of copies 

29 98,000 

23 98,000. 

Assamese 3 9,000 

Bengali 2 4,000 

Kannada 2,000 

Oriya 2,000 
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I. Detailed figures in respect of Books of Publications Division. 

S.No. Language No. of Titles No. of copies Value of stock 
on stock in held as on 
31.3.1d87 31.3.1987 

1. Hindi 448 5,20,694 56,65,949.50 

2. English 629 5,4',863 1,24,05,769.40 

3. Assamese 12 2',658 1,46,771.50 

4. Bengali 31 30,972 3,22,881.25 

5. Gujarati' 17 28,'38 2,37,368.25 

6. Kannada 27 39,610 3,58,427.50 

7. Malyalam 29 12,214 1,49,242.20 

8. Marathi 43 65,467 5,83,769.50 

9. Oriya 14 10,733 53,921.75 

10. Punjabi 34 56,044 5,00,133.10 

11. Tamil 20 30,707 2,84,413.50 

12. Telugu 16 26,327 2,30,138.00 

13. Urdu 24 31,994 3,89,'29.50 

NB:- The data for IAe current financial year is not available 

II. Journals of Publications Division record. 

So far as the stock positions in respect Electricity from Natural Gas 
of Journals of Publications Division is con-
cerned, the printing is done on the basis of 5765. SHRIMATI JAYANTI PATNAIK: 
the number of copies to be sold and the Will the Minister of PETROLEUM AND 
number of complimentary oopies. NATURAL GAS be pleased to state: 

The journals brought out by this Division (a) whether steps have been taken to 
are either sold out or supplied free as com- generate 8lectric~y from natural gas; 
plimentary copi ••. Only a limited number of 
copies are kept for future reference and (b) whether the Gas Authority of Indian 
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Limited has taken some steps in this regard 
in Delhi; 

(c) if so, the time by which De~hi will have 
eJectric~y generated from natural gas; and 

(d) the details of the steps taken in this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIQUE AlAM): (a) Yes, 
Sir. 

(b) to (d). GAil have submitted a pro­
posal to supply gas to Delhi Electric Supply 
Undertaking for generation of electricity. 
This proposal is under Government's con­
sideration. 

Production of Paper 

57a6. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of INDUSTRY be pleased to 
sllte. 

~a) the paper making capacity created 
in (he country during the last three years; 

(b) the target set in this regard for the 
Seventh Five Year Plan; 

(c) the f'Olicy of Government in this 
regard; and 

(d) the details thereof? 

THE MINSTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM) : (a) The 
installed capacity for manufacture of paper 
and paperboard during the last few years is 
as follows: 

I 

Year . Installed Capacity 
(As on 1 st Jan.) (in lakh tonnes) 

1985 23.49 

1986 26.55 

1987 27.58 

1988 28.51 

(b) According to 7th Five Year Plan, the 
installed capacity of the industry in 1989-90 
is reckoned at 27 lakh tonnes. 

tc} and (d). Proposals for establishment 
of add~lonal capacity are considered keep­
ing in view t~~ availability of raw materials 
and other relevant ('..onsiderations. Paper 
industry is encouraged to use non-conven­
tional raw materials. paper and paperboard 
manufactured out of non-conventional raw 
materials is charged concessional excise 
duty. Full exemption is available for paper 
containing not less than 750/0 by weight of 
pulp from bagasse. Manufacture of writing, 
printing and wrapping paper from agricul­
tural residues, W(lst~s and bagasse has 
bet:'n delicensed. 

S,ick i"J~ 'stri(ts in Madhya Pradesh 

oj/67. SHRl 3UBHASH YADAV: Will 
the Minister ot iNDUSTRY be pleased to 
state: 

(a) the number of sick Industries in 
t'(1adhya Pradesh; 

(b) whether the sick industries will be 
nationalised or revived; 

(c) whetrer any fist of sick industries or 
any recommendation in relation thereto has 
been received from the State Government; 

(d) if so, the details therEtof; and 
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(8) the reaction of Government in this 
regard? . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUSM 
TRY (SHRI M. ARUNACHALAM): (a) Data 
on sick industrial units assisted by banks in 
~he country are collected by the Reserve 
Bank of India as perthe defin~ion of sickness 
adopted by ~. As per the latest information 
available from RBI, the number of large and 
small scale sick industries as at the end of 
December, 1986 in Madhya Pradesh are 26 
and 9895 respectively. 

(b) For revival of sick industrial units 
Government of India have got a uniform 
policy for the whole country including the 
State of Madhya Pradesh. Some of the 
important aspects of the same are as fol­
lows: 

i) The Government have enacted a compre­
hensive legislation namely 'The Sick Indus­
trial Companies (Special Provisions) Act, 
1985'. A quasi-judicial body designated as 
the Board for Industrial and Financial Re­
construction (BIFR) has been set up under 
the Act to deal with the problems of sick 
industrial comp~nies in an effective manner, 
which has become operational w~h effect 
from the 15th May, 1987. 

ii) The Reserve Bank of India have issued 
guidelines to the banks for strengthening the 
monitoring systems and for arresting indus­
trial sickness at the incipient stage so that 
corrective measures are taken in time. 

iii) The banks have also been directed by the 
Reserve Bank of India to formulate rehabili­
tation packages for the revival of potentially 
viable units. The banks and financial institu­
tions evolve rehabilitation packages for the 
revival of sick units. 

iv) Reserve Bank of India have also issued 

guidelines separately to the banks indicating 
parameters within which banks could grant 
reliefs and concessions for rehabilnation of 
potentially viable sick untts without refer­
ence to RBI both in the large and small 
sectors. 

v) Government of India introduced a 'Margin 
Money Scheme' with a view to supplement­
ing thp efforts of the State Governments in 
reducing the incidence of sickness in the 
small scale sector. Under the liberalised 
scheme the maximum amount of assistance 
per unit available to sick small scale units for 
rehabilitation has been increased from Rs. 
20000 to As. 50000. 

(c) and (d). From the Government of 
Madhya Pradesh, no recommendationsl 
suggestions regarding sick industries have 
been achieved in this Ministry. 

(e). Does not arise. 

Drilling IN Cauvery Basin 

5768. DR. B.l. SHAILESH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Cauvery Basin having 
potential for oil is good enough to meet mo~t 
part of the oil requirement of some of the 
States in the Southern region; 

(b) if so, the details thereof; 

(c) whether any long-term plan for drill­
ing in this basin has been chalked out; and 

(d) If so, its bread features and the 
eGtimated capital outlay"involved? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIQUE ALAM): (a) and 
(b). The basin is in exploration stage and the 
extent of hydrocarbon potential would be 
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known only after it is fully explored. How- (d) whether any agreement has been 
ever. as on'1-7-1987. estimated geological made in this resped; and 
reserves of this basin are 9.39 million lcnnes 
of oil and oil equivalent of gas. 

(c) and (d). The plan for 1988-89 and 
1989-90 is as under: 

On land 

Rig Years 

Metreage rOOO) 
Wetls 

Offshore 

Rig Years 

Metreage ('000) 

Wells 

1988-89 
(BE) 

6.00 

33.80 
10 

2.67 

27.35 

8 

1989-90 
(Plan) 

8.59 

52.05 
18 

1.83 

19.90 

8 

The estimated outlay f~r this basin dur­
ing the VII Plan (Mid T arm Review) for on­
shore and offshore areas are Rs. 355.11 
Crares and As. 190.25 Crores respectively. 

Installation of Electronic Telephone 
Exchanges 

5769. SHRI CHINTAMANI JENA: Will 
the Minister of COMMUN ICATONS be 
pleased to state: 

(a) the number of electronic telephone 
exchanges installed in the country so far and 
the total number of lines; 

(b) whether the equipment of the tele­
phone exchanges are being imported; ~ so, 
from which country; 

(c) whether there is any proposal to 
manufacture all the telephone equipments 
and telephone.changes in the country w~h 
the import of t.chnoIogy from abroad; 

(e) if so. the details thereof and by when 
the electronic telephone exchanges will be 
manuacturecl in the country? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) 133 local electronic 
telephone exchanges totalJing about 
5,78,632 lines have been ;nstalted in the 
country so far (upto 29.3.1988). 

(b) Yes Sir, telephone exchange equip­
ment have been imported from France, 
Japan, Holland and Norway. 

(c) Yes, Sir, a factory has already been 
set up at Mankapur (Uttar Pradesh) to 
manufacture E-10 B electronic telephone 
exchange equipments. 

(d) Yes, Sir. 

(e) An agreement for Collaboration in 
Setting up the factory has been entered into 
between Indian Telephone Industries and 
MIs. CIT AlCATEL France. The factory has 
a rated capacity of 5 la~h lines per year. The 
factory commenced production in 1985-86. 

SeHing up of District Industries 
Centres In Orissa 

5770. SHRI CHINTAMANI JENA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that the Orissa 
State is one of the industrially backward 
States in the country; 

(b) whethdr Government proposed a 
scheme to establish district Industries 
Centres in the country; 

(c) if so, the number of such cen!res 



233 Wrinen Answers CHAITRA 16, 1910 (SAKA) Writt9n AnsW9/S 234 

8Itablished in the country so far and pailicu- ders; and 
larty in Orissa; 

(d) whether the functioning of the Dis­
trict Industries Centres is reviewed by Union 
Government from time to time; 

, (e) if so, whether the performance of the 
District Industries Centres has been found to 
be satisfactory; and 

(f) if not, the steps proposed to be taken 
by Government to stream I ine the functioning 
of these centres? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) 8 Districts of Orissa 
have been ident~ied as centrally backward 
districts namely Balasore, Bolangir, Budh 
Khondmals (Phulbani) as lA' category back­
ward districts and Kalhandi. Mayurbhanj, 
Dhenkanal, Keonjhar and Koraput as cate­
gory 'B' backward districts. 

(b) and (c). The DIC Programme is 
under implementation from 1978-79. There 
are 422 District Industries Centres all over 
the country. Out of which 13 are located in 
Orissa State. 

(d) to (f). Regional Level Co-ord!nation 
Committees as well as Central Co-ordina­
tion Committee are periodically reviewing to 
streamline the functioning of District Indus­
tries Centres. 

Requirement of LPG and Cylinders 

5771. SHRI CHINTAMANI JENA: Will 
the Minister of PETROLEuM AND NATU­
RAL GAS be pleased to state: 

(a) the requirement and the available 
stock of LPG per year; 

(b) whether there is plenty of gas but 
there is only shortage of cylinders; 

(c) if so, the annual production of cylin-

(d) the steps being taken to increase the 
pro~uction of cylinders so that the gas which 
is being flared up may be used for domestic 
purposes effectively? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIQUE ALAM): (a) and 
(b). The estimated total requirement of LPG 
during 1987-88 is about 1.74 million MT, as 
against the estimated indigenous produc­
tion of 1.56 million MT. The shortfall is being 
met through imports. The availability of cyl­
inders is adequate; 

(c) The requirement ofth""'il industry of 
cylinders varies from yearto year depending 
on the enrolement programme. For the year 
1987-88, the oil industry had proposed pro­
curement of about 25 lakh cylinders; 

(d) Does not arise in view of (a), (b) and 
(c) above. 

Naphtha Reformer Based Petro­
chemical Complex at Paradeep 

5772. SHRI CHINTAMANI JENA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that the Industrial 
Promotion and Investment Corporation of 
Orissa Ltd. (IPICOL) have applied to Gov­
ernment for issue of a letter of intent for a 
Naphtha reformer based petrochemical' 
complex at Paradeep in Cuttack District; 

(b) whether Government propose to 
issue the letter of intent in favour of IPICOL; 

{c) if so. the details thereof; and 

(d) if not, the reasons therefore? 

THE MINISTER'OF INDUSTRY (SHRI 
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J. VENGAL RAO) : (a) to (d): Yes Sir. The 
application was however rejected by Gov­
ernment on techno-economic considera­
tions. 

Central Public Sector Investment In 
West Bengal 

5773. SHRI AJIT KUMAR SAHA: Will 
the Minister of INDUSTRY be pleased to 
state; 

(a) the names of existing Central Public 
Undertakings in West Bengal; 

(b) the list of additional projects/units 
under implementation or consideration 
other than coal sector; and 

(c) the estimated capital outlay in these 
projects? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Statement-I is given 
below. 

(b) and (c). Statement-II is given below. 

Details of projects under consideration are 
not available. 

STATEMENT-I 

On 31.3.1987 there were 40 Central 
Public Sector Enterprises w~h their head­
qiJarters located in West Bengal, as listed 
below: 

SI. Enterprises 
No. 

2 

1. Indian Iron & Steel Co. Ltd. 

2. Hindustan Copper Ltd. 

3. Coal India Ltd. 

4. 

5. 

6. 

EastArn Coalfields Ltd. 

I.B.P. Co. Ltd. 

Sm~h Stanistreet & Pharmaceuti­
cals Ltd. 

7. Bengal Chemicals & Pharmaceuti­
cals Ltd. 

8. Damodar Cement & Slag ltd. 

9. Bengal Immunity Ltd. 

10. Braithwaite & Co. Ltd. 

11. Bridge & Roof Co. (India) Ltd. 

12. Burn Standard Company Ltd 

13. Jessop & Co. ltd. 

14. Mining & Allied machinery Corpn. 
Ltd." 

15. The Lagan Jute Machinery Co. Ltd. 

16. Bharat Process & Mechanical 
Engineers Ltd. 

17. Weighbird (India) ltd. 

18. Sharat Bhari Udyog Nigam Ltd. 

19. Balmer Lawrie & Company ltd. 

20. Biecco Lawrie Ltd. 

21. Sharat Brakes & Valves Ltd; 

22. Hindustan Cables Ltd. 

23. National Instruments Ltd. 

24. Andrew Yule & Co. Ltd. 
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25. Central Inland Water Transport 
Corpn. Ltd. 

26. Garden Reach Shipbuilders & 
Engineers Ltd. 

27. Cycle Corpn. of India Ltd. 

28. Hooghy Dock & Port Engineers 
Ltd. 

29. Hindustan Paper Corpn. Ltd. 

30. Bharat Ophthalmic Glass Ltd. 

31. Rehabilitation Industries Corpn. 
Ltd. 

32. Hooghly Printing Co. Ltd. 

1 2 

33. National Jute Manufacturers 
Corpn. Ltd. 

34. Tyre Corporation of India Ltd. 

35 NTC (West Bengal, Assam, Bihar 
& Orissa) Ltd. 

36. The Jute corpn. of India Ltd. 

37. Metal Scrap Trade Corpn. Ltd. 

38. Tea Trading corpn. of I,ndia Ltd. 

39. Hindustan Steelworks Construc­
tion ltd. 

40. National Insurance Co. ltd. 

STATEMENT-II 

Details of new projects in the industrial & mineral sector other than coal sector envisaged 
during the 7th Plan period with the 7th Plan outlay are given below: 

SI. 
No. 

Enterprise Projects Allocation in the 
7th Plan (As. in crores) 

1. Indian Iron & SteeJ 
Company Limited. 

Duetile iron span pipe 
project etc. 25.00 

2. Jessop & Co. Ltd. Hydraulic components, 
manufacturing projects etc. 7.75 

Mejia Thermal P~wer Project 

5774. SHRI AJIT KUMAR SAHA: Wilt 
the Minister of ENERGY be pleased to state 
the progress made in regard to the Mejia 
Thermal Power project of Damodar Valley 
Corporation with details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS .. 

TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): 95% of land has been acquired 
and the rest is under various stages of proc­
essing. Payment of compensation through 
the Government of West Bengal is in prog­
ress. Work on m~in Plant building has com .. 
menced. Work on boundary wall, temporary 
colony and temporary water supply scheme, 
office building & stores, site levelling and 
dressing is in progress. Orders for turbo­
generator, boiler, EOT crane. temporary 
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sub-station. bulk civil works and structural 
works have been placed. 

Closing Down of Chembur Unit of 
Union Carbldelndl. Limited 

5775. PROF. MADHU DANDAVATE: 
Will the Minister of INDUSTRY be pleased to 
stata: 

(a) whether the Union Carbide India ltd. 
have closed their unit at Chembur (Bom­
bay); 

(b) ~ so, whether the l I, ,ion Carbide 
India Ltd. have refused to re-open their unit; 

(c) H so, whether the Chembur cnit IS 

proposed to be taken over by a public sector 
unit like Indian Petrochemicals Corporation 
Ltd; and 

(d) if so, when will the action be com­
pleted? 

THE MINISTER OF INDUSTRY (SHRt 
J. VENGAL RAO): (a) and (b). In Aprit1986. 
Mis Union Carbide India ltd. shut down their 
Chembur unit carry out the normal mainte­
nance work, etc. Subsequently, the com­
pany gave notice for closure of this unit 
under the Industrial Disputes Ad of 1947; 
but the same was rejected by the Govern­
ment of Mal1arashtra in public interest. 

(c) and (d). Certain proposals/sugges­
tions have been received from the Mahar­
ashtra Government and Workers' Union in 
this regard. The various implications of the 
proposals are under stUdy. 

Price of Cement 

5776. PROF. MADHU DA~DAVATE: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether cement price was expected 

to decrease as a result of the revision of 
excise duty; 

(b) whether the market price of cement 
has in fact increased by Rupees five; and 

(c) if so, the steps taken to check profi .. 
teering? 

THE MINISTER OF STATE IN THE. 
DEPARTMEN1 OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM): (a) There 
i~ no price and distribution control on non­
levy cement. Its price is subject to fluctua­
tions and is determined by the forces operat­
ing in the market from time to time. The 
Cement Manufadurers' Association have 
reported that they have issued a Press Note 
on 2nd March, 1988 wherein it was inter-alia 
indicated that the net reduction in excise 
duty will be passed on to the consumers. 

(b) The reports collected from the mar­
ket do not indicate the there is any general 
increase In the price of non levy cement to 
the extent of As. 5 per bag. 

(c) Officer of the Development Commis­
sioner for Cement Industry regularly moni­
tors the non Jevy cement prices and where 
there is any indication of abnormal rise in the 
price, the matter is taken up with the Cement 
Manufacturers' Association for taking suit­
able steps to bring down the price. No report 
has been received about undue profiteering 
by the cement companies. 

Manufacture of high powered 
. Scooters 

5777. SHRI SRIKANTHA DAnA 
NARASIMHARAJA WADIYAR: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether permission has been given 
to scooter manufacturers to manufacture 
high powered soooters; 
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(b) if so, the details thereof; and (b) whether the demand of soda ash by 
the manufacturers of detergents is ;ncr888-

(c) the latest progress made in this. ing day by day; 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRJAl DEVEL 
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). As per present policy, two-wheeler in~ 
dustry has been broad-banded and two 
wheeler manufacturers can manufacture 
scooters upto 350 cc engine capacity. Re­
cently, MIs. lML Kanpur have been permit­
ted to import technology for the manufacture 
of two wheeler scooter upto 250 co engine 
capacity, from their existing collaborators. 

(c) The company has so far not reported 

(c) the steps baing takan to increase the 
production of soda ash to meet the demand; 
and 

(d) the policy of Government in regard of 
allow import of soda ash during 1988-891 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) The requisite informa­
tion for the last two years is as under: 

(fig. in lakh tonnes) 

Year Demand Production 

production of this range of vehicle. t 986-87 10.90 983.12 

Issue of Licence. to NRls 1987-88 12.00 1011.00 
(estimated) 

sn8 .. SHRI MOHANBHAI PATEL: Will 
the Minister of INDUSTRY be pleased to 
state the number of applications pending 
with Government for issuing licences to the 
non-Resident Indians to establish industries 
in India as on 31 December, 1987? 

THE MINISTER OF INDUSTRY (SHAI 
J. VENGAl RAO): As on 31.12.1987, 22 
applications, received from non-Resident 
Indians, for grant of industrial licence to set 
up industrial units in India, were pending 
disposals in the Secretariat for Industrial 
Approvals, Deptt. of Industrial Develop­
ment. 

Demand and Production· of Soda 
Ash 

5779. SHRI MOHANBHAI PATEL: Will 
the Minister of INDUSTRY be pleased .to 
state: 

(8) the demand and production of soda 
ash in the country annually; 

(b) Yes, Sir. 

(c) (i) A new plant of Gujarat Heavy 
Chemicals with an annual capac~y of 3.3 
lakh tonnes is going to start production 
shortly. 

(ii) In order to encourage indigenous 
production to meet the demand. Govern­
ment has delicensed manufacture of Soda 
Ash (Standard solvey Process). . 

(d) As per the Import Policy just an­
nounced for 1988-89, Soda Ash continues to 
be under Open General Ucence (OOl) for 
actual users. 

ElectrHlcatlon of Village. In Goa 

5780. SHRI SHANTARAM NAIK: Wilt 
the Ministarof ENERGY be pleased to state: 

(8) the number and names of villages 
yet to be electrified in Goa; 
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(b) the reasons as to why they ~uld not Subsidy Scheme the following amount ha.~ 
be electrified so far; and been reimbursed to Goa, Daman & Diu 

during the last three years. 
(c) the time by which the cent per cent 

electrification of Goan villages will-be done Year Amount reimbursed 
(As. in crores) and the details ther90f? 

THE MINISTER OF STATE IN THE 1985-86 2.52 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSJiILA 1986-87 3.79 
ROHTAGI): (a) to (c). Information is being 
collected and will be laid on the Table of 1987-88 r 6.31 

House. 
The Government of Goa had requested for 

Industrial subsidy to Goa continuance of the scheme beyond 31.1.88. 
The scheme has been extended upta 

5781. SHRI SHANTARAM NAIK: W,ll 31.3.88. 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Union Government have 
some schemes on industrialisation, indus­
trial finance and other allied matters in Goa; 

(b) if so, the details thereof; 

(c) the details of industrial subsidy given 
to Goa; 

(d) whether Government of Goa has 
made any representation in this regard to 
Union Government; and 

(e) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM): (a) ta (e). 

Industrialisation of any area is primarily the 
responsibility of the State Government con­
cerned. However, the Central Government 
supplements their efforts by providing incen­
tives/concessions etc. to the entrep.raneurs 
for setting up industries in the industrially 
backward areas identified by the Central 
Government. ~nd9r the Cantrallnvestment 

Experimental Branch Post Offices 
In Himachal Pradesh 

5282. PROF. NARAIN CHAND PAR­
ASHAR: Will the Minister fo COMMUNICA­
TIONS be pleased to refer to the reply given 
on 6 August, 1985 to Unstarred Question 
No. 2085 regarding experimental Branch 
Post Offices in Himachal Pradesh and state: 

(a) the number af experimenta~ Branch 
Post Offices which have been made perma­

nent during the first half of the Seventh Plan, 
Cirde-wise and their norms in Himachal 
Pradesh, district-wise; 

(b) whether any of the 615 experimental 
Branch Post Offices functioning in Himachal 
Pradesh for over five years have also been 
made permanentduring this period; and 

(c) whether any concerted effort would 
be made for clearing the backlog for making 
such experimental Post Offices permanent 
as fulfil the norms? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) 20 experimental 
branch post offices in Himachal Pradesh 
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have been made permanent since 1.4.1985. office does not eist within a distance of less 
I nto rm at ion in .respect of other Circles is than 8 kms. 
being collected and will be laid on the table 
of the House. 

The norms followed do not vary from 
State to State or district to district. The norms 
for permanency are indicated in the annexed 
statement. 

(b) Yes, Sir. 

(c) Since January 1987 extra-depart­
mental post offices are no longer catego­
rised as 'permanent' or 'temporary'. Such 
offices Clre retained subject to conditions of 
(i) permissible lim~ of loss and (ii) minimum 
income being satisfied in reviews carried out 
once every three-years. 

STATEMENT 

Conditions for Permanency of Extra­
Departmental post offices 

Experimental post offices in rural areas, 
except pose offices opened and retained on 
NAC in 'limited interest' may be made per­
manent under the powers vested with the 
Heads of Cricles provided such post offices 
are found to work as a result of two annual 
consecutive reviews, at a loss not exceeding 
As. 240 per annum per office. 

Experimental post offices which have 
completed the maximum trial period of ten 
years may be made permanent on the basis 
of a Single annual review provided the loss 
does not exceed As. 24 per annum per 
office. Such experimental post offices can 
be made permanent even w~h a higher 
permissible limit of loss of As. 360 perannum 
provided no post office exists within a dis- . 
tance of less than 4.8 kms. Experimental 
post offices which have completed 10 years 
and are working at a loss beyond As. 360 but 
within As. 500 per annum may also be made , 
permanent provided that the nearest post 

Notwithstanding what has been stated 
above, all extra-departmental post· offices 
are now retained subject to conditions of 
minimum revenue and permissible limit of 
loss being satisfied in the course of periodi­
cal reviews. The periodicity of review is once 
in three years. 

The permissible limits of loss now fol· 
lowed are as follows: 

As. 2400 per office per annum (Rs. 
4800 in the case 'of hilly, backward or tribal 
areas). 

The minimum prescribed revenue is as 
follows: 

33 112% of the cost of the post office: 
('50/0 in the case of hilly, backward and tribal 
areas). 

Departmental Telephone in Himachal 
Pradesh 

5783. PROF. NAAAIN CHAND PAR-
~ 

ASHAR: Will the Minister of COMMUNICA-
liONS be pleased to state: 

(a) whether Departmental Telegraph 
Offices for Una, Palampur and Dehra of 
Himachal Pradesh have been planned and 
sanctioned on the basis of A Class T ele­
graph Traffic; 

(b) ff so, the dates of sanction and the 
likely dates for opening of these Departmen· 
tal Telegraph Offices; and 

(c) ff not, the likely dates by which the 
offices would be sanctioned? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANTSATHE): (a),No, Sir. Departmental 
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Telegraph Offices for Uria, Palampur and of iodised satt fixed for the year 1986·87 the 
Dehra of Himachal Pradesh have not been actual production was 7.73Iakhtonnes. The 
sanctioned as the traffic is much below the target forthis ftnanclatyear has been fixed at 
prescribed norms for the conversion of 12 lakh tonnes. Against this target, produc-
Combined Telegraph Offices into independ- tion of 13.8 lakh tonnes has already been 
ent Departmental Telegraph Offices. achieved till January, 1988. 

(b) Does not arise. 

(c) Combined Post and Telegraph Of-
... 

fices at Una, Palampur and Dehta of Hima-
chal Pradesh can be converted into Depart­
mental Telegraph Offices when the traffic 
picks up to 500 daily averge operations in 
each of these offices. 

Production of Iodized Salt 

5784. SHRI R.P. DAS: Wi1I the Minister 
of INDUSTRY be pleased to state: 

(a) the present production and require­
ment of iodized salt in the country; . 

(b) whether there is any shortage of this 
sa~;and 

(c) if so, the details thereof and the steps 
taken to meet the requirement? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM): (a) The 
actual production of iodized salt from 1.4.87 
to 31.1.88 is about 13.8 lakh tonnes as 
againstthe target of 121akh tonnes. The total 
requirement of iodised sa~ for the whole 
country is expected to be of the order of 50 
lakh M.T. However, the scheme of iodisation 
of entire edible salt in the country will be 
implemented in a phased manner keeping in 
view the decision to achieve universal io­
disation of edible sah by 1992. 

(b) and (c). No shortage of iodised salt 
has been reported from any part of the 
country. Against the target of 7 lakh tonnes 

Industrle. in Central Sector 

5785. SHRI PURNA CHANDRA 
MALIK: Will the Minister of INDUSTRY be 
pleased to state: 

(8) the number of new industries in th's 
. Central Sector so far set up or under implem­

entation in the Annual Plans of 1986-87 and 
1987-88, State-wise details thereof; 

(b) the total allocation made tor those 
industries, unit-wise and State-wise; and 

(c) the expenditure incurred so far on 
those units, unit-wise and State-wise? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) Details of the large 
unhs so far set up in Central sector have 
been given in pages 181-198 of volume-I of 
the Public Enterprises Survey 1986-87 . 
placed on the Table of the House on 25th 
February, 1988. Details of important proj­
ects costing more than As. 100 crores under 
implementation as on 31.3.1987 have been 
given in pages 86-90 of the same Public 
Enterprises Survey. 

(b) It is presumed that by allocation the 
honourable M.P. means actual capital outlay 
for completed projects arid latest revised 
capital cost estimate for projects under 
construction. The latter have been given in 
pages 86-90 of the Survey while the former 
is not available. 

(c) State-wise-..break-up of gross block 
of all public sector units as on 31.3.1987 has 
been given in the page Nos. 268 and 269 of 
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Volume .. 1 of the said Survey. Un"-wise fig­
ures are not available. 

Issue of Licences for Medium/large 
Industries In Maharashtra 

5786 . .sHRI R.M. SHOVE: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the number of industrial companies 
or individuals requested for issuing of li­
cences for setting up medium or large indus­
tries in Maharashtra during the last three 
years; 

(b) how many of them were directed to 
establish their industries in no industry dis­
tricts; and 

(c) the names of the companies and 
other details of such proposals? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (c). During the 
calendar years 1985 to 1987 a total of 931 
Industrial Ucenc9 applications for setting up 
of industries in the State of Maharashtra 
'Here received. Only one district in Mahar­
ashtra viz. Godchiroli has been categorised 
as a INo Industry District'. Letters of intent 
issued so far against the above mentioned 
licensing applications include 3 (three) let­
ters of intent granted to Shri Rajan Shivnath, 
Dr. R.S. Kagzi and Shri R.C. Bagrodia, for 
setting up new undertakings in Gadchiroli 
district for manufacture of blended & Syn­
thetic Spun Yarn, Cotton Yarn and 
Extensible Kratt Paper. 

Revision of Bathing Soaps Rates 

5787. SHRI KAMLA PRASAD SINGH: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) how many times the prices of bath­
ing soaps have undergone revision during 
the last one year; 

(b) the ingredients used in the making of 
different kinds of bathing soaps like liril, 
Palmolive etc.; 

(c) the details of prices of the ingredi­
ents that have undergone revision during the 
last one year; 

(d) whether the manufadurers have 
generally floated a scheme for sales promo­
tion after every revision of prices; 

(e) whether the incentive scheme 
money comes from the margin of profits of 
the manufacturers or from the increased 
sale prices charged from consumers; and 

(f) ~ so, whether any study has been 
made in the modus operandi of the manufac­
turers in the revision of rates to the detriment 
of the consumers and inflationary trends? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS .. 
TRY (SHRI M. ARUNACHALAM): (a) The 
prices of some of the popular bathing soaps 
have been revised by a maximum of four 
times during the last one year. 

(b) The major ingredients used in the 
manufacture of bathing soaps are vegetable 
oils/fatty acids, chemicals, perfumes and 
packing materials. 

(c) Oil costs alone constitute about 600/0 
of the total manufacturing costs of soaps. 
According to the industry. the prices of vari­
ous soapery oils have risen by more .than 
50% in 1987 over the last year. Other manu-

facturing casts have also gone up margin­
ally. 

(d) to (f). Sales promotion is a continu­
ing activity of soap manufacturers. No study 
has been made by the Government on the 
incentive scheme offered or the modus 
operandi adopted by manufacturers, as the 
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soap industry is not subject to price and (b) ff so, the details thereof; and 
distribution controls by the Government. 

Electronic Telephone Exchanges In 
ahmednagar In Maharashtra 

5788. SHRI BAlASAHEB VIKHE 
PATIL: Will the Minister of COMMUNICA­
TIONS be pleased to state: 

(a) whether Government propose to 
replace the telephone exchange by elec· 
tronic exchanges in Maharashtra particu· 
larly in ahmednagar district of the State in the 
current Plan period; 

(c) n not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATION (SHAI 
VASANT SATHE): (a) Yes, Sir. 5000 lines 
E-1 pe electronic exchange is planned for 
Ahmednagar in the 8th Five Year Plan. 

(b) Details are shown in the Statement 
given below. 

(c) Not applicable in view of (a) and (b) 
above. 

STATEMENT 

Details of Electronic Exchange in Maharashtra State 

51. No. Name of the eXChange 

1 2 

1. Ashti 

2. Deoli 

3. Karanja 

4. Sindhi 

5. Samudrapur 

6. Majori Khadam 

7. Sindewahi 

8. Gondpipri 

9. N9Rir 

1f). Bhadrawati 

Name of district 

3 

Wardha 

Wardha 

Wardha 

Wardha 

Wardha 

Chandarpur 

Chandarpur 

Chandarpur 

Chandarpur 

Chandarpur 

Type of exchange 

4 

C-DOTRAX 
128 Port 
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11. Someshwarnagar 

12. KhedaiezunC8 

13. Lasurna 

14. Bor; 

15. Varssai Jite 

16. Kolad 

17. Parali 

18. Borlimandla 

19. Chowk 

20. Aijwali 

21. Karjet 

22. Shrivardhan 

23. Nagothana 

24. Roha 

25. Pravaranagar 

26. Mahad 

27. Gadchiroli 

licences to Petrol Dealers for Selling 
Kerosene In Maharlshtra 

5789. SHRI BALASAHEB VIKHE PA­
TIL: Will the Minister of PETROLEUM AND 
NATURAL GAS ba pleased to stata the 
number and other details of petrol dealers in 
Maharashtra, district-wise, who have been 
given licences to sell kerosene oil during the 
years 1985-86. 1986 .. 87 and 1987-88? 

3 4 

Puna 

Nasik 

Puna 

Pune 

Kolaba 

Kolaba 

Kulaba 

Kolaba 

Kolaba 

Kolaba 

Kolaba 

Kolaba ILT 512 Par. 

Kolaba 

Kolaba 

Ahmednagar NEAX 61 S 

Kotaba 

Gadchiroli 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIQUE ALAM): The oil 
industry has not issued any permits to the 
petrol/diesel dealers in Maharashtra to sell 
kerosene during the period referred to. 

Bulk Drugs under Licensing 

5790. SHRI BALASAHEB VIt(HE PA­
Til: Will the Minister of INDUSTRY be 
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(a) whether Government have reversed 
their decision to bring back 82 bulk drugs 
under licensing; 

(b) H so, the reasons therefor; and 

(c) whether the policy has exempted 
new drugs? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) No, Sir. 

(b) Does not arise. 

(c) The facility of delicensing is also 
available for introduction of new bulk drugs. 

Projects of Coal India Limited 
Behind Schedule 

5791. SHRI BAlASAHEB VIKHE PA­
Til: Will the Minister of ENERGY be pleased 
to state: 

(a) whether a numberof projects of Coal 

India limited have fallen behind schedule; 

(b) if so, the number and the reasons 
therefor; and 

(c) whether the projects behind sched­
ule have shown a declining trend since 
1985-86? 

THE MiNISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS­
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) Yes, Sir. 

(b) At present, there are 29 projeds 
which are behind schedule due to delays in 
(i) acquisition of land (ii) delayed supply of 
plant and equipment and (iii) for various 
reasons in development activities. 

(c) No, Sir. Number of delayed projects 

have increased mainly due to land acquisi­
tion problems. 

Order from YugQslavla for Marutl 
Udyog Ltd. 

5792. SHRI TARIQ ANWAR: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether it is a fact that Maruti Udyog 
Ltd. has bagged big order from Yugoslavia; 
and 

(b) if so, what is the quantity and amount 
of the said order? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO):{a) No, Sir. 

(b) does not arise. 

Deterioration of Telephone Service In 
Calcutta 

5793. DR. PHULRENU GUHA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government are aware of a 
large number of complaints regarding ineffi­

cient services on enquiry telephone num­
bers 196, 198 and 199 in the city of Calcutta. 

(b) the reasons for deterioration of 
services on these numbers; and 

(c) the steps taken to check n991i­
gence? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS ( SHRI 
VASANT SATHE): (a) Yes, Sir. A few 
complaints were received against 198 and 
199 services. Theie is no service as 196 in 
Calcutta. 

(b) There is no serious deterioration of 
services on 198 and 199 except during the 



257 Written Answers CHAITRA 16,1910 (SAKA) Written Answers 258 

recent employees' strike. 

(c) Special st6ps like augmenting the 
circu~s, training the operative staff and 
improvement of the maintenance have been 
taken to further improve the customer $atis-
faction. 

Complaints About Non Delivery of 

Money orders In West Bengal 

5794. DR. PHULRENU GUHA: Will 
'the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of complaints received 
about the non delivery of money orders and 
insured letters during 1986 and 1987 in 
West Bengal; 

(b) the number of payees to whom 
payments have been made of their money 
orders and insured letter alongwith the 
amount paid; and 

(c) the number of payees to whom 
payment has not been made and the rea­
sons thereof? 

THE MINISTER OF ENERGY AND 
MINISTERO~ COMMUNICATIONS (SHRI 
VASANT SATHE): (a) The number of 
complaints about non' delivery of money 
orders and insured letters (including regd. 
Letters) in respect of West Bengal Circle for 
the year 1986 and 1987 is as follows: 

1986 

(i) Money orders/ 
T.M.O, 

1987 

5423 6606 

(ii) Insured letters 541 539 

(including Reg. letters) 

(b) Out of the cases referred to in para 
(a) abo~e where ever non payment/wrong 

payment of money order has been estab· 
lished, claims were settled. Likewise com .. 
pensation in case of Insured letters, was 
sanctio'ned where ever it was admissible as 
per rules. 

As the disposal of complaints is serv,ice 
oriented and not valve oriented, details of 
amounVvalue paid are not available. 

(c) Does not arise in view of reply to (b) 
above. 

Post Off1ces In West Bengal. 

5795. DR. PHULRENU GUHA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of villages in West Ben-, 
gal which do not have a post office; and 

(b) the time by which all these villages 
would be provided with one post office? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMliNICATIONS SHRI 
VASA NT SATHE: (a) There are 31,056 
villages in West Bengal which do not have a 
post office at present. 

(b) There is no policy of providing a post 
office in every village but providing postal 
facility is under consideration. 

Decline In Production of Telephone 
Instruments 

5796. DR. PHULRENU GUHA: Will the 
Minister of COMMUNICATIONS be please 
to state: 

(a) whether th~re has been a decline ill 
production of telephone instruments by the 

Indian Telephone Industries over last three 
years; and 

(b) ~ so, the reasons thereof? 
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THE MINISTER OF ENERGY AND STATEMENT 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) No, Sir. S. Name of the ent9rpris8S 

(b) Does not arise. 

Loss Making Public sector Units 

5797. SHRI H.N. NANJE GOWDA: 
SHRf BANWARI LAl PURO .. 

HIT: 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether out of 66 loss making public 
sector units, 36 have registered increased 
tosses in the first six months of the current 
financial year as compared to last year; 

(b) if so, the names of those public' 
sector undertakings: 

(c) the steps Government are taking for 
their improvement; and 

(d) whether any guidelines have been 
issued by Government to these undertak­
ings? 

THE MINISTER OF INDUSTRY (SHRt 

1 2 

1- Indian Iron & steel company. 

2. India Firebricks & Insulation Co. Ltd. 

3. Kudremukh iron Ore Co ltd. 

4. Bharat Cooking coal Ltd. 

5. Eastern Coalfields Ltd. 

6. Bengal Chemicals & 
Pharmaceuicals Ltd. 

7. Cement Corporation of India ltd. 

8. Food corporation of India. 

9. Hindustan Fertilizer Corporation of 
India Ltd. 

10 Hindustan Sahs Ltd. 

, ~. Braithwa~e & Co Ltd. 

12. Biecc(l Lawrie Ltd. 

13. National Jnst: '1fT' Rnts Ltd. 

J. VENGAL RAO): (a) and (b). Yes, Sir, A 14. Semi~coductor Compiex Ltd. 
statement showing the names of 36 such 
public sector undertaking is given below. 15. Cochin Shipyard ltd. 

(b) The steps taken by the Government 
for performance improvement are indicated 
at page No: 179 of Volume-I of Public Enter­
prises Survey 1986-87 placed on the Table 
of the House on 25th February, 1988 .. 

(d) No guidelines have been issued 
specHically to these undertaking. 

16. Cyde Corporation of India Ltd. 

17. Garden Reach shipbuilders & 
Engineers Ltd. 

18. Hindustan Shipyard Ltd. 

19. Scooters India Ltd. 

20. Hindustan Paper oorporation Ltd. 
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1 2 

21. Hindustan Newsprint Ltd. 

22. The Mandya National Paper Mills Ltd. 

23. Nagaland Pulp and Paper Mills Ltd. 

24. National Jute Manufactures 
Corporation Ltd. 

25. Rehabilitation Industries Corporation 

of India Ltd. 

26. Tannery & Tootwear Corporation Of 
India Ltd. 

27. Tyre Corporation of india Ltd. 

28. NTC (Andra Pradesh. Karnataka, 
Kerala & Mahe) Ltd. 

29. NTC (Gujarat) Ltd. 

30. NTC (Madhya Pradesh) Ltd. 

31. NTC (Maharashtra North) Ltd. 

32. The Cotton Corporation of India Ltd. 

33. North eastern handicrafts & 
Handlooms Development Corporation 
Ltd. 

34. Delhi Transport Corporation. 

35. Hotel Corporation of India Ltd. 

36. Artificial Limbs MANUFACTURING 
corporation of India. 

Joint Projects with Scottish Council 
Development and Industry 

5798. SHRI H.N. NANJE GOWDA: 
Will the Minister of INDUSTRY be pleased 
tastate: 

(a) whether the Scottish ~uncil 
Development and Indus~ry is negotiating 
six point projects with India which will cost 
As. 30 erores: 

(b) n so, whether this negotiation is 
also related to supply of equipment fbr 
coal and power projects; 

(c) whether any agreement in this 
regard has been signed between the two 
countries; 

(d) whether the Scottish Council has 
agreed to establish off-shore development 
activities in Karnataka;and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRJ M. ARUNACHALAM): (a) 
No Sir. 

(b) to (e). In view of reply to part (a), 
do not arise. 

Thermal Power Output 

5799. SHAI M. V. CHAN-
DRASEKHARA MURTHY: 

SHRI BANWARt LAL 
PUROHIT: 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether Union Government have 
recently initiated an action plan to galvanisQ 

the thermal power output in the country; 

(b) n so, the details thereof: and 

(c) to what ext&nt the thermal genera­
tion is likely to be enhanced and critical 
power problem in the country solved? 
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THE MINISTER OF STATE IN THE (c) The fields are presently at the de~ 
DEPARTMENT OF POWER IN THE MIN~ lineation stage and are producing about 
ISTRY OF ENERGY ( SHAIMA TI SUSHI LA 42.000 cubic metre of gas per day; the 
ROHTAGI): (a) to (c). In order to off set the potential would be known after further explo~ 
shortfall in hydel generation, a contingency ration. 
plan was formulated and implemented to 
increase the thermal generation during (d) commitments have been made to 
1987 ~88. various measures taken to in-
crease thermal generation included re­
scheduling of planned maintenance taking 
into account current performance of the unit, 
bringing back units under forced outage and 
planned maintenance within the shortest 
possible time, arranging for additional 
supplies of coal etc. as a result of these 
measures, the thermal generation during 
1987-88 was more than the target by over 6 
billion un~s. 

[ Trans/ation] 

Supply of Gas from Cauvery Basin 

5800. SHRI BALWANT SINGH RA­

MOOWALlA: Will the Minister of PETRO­
LEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the supply of gas from 
Cauvery Basin for commercial purposes has 
started; 

(b) if so, in how much quantity; 

(~) how much is the potential of this 
basin and; 

(d) what is the plan to utilise fully the 
potential of this sourc~? 

THE DEPUTY MINISTER IN THE 

MI~ISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIQUE ALAM): (a) 
Yes, Sir. 

(b) ONGC have started supplying natu­
ral gas @ 4000 cubic matre per day to MIs. 
Indian Steel Rolling Mills, Nagapatnam. 

i) MIs. Indian Steel Rolling Mills 

ii) MIs. Kiran silicates and 

iii) Tamil Nadu State Electricity Board. 

Import of Technology and Machinery 
for Increasing Production of Coa I 

5801. SHRI BALWANT SINGH AA­
MOOWAUA: Will the Minister of ENERGY 
be pleased to state: 

(a) Whether efforts have been made to 
import technology and machinery from for­
eign countries for increasing the production 
of roal and improving the quality thereof? 

(b) if so, the total amount spent so far 
\ 

thereon during the last three years; and 
t 

(c) the present position in r«tgard to coal 
production consequent upon incurring this 
expenditure as com pared to the targets fixed 
therefor and the demand thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS­
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) to (c). Selective import of 
technology to deal with specific geo-mining 
conditions from'countries having long expe­
rience in such technologies has been made. 
Some machinery either n0t manufactured in 
India or covered under assistance agree­
ments has been imported. 

The value of orders placed expenditure 
incurred on the import of machinery during 
the last three years was about As. 200 
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crores. The e~penditure incurred on import 
of technology during the same oeriods was 
about Rs. 9 crares. 

The import of machinery and technolo-

gies is mostly for mines under development 
which shall reach their production capacity 
in later years. As for over all coal production 
targets and achievements, figures are given 
below: 

( in mjl/ion tonnes) 

Coal',ndia Ltd. SCCl 

Target 

1985-86 133.50 

1986-87 143.50 

1987-88 158.00 

( Up to Feb. '88) 

Setting up of New Telephone Ex­
changes In Rural Areas. 

5802. SHRI BALWANT SINGH RA­
MOOWALlA: Will the Minister of COMMU­
NICATIONS be pleased to state: 

(a) whether efforts have been made 
during the last three years for setting up new 
telephone exchanges to ensure smooth and 
effective functioning of telephone system in 
.the country and to make telephone facility 
available to the general public; 

(b) jf so, the number of general tele­
phone exchanges and electronic exchanges 
set up during the last three years, year wise; 

85-86 

other 
than 
Elect. 

732 

Elect. 

34 

86-87 

other 
than 
Elect. 

790 

Actual Target Actual 

134.11 16.00 15.66 

144.77 18.00 16.58 

141.24 20.00 15.27 

(Up to Feb. '88) 

(c) the number of exchanges out of 
them set up in the rural areas; and 

(d) the reasons for setting up lesser 
number of exchanges in rural areas as 
compared to the population of these areas? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) Yes, sir. 

(b) A total of 1738 telephone ex­
changes ware set up during the period from 
1.4.85 to 31.1.88 which included 146 of 
electrontc type. The year wise break up IS as 
follows: 

Elect. 

29 

87-88 (1.4.87 to 31.12.88) 

other 
than 
Elect. 

70 

Elect 

83 
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(c) During the period 1.4.85 to 31.1.88 a 
total of 1009 telephone exchanges were set 
up in the rural areas. the year wise break up 
is as follows; 

TV Sets for Gram Panchayat. In Uttar 
Pradesh 

5804. SHRI HARISH RAWAT: Willthe 
Minister of INFORMATION AND BROAD-

85-86 86-87 87-88 (1.4.87 to 31.1.88) CASTING bd pleased to state: 

636 296 77 

(d) A telephone exchange is set up on 
the basisaf a minimum paid demand and not 
on the basis of population. The policy in 
regard to opening of small capacity tele­
phone exchange of 9,25,50. and 100 lines 
capacity mainly in the rural backward and 
hilly areas lays down that there should be a 
minimum registred demand for 5,10,23 and 
46 respectively paid connections. 

Construction of A.I.R. Station In Hili 
) 

Areas of Uttar Pradesh 

5803. SHRI HARISH RAWAT: Willthe 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state: 

(a) the estimated amount to be spent in 

1988-89 for the construction and expansion 
of various All India Radio stations in the hill 
areas of Uttar Pradesh; 

(b) whether the construction of Pithora­
garh radio station is likely to be completed 
during the current financial year I and 

(c) if not, the time by which the construc­
tion of this station will be completed? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING ( 
SHRI H.K.L. BHAGAT): (a). Rs. 1?7.4S 
lakhs 

(b) and (c). No,Sir. The construction 
work of this station has not started as the 
State Government has not yet handed over 
the site to AIR. 

(a) the total numbers of T.V. sets dis­
tributed among various Gram Panchayats 
for providing the facility of group viewing in 
Uttar Pradesh during 1987-88; and 

(b) the number of T.V.Sets proposed to 
be distributed during 1988-89? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROAO CASTING: 
(SHRI H.K.L. BHAGAT): (a) and (b). 
Except for provision of 5000 community 
viewing TV sets for the North East Region, 
Ministry of Information & Broad casting does 
not have any scheme under the VII Plan for 

, provision of such sets in the country; hence, 
the question of deployment of these sets in 
the State of Uttar Pradesh during 1987-88 or 
1988-89 does not arise. 

Opening of Branch Post Offices and Sub­
Post Offices In Pithoragarh District of 

U.P. 

5805. SHRI HARISH RAWAT: Willthe 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of Branch Post Offices 
opened in Pithoragarh district of U.P. during 
1987 -88 and the places where sub-post of­
fices have been opened; 

(b) the names of the places where 
Branch Post Office and Sub-Post Office are 
proposed to be opened in this d!~trict during 
1988-89; 

(c) whether the number of Branch and 
Sub·Post Offices in this district is much be-
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low the norms fixed in this regard; and coal seams. Efforts are made by coal com· 
panies to screen and remove extraneous 

(d) if so, the steps being takeh by material before despatch to the consumers. 
government to 'bring it up according to the However, on account of similarity of physical 
norm, in this regard? appearance wkh coal, presence of some of 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS : 
(SHRI VASANT SATHE): (a) The number 
of branch post offices sanctioned in Pithora­
garh District during 1987·88 is 10. No new 
sub post offices have been opened. 

(b) The proposals have not yet been 
finalised. 

(c) The norms prescribed are for as­
sessing the justification for opening a new 
post office in a specified area. There are no 
norms for fixing the number of sub and 
branch post offices for a district as a whole. 

(d) Does not arise. 

[EnglishJ 

Representation from Industrial Units 
about Coal Supplies 

5806. DR. G.S. RAJHANS: Will the 
Minister of ENERGY be pleased to state: 

(a) whether it is a fact that excessive 
quantities of stone have been found in the 
coal supplied from mines to industrial units; 

(b) whether any representation has 
been received in this regard and if so, the 
details thereof; and 

(c) the steps taken or proposed to be 
taken in this regard? 

MINISTER OF STATE IN THE DE· 
PARTMENT OF COAL IN THE MINISTRY 
OF ENERGY (SHRI C.K. JAFFAR SHAR· 
IEF): (a) and (b)~ Stones and shales are 
found inter bedded with coal in some of the 

the extraneous material in the supplies of 
coal cannot be completely eliminated. 
There have been some complaints from 
consumers about the presence of stones in 
the coal supplied to them. 

(c) Tight supervision is being exercised 
to pick stones and extraneous material 
before despatch of coal. Independent qual­
ity Control Organisation has been created in 
each of the coal companies. Complaints 
from the consumers, if any, are investigated 
and corrective action taken by the coal 
companies. 

OU Potential In Gangetic Basin 

5807. DR. G.S. RAJHANS: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Gangetic basin is 
emerging as a promising oil field; 

(b) if so, the estimated oil potential in the 
said basin; 

(c) the number of oil wells drilled in the 
GangetiC basin during the last three years; 

• 
and 

(d) the details of the results achieved? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIQUE ALAM): (a). No, 
Sir. 

(b) Prognosticated hydrocarbons re­
sources of this basin have been estimated to 
be 370 million tonnes. 

(c) Two wells have been drilled and one 
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more is presently under drilling. 

(d) No commercial success has been 
achieved so far. 

Rural Electrification Programme 

5808. SHRIMATI BASAVAnAJES­
WARI: Will the Minister of ENEr~GY be 

pleased to state: 

(a) whether the programme .:>1 rural 
eledrification has shown good re5ults; 

(b) n so, whether rural electrification 
has made any revenue return to Govern· 
ment; 

(c) if so, the details thereof; and 

(d) the schemes for rural electrification 
during 1988-89? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF. POWER IN THE MINIS­
TRY OF ENERGY: (SHRIMATI SUSHILA 
ROHTAGI): (a). At the beginning of the Plan 
era about 3061 villages were electrified and 
about 21 ,008 irrigation pumpsets energised 
in the country. due to concerted efforts 
made under the Rural Electrification Pro­
gramme during the various plans, it has 
been possible to electrify 426323 villages 
and energise 7046166 irrigation pumpsetsl 
tubewells ending January, 1988. 

(b) and (c). The Rural Electrification 
Programme is a socio economic programme 
for the development of the rural areas. The 
various benefits from this programme in­
clude improvement in the quality of me, help . 
in the increased agricultural production, 
development of various industries in the 
rural areas etc. It would be difficult to quan­
tify the overall benefits available from the 
Rural Electrification programme. The finan­
cial return would depend on various factors 
including the agricultural tariff fixed by the 

respective States. 

(d). for 1988-89, Planning Commission 
has fixed a' target of electrffication of about 
17064 villages and energisation of about 
4,54,905 pumpsets in the country. 

Energy Savings Measures by Industrial 
Units 

. 5809. SHRIMATI BASAVARAJES-
WARI: Will the Minister of ENERGY be ' 
ploaSed to state: 

(a) whether it is a fact that a number of 
industrial units have taken concrete energy 
saving measures; 

{b} if so, the extent to which the energy 
saving measures by industrial units helped 
in conserving the energy; and 

(c) the total number of industries that 
have taken such measures? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) to (c). A number of industrial 
units have taken concrete measures to 

conserve energy. It is not possible to quan­
tify precisely the actual savings in energy by 
these units, or the total number of industrial 
units in the country which have implemented 
energy conservation measures. 

Loss Due to Oil Blockade In Assam 

5810. SHRIMATI BASAVARAJES­
WARI: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state the 
total loss suffered due to oil blockade in 
Assam? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU~ 
RAL GAS (SHRI RAFIQUE ALAM): During 
the 0;1 blockade in the last week of February I 



273 Writtsn Answers CHAITRA 16.1910 (SAKA) Written Answers 274 

1988, the loss of production of crude oil was 
about 1060 tcnnes. However, due to inter­
ruptions in crude oil supplies consequent to 
oil blockade, there was a reduction C?f crude 
throughput in the Guwahati, Barauni and 
Bongaigaon Refineries to the extent of about 
31,000 tonnes. 

Setting up of Offshore Petroleum 
Institute 

5811. SHRIMATI BASAVARAJES­
WARI: Wilt the Minister of PETROLEUM 
and NATURAL GAS be pleased to state: 

(a) whether an agreement has been 
signed between India and Norway to provide 
technical and financial assistance to the Oil 
and Natural Gas commission to set up a 
sophisticated Offshore Petroleum Institute; 

(b) If so. to what extent this Institute WIll 
be helpful to the ONGC .. and 

(c) the time by which the said agree­
ment is likely to be implemented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHRI RAFIQUE ALAM): (a) Yes, sir. 
An agreement has been signed between 
Govt. of India and the Govt oi Norway on 
November 20, 1987, to provide technical 
and financial assistance to ONGC to set up 
an Institute of engineering and Ocean tech­
nology (IEOT) at Bombay. 

(b) The Institute of Engineering and 
Ocean Technology will provide in house 
applied research and consu~ancy services 
toONGC. 

(c) The process of implementation of 
the agreement has already started and the 
agreement will be valia for 4 y9ars. 

TV Serial 'Honl Anhonl' 

5812. SHRI P.M.SAYEED: 
SHRI VIJAY KUMAR YADAV: 

SHRI VAKKOM PU­
RUSHOTHAMAN: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether a national level organisa­
tion has protested the T.V. serial in Hindi 
entitled 'HlJni Anhoni'; 

(b) if so, the main pornts raised by the 
organisation; 

(c) whether the facts of the episodes 
whIch are stated to be based on true hap­
penings were "er~ied before approval of the 
script; and 

(c) whether any scientific explanation 
has been sought for the spirit of the dead 
speaking to the living human beings and for 
the belief about future happenings. etc? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN· 
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) and (b). Doord­
arshan has received a protest letter from 
Pune unit of an organisation called 
"Andhshradha Nirmulan Samiti", Maharash­
tra. The main objections raise are that the 
serial is advocating social evils propagating 
mis-belief, is contrary to the Broadcasting 
code and is also violative of Article 51 A(h) of 
the Const~ution of India. 

(c) and (d). The story in each episode is 
presented in a dramatised form and tile 
producers employ some artistic freedom to 
make the episode interesting. The episodes 
are based on experiences of some people as 
obtained by th~ producer. Each episode 
ends with a comMent offering possible ra­
tional explanation to the events shown, and 
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supernatural events are not allowed to be . (c) whether Amroha in U.P. which has 
presented as facts. a population of more than one fakh has since 

been linked or there is a proposal fOl the 
Linking of Cltl88in U.P. by STD same? 

5813. SHRI P.M. SAYEED: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of cities linked by sro 
all overthe country during the last two years: 

(b) the names and nl)mber of cities 
linked in U.P.;and 

1. Almora 2. Bijno! 

THE MINISTRY OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) 157 cities have been 
linked by sro all over the country during the 
years 1986·87 and 1987-88 (upto 29-3-88). 

(b) 16cities thus linked during the same 
period in U.P. are listed below:-

3. Etah 

4. Farehpur 5. Jaunpur 6. Lakhimpur Kheri 

7. Mathura 8. Manlpuri 9 Mirzapur 

10.0ria 11. Pithoragarh 12. Pratapgarh 

13. Pauri (Garhwal) 14. Roorkee 15. Suttanpur 

16. Surajpur. 

(c) There is no proposal for linking 
Amroha by STD. 

ElactrlcHy Generated In Centra I Sector 

5814. SHAI THAMPAN THOMAS: Will 
the Minister of EN EAGY be pleased to state 
the quantity of electncity generated In Cen­
tral Sector in 1987, State wise details 

thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHAIMATI SUSHILA 
ROHT AGI): Information regarding power 
generated in the Central sector during April, 
'987 to February, '988 is given in the State­
ment below. 

Electricity Generated in Central Sector During April, 1987-Februaf}',1988. 

10 System 
Organi$ation 

1 

N. T.P.C. 

Badarpur 

Singrduli 

Location 01 
the station 

2 

Delhi 

Uttar Pradesh 

Type 

3 

Thermal 

Thermal 

Generation 
(MU) 

4 

3371 

9656 
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1 2 3 4 

Korba Madhya Pradesh Thermal 4285 

Vindhyachal Madhya Pradesh . Thermal 5 

Ramagundam Andhra Pradesh Thermal 3745 

Farakka West Bengal Thermal 1076 

Total (NTPC) Thermal 22138 

Neyveli Tamil Nadu Thermal 5795 

D.V.C Thermal 4969 

Hydro 353 

Total: 5322 

Chola Maharashtra Thermal 43 

N.H.p.e 

Baira Siul Himachal Pradesh Hydro 683 

Sial Jammu & Kashmir Hydro 347 

Loktak Manipur Hydro 367 

Total (NHPC) Hydro 1397 

N.E.E.P.C 

Khandong Assam/Meghalaya Hydro 13 

NUCLEAR POWER BOARD 

R.A.P.P Rajasthan Nuclear 1237 

Tarapur Maharashtra Nuclear 1517 

Kalpakkam Tamil Nadu Nuclear 1898 

Total (NPC) Nuclear 4652 
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[ Translation] 

Conversion of Branch Post Office Into 
Sub-Post Offices In Bihar. 

5815. SHRI RAM BHAGAT PASWAN: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of branch post offices in 
Bihar which are proposed to be converted 
into sub-post offices during the current and 
the ensuing financial years; 

(b) what will be the total number of sub­
post offices thereafter; 

(c) the number of such sub .. post offices 
out of them for which buildings have been 
constructed; and 

(d) the number of buildings proposed to 
be built therefore during the next fiv~ years? 

THE MINISTRY OF ENE,RGY AND 
MINISTRY OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) For the current year 
there are no propozals for conversion of 
branch post offices into departmental sub­
Offices. The number of such conversions 
proposed for 1988-89 is 15. 

(b) If all proposals are finally sanc­
tioned, the number of sub post offices will 
reach the figure of 1366. 

(c) Departmental buildings have been 
constructed for 174 sub-post offices 

(d) 24. 

[English) 

Waiting List for Telephone Connections 
In Gangtok 

5816. SHArMATI O.K. BHANDARI: 

to Unstarred Question No. 957 regarding 
waiting list for telephone connections in 
Gangtok city and state: 

(a) the numberofpersons registered for 
release of new telephone oonnedions in 
each category in Gangtok as on 31 March 
1988; 

(b) the number of telephone connec­
tions in each category released in Gangtok 
during 1987; 

(c) the number of persons proposed to 
be cleared from waiting list dUring 1988, 
c~teaory wise; 

(d) what progress made for installation 
of Telex Exchange at Gangtok as on 
31.3.1988;and 

(e) The number of persons registered 

for Telex connection in Sikkim as on 
31.3.1988? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) The number of 
persons registered in waiting list category 
wise in Gangtok telephone exchange as on 

~ 

24.3.1988 are:-

1. 

2. 

3. 

C.Y.T. 

Special 

General 
Total 

28 

129 
158 

(b) The category wise number of new 
telephone connections released in Gangtok 
during 1987 are: 

1. C.Y.T. 65 

2. Special 20 

Will the Minister of COMMUNICATIONS be 3. General 43 -pleased to refer to the reply given on 3.3.87 Total 128 
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(c) Category number of new connec- ii. In view of recent allotment of 
1500 lines electro-mechanical 
type MAX-I exchange at Gang­
tok to wipe out the waning list the 
proposal for MAX-II type Satel­
lite exchange at T adong has 
been dropped. MAX. I exchange 
is likely to be commissioned 
during 88-89. 

tions proposed to be cleared from the waiting 
list during 1988 are:· 

1. a.Y.T. 17 

2. Special 2 

3. General 30 

Total 49 

(d) A national .T alex Exchange with 9 
connections has already been commis­
sionedatGangtokon21 stNovember, 1987. 

(e) 15 applicants for telex connections 
are registered in wa~ing list as on 24.3.1988. 

Sattlng up of Max-II Type satellite 
Exchange. In Slkklm 

5817. SHRIMATID.K.BHANDARI:WiII 
the Minister of COMMUNICATIONS be 
pleased to refer to the reply given on 
3.3.1987 to Unstarred Exchange in Sikkim 
and state: 

(a) the progress made as on 31-3-1988 
for setting up of Micro-wave Telephone 
System in Sikkim and for setting up of a 
MAX-II type Satellite Exchange; 

(b) when these systems will start func­
tioning in Sikkim; and 

(c) the progress made for setting up an 
electronic exchange at Gangtok as.on 31-3-
1988? 

THE MINISTER OF ENERGY AND ' 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) and (b). 1. UHF sys­
tem for connecting district headquarters in 
Sikkim to Gangtok is planned to be commis­
sioned during 88-89. 

iii. In view of non availability of ITEX 
equipment Notional T-elex ex­
change at Gangtok parented t9 
Calcutta SPC Telex exchange 
has been commissioned on 
21.11.1987. 

(c) There is no proposal for setting up of 
an eledrornc exchange at Gangtok at pres­
ent. 

Collaboration with West Germany for 
Production of Automobile parts 

5818. SHRI V.SREENIVASA 
PRASAD: 

SHRI BANWARI LAL PURO­
HIT: 

Will the Ministerof INDUSTRY be pleased to 
state: 

(a) whether the West Germany has 
shown keen interest for tie up for producing 
automobile parts in In.dia; 

(b) if so, whether any negotiations with 
the West German firms have since been 
conducted; and 

(c) ff so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHAt M. ARUNACHALAM): (a) and 
(b). While the West German car manufac­
turer are exploring the possibility of sourcing 
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automobile parts from India, no concrete This does not indicate any spurt in the pro .. 
proposals have so far been received by the duction of video films in th, recent past. 
Government. 

(c) Does not arise. 

Production of Video Films 

5819. DR. B.L. SHAILESH: Will the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state: 

(a) whether there has recently been a 
spurt i£l the production of video films; 

(b) if so, the steps taken by Government 
to exercise control over the quality produc­
tion of such video films and their social and 
ethical impact in the present milieu; and 

(c) whether these films are easily sus­
ceptible of video piracy; if so, how Govern­
ment propose to check it? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) Film production 
being an unregulated activity, overwhelm­
ingly in the private sector, no statistics relat­
ing to prOduction of video films are collected 
by the Government. However, the Central 
Board of Film Certification maintains statis­
tics of video films cenified by them. Informa­
tion relating to number of Indian Video Films 
certified by CBFC during the last 4 years is 
given below:-

Year No. of video films 
certified 

1984 49 

1985 69 

1986 65 

1987 61 

(b) Thera is no quality control in the 
production of video films. All video films 
before their public exhibHion are subject to 
certification by the Central Board of Film 
Certification under the Department ot Cul­
ture under the provision of Cinematograph 
Act, 1952, Cinematograph (Certification) 
Rules, 1983 and guidelines issued thereun­
der by the Government. 

. (c) Government have amended Cine-
matograph Ad, 1952 and Copyright Act, 
1957 to provide for enhanced pUnishment 
for offences relating to video piracy. 

Telephone Connections in Hoshlarpur I 
Punjab 

5820. SHRI KAMAL CHAUQHARY: 
WiIJ the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of telephone connec­
tions in Hoshiarpur district of Punjab block­
wise; 

(b) the details of blocks in Punjab, 
district-wise, which have no telephone con­
nection; 

(c) the time by which each block will be 
connected by telephone; and 

(d) the time by which each panchayat 
will be connected to the telephone system? 

THE MINISTER OF ENERGY AND MINIS­
TER OF COMMUNICATION (SHRI VAS­
ANT SATHE): (a) The number of telephone 
connections in Hoshiarpur District, block­
wise as on 29 .. 2 .. 88 are given below: .. 
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Name of Block No of Connections any complaint regarding working of televi­

1. Hoshiarpur .. 1 1097 

2. Hoshiarpur-2 1038 

3. Bhunga 160 

4. Balachaur 207 , 

5. Oasuya 273 

6. Garshankar 263 

7. Mahalpur 184 

8. Mukerian 398 

9. Saroa 83 

10. Talwara 292 

11. landa Umar 329 

TOTAL 4324 

(b)' All the blocks in Punjab have tele­

phone conned ions. 

(c) 0095 not arise in view of (b) above. 

(d) Presently policy of the Department 
is to provide a Telecom. facil~y on fully 
subsidised basis at the Principal village in 
each inhab~ed hexagon whose each side is 
5 Kms. The Principal village can be a Pan­
chayat or any other Central village in the 
hexagon. 

[ Translation] 
. 

Working of TV Relay Centr. at Falzabad 

5821. SHRI N IRMAl KHATRI: WiJI the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state: 

(a) whether Government have received 

sion relay 'centre at Faizabad in Uttar 
Pradesh; 

(b) H so, the adion be taken thereon; 

(c) whether many other centres also 
'come under the Officer-in-charge of tiTi, 
centre; and 

(d) if so, the remedial action being taken 
in this regard? 

THE MINISTER OF ?ARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND PROADCASTING 

. (SHRI H.K.L. BHAGAT): (a) Yes Sir. 

(b) The performance of the TV Relay 
Centre at F aizabad has been checked and 
found to be satisfactory. However, interrup­
tions in power supplied by the State Electric .. 
ity authorities necess~ate change-over from 
mains to diesel generator and from diesel 
generator to mains. This results in minor 
interruptions in TV service each time the 
Change-over takes place. 

(c) and (d). There is a TV Maintenance 
Centre which is co-sited with the TV Relay 
Centre at Faizabad. This Maintenance 
Centre looks after the maintenance a~d 
servicing needs of a cluster of TV Relay 
Centres including th,e one at Faizabad. For 
manning the Maintenance Centre at the TV 
Relay Centre at Faizabad, there is a sepa­
rate complement of staff. 

Live Telecast of Seoul Olympic Game. 

5822. SHRt NtRMAL KHATRI: Will the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to .state: 

(a) whether Government propose to 
live telecast Seoul Olympic Games; 

(b) if so, the" details thereof; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) to (c). It is pro­
posed to telecast live the opening and the 
dosing ceremonies. Besides, all Men's 
Hockey matches in the which India would 
play and also the Semi-Finals and the Final 
of this event would also be telecast live. 
However, due to technical difficu~ies. Men's 
Hockey match to be played between India 
and West Germany will not be telecast live. 

Setting up of Electronic Telephone 
Exchange at Falzabad, Uttar Pradesh 

5823. SHAI NIRMAL KHATRI: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(8) the departmental criteria for setting 
up electronic telephone exchanges in place 
of M.A.X. exchanges already functioning; 

(b) the reasons for non-coverage of 
Faizabad exchange in Uttar Pradesh under 
thesa cr~~ria; and 

(c) whether electronic exchanges have 
been set up even in the exchanges smaller 
than the Faizabad exchange and if so, the 
reasons therefor? . 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) Electronic exchanges 
are generally allotted in the capacity range of 
5000 lines and above for MAX .. I exchanges, 
but due to limited indigenous production, it is 
not feasible to instal such type of exchanges 
everywhere in the country. By and large, 
these are being allotted in Metro, Major and 
Minor telacom distrids. 

Medium and small capac~y electronic 
exchanges are being allotted in replacement. 

of MAX-II and MAX-III in Integrated Digltlal 
Network schemes already identified for. 
implementation in 7th Five Year Pian. Due to 
lim~ed produdions of electronic exchanges 
indigenously. the replacement of exchanges 
is planned in phases. 

(b) For Faizabad an exchange of 2000 
lines capacity is required and no. electronic 
equipment of this capacity is available inda .. 
genously. Therefore, 2000 lines ICP .. X-Sar 
has been allotted in 8th Plan. 

(c) Yes, Sir. Small capacity electronic 
exchanges have been insta,lIed at district 
head quarters. 

[English] 

Supply of Under Weight LPG Cylinders 
In Orissa 

5824. SHAI BRAJAMOHAN MO-
HANTY: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether Government have received 
complaints regarding supply of defectively 
packed and under weight LPG cylinders in 
Orissa bottled in Haldia Plant; and 

(b) H so, the action taken or proposed to 
be taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU .. 
RAl GAS (SHRI RAFIOUE ALAM): (a) and 
(b). While complaints regarding defectively­
packed and under-weight LPG cylinders do 
come to the oil marketing companies during 
the course of their business operations, H a 
defective LPG cylinder is detected, while in 
use by the customer, the sarT)e is replaced 
free of cost by the distributor which is then 
returned to the bottling plant a~er due verifi­
cation by the concerned officers. 

In case del,aive cylinders are noticed 
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in a distributors' godown they are sagre- TARY AFFAIRS AND MINISTER OF IN-
gated for checking and after due certification FORMATION AND BROADCASTING 
by Field Officers they are returned to the (SHRI H.K.L. BHAGAT): (a) The Regional 
bottling plant. offices and Field Public~y Un~s of the Direc­

Monthly Salary to Handicapped Person 
Manning Public Telephone Booths 

torate of Field Publicity are propagating the 
programmes and policies of the Govern­
ment throughout the country wnh greater 
emphasis in rural and other areas with rela-

5825. SHRI V.S. KRISHNA IYER: Will tively low cov.erage by electronic media. 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the average amount that a physi· 
cally handicapped person who is manning 
Public Telephones Booth in Bangalore city ;s 
getting per month as commission; and 

(b) whether there is any proposal to 
give them a monthly salary instead of 
commission? 

THE MINSTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) About Rs. 325/-per 
month. 

(b) No, Sir. 

Field Publicity Units In Karnataka 

5826. SHRI V.S. KRISHNA IYER: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government are aware that 
regional offices and field publicity are propa­
gating the programmes and policies of the 
Government in rural areas not covered by 
TV or Radio; 

(b) whether there js any proposal to 
abolish or close the regional office and field 
publicity unns functioning in Karnataka; and 

(c) if so. the reasons thereof? 

THE MINISTER OF PARLIAMEN-

(b) No, Sir. 

(c) Does not arise. 

News Bulletin for Deaf' 

5827. SHRI V.S. KRISHNA IYER: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(aj whether the sign language used in 
Sunday's news teleCast for the deaf cannot 
be understood by deaf in all the States; 

(b) whether the sign language or vari­
ous regional languages are different; and 

(c) H so, the steps proposed to be taken 
to avoid confusion to the deaf from other 
parts of the country? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) to (c). The sign 
language used in Sunday's news telecast for 
the hearing impaired is the National sign 
language in Epglish for the deaf in India. A 
majority of the hearing impaired who know 
some English can follow this sign language. 
However the hearing impaired who have 
been trained only in their respective regional 
language sign or who are illiterate may find 
it difficult to follow it. At present. there is no 
proposal to telecast news for the hearing 

• impaired in different regional language sign. 
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Recruitment of Production Staff for of assistance provided to each of the States 
Bangalor. Doordarshln Kendra and the details in this regard? 

5828. SHRt V.S. KRISHNA IVER: Will 
the Minister of INFORMATION AND 
BROADCASTING b~ pleased to state: 

(a) whether there is a shortage 01 pro­
duction staff for Kannada programmes in 
8angalore Doordarshan Kendra; and 

(b) ~ so, the steps taken to recruit more 
produdion staff for Bangalore Doordarshan 
Kendra? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROAD.CASTING 
(SHRI H.K.L. BHAGAT): (a) and (b). There 
are a few vacancies in programme side in 
Doordarshan Kendra, Bangalore and action 

is in hand Tor appointments against these 
vacancies in accordance with the rules. 

[ r,,:tnslation] 

Solar Heater In Kurukshetra University 

5829. PROF. NIRMALA KUMAR' 
SHAKTAWAT: Will the Ministerof ENf:RGY 
be pleased to state: 

(a) whether a solar heater has t.~an 
instnlled in Kurukshetra UniverSity (Hc&ry· 
ana) at a cost of Rs. 2.S8Iakhs; 

(b) H so, when its installation was 
oompleted; 

(c) the main purpos\a thereof and 
whether its operation has been started; 

(d) if not, the main reasons for not 
starting it; and -

(9) the names of the States to which 
assistance has been given by his Ministry for 
installing such sofar heaters and the amount' 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATION (SHRI 
VASANT SATHE): (a) Eleven numbers of 
Solar Water Heating Systems of different 
capacities have been installed at various 
sites in Kurukshetra University at a total cost 
of Rs. 5.72 lakhs. 

(b) All th~ Solar Water Heating Systems 
were installed and commissioned before 
November, 1986. 

(c) Ten numbers of Solar Heating 
Systems have ~Qn installed for supply of 
hot water to the Kitchen/mess of the hostels 
tor cleaning of utensils. One number of Solar 
Water Heating System has been installed at 
the University Health Centro for providing 
hot water for wa~hirg and cleaning of vari· 
ous instruments of the Heatth Centre. 

(d) Does not arise. 

(9) Almost all the States and Urion 
Territories in the country are being provided 

assistance for instailing Solar Water Heating 
Systems by the Ministry. The amount of 
financial assistance proviJec1 to each State 
and Union T arritory depends on the total 
budget (l,)ocated to the Ministry for thi! activ­
Ity ~na c:ch: .. u en tna pcrlormance of the States 
dunng tna previ(tu5 year~. 

[English} 

Installation of Electronic Telephone 
Exchange and Telex System In Madhya 

Pradesh 

5830. SHRI PRATAP BHANU 
SHARMA: Will the Minister of COMMUNI­
CATIONS be pleas~d to state: 

(t., whether Government are consider­
ing to instal electronjc telephone exchanges 
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and telex system at the newly developed (c) the reasons for not making payment 
industrial growth centres of Madhya to these persons; 
Pradesh. namely Mandideep, Pilookhedi 
and Pithampur; 

(b) if so, the details thereof;. and 

(c) how much time ~ will take to com­
plete this work? 

THE MINISTER OF ENE:RGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): ~(a) and (b). Electronic 
exchanges are planned in Pithampur and 
Mandideep. No electronic exchange is 
planned in Pilookhedi. There is no proposal 
to instal electronic telex exchanges at the 
above stations. A 20 line strowger telex is 
working at Pithampur. 

(c) Pithampur NEAX 400 lines elec­

tronic exchange is likely to be commiSSIoned 
during 1989-90 whereas electronic ex­
change (400 lines NEAX) at Mandideep is 
likely to be commlSs;oned during 1990-91 
subject to availability of equipment. 

• 

[ Trans/ation) 

Refund of Registration Amount for 
Booking of Vehicles 

5831. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of INDUSTRY 
be p>leased to state: 

(a) whether a large number of persons 
have applied for refund of the registratIon 
amount for booking of vehicfes from MIs. 
Lohia MachInes Ltd., Kanpur and Mis. 
Andhra Pradesh Scoo.ters ltd.; 

(b) ~ SU, the number of the personC3 who 
have applied for refund of their amount dur· 
ing the last two years and the parse, lS who 
have not been paid their registration amount 
so far, Compan'i-wise; 

(d) whether Government would issue 
strict directives to refund the registration 
amount to the persons concerned without 
any further delay; and 

(e) ~ so, when and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
DE:PARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM): (a) Yes, 
SIr. 

(b) The companywise information is as 
under: 

No. of requests received 

(I) Mis. LML 1986 1987 

3,88,613 3,01,632 

No. of requests 19,000 3,01,632 
pending 

(ji) MIs. Andhra Pradesh Scooters 
Ltd. 

Out of total no. of 15,800 re· 
quests received by the company 
during the last eight months, the 
registration fee was refu.lded to 
116 persons. 

(c) The delay In refunding the reg.stra· 
tion fee is attrtbuted by the companies to the 

funds being deployed in working capital as 
well as the funds being locked up in invento­
ries. 

(d) and (e). Govt. have issued certain 
guidelin,es for deplovment of the advances 
collected by the automobile manufacturers. 
government have advised them to arrange 
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[English] 

, New LPG Bottling Plant In Deihl 

5832. DR. G. VIJA YARAMARAO: Will 
the Minister of PETROLEUM AND NATU­
RAL GAS be pleased to state: 

(a) whether a biggest ever LPG bottling 
plant will be commissioned in Delhi by Indian 
Oil Corporation Lim ~ed; 

(b) ~ so, how does this compare with 
bottling plants elsewhere in the world; and 

(c) whether the plant has been desig­
nated and buih totally indigenously? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHRI RAFIQUEALAM):(a)to(c). One 
of Indian Oil Corporation's largest LPG bot· 
tling plants will be commissioned shortly at 
Tikrikalan near Delhi. However, full details 
for comparing its capacity with those of bot­
tling plants in other countries are not avail­
able. The ptant has been designed and built 
indigenously except for import of some 
. equipment such as carousels, compact! 
eledronic valve testers, etc. 

Clearance to Power Schemes of 
Rajasthan 

5833. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether any power schemes have 
been sanctioned for Rajasthan in the last 
four years up-to date; 

(b) whether any power schemes are 
lying pending with the Central Electricity 
AuthorIy; and 

(c) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) to (c). Schemes with a total 
capacity of about 150 MW have been sanc­
tioned in Rajasthan since 1984 .. 85. In addi­
tion, a gas based combined cycle project of 
about 430 MW has been sanctioned at Anta 
in the Central sector in which Rajasthan also 
has a share. Schemes with a total capacity of 
about 998 MWare untler techno-economic 
appraisal by the CEA. 

Postal and Telecommunication facili­
ties In Sarmer, Jalsalmer and Jodhpur 

districts of Rajasthan 

5834. SHRt VIRDHI CHANDER JAIN: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government propose to 
provide more postal and telecommunication 
facil~ies in desert districts of Rajasthan, 
particularly backward districts of Barmer, 
Jaisalmer and Jodhpur; 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHAI 
VASANT SATHE): (a) Yes, Sir. 

(b) Postal 

The details are given in the State­
ment below. 

TEL ECOMMUNICA TIONS 

44 Long Djstance Public Telephones 
are proposed to be opened in the districts of 
Barm., Jaisalmer and Jodhpur during 
1987·88, out tA which 24 have been opened 
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5. Bhajkipar 

1000 lines dig~al TAX at ~hpur, Telex JALORE DIVISION 
Exchange and MARR scheme at Balotra 
and SFT system at Jodhpur are plann9d 1. Suthari 
during 7th Five Year Plan. New Small Auto 
Exchanges are planned subjed to availabil- NAGAUR DIVISION 
ity of ten minimum registered demands for 
telephone connections. 1. B~an 

(c) Does not arise. 

STATEMENT 

POSTAL: 

New post offices sanctioned during the cur~ 
rent year (1987-88) in the desert districts of 

Rajasthan. 

BARMER DIVISION 

1. Pananiyon Ka Tala 

2. Chohtan Karnado 

3. Gumana Ka Tala 

4. Jaisindhar R.S. 

5. Bhalgaon 

6. Rabasar 

7. Gardia 

8. Kharia Ratheran 

9. Abhe Ka Par 

JODHPUR DIVISION , 

1. Suthala 

2. Burkia 

3. Bhandu Charni 

4. Lawaran 

2. Rasaliabas 

3. Jatawas 

4. Payli 

5. Khakharki 

SRIGANGANAGAR DIVISION 

1. Ahmedpura 

2. Chak 7 G.D. 

For 1988-89.33 proposals for new Post 
offices in desert districts of Rajasthan have 
,been taken up. It cannot, however, be stated 
at th is stage as to how m any of them are 
likely to be sanctioned. 

[ Translation] 

Setting up of Solar Thermal Plant In 
Jodhpur Area 

5835. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the details of the progress made in 
the field of solar energy in the country, Stat9-
wise; 

(b) whether Rajasthan Government 
have sent a proposal to set up a solar ther­
mal plant of 30 megawatt capacity in Jodh­
pur area; 
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(c) if so, the complete details of the (b) Yas, Sir. A request for setting up a 
proposal; solar thermal power plant of 30 megawatt 

c$pachy in Rajasthan including a site in 
(d) whether any decision has been Jodhpur area has been received from the 

taken in this regard; and Raj::tsthan Gova~nment. 

(e) ~ not, the time by which this decision 
wO;Jld be taken? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) The details of the 
progress made in the field of solar energy in 
the country, state-wise is given in State­
ments I and II below. 

(c) So far the details of the proposal 
have not been received from Rajasthan. 
Government. 

(d) Does not arise. 

(e) A decision in this regard will be taken 
as soon as the project document is received 
in the Ministry and clearances of various 
aspects including financial are obtainetj. 
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Petrol Pumps In Rajasthan 

APRIL 5, 1988 

1 

Written Answ9rs 312 

2 3 

5836. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of PETROLEUM AND 
~ATURAL GAS ~e pleased to state: 

(a) the district-wise number of petrol 
pumps in flajasthan; 

(b) whether in view of the growing 
demand for petrol pumps in Barmar, Jais­
almer and Jodhpur districts of Rajasthan, 
the number of petrol pumps are required to 
ba increased; 

(c) ilso, the numberand names of those 
places where Government propose to set up 
petrol pumps in the next two years; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SH~I RAFIQUE ALAM): (a) Tha 
required information is given in the State­
mant below. 

(b) Yes, Sir. 

(c) Under the annual Marketing Plans 
upto the year 1987-88, the oil industry had 
proposed development of retail outlet petroll 
diesel dealerships in Barmar, Jaisalmer and 
Jodhpur districts of Rajasthan at the follow­
ing locations: 

. Location District 

1 2 3 

1. Raimalwara Jodhpur 

2. Somasar 

3., Transport Nagar 

4. Mathania 

S. Bhatianadi 

6. Kankani 

7. Dhundhara 

8. Chirai 

9. Jodhpur (Chopesni 
Nagar Road) 

10. Jorhpur (Residency 
Road) 

11. Cheemana 

12. Gagorhi 

13. Barnikhurd 

14. Nachana 

15. Ram-Devra 

16. Chandan 

17. Mohangarh 

18. Ramgarh 

19. Barmer Town 

20. Nehru Nagar 

21. Pachpadra 

22. Dhorimana 

., 

II 

II 

.. 

Ie 

I. 

.. 

.. 

u 

I. 

Jaisalmer 

.1 

,I 

II 

I' 

Barmar 

II 

II 

II 

(d) Does not arise in view of (c) above. 
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STATEMENT 
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District .. wis9 number of pstrol pumps (MS/ 
HSD) retf'outlets) fUfIG1ioning In Rajast­

han is as undsr: 

Dis(rict Number 
(As on 31.3.1988) 

1. Ajmer 42 

2. Alwar 36 

3. Sarmer 15 

~ Bundi 13 

5. Banswara 8 

6. Bharatpur 28 

7. Bhilwara 23 

8. Bikaner 23 

9. Churu 15 

10. Pithoragarh 8 

11. Oongarpur 6 

12. Dholpur 10 

13. Sriganganar 78 

14. Jaipur 115 

15. Jodhpur 73 

16. Jaisalmer 5 

17. Balotra 1 

18. Chittorgarh 10 

19. Ganganagar 1 

20. Jalore 23 

1 2 3 

21. Jhunjhunu 16 

22. Jhalawar 8 

23. Kat a 30 

24. Nagaur 38 

25. Pali 39 

26. Sikar 21 

27. Swaimadhopur 32 

28. Sirohi 12 

29. Tonk 14 

30. Udaipur 47 

TOTAL 790 

[English] 

Supply of gas from HBJ Pipeline for 
Dome.tlc Purpose. 

5837. SHRIMOHANBHAIPATEL: Will 
the MINISTER OF PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there is any proposal under 
consideration of Government to supply gas 
from Hazira-Bijapur.Jagdishpur pipeline for 
domestic purposes; 

(b) H so, the details thereof; and 

(c) the names of the towns which are 
likely to be covered and the rate of at which 
the gas will be supplied? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIOUE ALAM): (a) No, 
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Sir. 
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(b) and (c). Do not arise. 

.. 
Setting up of Mini Cement Plant. 

5838. SHRI MOHANBHAI PATEL: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the number of applications cleared 
by Union Government for establishing mini 
cement plants in each State during the years 
1984. 1985.1986 and 1987. State-wise. 

(b) the number of mini cement plants 
established so far in the country; State-wise; 
and 

(c) the policy of Government in regard 

to issuing licences for establishing rAini 
cement plant in future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHAI M. ARUNACHALAM) : (a) and 
(b). A statement is given below: 

(c) According to the current policy, mini 
cement plants upto 100/200 tennes per day 
capacity based on vertical shaft kiln technol­
ogy are encouraged subject to the State 
Governments' certifying that the mini ce­
ment plants will be located in an area where 
the deposits of lime stone cannot sustain 
large sized plants. The establishment of mini 
cement plants based on rotary kiln technol­
ogy is not encouraged except In the north 
eastern States and hilly regions. 
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Group Dialling Facility In Exchanges 01 THE MINISTER OF STATE IN THE 
Idukkl District In Kerala DEPARTMENT OF INDUSTRIAL DEVEL­

OPMENT IN THE MINISTRY OF INDUS-
5839. PROF. P.J.KURIEN: Will the TRY (SHAI M. ARUNACHALAM): (a) to (c) .. 

Minister of COMMUNICATIONS be pleased A few sectors such as fertilisers and textile 
to state: are facing a decline in demand due to the 

drought. However, there is no rscession in 
(8) whether there are a number of ex- industry. This ;s also indicated by the fact 

changes in the Idukki di$1rict of Kerala where that industrial growth has consistently been 
group dialling facility is yet to ba introduced; more than 8 per cent per annum during the 

last three years. 
(b) if so, the total number of such ex· 

changes; and 

(c) the details of steps being taken to 
provide this facitity in those exchanges? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHAI 
VASANT SATHE) : (a) Yes, Sir. 

(b) 27 exchanges out of total of 42 in 
IOUKKI district are yet to be provided w~h 
group dialling facility. 

(c) Three group centres have been 
planned at Peermade, Nedumgandam and 
Adimaty which are at present MAX-III ex­
changes. For group centre MAX-II type 
exchange is pre-requisite. Group dialling will 
be provided after conversion of Peermade, 
Nedumagandam and Allimaly MAX-III into 
MAX II exchanges and is planned during 8th 
plan subject to availability of group dialling 
equipment and suitable media. 

Recession In Industrial Sector 

5&ioO.PROF. P.J.KUAIEN: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether there is recession in some 
sectors of the industry; 

(b) n so, the details thereof; and 

(c) what steps have been taken to 
remedy the situation? ' 

Government have provided a number of 
fiscal and financial incentives to stimulate 
industrial production. 

Parenting Kandraur SAX to the Tele­
phone exchange at Bllaspur 

(Himachal Pradesh) 

5841. PROF. N.C.PARASHAA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the proposal to parent 
Kandraur SAX to the telephone exchange at 

Bilaspur (Himachal Pradesh) in addition to 
its parenting to Ghumarwin has since been 
sanctioned as Kandraur is located in Sadar 
T ehsil of Bilaspur district; 

(b) H so, the exact date on which the 
proposal has been sanctioned and the pres­
ent progress in regard to the installation of 
the project and the likely date of its comple­
tion; and 

(c) if not, the likely dates by which the 
project would be sanctioned, taken up for 
installation and completed? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHAI 
VASANT SATHE) : (a) No, Sir. 

(b) Not applicable in view of reply at (a) 
above. 
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(c) The technical feasibility of second 
parenting of Kandraur with Bilaspur is still 
under examination. If the project is found to 
be technically feasibility, adion thereafter to 
sanction ~ and installat~on/completion shall 
be initiated during the financial year 1988-
89. 

Setting up of Telephone Advisory 
Committees 

5842.PROF. NARAIN CHAND P.4\R­
ASHAR: Will the Minister of COMMUNICA­
TIONS be pleased to state: 

(a) the names of cities in the State of 
Jammu and Kashmir, Himachal Pradesh, 
Punjab and Haryana in which the telecom­
municationrrelephone Advisory Commit­
tees have been/are proposed ·to be set up; 

(b) the terms of reference of these 
Committees and the facilities provided to the 
members alongwith the functions performed 
by them; and 

(c) the likely date by which the Commit­
tees are proposed to be set up wherever 
these do not exist, alongwith the number of 
members in e~ch Committee indicating the 
special interests to be represented by them, 
if any? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE) : (a) There is one Tele­
communications Advisory Committee each 
forJammu and Kashmir, Himachal Pradesh, 
Punjab and Haryana, One T elephona Advi­
sory Committee each for Amntsar, Chandi­
garh, Faridabad, Jalandhar. and Ludhiana 
Telephone Districts in these States is also 
formed. All these Committees are in exis­
tence except for Amritsar and Ludhiana 
which are under reconstitution. 

(b) The terms of reference/functions are 
given in the statement -I below. The nomi­
nated members are entitled for a rent-free 

telephone connection on out-of-turn basis; 
and 1200 free calls are allowed bi·monthly. 

T AIDA to the members IS admissible as 
per ent~lem9nt, for attending the meetings. 

(c) All the committees referred to in part 
(a) above are in existence except for 
Amr~sar and Ludhiana (Whose last term 
expired on 29th February, 1988) which are 
under reconstitution. 

Statement -II below gives the number of 
members in each of the above committees 
and the interests represented. 

STATEMENT ... 

Functions of Telecom/Telephone Advisory 
Committees 

(a) Monitoring the performance of 
telecommunication services and 
advising the Department for their 
improvement; 

(b) Bringing the telephone using 
public and Department of Tele­
communications into closer rela­
tionship; 

(c) Giving the public confidence that 
their grievances are being prop­
erly represented as well as at­
tended to ; 

(d) Giving pUblicity to the action 
being taken by the Department 
for improving and aeveloping the 
telephone services, 

( e) Assisting the Department in 
handling the shortages in tele­
phone equipment and lines by . 
invoking cooperatio'n and pa­
tience from public; and 

(f) Assisting the Department in 
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deciding put-at-turn connections 
as provided in the rules on a fair 
and equitable basis by Joint 
assessment of the comparative 

merns of various applicants in 
the waiting list under the OYT 
and 'NON OYT Special' catego­
ries. 

STATEMENT-II 

SI.No. Interests represented TelecommunicationslT elephone Advisory Committees 
for 

Jammu & Kashmir, Punjab Amritsar 
Himachal Pradesh Faridabad 
Haryana and Jalandhar 
Chandigarh. and Ludhiana. 

1. State Administration 

2. State Legislature 3 

3. Corporation or Civic Body 

4. Members of Parliament 2 

5. Press 

6. Medical Profession 

7, Legal Profession 1 

8. All other professions like Engineers 
Architects etc. 

9. Trade, Commerce & Industry 

10, Public workers & others 

TOTAL 

Shortage of Raw Material in Hindustan 

Newsprint Ltd. 

5843, SHRI MULLAPPALL Y RAMA­
CHANDRAN: Will the Minister of INDUS­
TRY be pleased to state: 

(a> whether the capacity utilisation of 

1 

4 

6 

20 

1 1 

3 2 

2 2 

2 1 

2 

2 1 

2 

5 5 

6 5 

25 20 

Hindustan Newsprint Ltd, near Kottayam in 
Kerala is higher than the installed capacity; 

(b) if so, the details of output during 
1987-88; 

(c) whether the Hindustan Newsprint 
ltd. ;s facing a crisis due to shortage of raw 
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(d) the details of annual requirement of 
raw material of Hindustan Newsprint Ltd.? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) The production in 
1987-88 is higher than the installed capac~y. 

(b) The production during 1987-88 is 
about 81500 MT against the installed capac­
ity of 80,000 MT. 

(c) Wh"aas Hindustan Newsprint Ltd. 
has not faced any shortage of hard wood viz 
eucalyptus ~uring the last five year$, the mill 
has not been supplied the contracted quan­
tity of reed/tjamboo by Govt. of Keral~. The 
long-term availability of both hard wood and 
reedlbamboo, however, is nQt assured un­
less fresh plantation is taken up. 

(d) Annual requirement of raw material 
for production 80,000 TPA of newsprint at 
HNL is as follows: 

ReedslBamboo: 1,89,000 MT (50% mois 
ture content) 

Eucalyptus Grandis:1 ,20,00 MT (50 
moisture content) 

Eucalyptus Hybrids: 40,000 MT (moisture 
content) 

Telephone Facilities In Kltala 

5844.SHRI MULLAPPALL Y . RAMA­
CHANDRAN: Will the Min4ster of COMMU­
NICATIONS be pleased to state: 

(a) the number of villages in India hav­
ing telephone facilities; 

(b) the number of villages in Kerala 
which have telephone facilities; 

(c) whether there ara proposals to 

extend telephone facil~ies to more villages 
in Karala during 1988-89;' 

(d) H so, the details of the proposals; 
and 

(a) tha proposals for expansion of tele­
phone facilities in the Wynad distrid of ~er­
ala? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) Presently the Depart­
ment provides telephone facility in rural 
areas not on village basis, but on hexagonal 
basis. The country has been divided into 
hexagons of 5 Km sides each. Each hexa­
gon covers many villages in an reas of ahout 
65 sq. Km. Telephone facility is provided on 
fully subsidised basis at the principal village 
in each hexagon. Out of 50,280 inhabited 
hexagons in the country, 25,797 have been 
provided with telecom. facility as on 
31.3.1987. The number of villages covered 
will be much more than this number. 

(b) Out of 546 inhabited hexagons in 
Kerala 539 have been provided with tele­
com. facility as on 31.3.87. 

(c) Yes, Sir 

(d) It is proposed to extend telephone 
faCIlity to 21 more villages in Kerala during 
1988-89. 

(e) 5 villages in Wynad district are pro­
posed to be provided with telecom. facility by 
end of 7th Plan. 

Naphtha Cracker Complex at 

Visakhapatnam 

5845. SHRI BHATTAM 
SRIRAMAMURTY: Will the Minister of IN­
DUSTRY be plea,ed to state: 

(a) the stage at which the Naphtha 
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Cracker complex at Visakhapatnam submit- estimated at 56,000 tonnes. According to 
ted by the Andhra Pradesh Industrial Devel- the import policy (1985-88), the import ~f 
opment Corporation stands; and paper grade pulp including bagasse pulp is 

permitted under Open General Licence. 
(b) th~ steps Government propose to Hence, information about the quantity of 

take to expedite the same? bagasse pulp imported and the foreign ex .. 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) and (b). Mis. Andhra 
Pradesh Industrial Development Corpora­
tion Ltd. has submitted a Report for setting" 
up a petrochemical complax at Visakhapat­
nam. A view on various techno-economic 
aspects such as product pattern, financial 
outlay, etc. is yet to be taken. 

Paper Mitis In Maharashtra 

5847. SHRI PRAKASH V. PATIL: Will 
the Minister of INDUSTRY be pleased to 

state: 

(a) whether it is a fact that Maharashtra 
has the second largest number of paper mills 
in the country; 

(b) if so, how much paper;s produced in 
these mills from bagasse as raw material 
and how much of pulp is imported and how 
much procured from internal sources; 

(c) what is the foreign exchange outgo 
for imports and the productivity of these mills 
as compared to all India average; and 

(d) whether efforts have been made to 
increase the use of bagasse much of which 
is now being used as fuel? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M. ARUNACHALAM) : (a) Yes, 
Sir. 

(b) and (c). The production of paper 
based on bagasse as the main raw material 
in the State of Maharashtra during 1987 is 

change upto involved thereon is not avail­
able. ConsidQring the price of bagasse pulp, 
the quantity imported would be negligible. 
No separate productivity parametres are 
maintained for bagasse based paper mills in 
the country by the Ministry of Industry. 

(d) Government have extended various 
reliefs and concessions for use of bagasse 
as a raw material in the paper industry. 
These include complete excise exemption 
for paper containing not less than 750/0 by 
weight of pulp made from bagasse and also 
delicensing of the manufacture of writing, 
printing and wrapping paper from agricul­
tural residues, wastes and bagasse. 

I. " 

Specla I Conductors to Check Theft of 
Power Lines 

5848. SHRI S.B.SIDNAL: Will the Min­
ister of ENERGY be pleased to state: 

(a) whether due to alarming situation 
arising out of the rising incidence of theft of 
power lines, the Rural Electrification Corpo­
ration has introduced special type of con­
ductors to combat this menace; 

(b) ij so, whether these type of conduc­
tors will be used by all the State Govern­
ments; and 

(c) if so, to what extent this has checked 
the power theft? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHAIMATI SUSHILA 
ROHTAGI) : (a) The Rural Electrification 
Corporation (REC) has been taking steps in 
promQtion the use of all aluminium alloy 



331 Written Answers APRIL 5, 1988 Wrinsn Answers 332 

oonductors. One of the advantages of the has been delayed; 
use of this type of conductors is to check the 
theft of the power conductors. (b) if so, what was the total amount to be 

(b) The REC has recommended the use 
ofthese conductors to all the State Electricity 
Boards on rural power lines. Some of the 
State Electricity Boards have already started 
procuring these C?Qnductors. 

(c) The use of all aluminium alloy con­
ductors does not help in checking the theft of 
power but only helps in checking the theft of 
power conductors. 

Memorandum Submitted by ASSO­
CHAM for Investment Allowance 

5849. SHRI S.B. SIDNAL: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government have been 
urged to either re-introduce investment al­
lowance or given an option to the Industry to 
choose between investment allowance and 
investment Deposit Scheme; 

(b) if so, whether a memorandum on the 
subject has been received by Government 
from ASSOCHAM; and 

(c) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO) : (a) to (c). Information is 
being collected and will be laid on the Table 
of the House. 

Ramagundam Thermal Power Station 

5850. SHRI S.B.SIDNAL : Will the 
Minister of ENERGY be pleased to state: 

(a) whether 500 MW unit of the National 
Thermal Power Corporation (NTPC) at 
Ramagundam which has ensured power 
generation and supply to the energy-starved 
southern States during the rest of the year, 

spent on this project; and 

(c) the main reasons for delay in Sin­
gareni project and the total loss suffered due 
to the delay? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI) : (a) and (b). The first 500 MW 
unit of the Ramagundam Super Thermal 
Power Project is expected to be commis­
sioned in July, 1988 as per schedule. The 
approved cost of the project (3 x 200 MW +3 
x 500 MW), along with the associated trans· 
mission system is Rs. 1702.16 crores. 

(c) There rave been slippages in the 
three mining projects of MIs. Singareni col­
lieries Company ltd., linked to the Rama­
gundam Super Thermal Power Project, on 
account of various factors, such as the diffi­
cu~ state and geo-mining conditions and 
selet:tion of a new technology of inpit crush­
ing which is proposed to be introduced for 
the first time in the country. The coal require­
ments of the project for 1989-90 and on­
wards are proposed to be met from other 
mines of the Singareni Collieries Company 
Limited. 

LPG Connections In Sikklm 

5851. SHRIMATI O.K. BHANDARI: Will 
the Minister of PETROLEUM AND NATU­
RAL GAS be pleased to state: 

(a) the number of domestic LPG con­
nections in Sikkim; 

(b) the number of pending applications 
for new LPG connections; 

(c) whether Government of Sikkim has 
apprised Union Government of the increas-
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ing demand of LPG connections to prevent The entire State of Sikkim is covered under 
deforestation In the hilly region for fuel or the Central Investment Subsidy Scheme 
firewood; and which has continued upto 31.3.88. During 

the years 1986-87 and 1987-88 an amount 
(d) H so, the readien of Government of Rs. 1.11 crores and Rs. 2.77 cores was 

thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHAI RAFIQUE ALAM) : (a) and 
(b). As on February 1, 1988 there were 3, 
800 LPG customers and 700 persons on the 
waiting list for LPG connections in Sikkim: 

(c) and (d). The Government are con­
scious of the increasing demand for LPG 
conoections all over the country I including in 
Sikkim, and also of the need for preventing 
deforestation. With this in view, LPG facili­
ties are being and will continue to be pro­
vided through the expanding distributorship 
network, subject to availabil~y of the product 
and the locations concerned offering poten­
tial for economically viable marketing of 
LPG. 

Central Investment Subsidy released 

for Sikkim 

5852. SHRIMATI D.K.BHANDARI: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the names of notified back-ward 
areas identified for Central Investment sub­
sidy in the State of Sikkim; 

(b) if so, the total quantum of subsidy 
released during 1986-87 and 1987-88 and 
amount proposed to be released in 1988-89; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRr M. ARUNACHALAM) : (a) to (c). 

reimbursed to Sikkim under the Scheme. 
Central Subsidy is r9leased to State on the 
basic of claims preferred by them and no 
advance allocation of funds is made for any 
State. 

Release of Postal Stamp on Mannathu 
Padamanabhan 

5853. PROF. K.V.THOMAS: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether there is any proposal to 
release a stamp on Mannathu Pad­
manabhan, a veteran social worker of Ker­
ala; and 

(b) ~ so, when it will be released? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE) : (a) Yes, Sir. 

(b) The date of release has not yet been 
decided. 

Expansion and Modernisation of Tyre 
Industry 

5854. SHRI VIJAY N. PATIL: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the pace of expansion and 
modernisation in the tyre industry had ~e8n 
slow during the last two years; 

(b) rt so, the detailed reasons for slow 
expansion and modernisation in the indus­
try; and 

(c) the steps Government propose to 
take in this regard? 
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THE MIN~STER OF STATE IN THE THE MINISTER OF PARLIAMEN-
DEPARTMENT OF INDUSTRIAL DEVEL- TARY AFFAIRS AND MINISTER OF IN-
OPMENT IN THE MINISTRY OF INDUS- FORMATION AND BROADCASTING 
TRV (SHRI M. ARUNACHALAM) : (a) No, (SHAI H.K.L.BHAGAT) : (a) Ves, Sir. 
Sir. 

(b)and (c). Do not arise. 

Implementation of Power Projects with 
Canadian Assistance 

5855. SHRISOMNATHRA1H: 
SHRI SRIKANTHA DATTA 

NARASIMHARAJA 
'NADIYAR: 

Will the Minister of ENERGY be pleased to 

state: 

'"' 
(a) the number of hydro-electric and 

thermal power projects which are presently 
under implementation with Canadian assis­
tance; and 

(b) the location of each project and ot her 
details regarding these projects? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI) : (a) and (b). The Chamera hy­
dro-electric project, Phase-I (540 MW) in 
Himachal Pradesh is presently under im­
plementation with Canadian assistance, at 
an estimated cost of Rs. 809.-29 crores. 

T.V.Transmitter at Narnaul in Haryana 

5856. SHRI CHIRANJI LAL SHARMA: 
Will the Minister of INFORMATION AND 
BROADCASTIN'G be pleased to state: 

(b) Site for the propo~ed klw power(1 00 
W) TV transmitter at Narnaul has been linal­
ised ~nd orders for the major equipment 
placed on the manufacturer. 

Introduction of computers In Energy 
Planning 

5857. SHRI RADHAKANTA DIGAL: 
Will the Minister of ENERGY be pleaseq~' 'I 
state: 

(a) whether Government have intro­
duced a scheme of utilising computer in 
energy planning; 

(b}'if so, when that scheme was intro­
duced;and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI) : (a) to (c). Various organisations 
in the Energy Sector including the Planning 
Commission and the Central Electricity Au-

, thority have been making use of Computer 
facilities in their activities especially Energy 
Planning forthe past several years as part of 
their Departmental programmes. 

[ Translation] 

Allotment of Petrol Pumps to Sched­
uled Castes In Madhya Pradesh 

5858. SHAI NANDLAL CHOUDHARY: 
(a) whether Government have a pro- Will the Minister of PETROLEUM AND 

posal to set up T.V. transmitter at Narnaul in NATURAL GAS be pleased to state: 
Haryana; and 

(a) the names of places in Madhya 
(b) if so, the details thereof? Pradesh where petrol/diesel pumps havp 
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been allotted to Scheduled Castes during 
the last three years; 

(b) the names of places in Madhya 
Pradesh where petroVdiesel pumps are 
proposed to be sanctioned to the persons 
belonging to Scheduled Castes during the 
next two years; and 

(c) the etiteria in providing these facili­
ties to the persons belonging to these castes 
for setting up of such petrol/diesel pumps? 

THE DEPUlY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIQUE ALAM) : (a) The 
oU industry has allotted petroVdiesel pumps 
to the persons belonging to SC category at 
the following locations in Madhya Pradesh 
during the last three years; 

Location District 

1. Badarwas Shlvpuri 

2. Kothi Satna 

3. Basna RaipUl 

4. Morena-Jora Amba 
Road Morena 

5. Mandsaur Mandsau'r 

(b) Under the annual Marketing Plans 
upto year 1987-88 the oil industry had pro­
posed allotment of petrol/diesel pumps to 
candidates belonging to SC category at the 
following locations in Madhya Pradesh: 

Location District 
1 2 

1. Ranpur Baghelon Satna 

2. Rehli Sagar 

3. Civllines Sagar 

--------------------------
1 2 

4. Ajaygarh Panna 

5. Bilaspur Bilaspur 

6. Khajuri Bhopal 

7. Bilkesganj Bhopal 

8. Mandsaur Mandsaur 

9. Allot Ratlam 

10. Amla Betul 

11. Singrauti Sidhi 

12. Banmore Morena 

13. Hatpipalia De was 

These distributorships are being set up 
in accordance with th& procedure prescribed 
in this regard; 

(c) A reservation of 250/0 calculated on 
. an annual and State-wise basis, exists in the 

allotment of dealerships of MSIHSD as well 
as SKO-lDO dealerships and LPG distribu· 
tors hips. Selections are made by the con­
cerned oil selection Board from among eM­
gible appiicantsr (which includes candidates 
who are residents of the district or of a district 
adjoining the district in which the dealershipl 
distributorship is proposed to be located) 
based on the criteria of suitabifity and com­
parative merit. 

[English] 

Industrial Unttl In Karnataka 

5859. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of INDUSTRY be p'eased to state: 

(a) the difforent kinds of industrial units 
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which have come up in Karnataka during the Quality of Morning TV Programmes 
last three years; 

(b) how many of them are in public and 
private sectors respectively ; and 

(c) the investment made in these un~s? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) and (b). 156 industrial 
licences (including 44 Carry-on Business 
licences) were granted for Karnataka State 
during the last three years i.e. 1985 to 1987 
for manufaaure of ~ems pertaining to the 
various industries included in the First 
Schedule to the I D& R Act, 1951 . While 29 of 
these industrial licenses were granted to 
public sector undertakings, the remaining 
127 were granted to private sector undertak­
ings/parties. 

(c) Information relating to in"estment 
made in the licensed projects is not main­
tained centrally in the Secretariat for Indus­
trial Approvals in the Ministry of Industry. 

Short Supply of Vaccines 

5860. SHRI MURLlDHAR MANE: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fad that vaccines to 
combat polio, measles, hepatitis and rabies 
are in short supply in the country; and 

(b) if so, the steps contemplated to 
increase the production of these vaccinQs? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) Shortage of Oral Polio 
Vaccine and Anti-Rabies Vaccines were 
reported recently from a number of places. 

(b) Under the ;>rovisions of the new 
DPCO, 1987, all vaccines except riepatitis B 
have bean price decontrolled for increasing 
jndigenous production. 

5861. DR. B.L.SHAILESH: Will the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state: 

(a) whether ~ is a fact that the morning 
T. V Programme has yet to catch up with its 
viewers in spite of its one year service; 

(b) whether Government propose to 
have a fresh look at the content and quality 
of its programmes and make it more rational 
and popular; and 

(c) ~ so, the new programming pattern 
with distinctive flavour or character being 
considered by Government ? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) No, Sir. 

(b)and (c). It is the constant endeavour 
of Doordarshan to improve upon the con­
tents and quality of its programmes to make 
them more appealing, rational and popular 
with the viewers, It is envisaged to include 
programmes on humour and children'S inter­
est in the morning transmission during the 
ensuing summer vacation. 

Expansion of Singar.nl Collieries 
Company Limited, Andhra Pradesh 

5862. SHRI MANIK REDDY: Will the 
Minister of ENERGY be pleased to state: 

(a) whether there is any plant to expand 
the present area of operation of the Sin­
gareni Collieries Company Limited, a coal 
mine in Andhra Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
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TRY OF ENERGY (SHRI C.K.JAFFAR Minister of PETROLEUM AND NATURAL 
SHARIEF) : (a) and (b). The Singareni CoI- GAS be pleased to state the place in Andhra 
lieries Company Lim "ed is operating coal Pradesh along with the category where new-
mines in the Godavari Valley CoaHield in LPG agencies/dealerships are likely to be 
Andhra Pradesh. Presently, mining adivi- opened during 1988-89? 
ties are spread over three districts viz. 
Khammam, Karimnagar and Adilabad and 
the present production of coal in these areas THE DEPUTY MINISTER IN THE 
is about 17 million tones per year. The coal MINISTRY OF PETROLEUM AND NATU-
produdion is projected to increase to over 33 RAL GAS (SHRI RAFIQUE ALAM) : While 
million tonnes in 1994-95 and to 38 million 
tannes in 1999-2000 A.D. The mining activ­
ity will extend to Warangal District also dur­
ing this period. 

LPG Agencies In Andhra Pradesh 

5863. SHRI MANIK REDDY: Will the 

it is not feasible, owing to the various steps 
which precede the commissioning of an LPG 
distributorship. to indicate the number of 
distributorships, to be commissioned in 
Andhra Pradesh in 1988-89, given in the 
Statement below are the names of locations 
in the State in resped of which the process 
of selection is under way. 

STATEMENT 

SL.No. Name of the Location Category 

1 2 3 

1. Adilabad ST 

2. HyderabadlSecunderabad UG 

3. Hyderabad/Secunderabad DDP 

4. Hyderabad ST 

5. Hyderabad PH 

6. Pedapalli SC 

7. Kurnool PH 

8. Jadeherla UG 

9. Bhainsa UG 

10. Urvakonda 'OPEN 

11. Palaner SC 

12. Vijayawada PH 
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1 2 3 

13. Vijayawada (Gannavaram) SO 

14. Srikakularm UG ·Court Case 

15. Nandikotkur DEF 

16. Nellore SC 

17. Patanchery i)PEN 

18. Vicarabad SC 

19. Pidirgurla DDP 

20 Bheemavaram OPEN 

21. Narasannapet OPEN 

22. Huzurabad OPEN 

23. Tirivur SC 

24. Avanigadda SC 

25. Jaggayapet OPEN 

26. Bapatala PH 

27. Guntur UG 

28. Vetapalam UG 

29. Gopalapatnam ST 

30. Ichchapuram OPEN 

31. Tekkali OPEN 

32. Penugonda OPEN 

33. Gudur SC-Court Case 

34. Royachoti UG 

35. Kodak UG 
SC: Scheduled Cases PH=Physically Handicapped 
5T.Scheduled Tribes DDP=Disabled Defence P9¥sonnel 
UG..,UnempJoyed Graduates ·-DEF-Defence. 
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Losses by Central Public Sector (b) the capital participation of private 
Undertakings In Orissa sector in these projeds; 

5864. SHRI HARIHARSOREN: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether half of the Central Public 
sector undertakings in Orissa are running in 
loss; 

(b) if so, the names of those public 
sector undertakings; 

(c) the main reasons for the losses in 
those public undertakings; and 

(d) the ~teps taken to improve their 
performance? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) and (b). There are 3 

Central Public sector enterprises in 
operation with registered offices in Orissa, 
namely, National Aluminium Co. Ltd., Orissa 
Drugs and Chemicals Ltd.1 and Paradeep 
Phosphates Ltd. All these enterprises have 
incurred losses in 1986-87. 

(c) Information is being collected and 
will be placed on the Table of the House. 

(d) The steps taken to improve their 
performance are indicated at page~ 179 of 
Volume-I of public Enterprises Survey 1986-

87 placed on the Table of the House on 25th 
February, 1988. 

Joint Sector Projects set up by Indus­
trial promotion and Investment Corpo­

ration, Orissa 

5865. SH RI HARIHAR SOREN: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the number of joint sector projects 
set up by the Industrial promotion and In­
vestment Corporation of Orissa Limited 
(IPICOL) so. far; 

(c) whether ~PICOL proposes to set up 
any such projects, in Seventh Five Vear Plan 
period; and 

(d) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) to (d). Information 
relating to joint sector projects sponsored by 
State Government Corporations is not cen­
trally maintained in the Ministry of Industry. 

MIs. Industrial Promotion & Investment 
Corporation of Orissa Ltd. were granted 11 
letters of intent during the calendar years 
1985 to 1987 for setting up of industries in 
Orissa. Out of these, one letter of intent for 
the manuf~cture of Vanaspati at Jagatpur, 
Cuttack district, Orissa has since been con­
verted into an industrial licence. This license 
is proposed to be implemenfed by IPINIT 
Vanaspati Pvt. Ltd. as a Joint Sector project 
in which 26%of equity is proposed to be held 
by IPICOL, 25% by Samantray & Associate 
(Co-promoter) and 49% by public. The unit is 
in an advanced stage of completion. 

Central Investment in Kerala 

5866. SHRI SURESH KURUP: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether it is a fact that central 
investment in the industrial sector in Kerala 
has been declining over the years; and 

(b) ff so. the complete details of the 
central investment during the last seven Five 
Year Plans? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGAL RAO): (a) No. Sir. 

(b) Does not arise. 
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Telephone Exchanges In Goa (b) the total amounts received by way of 
these advertisement in the last three years, 

5867. SHRI SHANTARAM NAIK: Will year-wise; 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the progress made for opening of the 
proposed new telephone exchanges and 
expansion work with resped to each of the 
telephone exchanges proposed to be ex· 
panded in Goa in the last two months; and 

(b) the relevant details thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANTSATHE) :(a)and(b). The details of 
progress are given below: 

1 . New Exchanges 

2. 

i) Lotulim 50 L SAX commis­
sioned on 19.2.88. 

ii) Dewar 50 L SAX likely to be 
commissioned by 31.3. 88 

iii) Bicholim 200 L MAX-II re-
placement likely to be com-
pleted by end of April, 1988. 

Expansions 

i) Panaji 3600 -3900 likely to be 
completed by and of April, 
1988. 

Telecast of Songs of Feature Films 

5868. SHAI SHANTAAAM NAIK: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the amount charged by Doord­
arshan for telecast of songs of feature films 
as advertisements in programmes U Chitra­
ha ... and "Chhaya Geet" 

(c) the amount paid to the produce~jor 
telecast of songs of feature films; and 

(d) the amount paid to the film produc­
ers on the above count in the last three 
years, year-wise? 

THE- MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) The sponsor­
ship fee charged is as under: 

(i) As. 350001- for each song and 
dance sequence included in the 
'Chitrahar' programme telecast 
on the National Network of 
Wednesdays. 

ii) Rs. 50001- for each song and 
dance sequence included in the 
'Chitrahar' telecast from Delhi on 
Fridays and the 'Chhaya Geet' 
telecast from Bombay. 

(b) The information is given below:-

1985-86 RS.35.55 lakhs 

1986-87 As. 22.90 lakhs 

1987·88 As. 24.40 lakhs 
(Upto Feb. 88) 

(c) Payment for telecast of songs 
and dance sequence is made as 
per the following rates:-

National Network As. 5,000/· per songs 

Delhi + LPTs As. 1 ,500/- per song 

Individual kendras Rs. 500/- per song 
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(d) The amount paid during the last 
3 years is given below:-

Calendar Year Amount paid 

1985 As. 8,95,400.00 

1986 As. 10,23,350.00 

1987 As. 9,96,150.00 

Power Shortage In Karnataka 

5869. SHRI H.B.PATIL: Will the Minis­
ter of ENERGY be pleased to state: 

(a) whether Government are aware of 
the power shortage in Karnataka and H so, to 
'f'hat extent; 

(b) whether there are chances of Karna­
taka becoming saH-sufficient in power in the 
near future; and 

(c) H so, the steps taken by State Gov­
ernment and Union Government to make 
available adequate power keeping in view its 
demand during the next Five Year Plan 
period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHR:MATI SUSHILA 
ROHTAGI): (a) and (b). During 1987-88, the 
power shortage in Karnataka was about 
3(J.3 . As Karnataka is mainly dependent on 
hydel generation, the power position in the 
State depends to a large extent on the reser­
voir levels. The State is expected to face 
power shortage of varying degrees in the 
near future depending upon the reservoir 
levels. 

(c) Various steps are being taken to 
increase the availability of power in the State 
which include ex pediting commissioning of 
new capacity, optimum generation from the 
existing capacity, reduction of transmission 

and distribution losses and implementation 
of energy conservation and demand man­
agement measures. In addition. the State 
would also get its share of power from the 
Central Stations in the Southern Region. To 
the extent possible assistance would also 
continue to be provided to Karnataka from 
the unallocated portion of power from the 
Central Sector Stations in the Southern 
Region as well as from the neighbouring 
systems. 

Demand of Petroleum Products 

5870. SHRI R.M. BHOVE: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the demand for petroleum 
products has gone up during the last three 
years; 

(b) if so, to what extent; 

(c) whether their indigenous produc~jon 
has grown proportionately; and 

(d) if ~ot, what specific steps have been 
taken by Government to increase the pro­
duction? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIQUE ALAM) : (a) and 
(b). The ,demand/consumption of petroleum 
products in the country is estimated to have 
gone up from 38.79 million tonnes in 1984-
85 to 46.21 million tonnes in 1987-88. 

(c) and (d). The indigenous production 
of petroleum products ;s estimated to have 
increased from 33.24 million tonnes in 1984-
85 to 44.19 million tones in 1987-88. The 
requirement is therefore, being met substan­
tially by maximising the indigenous produc­
tion by increasing the refining capacity, and 
the balance by imports. 
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Ban on Recruitment of Class III and IV (a) whether Government have received 
Employees In Telecommunications any Other TV serial made on the line of 

Department In GuJarat 'Ramayan' for telecast; and 

5871.SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister'of 

. COMMUN ICATIONS be pleased to state ~ 

(a) whether there is a ban on the recruit­
ment of Class -In and Class -IV employees of 
Telecommunications Department in 
Gujarat; 

(b) if so, since when the ban has been 
imposed and the reasons for the imposItion 
of such a ban; 

(c) when the said ban is likely to be lifted; 

(d) whetherthere is any accumulation of 
work in various circles due to this ban; and 

(e) it so, the details thereof ~nd when it 
will be cleared? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE) : (a) Yes, Sir. The ban is 
applicable for the whole country including 
Gujarat. 

(b) The ban has been imposed from 
27.2.1987 to enable appointment of staff 
recruited earlier, but not yet appointed. 

(c) As and when the action for appoint­
ment of staff already selected is completed. 

(d) No, Please 

(e) Not applicable in view of reply 
against (d) above. 

New TV Serial 

5872. SHRI P.M.SAYEED: Will the 
Min~ter of INFORMATION AND BROAD­
CASTING be pleased to state: 

(b) if so, the t~le of the TV serial? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHAI H.K.L.BHAGAT) : (a) and (b). Yes, 
Sir. Doordarshan has given concept ap­
proval to the serial 'Mahabharat' 

Formation of Chalchltra Akademl 

5873. SHAI P.M.SAYEED:Will the 
Minister of INFOAMATIO~ AND BROAD­
CASTING be pleased to state: 

(a) whether Government have since 
considered the recommendation made by 
the Working Group on National Film Policy 
regarding formation 01 .uChalchitra 
Akademi" 

(b) if so, the objectives of the proposed 
Chalchitra Akademi; 

(c) whether the NatIonal Film Develop­
ment corporation has been consulted in this 
regard and jf so, the result thereof; and 

(d) the time by which a final decision is 
likely to be taken in this regard? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) Yes, Sir. How­
ever. the Government is of the view that 
there would be no special advantages in 
having a new set-up like Chalchitra Acad­
emy because the functions envisaged for 
such a Academy are already being per­
formed by the Film Festival Directorate, the 
National From Archive of India, The 
children's Film Society and the National Film 
Development Corporation. 
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(b) Does not arise. 
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(c) No, Sir. 

(d) Does not arise 

[ Translation) 

Production of Films In Bihar 

5874. SHRI KALI PRASAD PANDEY: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there has been a continu­
ous decline in the product of feature films; 

(b) if so, the number of feature films 
produced during 1985, 1987 respectively 
and thereafter and the languages in which 
they have been produced; 

(c) whether Government have made 
any efforts to develop the film industry in 
Bihar during the aforesaid period; if so, the 
details thereof and if not, the reasons there­
for; and 

(d) the year-wise titled of the big budget 
films/feature films produced in Bihar during 
the aforesaid period along with the name of 
the producers of each film? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) to (d). Produc~ 
tion of films in India is unregulated and 
overwhelmingly in the private sector. As 
such information regarding the number of 

feature films produced is not available. 
However, the Central Board of Film Certifi­
cation maintains statistics of feature films 
cert~ied by them. Information relate to 
number of feature films certified in various 
languages by the Central Board of Film 
Certification during the calendar years. 
1985, 1986 and 1987 and upto 29th Feb .• 
1988 is given in the Statement below: 

(c) Cinema (Excluding certification of 
films for public exhibition) is a State subject. 
It is therefore, primarily forthe State Govern­
ments concerned to take the initiative to 
promote the films industry in the State. In 
Bihar, the State Government have set up a 
State Film Development Corporation to look 
after the promotion of the film industry in the 
State. The National Film Development Cor­
poration, a Public Sector Undertaking under 
the Ministry of I & B, have also taken the 
following steps for the promotion of the film 
industry in Bihar:-

.(i) NFDC has sanctioned loans to 
film makers coming from Bihar 
for production of films with back­
ground of Bihar. 

(ii) NFDC has sanctioned loans for 
construction of cinema theatres 
in the State of Bihar. 

(iii) NFDC holds festivals of out­
standing films in Bihar 

(iv) NFDC has been exhibiting good 
films in the State of Bihar t~rough 
various film societies. 
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STATEMENT 

Number of Films Certified by the C.B.F. C. 

1985 1986 1987 1988 
(up to 29) 

1 2 .3 4 5 

Hindi 187 159 150 21 

Gujarati 22 13 11 2 

Bhojpuri 6 19 14 2 

Marathi 16 17 27 2 

Punjabi 8 7 8 

Haryanvi 10 7 6 

Brijbhasha 1 

Napa" 4 6 

English 1 2 

Oriya 17 17 9 5 

Manipuri 

Assamese 10 11 8 

Bengali 28 47 35 

Tamil 190 154 167 23 

Telugu 198 192 163 24 

Kannada 69 59 88 8 

Tulu 1 

Malayalam 137 130 103 12 

Rajasthani 3 4 

Urdu 2 1 
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1 2 

Garhwali 

Sindhi 

Maithili . 1 

Nimadi 1 

. Dimasa 1 

Konkani 1 

Avadhi 

Bodo 

Karbi 

Kumauni 

TOTAL 912 

[Eng/ish] 

Investigations made by DGI R into 
Unfair Trade Practices 

5875. SHRI KAMLA PRASAD SINGH: 
I 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) the,number of investigations carried 
out by the Director General, Investigation & 
Registration against unfair trade, restrictive 
trade and monopolistic trade practices etc. 
during the last three years; 

(b) how may of these cases were won 
by the D.G. 1& R and how many were lost; 
and 

(c) the steps taken to ensure that the 
department does not lose such cases in 
future? 

3 4 5 

1 3 

1 

1 

2 

1 

1 

840 806 108 

THE MINISTER OF STAtE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY( SHRI M. ARUNACHALAM) : (a) to (c). 
The number of Preliminary Investigation 
Reports/Applications submitted by Director 
General of I & A to the .M.R .. T.P. Commis­
sion relating to unfair, restrictive and mo­
nopolistic trade practices, during the last 
three years are as under:-

Calander Year No. of Preliminary 
Investigation Reports! 
Applications submitted 
during the year. 

1985 54 

1986 175 

1987 404 
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The time and effort involved in the 
compilation of details of action taken by the 
MRTP Commission in these cases will not 
be commensurate with the purpose sought 
to be achieved. 

Generally, 1he DG (1& R) takes the 
assistance of lawyers in presenting the 
cases before the MRTP Commission. 

Norms for Stabilising power Supply on 
Northern Power Grid 

5876. SHRI VAKKOM PURUSHOTHA· 
MAN: Will the Minister of ENERGY be 
pleased to state: 

(a) whether any norms have been laid 
down to stabilise the power supply on the 
Northern Power Grid; 

(b) if 50, the details thereof; and 

(c) n not, the steps being taken to en­
sure uninterrupted power supply in equitable 
proportion to all the States in the Northern 
India? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS­
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): (a) to (c). With a viewto stabilise 
the power supply in the Northern Regional 
Grid, the constituent State Electricity Boards 
have been advised to undertak9 various 
measures, including installation of capaci­
tors at appropriate locations in their sys· 
tems, resorting to load restrictions during 
peak hours, avoiding drawals· over and 
above thei" allotted shares, and complying 

with the operational instructions of the 
Northern Regional Electricity Board. 

Allocation of Fuel for Diesel Generating 
Station at Cochln 

5877. SHRI VAKKOM PURUSHOTHA· 
MAN: Will the Minister of ENERGY be 

pleased to state: 

(a) whether the Kerala State Electricity 
Board and the Central Electricity Authority 
have approached Union Government for 
allocation of fuel for the proposed 100 MW 

diesel generating station at Cochin; and 

(b) if so, the decision of Government 
thereon. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI) : (a) Yes, Sir. 

(b) h has been possible to make any 
commitment in regard to supply of LSHSIFO 
from indigenous sources for the proposed 
100 MW diesel generating station at Cochin 
since, as per present indicatings. these 

products may be in deficit from 1989-90 
onwards. 

Modernisation of 8adarpur Thermal 
Power Station 

5878. SHRI RADHAKANTA DIGAL: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether Government have a pro­
posal to modernise Badarpur Thermal 
power Station; 

(b) if so, the amount ~anctioned or esti­
mated by the National Thermal Power Cor­
poration to implement the modernisation 
programme; and 

(c) when such proposal is going t6 be 
implemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHRIMATI SUSHtLA 
AOHTAGI) : (a) to (c). A Centrally Spon­
sored RenovatIon and Modernisation pro-
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gramme for the Badarpur Thermal power 
Station at an estimated cost of As. 28. 70. 
crores is already under implementation. 

Setting up of Industries In 'No Industry 
Districts' 

5879. SHRI RADHAKANTA DIGAL: 
Will the Minister of INDUSTRY be pleased to 
state: 

(8) whether Phulbani, a backward and 
tribal district in Orissa has been identified as 
a 'Na Industry district; 

(b) whether Government have any 
specnic proposal to set up industries in 'No 
industry district; to develop the back-ward 
areas all over the country; and 

(c) n so, the details thereof? 

THE MINISTER OF INDUSTRY ,SHRI 
J.VENGAl RAO) : (a) Yes, SIr. 

(b) and (c). Industrialisation of an area is 
primarily the responsibility of the State 
Government concerned. However, Central 
Government supplements their efforts by 
providing priority in the grant of industrial 
licences, Central Investment Subsidy, 
Concessional Finance, Exemption from 
Income-tax etc. to entrepreneurs ff)r setting 
up industries in the INo Industry Districts' 
The entrepreneurs are eligible for Central 
Subsidy @ 250/0 subject to a maximum of As. 
251akhs for setting up industries in these No 
Industry Districts. Assistance limited to 113rd 
of the total cost of infrastructural develop .. 
ment, subject to a maximum of As. 2 crore~ 
per No Industry District is, also provide for 
development of infrastructural lacil~ies in 
identHiad growth centres in these No Indus­
try Districts. 

In the case of No Industry Districts of 
North Eastern States and Sikkim, Centres's 

assistance is on 50:50 basis Le. in a project 
cost of Rs. 4 crores Centres's share is Rs. 2 
crores. 

Funds allotted to O .. N.G.C. 

5880. SHRI H.N. NANJE GOWDA: Will 
the Minister of PETROLEUM AND NATU­
RAL GAS be pleased to state: 

(a) whether Planning Commission has 
approved an outlay of Rs. 2350 crores for 
1988-89 for the Oit and Natural GAS 
Commission for completing their projects; 

(b) how much time they will require to 
complete their projects; and 

(c) when the World Bank will give the 
balance amount of i1510an for OiJ and Natural 
Gas Com.mission and the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIQUE ALAM) : (a) The 
Annual Plan outlay for ONCe for 1988-89 is 
Rs. 2350 crores . 

(b) The explolation and exploitation of 
hydrocarbons is a c.ontinuous process and 
the Annual Plan outlay relates to the Plan 
expenditure in a particular financial year. 

(c) World Bank loan against specific 
projects is made available to the Govern­
ment of India for on lending to ONGC under 
a s~bsidiary loan agreement. The amount is 
advanced to O~GC depending on the ex­
penditure incurred on the projects and the 
reimbursement received from the World 
Bank. the Annual Plan 1988-89 provides for 
~ payment of Rs. 100 crores to ONGC 
against various World Bank loans. 
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Refining capacity of Mathura and 
Baraunl Refineries 

5881. SHRI KALI PRASAD PANDEY: 
Will the Minister of PETROL~UM AND 
NATURAL GAS be pleased to state: 

(a) whether it is act that Mathura Refin­
ery has attained the capacity of 75 lakh 
tonnes in the year 1987, 

(b) ff so, since when this refinery has 
started utilisation of this capacity and the 
details of expenditure incurred on technical 
improvements and for increasing the pro­
duction capacity; 

(c) whether the proposal for increasing 
the production capacity of Barauni refinery 
and to set up an oil plant complex in Barauni 
are under consideration of Government of 
the last many years; 

(d) if so, the action taken so far in this 
regard; and 

(e) if not, the reasons for delay In this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS (SHRI RAFIOUE ALAM) : (a) and 
(b). Capacity of 7.5 MTPA is expected to be 
attained only In July. 1988. The expansion is 
expected to cost As. 5.50 crores. 

(c) there IS no such proposal in the 
Seventh plan. 

(d) Does not arise. 

(8) It is not considered necessary to 
expand the capacity of the Barauni refinery 
at present. 

Public Grievance Meeting by Telecom­
munications Department 

5882. SHRt KAMLA PRASAD SINGH: 
Will the Minister of COMMUNICATIONS be 
pleased to state' 

(a) whether a public grievance meeting 
was held in New Delhi on 27 February 1988 
by the Telecommunications Department; 

(b) if so, the number 01 persons who 
attended the meeting to present their griev­
ances; 

(c) the number of grievances remove(i 
on the sport; 

(d) in how many cases directions were 
given to the author~ies anQ to the public with 
details, and 

(e) when the next such meeting is to 
take place in Delhi and how many such 
meetings were hekj elsewhere in the coun­
try, with details 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE) : (a) Yes, Sir. 

(b). This meeting was attended by 62 
persons. 

(c) 48 (forty-eight) cases were decided 
on-the -spot. 

(d) As the remaining cases related to 
excess billing and needed detailed scrutiny, 
necessary instructions were given to the 
concerned officers for detailed investiga­
tions and report. 

(8) The next Telephone Adalat at Delhi 
is to be held in the last week of May, 1988. 
From the date of introduction in July 1987, 
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the telephone adalats have been held as per 

Place No. 

Calcutta 1 

Bombay 1 

Delhi 3 

Bangalore 1 

Ahmedabad 

Hyderabad 4 

Kanpur 

Madras 2 

Pune 1 

Goa 1 

[T rans/ation} 

Allotment of Houses to P & T Employ­
ees in the Mathura 

5883. SHRt MANVENDRA SINGH: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the category-wise number of the 
employees working in P& T Department in 
Mathura district of Uttar Pradesh;' 

(b) the number of the employees of 
them who are living in Government quarters; 

(c) the action being taken by Govern­
ment to allot houses to all these employees 
and 

(d) the number of houses proposed to 
be buitt during the years 1988-89 and 1989-

the following details: 

Number of Cases 

Received Decided 

798 798 

334 331 

752 738 

56 56 

35 45 

198 198 

300 295 

62 62 

13 13 

28 28 

90 for the employees working in P & T 
Department in Mathura? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE) : (a) The Category .. wise 
number of employees is as under 

Group A: 1 

Group B: 1 

Group C: 380 

-Group D: 91 

(b) 9 employees are living in Govern­
ment quarters. 16 employees have been 
provided with rent-free post~attached quar­
ters on rent with the Department. 

(c) Not possible to provide houses to all 
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the employees for want of funds. 

(d) Proposals to build houses during 
1988-89 and 89-90 have not been finalisod 
so far. 

DEPARTMENT OF TELECOM 

(a) to (d) . Information is being col!ectad 
and will be placed on the Table of the House 

[English] 

5884. SHRI SRiBALlAV PANlbFil\H! 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the production of molaSSAS 
is surplus in some Statos: 

i) Uttar Pradesh 

ii) Maharashtra 

iii) Bihar 

iv) Pondicherry 

Pay and Allowances In Public Sector 
Undertakings 

5885. SHRI V. TULSIRAM: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether it is a fact that the pay scales 
and other allowances of identical posts bid­
der from one public undertaking to another; 

(b) H so, the details of such a variation 

(b) H so, the names of such Sates and 
the approximate production of molasses in 
these States during the last three years; and 

(c) the Sates which are deficit in molas­
ses? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGAL RAO): (a)to (c). U.P. Maharash­
tra. Bihar and Pondicherry have been tradi­
tl\;oaily surplus in molasses, while the pro­
OL;ctlon in Haryana, Tamil Nadu and Andhra 
Prnde~h has been almost equal to the 
demand for distillation within these Sates. 
The ,emainll19 States/Union Territories are 
defiCit In this respect. 

The production of molasses In the three 
surplus States and the Union Territory dur­
ing the last 3 alcohol years (December­

November) has been as under> 

Oty. in lakh tonnes 

1984-85 1985-86 1986-87 

6.80 7.33 13.24 

7.82 8.19 8.51 

0.60 1.08 1.30 

0.185 0.237 0.31 

and the names and number of public under­
takings where there is a variation; 

(c) the steps being taken by Govern­
ment to provide pay and allowances of all the 
public sector undertakings at par; and 

(d) the time by which the decision in this 
regard, is expeded to be taken? 

THE MINISTER OF INDUSTRY (SHRI 
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J. VENGAL RAO) : (a) to (d). Government 
policy has been to ring about a broad degree 
of rationalisation and comparability in the 
pay and allowances of dHferent categories of 
employees in the Central Public Enterprises. 
Complete uniformity in the scales of pay and 
allowances of these employees is not fea­
sible as there are more than 200 enterprises 
in different sectors and of varying Siles. 

Wage settlements regarding workers are 

finalised on the basis 6f bilateral negotia­
tions between the management and the 
workers. 

Improvement In the Service Conditions 
of Extra DApartmental Employees 

5886. DR. A. K. PATEL: Will the Minister 

of COMMUNICATIONS be pleased to state: 

(a) whether the Extra-Departmental 
employees of the Departments of posts and 
Telecommunications were sitting at Dharna 
from January 27, 1988 in connection with 
their demands regarding improvement in 
their service conditions; and 

(b) if so. what are their demands and 
Government's response thereto? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
VASANT SATHE): (a) and (b). Yes, Sir One 
of the recognised Unions namely Bharatiya 
Extra Departmental Employees Union 
Staged a dharna from 27.1.1988 to 
29.2.1988 for settlement of demands of ED 
employees. The Demands submitted by the 
Union and the response of the Department 
thereto are indicated in the statement be­
low:· 

STATEMENT 

1. R9gularisation of E.D employees 

Extra Departmental employees are 
employed in part-time basis forfixed hours of 

work on consideration of monthly allowance. 
Their services are not regularised as in case 
of regular Government servants. However, 
they are eligible for absorption in Group '0' I 
Postmen and Mailguards posts by way of 
examination to the extent of availability of 
vacancies as per recruitment rules. There is 
no other way of regularisatior: of E.D em­
ployees. 

2 . Grant 
of Pro-rata wages to ED employees 

Extra Departmental employees have 
been given basic a"owance fixed between 
certain minimum and maximum. Their basic 
allowances have been revised recentty after 
an indepth study of the various factors which 
go into this form ulation. A minimum of 40 
points workload had been accepted for the 
Extra Departmental Branch postmasters 
and a minimum payment of Rs. 240\- p.m. 

have been ~nsured to each and every extra 
,Departmental employee. irrespective of the 
workload. By and large, as per this formula­
tion. various categories of Extra Departmen· 
tal employees havE:j been benefitted. The 
demand for pro-rate wages cannot be ap­
plied in this system where emoluments are 
fixed in an entirely different working system. 

3. Grant of bonus of actual emoluments: 

Grant of bonus on actual emoluments 
was demanded by the representatives of the 
Union. The question was considered in 
depth and it was agreed to made the pay­
ment of bonus to extra departmental em­
ployees for the year 1986-87 on the basis of 
deemed monthly emoluments of Rs. 240/­
against As. 1 301- ~arlier. 

, 

4. Emolum9']ts to ED ERM should be paid 
as pl3r the old norms 

The workload of Extra Departmental 
Branch Postmasters is calculated w~h rAter-
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The matter is under consideration. enc8 to the point system. Earlier, aggregate 
number of 20 points were required to earn 
the basic allowance and additional allow­
ance used to be paid for each additional 
point. Now the minimum allowance has 
been linked with a workload of 40 points. 
According to this formula EDBPMs who are 
having less than 40 points workload are to be 
granted As. 275/- as allowance and 
EDBPMs who are having more than 40 
points of workload will be paid allowance 
ranging between As. 275/- to As. 4401- p.m. 
Htheallowance had been fixed to aminimum 
of 20 points. a large number of EOPPMs 
would have had their allowance fixed at a 
level lower than Rs. 275/-

5. Journey performed by EDDA and EDMC 
and other Field Staff be treated as journey 
performed on foot. 

Basic allowance of Extra Departmental 
Delivery agents and Extra Departmental 
Mail Carriers, etc., who were appointed 
before 1.11.87 have been protected. Their 
basic allowance would continue to be deter­
mined on the basis of workload calcu lated on 
foot-beat and they will not be entitled to any 
cycle allowance. Orders in this regard have 
been issued on 5th January, 1988. 

6. Emoluments to ED Stamp Vendors be 
paid on pre-revised standards 

Basic allowance is fixed on the baSIS of 
workload which is calculated with reference 
to the sale of stamps in the case of Extra 
Departmental stamp Venders. The depart­

ment has agreed to keep tho revised stan­
dards in abeyance to avoid displacement of 
staff. This is not applicable to fixation of 
allowances which are linked to workload. 

7. 20% clerical posts be reserved for ED 
Staff as recomm~nded be Savoor Commit­
tee' 

8. Put off duty be treated as suspension. 

The matter is under consideration 

9. No ED employee be employed loss than 4 
hours. 

ED employees being part-time employ­
ees are generally engaged to work for peri­
ods ranging from 2 to 5 hrs. They are paid 
allowances based on workload. It is not 
possible to employ them for a minimum 
period of 4 hours and remunerate them on 
that basis. 

10. Formation of separate Union of al/ 
fDA s taken together as a category. 

This matter should be considered by the 
various Unions representing the ED employ­
ees amongst themselves and in case they 
come to any agreement on this issue, the 
same will be considered by this Department 
Moreover, the rules of recognition of Serv­

ice Unions/ Associations are presently un­
der active consideration of the Department 
of personnel and Training and such a prob­
lem can be taken care of after finalisation of 
the same. 

11. Recruitment to the cadre of Postmenl 

Vii/age PostmenlMailguard be made on the 
basis of old syllabus. 

The matter is under consideration. 

Co-relation between Man .. daysloat and 
Industrial Production 

5887. SHRI P.PENCHALlIAH: Will 
the Minister uf INDUSTRY be pleased to 
state: 

(a) whether the co-relation between 
man-days lost and industrial production is 
positive or negative at the national level; and 
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(b J the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M.ARUNACHALAM): (a) and 
(b). Coralation between man days lost and 
index of industrial production has been esti­
mated for the period 1978 to 1987. At the 
overall aggregate level, the oorelation has 
r.ot been found to be statistically significant. 

The rate of industrial growth during the 
last three years has been at a level higher 
than the targeted average rate of growth ('1 
over 8% per annum envisaged in the Sev­
enth Plan. 

Industrial Projects In GUJarat 

5888. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: 

SHRI CHHITHUBHAI GAM IT: 

Will the Minister of INDUSTRY be pleased 
to state: 

S.No. 

1. 

2. 

Name of UndertakinglUnit 

2 

Projects and Development 
India Ltd. - Baroda 

(a) New Schemes 

(b) Office building etc. 

Krishak Bharati Cooperative ltd.­
Hazira Project (Government 
Contribution) 

(a) whether Union Government have 
given assistance to a number of industrial 
projects in Gujarat; 

(b) if so, the details of such proje~cts from 
1 January, 1985 to 2 February, 1988; and 

(c) the details of the plans, projects and 
estimates to set up more such projects en 
Gujarat during 1988, 1989 and 1990 and 
when these projects are likely to be SEtt up 
and start production? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGAL RAO): (a) Yes, Sir. 

(b) and (c). while the details of such 
projects receiving assistance from 1 Janu­
ary 1985 to 29 February, 1988 are not 
available, details of projects including Cen­
tral Public Sector projects in the industries 
and minerals sector along with provisions 
kept in the 7th Plan there against is given in 
the statement below. The expected dates of 
commencement of production by these proj­
ects are not available. 

1.95 

1.00 

(Rs. in crores) 

Savent!: Five 
Year Plan 
(1985-90) 
Outlay 

3 

2.95 

132.71 
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1 2 3 

3. Indian Petrochemicals Corpn.Ltd., 
Baroda Comple:~ 430.40 

(a) Continuing Scheme (Propylene 
Copolymer, xyienes expansion, 
acrylic fibre expansion DMTE 
Expansion (Ph.lI) LAB expan-
sion, energey saving schemes 
etc.) 273.00 

(b) Replacement. renewals, S& T 
etc. 57.16 

(c) New Schemes 100.24 

4. CIPET. Ahmedabad -Gujarat 
Ext&nsion Centre 0.82 

'I 

5. Petrofiles CooperatIve Ltd.- 1.00 

Baroda 

6. Engineer!ng Projects India Ltd.-
Warehou5ing Project Kandla 1.00 

7. Hindustan Salts Ltd. 1.50 

8. Heavy Water Plant, Hazira 110.00 

9. Continuing Scheme 'at Baroda (Pilot 
Plant for Ammonia'Exchange Process, 

10. 

mini - cracker scheme, housing -
allocated 

New Schemes (Test facilIties for 
components, Imporvement to heavy 
water plant, Baroda, Industrial scale 
pilot plant) 

TOTAL: 

Maintenance of Insulating Oils In 
Transformers 

5889. SHRI Y.S.MAHAJAN: Will the 
Minister of·ENERGY be pleased to state: 

3.48 

, 1.10 

694.96 

(a) whether it is a fact that 71 per cent 

failure of transformers resulting in frequent 
power breakdowns is due to 1mproper main­
tenance o~ insulating oils In the transform­
ers; 
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(b) whether an an average ten per cent (b) whether Government of Orissa has 
breakdowns of transformers are due to requested Union Government that in place 
improper maintenance of insulating oils as of a sub-centre a full fledged Centre may be 
against less than one per cent in the world; located at Bhubaneswar in Orissa; 
and 

(c) if so, the steps proposed to be taken 
by Government to ensure proper mainte­
nance of i~sulating oils in the transformers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
·TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI) (a) to (c). There are numerous 
factors responsible for the failure of trans­
formers, namely design defects, lack of 
quality assurance in production/installation, 
over loading, lightening surges, lack of pre­
ventive maintenance, etc. It is not possible 
to precisety segregate the rate of failure due 
to the various fadors. 

There have been general complaints 
from some State Electricity Board regarding 
poor quality of the insulating oil in the trans­
formers. With a view to improving its quality, 
the Central Electricity Authority have ro~"m­
mended modifications in some of the para­
meters of the insulating oil. The Bureau of 
India Standards have deqided to incorporate 
the modified parameters in the Indian Stan­
dards for the insulating oil. 

Setting up of Chandaka Nucleus 
Industrial Complex 

5890. SHRI CHINTAMANI JENA: Will 
the Minister of IN DUSTRY be pleased to 
state: 

(a) whether the task force for Chandaka 
Nudeus Industrial Complex has recom-
mended for setting up at Bhubaneswar a 
sub-centre of the Central Tool Room Proj­
ect, Calcutta with the assistance of Govern­
men~ of Denmark; 

(c) whether Government have ap­
proved the location of the sub-centre and 
efforts are being mad, to obtain the assis­
tance from Denmark; and 

(d) ~ so, the progress made in that 
regard? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGAL RAO): (a) to (c). Yes, Sir. 

(d) A Danish Mission has recently ap­
praised the proposal. 

Strike by Public Sector Employees 

5891. PROF.MADHU DANDAVATE: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the public sector employ~ 
ees observed a three-day strike on March 
14,15 and 16, 1988 to demand scrapping of 
the existing Bureau of Public Enterprises 
guidelines, interim relief to the employees on 
the basis of the revised wages, dearness 
allowance to cover full neutralisation of cost 
of living and halt to the policy of privatisation 
and denigration of public sector; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). Based on a 
can given by the Committee of Public Sector 
Trade Unions, some employees in some 
units of certain public sector enterprises had 
gone on strike on 14th, 15th and 16th March, 
1988. Government con9ider the strike un­
justified. 
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Transmls.lon Cantr. at Air Station, (b) if so, the legal framework under 
Trlvandrum which the FIB works and the rules under 

which it is constituted and the extent of its 
5892. SHRI VAKKOM PU-

RUSHOTHAMAN: Will the Minister of IN­
FORMATION AND BROADCASTING be 
pleased tQ state: 

(a) whether there is a proposal to set up 
'8 new transmission centre for regional serv­
ice at the All India Radio Station, Trivan­
drum; 

(b) if so, when it is expected to be 
commissioned; 

(c) the estimated cost of the project; and 

(d) the regions to be benefited with the 
setting up40f this new transmission centre? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF IN­
FORMATION AND BROADCASTING 
(SHAI H.K.l.BHAGAT): (a) Yes, Sir. 

(b) The proposed 50 KW SW transmit­
ter at Trivandrum is expected to be ready for 
commissioning during 1990. 

(c) The estimated cost of this project is 
As.315.80 Lakhs. 

(d) hs coverage would be avaiJable to 
entire Kerala State and also to parts of Tamil 
Nadu and Karnataka. 

Foreign Investment Board 

5893. SHRIK.P.UNNIKRISHNAN: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether there is a Foreign Invest· 
ment Board under the Ministry to scrutinise 
and approve proposals of investment and 
technical and financial collaborations from 
foreign companies, including multinationals; 

1urisdiction over other administrative Minis-
tries; 

(c) the present constitution and mem· 
bers thereof; 

(d) the number of times it has met in 
1986 and 1987; and 

(e) the number of proposals scrutinised 
or approved of and the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL­
OPMENT IN THE MINISTRY OF INDUS­
TRY (SHRI M.ARUNACHALAM): (a) and 
(b). Government have constituted a "For­
eign Investment Board" for considering for­
eign collaboration proposals, financial and! 
or technical, w~h foreign companies includ­
ing multinationals. It is an administrative 
forum and has not been constituted in terms 
of the previsions of any statute. 

(c)The present constitution of the For­
eign Investment Board is given in the state­
ment below. 

(d) The Foreign Investment Board met 
21 times in 1986 and 18 times in 1987. 

(e) 894 and 854 proposals were consid­
ered by the Foreign Investment Board in the 
year '986 and 1987 respectively. The de­
tails of approved foreign collaborations 
showing the names of the Indian and foreign 
firms, items of manufacture and nature of 
foreign collaboration are published on a 
monthly basis by the Indian Investment 
Centre as a supplement to its monthly news 
letter. Copies of this publication are sent to 
Parliament Library regularly_ 
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Const~ution of the Foreign Investment Board: 

1. Secretary, 
Deptt. of Economic Affairs 

2. Secretary, 
Deptt. of Industrial Development 

3. Secretary, 
Technical Development, D.G.T.D. 

4. Secretary, 
Deptt. of Petroleum 

5. Secretary, 
Ministry of Commerce 

6. Secretary, 
Planning Commission 

7. Secretary, 
Deptt. of Company Affairs 

8. Secretary, 
Deptt. of Science and Technology 

9. Director General, Council of 
Scientific and Industrial Research 

10. Secretary of the Administrative 
Ministry 

11. A representative of the Reserve 
Bank of India 

12. Joint Secretary in charge of SIA 
Deptt. of Industrial Development 

Discovery of Micro-Organisms Chang­
Ing 'Sweet' 011 Into 'Sour' 

5894. DR.G.VIJAYA RAMA RAO: Will 
the Minister of PETROLEUM AND NATU­
RAL GAS be pleased to state: 

(a) whether new species of micro-or-

Chairman 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member-
5ecretary 

ganisms have been discovered for the first 
time by Indian Scientists which threaten to 
change the "Sweet" oil into "Sour" oil; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND NATU· 
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RAL GAS (SHRr RAFIOUE ALAM): (a) Minister will take care of it. 

and (b). When surface waters or any chemi-
cals are injeded into the reservoir, quite fre- [English] 
quently sulphate reducing baCteria grow in 
abundance in the reservoir. These bacterias SHAt DHARAM PAL SINGH MALIK: 
react in the reservoir and produce hydrogen The U.P. Government have written. 
sulphide (H2S), which being acidic in nature, 
has corrosive efted on oil field equipment 
used in the well and at the surface for pro­
ducing and handling of oil. 

12.00 hrs. 

[English} 

( Interruptions) 

MR. SPEAKER: One by one. 

( Interruptions) 

[ Trans/ation] 

MR. SPEAKER: You should not do like 
that. Why are you standing in the middle of 
the isle? You sit in the chair. 

SHRI DHARAM PAL SINGH MALIK 
(Sonepat): Chaudhary Devi Lal, the Chief 
Minister of Haryana, who visited U.P. with 
two busloads of Policemen without any per­
mission from the Government of U.P. has 
violated the rules. It will lead to confrontation 
and create a law and order problem .• I want 
the Minister of Home Affairs to make a state­
ment with regard to that 
matter ... (Interruptions) 

MR. SPEAKER: Just listen. 

(Interruptions) 

MR. SPEAKER: Will you listen to me? 
It is an inter~state matter. If the Government' 
of U.P. Makes a complaint, the Ministry of 
Home Affairs will look into it. The Home 

THE MINISTER OF HOME AFFAIRS ( 
S. sUTA SINGH): I'williook into it. I will 
definitely consult the U.P. and -Haryana 
Governments. I will bring to the house 
whatever the facts are. 

PROF. K.K. TEWARY (Buxar): Mr. 
Speaker, Sir, recently it has come in news­
paper that China has supplied Medium 
Range Missiles to Saudi Arabia. The Mis~ 
siles have a range of 2000 miles and they are 
capable of being fitted with nuclear war­
heads. As our past experience shows Saudi 
Arabia in many cases, on many occasions 
has been the condUit for transfer of weapons 
to Pakistan. Pakistan has already acquired 
nuclear bombs; and with these Missiles in 
medium range they will cover entire India. 

[ Trans/ation] 

MR.SPEAKER: You give me in writing. 

[English] 

PROF. K.K. TE-WARY: Mr. Pant, 
Defence Minister of India, I am told it has 
come out in the newspapers - it has taken 
up this matter with Mr. CarlUCCI, the visiting 
American Defence Secretary. It has altered 
the entire geo-strategic situation. Therefore, 
Sir ... 

MR. SPEAKER: You give me a 
motion in writing. 

[English] 

Than I will go into It and get the facts. 

PROF. K.K. TEWARY: Government 
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must come out with a specific stand on it. SHRI HANNAN MOlLAH: Now what 
It~s a very serious mattar. is happpning? Mr. Ajit Panja says it is not 

cleared. Mr. Tiwari says it ;s not cleared. 
SHAI AJIT KUMAR SAHA (Vish­

nupur): I have given a Privilege motion 
against Mr. Vengal Rao, the Minister of 
Industry. 

[ Translation] 

MR. SPEAKER: I will find out, you 
give me in writing. 

[English] 

I will consider it and get the facts. 

SHRt AJIT KUMAR SAHA: I have 
already given the facts. 

[ Translation] 

MR. SPEAKER: Just listen to me, a 
reply will have to be given. 

[English] 

SHRI HANNAN MOLLAH (Ulberia): 
You were present there and you com­
mented. 

[ Translation] 

MR. SPEAKER: When did I say that 
I was not present? 

[English] 

I did not deny it. 

• SHRI HANNAN MOLLAH: You were 
kind enough to comment that it is cleared 
as he is saying and that we should accept 
it. We accepted your direction. 

MR. SPEAKER: I only said .... 

~nte"uption s) 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Now Mr. Panja says something 
qu~e different. 

MR. SPEAKER: Now listen to me. 
You have given it. I will find out what facts 
they have to give to me and then we shall 
consider. 

SHRI HANNAN MOLLAH: You know 
everything, Sir, but this is the situation. 

SHAI SAIFUDDIN CHOWDHARY: I 
have given a Privilege Motion against the 
Minister of State for Finance, Shri Ajit 
Panja, for contradicting the Minister of 
Industry. 

MR. SPEAKER: I will look into it. 

SHRI SAIFUDDIN CHOWDHARY: . 
The Minister of Industry said that the clear-
ance to Haldia Petro-Chemical Project has 
been given. Twic~ he has said that: (Inter· 
ruptions). Now how can another Minister in 
the Cabinet contradict outside what he said 
here in the House? It is violative of Article 
75(3) of the Constitution, where it is said lithe 
Council of Ministers shall be collectively 
responsible tathe House of the People." It is 
a very serious matter.(/nterruptions) 

It is a contempt of the House. (Interrup­
tions) 

[ Translation] 

MR. SPEAKER: First of all, let me 
protect the House from you. I have to go 
according to the set rules. 

SHRI SAIFUDDIN CHOWDHARY: 
The Minister is here, Sir. 
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MR. SPEAKER: Might be; I am not SHRI SHANTARAM NAIK: The hotel 
saying that he is not he~e. owners have taken blood and sold it. There 

is also a report that meat has been served in 
SHRI SAIFUDDIN CHOWDHARY: the hotel. (Interruptions) 

How can the Minister say that? He says that 
it has not been totally cleared. How can two 
Ministers say two different things? 

MR. SPEAKER: I will find out. 

SHRI SAIFUDDIN CHOWDHARY: 
How can these two Ministe'rs say two differ­
ent things? 

MR. SPEAKER: That is what I am 
going to find out. We will act accordingly. 

SHRI SAIFUDDIN CHOWDHARY: 
One saiQ it in the House, and the other 
outside. We being the Members feel humili­
ated. It is an insu~ to the House. 

Are you asking forthe facts the Minister, 
Sir? 

MR, SPEAKER: What have I been 
saying from the housetops II till now? 

[ Translation] 

Sir, this is what I am saying. 

[English] 

SHAI SAIFUDDIN CHOWDHARY: 
The matter has to be taken very seriously. 

SHRI SHANTARAM NAIK (Panaji): 
There is a report in the 'National Herald' that 
in Kanpur, certain people have sold children 
to hotel owners .... 

[ Translation] 

MR. SPEAKER: You give me in writing, 
I will find out. 

[Eng/ish 1 

MR. SPEAKER: No; not like this. You 
give it to me. I will find out. No arguing. 

SHRI SHANTARAM NAIK: I have 
given a Calling Attention notice. Please 
enquire. We do not know; it is our duty to 
enquire. (Interruptions) 

DR. DAnA SAMANT (Bombay South 
Central): Innocent people have lost their 
lives in the biggest hospital, theJ.J.Hospital, 
without accountability. This is very clear 
from tl'H~ Lentin Report. 

MR. SPEAKER: You give it to me. 

DR. DAnA SAMANT: I have given 
you the notice, Sir. There is rampant corrup­
tion and naked favouritism. 

[ Translation) 

MR. SPEAKER: I will look into it, 

[English] 

DR. DADA SAMANT: I have gIven 
notice for discussion under rule 184. (Inter­
ruptions) 

[ Translation] 

MR, SPEAKER: I have told that I will 
consider it. Now stop talking. much has 
already been said. 

( Interruptions) 

[English] 

MR. SPEAKER: Now Papers Laid. Mr. 
Vengala Rao. 
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( Interruptions) 

MR. SPEAKER: That is all. it is Okay. 

DR. DAnA SAMANT: It is in gross 
violation of Article 21 of the Constitution. 
Fourteen people have lost their lives. with­
out any accountability. (Interruptions) ** 

MR. SPEAKER: Please sit down now. 
I have to get facts. Not a single word will be 
recorded, of whatever he is saying without 
my permission. 

(Interruptions) * * 

[ Trans/ation] 

SHRI CHIRANJI LAL SHARMA (Kar­
nal): Mr. Speaker, Sir, in Delhi, the Capital 
of India, there has been considerable in­
crease in mosquitoes. They not only disturb 
sleep but also cause diseases. Please, take 
some remedial measures otherwise it would 
become difficult to live here. 

12.06 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

Review on and Annual Report of Bengal 
Immunity Ltd. Calcutta for 1986-87 and 
Heavy Engineering Corporation Ltd. Ranchi 
for 1986-87 and Statement redelay in laYing 
the latter papers. 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): I beg to lay on the 
Table-

(1) A copy each of the following 
papers ( Hindi and English versions) 
Under sub-section 

··Not recorded. 

fl 

(1) of section 619 A of the-Companies 
Act, 1956:-

(a) (i) Review by the Government on 
the working of ~he Bengal Immunity Limited, 
Calcutta, for the year 1986 .. 87. 

(ii) Annual Report of the 8engallmmu­
nity Limited, Calcutta, for the year 1986-87 
along with Audited Accounts and the com­
ments of the Comptroller and Auditor Gen­
erallthereon. 

[Placed in Library 588 No. L T-5849/88] 

(b) (i) A Statement regarding Review 
by the Government on the working of the 
Heavy Engineering Corporation Limited, 
Ranchi. for the year 1986-87. 

(ii) Annual Report of the Heavy Engi­
neering Corporation Limited, Ranchi, for the 
year 1986-87 along with Audited Accounts 
and the comments of the Comptroller and 
Auditor General thereon. 

(2) A statement ( Hindi and English 
versions) showing reasons for delay in lay­
ing the papers mentioned at (b) of item (1) 
above. 

[Placed in Library 588 No. L T-5850/88] 

Notification under central Excise Rules 
1944. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE ~ THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): I beg to lay on the Table a copy 
each of the following Notifications (Hindi and 
English versions) issued under the Central 
Excise rules, 1944:-

(i) G.S.R. 342 (E) published in Gazette 
of India dated the 15th March, 1988 together 
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[Sh. A.K. Panja] 

with an explanatory memorandum seeking 
to prescribe effective rate of duty of 15 per 
cent on articles of cement as per decision 
announced in 1988 Budget. 

(ii) G.S.R. 343 (E) published in Gazette 
of India dated the 15th March, 1988 together 
with an expl\flatory memorandum making 
certain amendments to Notification No 531 
88 Central Excises dated the 1 st March, 
1988 so as to make some minor rectificatory 
amendments. 

[Placed in Library See No. l T· 5851/88] 

Notification under Electricity (Supply) 
Act 1948. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS­
TRY OF ENERGY (SHAIMATI SUSHllA 
ROHATGI): I beg to lay on the Table a copy 
each of the following Notifications (Hindi and 
English versio(ls) under sub-section (3) of 
section 4 B of the Electricity (Supply) Act, 
1948:-

(i) The Central Electricity Authority ( 
Terms and Conditions of Service of Chair­
man and Other Members) Rules, 1988 
published in Notification No. G.S.R. 123 in 
Gazette of India dated the 27th February, 
1988. 

(ii) The Central Electricity Authority 
(Amendment) Rules, 1988 published in 
Notification No. G.S. R. 124 in Gazette of 
India dated the 27 th February, 1988. 

(Placed in Library See No.L T -5852/88J 

12.07 hrs. 

MESSAGE I=ROM RAJYA SABHA 

[English] 

SECRETARY-GENERAL: Sir, I have 
to report the fonowing message received 

from the Secretary-General of Rajya 
Sabha:-

IIln accordance with the provisions 
of rule 127 of the Rules oj Proce­
dure and Conduct of Business in 
the Rajya Sabha, I am directed to 
inform the Lok Sabha that the Rajya 
Sabha, at its sitting held on the 30th 
March, 1988, agreed without any 
amendment to the Illegal Migrants ( 
Determination by Tribunals) 
Amendment Bill, 1988, which was 
passed by the Lok Sabha at its 
sitting held on the 29th March, 
1988. 

12.07 1/2 hrs 

ELECTION TO COMMITTEE 

Court of Aligarh Muslim University 

[English} 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCES DEVELOPMENT (Shri L.P. 
Shahi): I beg to move: 

"That in pursuance of sub-clause 
(xxiv) of Clause (1) of the Statute 14 
of the Statutes of the Aligarh Muslim 
University, the members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
six members from among them­
selves to serve as members of the 
Court of the Aligarh Muslim Univer­
sity for a term of three years, subject 
to the other provisions of the said 
Statutes. The members so elected 
shall not be the employees of the 
Aligarh Muslim University." 

MR. SPEAKER: The question is: 
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"That in pursuance of sut)-clause 
(xxiv) Of Clause (1) of the Statute 14 
of the Statutes of the Aligarh Muslim 
University, the members of this 
House do procee~ to elect, in such 
manner as the Speaker may direct, 
six members from among them­
selves to serve as members of the 
Court of the Aligarh Muslim Univer­
sity for a term of three years, subject 
to the other provisions of the said 
Statutes. The members so elected 
shall not be the employees of the 
Aligarh Muslim University." 

[Eng/ish] 

The motion was adopted. 

CUSTOMS (AMENDMENT) 
BILL· 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (Shri A.K. PanJa): 
I beg to move for leave to introduce a Bill 
further to amend the Customs Act, 1962. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a 
Bill further to amend the Customs 
Act. 1962." 

The motion was adopted. 

··SHAI A.K. PANJA: I introduced Bill. 

12.09 hr •. 

MAnERS UNDER RULE 377 

[English] 

(I) Need to enact law banning 
sacrifice of animals and birds. 

SHRIMATI KISHORI SINHA 
Vaishali): The report that a girl was sacri­
ficed by a priest in a temple at Thane should 
shock our conscience and expose the 
amount of superstition we have to drive out, 
not only in remote rural areas but even in 
such highly civilized areas as Bombay Me­
tropolis. While we must exped the Govern­
ment not to spare the culpr~, concerted 
move to stop sacrifices in places of religious 
worship even of animals and birds must be 
initiated. In some States like Kerala, such 
temple sacrifices stand completely banned. 
Why should there not be a model law on this, 

for circulation among the States? Once the 
very idea of sacrifice is termed as illegal 
inviting stringent punishment, there would 
be less chance for superstitions regarding 
alleged benefit from human sacrifices to 
thrive. Police should also be asked to keep 

a watch on animists and ta(Jtriks who are 
known to indulge in such activities. 

[ Trans/ation] 

(Ii) Need to take steps to Improve 
medical facilities in the rural 
areas. 

SHRI SHANTI DHARIWAl (Kota): 
Mr.Speaker, Sir, J want to raise the following 
matter under Rule 377:-

Medical facilities available in the rural 
areas far away from big cities are meagre 

·Published in Gazette of India Extraordinary, Part II. section 2, dated 5.4.1988 
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and insufficient. In spite of the efforts made, 
the Primary hea~h centres and sub-health 
centres have failed in making available suf­
ficient medical facilities. Even if sub-health 
centra or Ayurvedic hosp~als have been 
opened in remote villages, they are without 
buil~ings and if buildings are there, then 
medicines are not avaifable and ff medicines 
are available, then nurses, Compounders or 
Doctors are not there. 

Despite their posting, Nurses, Doctors 
and Compounders are not ready to go to 
villages and work there. Higher authorities 
do not take rural heahh centres seriously. 
They hesitate to supply medicines. They 
consider these centres as an instrument of 
achieving the targets in respect of family 
planning allotted to each district. Medical 
facilities are not being made available as a 
result of the fauhy Government Policy. The 
Government should formulate a compre­
hensive programme on priority basis and 
should make provisions for sufficient funds 
for medicines and buildings in annual plans 
to implement this programme. Medical serv­
ices should be declared as essential serv­
ices and provisions should be made for 
rigorous punishment for negligence. In 
order to implement this programme the 
concerned State Government should also 
be provided wtth 'Sufficient financial assis­
tance. 

12.12 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

(III) Need to provide funds to 
Madhya Pradesh Government 
to meet water scarcity by 
making use of deep drilling 
machines and rigs. 

SHRI KRISHNA SINGH (Bhind): Mr. 
Deputy Speaker, Sir, I furntsh the following 
information under Rule 377. 

Due to continuous drought for the last 
three years in almost all the districts, particu­
larly Bhind and Datia districts in Gwaiior and 
Chambal divisions in Madhya Pradesh, the 
ground water level has gone down consid­
erably and water level in the wells has also 
gone down and at certain places the wells 
have become dry. This situation may lead to 
·a serious drinking water crisis during the 
ensuing summer season. Therefore, I re­
q~est the Government of India to direct the 
State Government to solve this problem by 
deepening the wells before it takes a grave 
turn. Forthis purpose drilling machines, rigs 
and necessary funds should be provided to 
the State Government. 

(iv) Demand for an express train 
between Blna and Varanasl 
via Sagar and Katnt. 

SHRI NANDLAl CHOUDHARY (Sa­
gar): Mr. Deputy Speaker, Sir, I raise the 
following matter under Rule 377: 

There has been a constant demand for 
introducing an Express Train between Al­
lahabad and Varanasi via Bina, Sagar, 
Damoh and Katni. Many famous centres of 
Pilgrimage like Bandakpur, Chitrakut, 
Maher and Allahabad which are frequently 
visited by people for religious and business 
purposes are situated along this route. As 
there is no direct Express Train from Al­
lahabad to these important places, the 
people have to face a lot of inconvenience in 
getting seats even after changing trains at 
two junctions (Bina and Katni) with great 
difficulty. In spite of the repeated requests 
made to the Railways to fulfil this demand, 
the Railway authorities have not paid any 
attention towards it as a result of which the 
citizens and businessmen of these areas 
have launched an agitation for stopping 
trains, staging dharnas and observing bands 
I WOUld, therefore, like to request that these 
towns should be linked with Bombay, Ahme­
dabad, Ujjain, Indore, Howrah, etc. through 
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direct Express Trains. 

[ Trans/ation] 

(v) Ne.d to take steps to revive 
thl Gtrarnment Opoum and 
AlkaloId Works, Ghazlpur 
(Uttar Pradesh) 

SHRI ZAINUL BASHER (Ghazipur): 
The Government Opium and Alkaloid 
Works, Ghazipur, U.P. is one of the oldest 
industrial units in the country. The Opium 
Unit was established in 1820 and its sister 
wing of Alkaloid in 1942. Since then it has 
been a source of income to the Government 
exchequer earning foreign exchange and a 
means of livelihood to the workers of this 
factory. All along the years it was a profit 
earning unit but now it is being classified as 
one of the losing units. the industry is making 
losses as the building and machinery in use 
are out of date, the rate of coal consumption 
is very high, unnecessary establishments 

and offices have been opened in the big 
cities like DELHI, Gwallor and Lucknow; and 
the price of products which is much below its 
cost prices has not been revised for long. 

In 1984-85, a huge amount was spent in 
procuring modern machinery from abroad 
which is still lying unused blocking about a 
crore of rupees. 

Instead of modernising the unit and 
establishing subsidiaries which may con­
sume its finished products, the government 
is contemplating to close one shift in the 
factory. 

I request the han. Finance Minister to 
look into the problems of this industry and 
take urgent necessary action to remove the 
bottlenecks so that this industry is revived to 
its old glory. 

(vi) Demand for Implementing the 
MahaJan Commission'. Re­
port on Mahashtra-Karnataka 
Boundary dispute 

SHRI V.S. KRISHNA IYER (Bangalore 
South): The statement made by the Mahar­
ashtra Chief Minister in the Maharashtra 
Assembly recently that Maharashtra has 
offered As. 100 crores to Karnataka in lieu of 
Belgaum has hurt the feelings of the people 
of Karnataka. So far as Karnataka is con­
cerned, 8elgaum question is a settled issue. 
. The Centre should advise Maharashtra not 
to re-open the issue. it is nearly 20 years 
since the Mahajan Commission Report was 
pubUshed. Instead of implementing it, the 
Union Government is keeping quiet over the 
matter. I strongly urge the Union Govern­
ment to implement the Mahajan Commis­
s ion Report. 

(vII) Demand for setting up a fund 
for rehabilitation of workers 
returning to Kerala after terml­
naUon of their contracts In the 
Gulf countries. 

SHRI K. MOHANDAS (Mukundapu­
ram): A large number of Keralites working in 
the gulf-countries are returning as the job 
opportunities have come down there. Most 
of these people were poor workers who had 
gone in search of jobs after selling almost 
eyery valuable thing they had. Through their 
hard work they earned foreign exchange for 
the country. After returning they are facing 
unemployment. Kerala is already facing 
acute unemployment with 28 lakhs of edu­
cated people in the live register of employ­
ment exchanges. It;s beyond the capacity of 
the State to provide jobs to these people who 
after living in comparatively better condi­
tions find it difficult to adjust to the new 
situation. this will lead to social tensions in 
the State. 

. I would. therefore, request the Central 
Government to set up a fund ,for the rehabili-
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tation of the workers who have returned after 
the termination of their contracts. 

[ Trans/ation] 

(vIII) Demand for implementing the 
UNDP schemes In order to 
cope with the drought ~Itu­
alion , especially In the Bun· 
delkhand area of U.P. 

SHRI BHISHMA DEV DUBE (Banda): 
Mr. Deputy Speaker, Sir, India IS an agncul­
tural country 80 per cent 01 the total popula­
tion depends on agnculture. 90%) of the total 
land is unirrigated and depends on rain. Last 
year the people faced the severest drought 
in the 100 years, which proves that exces­
sive dependence on rain is dangerous. 

At present, I want to mention the critical 
s~uation of Bundelkhand, a drought prone 
and backward area of Uttar Pradesh, where 
80 per cent of the land is still unirrigated, and 
even in the so called irrigated land irngatlon 
facilities are not available through Govern­
ment measures. The drought of the last year 
is a living example of it. 

A scheme was prepared under UNDP In 
1978 to cope with the drought situation and 
the problems of irrigation under which 
ground water was to be brought to the sur­
face by i~stalling tubewells. This ambitious 
scheme was to be included in the Sixth Five 
Year Plan. But it has not found a place even 
in the Seventh Five Year Plan. 

Under this scheme, Jhansl, Lalitpur, 
Jalaun, Hamirpur, Banda, Allahabad, Sa­
naras and the Mirzapur plateau were to be 
benefitted. Survey of this place has proved 
the possibility of huge amount of water avail­
able there. 

I request the Government to implement 
the UNDP scheme without any delay. 

12.19 hrs. 

DEMANDS FOR GRANTS, 1988-89-
CONTD. 

[English] 

MINISTRY OF TEXTILES - CONTO. 

MR. DEPUTY SPEAKER: Now we will 
take up further discussion and voting on the 
Demands for Grants under the control of the 
Ministry of Textiles. 

SHRI B.B. RAMAIAH (Eluru}: Mr. 
Deputy Speaker, with reference to the textile 
policy we will see that there are various 
aspects. After the new textile policy was 
announced in 1984-85 we have produced 
about 1382 million kg of yarn. By 1986-87 it 
has risen to 1526 million kg but unfortu­
nately in 1988 there is a decline in the 
production of textile yarn. On the cloth side 
also though in 1984-85 it was about 1214 
million metres, in 1986-87 it has gone up to 
1298 metres, but there is also a decline in 
1988. If we look at the production of cotton, 
In 1985-86 we produced 107 lakh bales, but 
in 1987-88 it has come down to 87 lakh 
bales. This is a policy matter In which we 
have to stabilise right from production of 
cotton up to the mills production because 
textile is the core of agriculture basic devel­
opment and create a lot of employment 
potentialities in this country. 

On the side of the textiles, there are 
three categories - the mills, the handlooms 
and the powerlooms. the policy of the Gov­
ernment is not properly stabilized. There are 
lacunae in various measures. The sickness 
of the mills have increased substantially. In 
1985-86, only about seventy mills have been 
closed. In 1987, ~ has jumped upto 120 mills 
and in 1988 ~ has gone up to 133 mills. The 
unemployment in the mill sedor has gone up 
from 95,000 workers in 1985 to 1,78,000 
workers in 1988. That shows, the Govern-
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ment has to revie~ the basic policy and the 
workingofthe Textile Industrial Policy. Even 
H you look at the handloom sector and power 
loom side, the produdion has not increased 
in spite of the various aspects. The reason 
for this hand loom suffering is yarn shortage. 
Weare exporting substantial quantity of yarn 
and this year 40 million kgs. of yarn will be 
permitted under exports. But there is a 
tremendous amount of shortage and the 
higher price for handloom industry, which is 
causing a big problem. 

The Janata cloth production has shifted 
more for the handloom sector than the mill 
sector. That is why, the handloom sector ~ 
finding it difficult to cape up with the price 
margin that is .available for them, and they 
find it d;fficu~ to maintain the production 
because of the sh'ortage of yarn and also the 
price level. 

Comingtothe mill side, as I said earlier. 
the mills are closing year after year and the 
SICkness is increasing year after year. 
Though we have set the modernisation fund 
of Rs. 750 crores, so tar we have not even 
utilised Rs. 150 crores. There must be some 
policy with which the releasing of fund, how 
it should be done, and the proper methods 
be adopted to see that thase people get 
considerable lead as early as possible. fhey 
can utilise this fund for the modernisation of 
tneir mills. Unless we modernise our mills, it 
will not be possible for us to increase the 
production, improve the efficiency and to 
stop the sickness of the industry 

There is one more aspect. In N.T.C. 
Mills, right type of people have not been 
utilised and its efficiency and production is 
not up to the mark. I thought NTC can take 
more m ills if they were able to improve the 
technology efficiency. But there also, we are 
disappointed . 

Coming to the staple fibre industry, 
though the Government has given some 

concessions in excise duty, still we can 
enhance the production of the various sec­
tors. The smuggling that is going on in this 
country, I think it is almost very ctose to 
Rs.3000 crores worth of textiles. H you took 
at the production of Japan, Korea and Tai .. 
wan, substantial part of their produdion are 
being smuggled to India. The saree produc­
tion in these countries is substantially much 
mora than what we are producing in this . 
country. The production of sarees in those 
countries is mainly intended for smuggling to 
thiS country. The major source of smuggling 
is from Hongkong, Singapore and Dubai. H 
we are able to control this smuggling, and 
increase the production in this country, then 
we can not only save Rs. 3000 crores worth 
of material that is coming to this country, but 
we can give employment to about four lakhs 
people in the mill sector or if we produce it in 
the powerloom sector we can give employ­
ment to about six lakhs people, which would 
give revenue to the Government more than 
Rs. 1300 crores. Unfortunately, none of 
these aspects has been properly looked 
IntO. Unless the Government take proper 
action and strengthen this aspect, it is going 
to be a big problem in this country to create 
employment potentiality, availabil~y of cloth 
and the price IRveL 

Of late, you must have been in cotton 
growing areas.' since the price is not properly 
stabilised, there are many suicides. They 
find it difficult to maintain the production of 
cotton because of the unrealistic policy oftha 
Government. Even in spite of the shortage 
of 'production, the price realisation js not 
good. That shows that somewhere some­
thing is wrong. And that we will have to see. 
Even you have permitted import of lot of 
cotton: At the same time, you have not 
watched that the price realisation tor the 
cotton growers should be reasonable so that 
they should sus,ain. Since cotton is agricul· 
ture based, there will be some drought or 
cyclone and other affects. But you have not 
consid3red it proper to have crop Insurance 
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for this essential and basic product of this 
country. These are the various aspects on 
which I am looking at. You should be able to 
give the planning in such a way that this 
agricultural produce is stabilised properly 
and h should give a reasonable price. You 
should also control the import of cotton so 
that these people can survive and sustain. I 
am not saying that you should not import but 

-the price realisation for the farmer is very 
important. If you are able to give remunera­
tive prices to the farmers and utilis~ that for 
the production of cloth, rt there is any short­
fall. then only you can import the balance 
quantity. In fact, our policy should be to 
increase more production of cotton so that 
that will not only be used in the mills but we 
can export it also. Unfortunately. we have 
not been able to do it. The policy of the 
Government should be to stabilise the cotton 
production and increase the production of 
yarn and the cloth so that we should have 
export at every level - export cotton, yarn 

and cloth. That is how you should plan so 
that we are able to improve our economy and 
give economic potentiality and stability in the 
whole policy. Since our policy is not properly 
planned. sickness is increasing in this sec­
tor. In the case of powerloom, various re· 
strictions have been imposed. So you do not 
know how many powerlooms are registered, 
how the policy is being implemented and 
whether the State Governments are en· 
trusted with that policy. H so, whether the 
Central Government is able to follow the 
procedure so that they will be able to under­
stand you. If these things are properly 
planned and the Government takes effective 
steps, our production will be increased right 
from the beginning - yarn. cloth and then 
get back to cloth rotton level. 

Coming to staple fibre, we have not 
been able to stabilise its production. So 
many other countries are producing staple 
yarn for supplying to India only. Why do you 
not increase the production capacity in order 

to give more employment and increase the 
revenues of the country? That is why, all 
these aspects have to be carefully consid­
ered. And a review of the textile policy has 
to be done frequently. I hope, the Minister 
will take these things into consideration in 
the future textile policy. 

[ Translation] 

SHRI ZAINUL BASHER (Ghazipur): 
Mr. Deputy Speaker, Sir, the New Textile 
Policy was announced in 1985. tf the effect 
of the New Textile Policy upon the Textile 
Industry is analysed, we would find that the 
hopes have not been fulfilled. 

Almost every member of this August 
House has observed that neither the organi­
sed Mill Sector nor Powerloom and hand­
loom industries have been benefitted by the 
New Textile Policy. It appears that the 
condition of Textile Industry has rather dete­
riorated since the New Textile Policy was 
implemented three years ago. The greatest 
need, today, is to review the New Policy with 
a view to find out the way in which the 
loopholes in the policy can be plugged. 

I do not have much time to discuss 
every sector. Thus I would like to confine 
myseH to the Handloom sector. Weavers 
are facing a great difficulty in getting cotton 
yarn and silk yarn to meet their require­
ments. The price of cotton yarn has in­
creased by 20 per cent to 100 per cent. With 
the pricp rise, its availa~ility is also becoming 
difficult. Its reason being the Government's 
decision to export cotton yarn and cotton. 
This decision is quite surpnsing. 't is not 
known on whose suggestion the Govern· 
ment has adopted such a policy which is 
detrimental to the interest of the weavers. 
On the one hand. our weavers, who are 
engaged in the most important occupation 
after agriculture, becoming unemployed and 
facing starvation and on the other. cotton 
and cotton yarn are being exported due to 
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some or the other reasons. I am at a loss to 
understand the logic behjnd~. Rather no­
body in the country has been able to under· 
stand~. It is a matter of rejoicing that the 
Government realised its mistake and ulti­
mately decided to stop this export. 

Similarly t the Government has sanc­
tioned a quota for yarn manufacturing units 
-whetherthey are in private sector or under 
the NTC and on whom, I do not know, 
whether Government exercise any control or 
- not to manufacture Hankyarn for the 
Handloom sector. What to speak of the 
Private Sector whose motive is to make 
profit and even the NTC mills are not manu­
facturing the required quantity of Hank Yarn. 
This is because of this reason that the price 
of yarn ~as gone up and yarn is not available 
to the weavers. . 

Same is the case with the silk yarn. In 
September, 1987 the price of silk yarn rose 
to Rs. 1000 per kg. against a normal prtce of 
As.SOO per kg. Despite this Increase of 
Rs.400 per kg. in silk yarn the prices of silk 
products have not registered any increase. I 
come from an area near Varanasi, and I am 
very well aware of the difficulties which the 
Banaras Textile Industry producing famous 
silk sarees and other cloth had to face. So 
much so that the weavers there laun,:hed a 
unique agitation in which 5 lakhs 01 weavers, 
instead of criticizing and challenging the 
Government, just prayed to God to save 
them from the ciris. "IS praisewortt"ythatthe 
Government has now decided to import silk 
yarn, but its quantity is not sufficient. Only 
20-25 percent silk yarn istobe imported. On 
the other side the Central Silk Board has 
kept a margin of Rs. 200 to Rs. 300 per kg. 
on silk yarn. Ultimately the price of imported 
silk yarn will vary from that of indigenous 
yarn. I have been unable to understand how 
this crisis will be overcome. So I would 
request the han. Minister to pay special 
attention towards this matter. Weavers of 
silk yarn as well as that of cOtton yarn are in 

difficulty. The Handloom Corporation is 
supposed to provide yarn to the weavers. 
You can judge its performance from the fact 
that n provided yarn, cotton or silk, worth As. 
13 crores only to the whole country. As far as 
the Handloom Corporations of States are 
concerned, they are indulging in corrupt 
practices. They are concerned not with the 
matter of providing raw material to the weav­
ers but to grab the subsidy amount. Now I 
want to say about the Janata Dhoties. A 
large number of weavers are engaged in the 
manufacturing of the Janata Dhoties. It has 
been envisaged in. the New Policy that 
Dhoties wilt be manufactured by handloom 
weavers and not by mills. The work, which 
the mills dontt like to do, has been given to 
the weavers. The Government should find 
out the profit they are making. Though the 
margin has been raised by 75 paise per 
meter. YettheygetonlyRs.10perdhotiand 
that too when five members of a family work 
hard to prepare it. Even labourers and 
coolies earn more than them. Not only that 
the weaveiS get only this amount after many 
months. Janata Dhotis are bought by the 
Uttar Pradesh Handloom Corporation and 
the payment for the same is made after four 
or five months. By then the stock of yarn with 
weavers is finished and they become unem­
ployed after selling 3 or 4 sarees and thus 
lose the source of income. I want to invite 
your attention towards another aspect. 
Under the New Textile Policy, a law has 
been passed under which certain varieties of 
handloom cloth have been reserved for 
weavers. The powerloom sector and the 
organised mill sector will now not be able to 
produce such varieties of cloth. But the 
powerloom sector and the organised mill 
sector have been able to get stay orders 
issued against this provisioll through the 
High Court of each State. The Government 
tried to bring this case in the Supreme Court 
by giving an application and get it decided, 
but before any action could be taken the 
powerloom sector got a stay order issued 
from the Supreme Court and your reserva-
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tion policy to protect the handloom weavers 
under the new law, rell'ained as it is. Now 
you cannot implement it. I would like to 
submn through you that some way should be 
found to execute the reservation policy 
which has been made for a good cause. 

Finally, I would like to submit one more 
thing under the Textile policy. more attention 
is being paid towards polyester cloth. In the 
present Budget, many concessions have 
been given in respect of the polyester yarn. 
So I am afraid that the Governments interest 
in polyester will ruin the entire textile indus­
try, cotton growers and weavers, because 
the polyester cloth is ten times more durable 
than the cotton cloth and when it will reach 
consumers hands, then the demand for the 
cotton cloth whether made in the mill, in the 
power!oom sector or in the handloom sector, 
will disappear. The Government should, 
therefore. reconsider it. Our problem is not 
only to make available durable cloth to the 
more and more people, but also to see that 
handloom weavers, the workers working in 
the organised mills remain employed. We 
will have to strike a balance between the two 
situations. So much of undue emphaSIS on 
the polyester cloth is very dangerous and the 
entire textile industry, whether it is in the 
organised sector, powerloom sector or 
handloom sector, is facing a 'crisis. But on 
the other hand, industrial houses producing 
polyester are prospering so much that they 
are leaving the Tatas and Birlas behind. The 
undue importance being given to polyester 
yarn and cloth will ruin the entire cloth indus­
try. whether it be silk cloth or cotton cloth. 
More attention should be paid towards this 
matter. 

In the end, I would like to'submit to the 
hon. Minister that we should review the tex­
tile policy which was implemented in 1985, 
on the basis of the experience gained during 
the last three years. Loopholes and short­
comings should be identified and rect~ied, 

so that the crisis which the people working in 
any sector of the textile industry are facing. 
is removed and in future we are able to do 
something for them. 

SHRI MOHO. MAHFOOZ ALI KHAN 
(Etah): Mr. Deputy Speaker, Sir. 

SHRI BALKAVI BAIRAGI (Mandsaur): 
Mr. Deputy Sp~aker, Sir, what has he to do 
with cloth? 

SHRI MOHO. MAHFOOZ ALI KHAN: 
There is a big population of weavers in my 
constituency. I want to put up their problems 
if you are ready to listen attentively. 

Sir, the raw material for cloth is cotton, 
which is the ooncern of the Ministry of Agic­
ulture.ln the past more cotton was grown but 
now it has been observed that in Etah, Ali­
garh, Bulandshahar and Farraukhabad the 
production of cloth has gone down. When 
the Government is conducting experiment 
regarding good seeds and arranging dem­
onstrations, then why is it not doing anything 
to increase the production of cotton. The 
main raw material for cloth is cotton and H the 
production of cotton is less, then the produc­
tion of cloth will also be less. The Mirilster of 
Agriculture and the Minister of Textiles, both 
are present here. ; would like to submit that 
they must coordinate their efforts in such a 
way that production of cotton is increased. 
More attention should be paid to it. The 
cotton growers should be given incentives 
so that they are able to produce good and 
more cotton. The second issue relates to 
weavers. Everyday in the newspapers, we 
read about the problems. 75 percent of these 
weavers are facing many prob1ems. They 
are on second place after the farmers, but 
due to non availability of yarn, today they are 
faCing a lot of difficulties. 

SHRI AJAY MUSHRAN (Jabalpur): 
Have you ever seen a hand loom? 
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SHAI MOHD.MAHFOOZ ALI KHAN: I the mills. Regarding the yarn, mOle and 
have seen everything. I have seen Jabalpur more facilnies should be provided to the . 
also. weavers and the handloom policy shoutd 

also be reviewed. During his Chief Minister-
SHRI SOMNATH CHATTERJI ship in 1985, Shri Tiwari had promised to set 

(Bolpur): And have also seen strange per­
sons of Jabalpur. (Interruptions). 

up a spinning mill, but the same has not so 
far, been set up.Attention should be paid 
towards this matter and my suggestions may 

SHAI MOHD.MAHFOOZ ALI KHAN: please be considered. 
Mr . Deputy Speaker, Sir I the problem of 
weavers is very serious. In Etah ~;strict, 

there is a smell township known as 
Ganjdudbara where there is a large popula­
tion of both handloom and powerloom weav­
ers, but due to non-avajlabHity of yarn, they 
are facing a lat of difficulty. No thread or yarn 
is available there. Polyester fibre i~, how­
ever, av~ilable there and good quality cloth 
is made out of it. So, a centre should be 
stabilised there to enable the people to buy 
thread and yarn from there. They are very 
much in trouble due to non-availability of 
yarn. 

I would like to submit one- more point. 
When Shri Narayan, Datt- Tiwari was, the 
Chief Minister of Uttar Pradesh in , 985, he 
told in a Cabinet meeting that a spinning mill 
would be set up in Aliganj, but until now, no 
such mill has been established there, If a 
spinning mill is opened th~re, it will be of 
great use for the weavers. I would like to 
submit that in Ganjandudbara town a large 
number of weavers are working on hand­
looms and powerlooms, so a store should be 
set up there from where yarn is made avail­
able to the weavers on fair rates. The 
Government's policy of exporting yarn is not 
justHied. First of all needs of the country 
should be met. I am happy that the Govern­
ment has now changed its policy and has 
decided to stop the export. As has been 
stated, many mills remain closed. it is the 
monopoly of the mill-owners who close and 
open their mills according to their will. Due to 
this, thousands of labourers are thrown out 
of employment. H you help the small and 
powerloom owners, then they will replace 

{English] 

SHRI RANJIT SINGH GAEKWAD 
(Baroda): Sir, everybody has been talking 
about the textile mills and the textile owners 
but the basic fact is cotton is produced by the 
farmeT. As per the policy of the Government, 
it is the duty of the Government to look 
tQwards the good will and existence of the 
farmers, specially the cotton-growing farm­
ers whose lands, specially in Gujarat, are 
conducive for growing only cotton and n 
under the new policy, the Government goes 
in for importing cotton, this will kill the farm­
ers who basically grow cotton. 

This year due to drought also, farming 
conditions have been very bad and with this 
in mind, a sympathetic approach has to be 
taken and should be taken by the Govern­
ment to safeguard the cotton-growtng farm­
ers by giving them as much aid and coopera­
tion and help wherever there is source for 
irrigated water. Water is a very important 
fador in cotton-growing and I would request 
the Government that wherever there is water 
resources, irrigated water, there the Govarn­
ment should come forward now and help the 
farmers so that when they sow the seeds, 
the cotton crop will be ready by the coming 
October season when cotton is sold in the 
markets and that will also help the Govern· 
ment in stopping the import ofectton. 

If the Government goes in for importing 
cotton, they should remember that the 
f armsr is the man who will suffer ilis because 
of this that I request on behalf of the poor 



411 D.G. 88-89 of APRIL 5, 1988 Min. of Textiles 412 

[Sh. Ranjit Singh Gaekwad] 

farmer in this country that the Government 
should. oome forward and help the cotton­
growing farmer and think only of buying or 
importing cotton afterwards for the neces­
sary deficit. 

This year the cotton has been fairly 
good and enough cotton has been pro­
duced. It is not the fault of the farmers that 
the textile mills are closed down. Therefore, 
again, to save the poor man hardship, I 
request the Government to think again be­
fore importing cotton this year. 

SHRI THAMPAN THOMAS (Mav­
elikara): Sir, the Textile Policy adopted by 
the Government shows Its approach. It is a 
reflection of the Government's policy on 
every aspect. It has been failed miserably. In 
185 when the Textile Policy was announced, 
it was thought that something will take place 
in the Textiles Sector and Government 
would be able to bring up certain things and 
renovate the industry. Instead of that, the 
experience now shows at the end of the year 
1986-87 that the closed mills were to the 
tune of 75. But now it has increased to 126. 
In the present budget proposals, the Gov­
ernment has also approached this problem 
just to help some people whom they thought 
in their mind. They have never taken the 
sedor a a whole and not suggested any 
ways and means to improve the conditions 
of the textile industry. One man was in their 
mind. That was the Reliance Group and the 
offer given as tax concession amounts to 
Rs.236 crores. For the synthetic fibre, when 
the tax relaxation has been given the amount 
works out to Rs.236 crores. Whereas, when 
we look at the problems of the com mon man 
who is there e~her in the field as a cotton­
grower or as a weaver in the handloom 
industry or as a worker in the organised 
industry, with regard to his problem, the 
Government has no programme and plan 
and the textile policy has not envisaged any 
formula for that purpose. 

Sir, next to Agriculture, Textiles is the 
major area where maximum number of 
people are employed. The oommon man's 
livelihood is this. If we examine not only the 
previous tWo years period but the last 58 
years, the statistics shows that in 1930, the 
cOmmon man in our country whose per .. 
capita income was Rs.SO per year, his per 
capita consumption of fabrics in this country 
was 14.5 metres and after 58 years that has 
reduced to 12 or 13 metres or 14 metres. 

... 
THE MINISTER OF TEXTILES (SHRI 

RAM NIWAS MIRDHA): It is not true. It is 
15.80 or something like this. 

SHRITHAMPAN THOMAS: Maybe so. 
I agree that it is 15.1. In the year 1930, the 
figure shows that it was 14 metres. Now, it 
may be 15.1. But after 58 years, if the 
average use of textile has increased by one 
metre., what progress we have made for the 
last 58 years in this spheres? What attention 
has been paid' by the Government in this 
area? 40 per cent of the people using textiles 
is below two metres per annum. Two metres 
of cloth used per annum means two Langotis 

can be made. So, 40 per cent of the common 
people of thiS country are having 2 LangotJs. 

MR.DEPUTY-SPEAKER: That is more 
important. 

SHRI THAMPAN THOMAS: That is 
more important. Further, 30 per cent of the 
people are having less than 9 metres per 
annum. Another 30 per cent of the people 
are having more than 18 metres per annum. 
As a whole, the requirement of the people, 
the requirement of the industry is in a com­
pact outlook. They have never made any· 
thing for the common people. They have 
made certain concession for certain people 
whom they have in their mind. For example, 
take the Reliance Group itse~. There is a 
case. In 1973, what was their poshion? I 
have had an occasion to associate with one 
of the cooperatives which was daaling with 
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the controlled cloth. I do remember now 
these people were going round, including 
the Reliance Group in 1972·73 and all that. 
They were mere agents making some textile 
printing and supplying to-the Government 
agencies. Subsequently, they have cap­
tured the whole-s~le market. We were hold­
ing an important position in the international 
market in Textiles. What is the position to­
day? Today, China and Korea and also 
other countries have captured the interna­
tional market. We have reduced or we have 
kept what we were exporting 15 years ago. 
n is not because of lack of demand. There :s 
a demand. Garment exported from India is 
very much needed in the United States, in 
the European countries and in all other 
countries. They like our garments. 

13.00 hr •• 

Once we were dominating the market. 
Even now Rs.2.000 crores were m ada avail­
able on that contract of garments alone. If 
the Government have got an outlook about 
this problem to see the employment for the 
village people and see that garments are 
made are properly monitored and exported 
to our country. it is not a problem to meet 
other (X)untries which are competing with 
India inthe international market. But unfortu­
nately, they think only about thepeople with 
whom they have,access. Perhaps, Tripura. 
election was in their mind or some other 
election was in their mind. If Rs.236 craTes 
concession is given to one industrial house. 
they could share it for political purposes. It is 
always this short-sighted method which the 
Government have followed and n has put 
down the workers as well as the common 
people of this country into a very very bad 
position without having proper amenities for 
livelihood. 

They have not even cared to find out the 
reasons of why a country which has got the 
installed capacity of 55 per cent, is not used. 
The total installed capacity of the textile 

industry now is very good, very healthy one. 
But if you look at the industrial problem, you 
will see that 55 per cent of the installed 
capacity is not used for production. 'This is 
kept idle. At the same time, a yarn which is to 
be used for producing textile is being ex­
ported. When yarn and ootton seeds are 
exported, the industry naturally will suffer 
and you cannot produce 55 per cent. What is 
the logic behind this? Because of drought, 
cotton growers have suffered a lot. There is 
no ample production of cotton to meet the 
requirement. And at this time, the Govern­
ment think to import the cotton. They think in 
terms of exporting to the disadvantage of the 
industry and when a hue and cry is made by 
the industrial houses to control this, then 
they give them licences to import. All these 
things are happening at the cost of the 
cornman man of this country. 

If we look at these problem to help these 
people, then you look at the structure in 
which it is moving. If you look atthg structure 
in which is is moving, I do not know whether 
the Monopolies and Restrictive Trade Prao­
tices Act is applicable in this case. The same 
rna" who will be the mill-owner, will be hav­
ing his son as a broker from cotton dealers. 
The same man who is a cotton dealer will 
have his brother-in-law as dealer for yarn. 

0< 
These industrial houses have managed in 
such a way that the policy which the Govern­
ment adopts is kept in their own interest. It is 
not going out of them. They manage to keep 
it with them very very well. I would like to 
request the Hon.Minister a study of these 
things to be made why these cotton brokers _ 
are there, why are there yarn brokers? A.nd 
why the same industrial houses manage the 
industry and close down industries to the 
positiOn of 55 per cent of non-utilisation of 
the installed capacity? H there is a national 
perspective, if there is an idea for people to 
get the required cloth and also for the people 
to get employment. This Government should 

J 

utilise the entire production capacity avail-
able at ns command. It is also alarming when 
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we look at these positIOns, we see and I 
quote: 

" the number of sick mills in­
creased from 162 in 1985·86 to 
186 in 1986-87. The number of 
closed units increased from 75 

. by the end of 1986 to 126 by 
September, 1987. And the out­
standing bank cred~ in the form 
of term loans for large scale tex­
tile units increased from Rs.962 
crores in 1985-86 to Rs.1, 118 
crores in the year 1986-87.· 

This is the, position. Bank money, tax­
payer's money, Government's money, all 
this these big industrial houses take as 
loans. Then they manipulate the whole area 
for their own benefit. If you take the history of 
any industrialist in this matter, you will see 
that nobody has gone down in any way. 

Recently I had an experience in Mod· 
inagar. Those factories were closed. About, 
30,000 South Indians are working there 
especially the Tamil and MalayaJee popula-
t ion who go t here in search of their livelihood. 
But nobody is seen now. All the Modinagar 
mills are closed and all the Modinagar textile 
industries are closed because he himseH 
engineered something there, created a situ· 
ation by whjch they would not be there. They 
all fled away from that place. Now these. 
industries, in the guise of the textile policy 
adopted by the Goyernment, are converted 
into engineering units or some other units 
where new people are appointed. Has the 
Government interfered in this matter? For .' 
the last five years the Modinagar problem 
was with the Central Government and also 
with the State Govt. At no point of time the 
Government has spent any time to se9 that 
some effective things are done in Modinagar 
and the people are employed. 

If you look at the payments which 'have 
to be made by the employers to the workers 

who have left from the place. their provident 
fund, their gratuity and other dues are still 
with the management. 

The Government provided them 
Rs.SOO crores\ for making the sick units vi­
able. How much is spent by this time? About 
RS.165 crores. For what purposes it is 
used? Was there a method to see that the 
people who lost their employment are re­
employed there? There were certain sug­
gestiOns made that 500/0 to 75% of the wages 
will be paid, they will be rehabilitated and all 
that. But we see that altogether about one 
lakh seventy thousand workers have lost 
their jobs because of the sickness in these 
industries. Therefcfe, my suggestion to the 
Han.Minister is that in a combat manner you 
will have to analyse the whole problem start· 
ing from cotton growing, its supply, yarn 
making and the industries' utilisation as a 
whole with a perspective of enabling the 
common man to get it and to have the 
purchasing power to purchase these things 
for their utility. That purchasing power is not 
increased. This is only the story of the 
textiles. 

The Hon.Minister is not only handling 
textiles, along with that the problems of jute 
and silk as also of coir yarn are coming in. All 

. these problems are to be handled by his 
Ministry. I would like to know whether in any 
of these things monitoring has been done by 
the Government to see that maximum utili­
sation is mad, and the maximum support is 
given from the common man's angle. 

I would cometothe handloom sector. In 
Tamilnadu in Kerala and other areas the 
village people were having their Ii\'elihood by 
indulging In the handloom activities. The 
handloom was earmarked under the textile 
policy for controlled cloth. Now what, has 
nappened? For controlled cloth Rs.2 is 
given as subsidy for a metra. But how much 
increase is there in the cost of production? 
Has it been neutralised? We demand neu-
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tralisation by way of DA for the industrial 
Workers taking in view the escalation jn 
prices. I would like to ask whether the Rs.21 
- fixed three years back is in proportion to the 
increase in the cost of cotton yarn, colour 
dyeing etc., when you compare it now. It is 
nothing. Will the Government consider it? 

In fact, if you want to help the handtoom 
sector you should supply yarn and other 
materials which are required for the produc­
tion of cloth in a fixed price at a subsidised 
rate rather than giving Rs.2/- per metre to a 
middleman and to use these things for 
amassing weatth on that ground also. The 
materials should be supplied directly to the 
people who are engaged in this industry. 

I would like to subm~ many more things. 
If you look at all these things, you will see that 
the Government's policy is a reflection of its 
approach to the common man - a confu­
sion. It is not a policy for the poor people; but 
a policy for the affluent sections df this 
community. 

SHRIMATI BASAVARAJESWARI 
(Bellary): Mr. Deputy Speaker Sir, at the 
outset I would like to thank you for giving me 
an opportunity to participate in the discus­
sions on this subject. 

In India textile industry is perhaps the 
oldest and the prestigious industry. It con­
sists of hand-woven, spun and khadi. On the 
other hand they are having a sophisticated 
capital intensive high speed operation, So 
millions of people are dependant on this 
industry and the industry has been set-up in 
the most unorganised sector. 

MR. DEPUTY SPEAKER: Madam 
please come near the mike. 

SHRIMATI BASAVARAJESWARI: 
Textile industry has played a significant role 
in this country and mostly it is an export and 
import oriented industry. In the year 1985 

'Government announced the textile policy. 
Various measures have been suggested to 
see that aflround development takes place-in 
the handloom, mill and powerloom sectors. 
Various measure like supplying of yarn to the 
consumers. opening up more and more 
centres for supply of dyes, chemicals and 
also to give financial assistance to the needy 
parsons have been enumerated in the new 
textile policy. 

Apart from this many training camps 
have been conducted to update the design­
ing and also some fund has been created for 
modernisation of the textile industry. Further 
to overcome the sickness the Ministry has 
provided a lumpsum amount to assist the 
sick industries to come out of their sickness 
and for the industries which are Healthy 
money has been provided for modernisa­
tion. 

Inspite of all these measures many of 
the textile units h'ave become sick. The 
reasons are not properly known but it has 
been mentioned in the Report that it is due to 
out-dated machinery, labour trouble, non­
modernisation of the existing machines and 
so on and so forth. Government has taken 
over many of the sick units and are running 
them through NTC and producing theJanata 
cloth for distribution amongst the poor 
people. It is quite clear that most of the mills 
are becoming sick an,d many labourers are 
getting unemployed and the problem is very 
very serious. Therefore, apart from what has 
been suggested in the new textile policy 
much has still to, be thought over. When I go 
through the Report I find nothing has been 
left which we can suggest to overcome the 
problem but still we find more and more 
industries are becom ing sick. The exact 
reason has to be found and remedy worked 
out by the Ministry of Textiles. 

Apart from the v' "rio us measures the 
Ministry of Textiles has come forward to give 
financial assistance through lOBI to the mills 
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which are being set-up in the cooperative 
sector. In the Sixth Five Year Plan many 
such mills were set-up in Maharashtra and 
Kamataka and production is going to be 
started in those mills. More people are 
coming forward to set-up such cooperative 
spinning mills in Karnataka and Maharash~ 
tra. 

The whole concept of thinking today is 
that we have to decentralise more and more 
industries in the rural areas. More and more 
people are coming forward in the coopera­
tive sector. They have mobilised huge funds 
towards share capital. They have ap­
proached the Government of India tO,get the 
clearance. But we have been told that what­
ever was to be complet9d during the Sev­
enth Plan, has already been achieved. So, 
there is a ban by the Ministry of Textiles. that 
they are not going to give permission for the 
new spinning mills which they are going to 
set up. 

They have collected crores and crores 
of rupees towards share capital. They say 
that you give us the permission. We don't 
ask for the money. But we are ready to start. 
This is one way of giving employment to the 
rural people. Not only that. we are mobilising 
money from the farmers. We have to appre­
ciate that while taking up such projects. The 
whole object IS that we are mobilising the 
money from the farmers, we are setting up 
agro-based industries in the rural areas and 
we are giving lot of employment for the rural 
poor. In this way, the Government should 
not put a ban. I would request the 
hon.Minister to convene a meeting immedi­
ately with the Agricu~ure Minister and the 
Industry Minister -who is rightly concerned ~ 
sit with them and try to clear the pending 

matters. 

The spinning mills have to be cleared. 
One such mill is Hanumanamatti Nullina 
Sahakar Sangha, Ranebennur. It is pend-

jng since a long time. They have already 
collected about Rs.30-40 lakhs about five 
years back and are waiting for the sanction. 
Hence, I would request the hon.Minister to 
give an immediate thought and see that 
whatever is pending - whether it is in Mahar· 
ashtra, Andhra Pradesh or Karnataka . 
should be cleared and also see that proper 
employment is given to the rural poor. 

Another thing, which I would like to 
emphasise on this subject, is regarding the 
silk industry. The textile industry includes 
silk also. As you are already aware, Karna­
taka is one of the oldest States where much 
silk is being grown. But after we got the 
World Bank assistance , much area has 
been developed. The Central Silk Board is 
also giving a lot of thought for improving and 
also enhancing the area in other States like 
Andhra P 3desh. West Bengal and so on 
and so forth. So, all kinds of assistance is 
being given to enhance the area and also to 
produce quality silk In other parts of the 
country. 

In this connection, I would like to say 
that the Central Silk Board has announced 
several programmes for the development. 
like supply of cocoons, putting up sheds and 
also for controlling the diseases, etc. Apart 
from that, I would request the han. Minister 
to see that the middleman does not import 
silk from China or from other countries. If 
such things are encouraged, the farmers will 
be very much hit. The moment the imports 
arrive in the country, the prices will slash 
down and the farmers will be put into a lot of 
inconvenience. Hence, I would request that 
if at all it is necessary to import the silk, only 
the Silk Board should import. Individuals 
should not be encouraged under any 
circumstances. I think, the hon. Minister is 
receiving memoranda after memoranda 
from the silk growers in various parts of the 
country.-The Karnataka Government is also, 
every now and then, emphaSising that k 
should be purchased through the Central 
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Silk Board and it should be distributed 
among the weavers. But individuals must 
not be asked to import silk from other coun­
tries. The silk industry, as such,'is a rural­
oriented industry. It benefits mostly the small 
and marginal farmers in the rural areas. The 
small and marginal farmers have taken up 
the cu~ivation of mulberry crop in a small 
percentage. Moreover, it is a crop from 
which they get some money. Therefore, it 
should be spread over wherever it can be 
grown. Such schemes should be encour­
aged by ~he Central Silk Board. Not only that, 
there is a devastation of crop when the Uzi fly 
attack is there. It is a very serious disease. 
The entire crop was devastated. We could 
not grow for mqny years because of that 

pest. Therefore, certain measures have to 
be taken to see that such diseases will not 
come to other parts of the country and pre­
cautionary measures should be taken and 
worked out by the Central Silk Board. 

Rega(ding the Janata cloth, I think the 
NTC is producing Janata cloth at a controlled 
price and duty free is also provided but I am 
afraid how many poor people will get such 
kind of cloth. How many cooperatives are in 
a pos~ion to bring the cloth to the grass root 
level? Many of the cooperative institutions 
havt1 become defunct. They do not have the 
working capital to purchbse the cloth for 
which they are entitled to. Therefore, the 
poor man who is in need of such cloth is not 
getting ~ due to the societies becoming de­
funct. The cloth which you are supplying to 
various States are of a very very inferior 
quality. I don't think that a lady can wear that 
saree. I am ashamed of ladies wearing such 
sarees and it is difficult for them to go out­
side. Therefore, the quality should be im­
proved as also the durabi~ty of the cloth. We 
can easily wear for one or two months and 
the third month, it will become pieces. So, 
alongwHh durability, designs also should be 
improved. Wherever, we go, each State will 
produce certain type of sarees. It looks as if 
they are producing only uniforms and if these 

ladies wearthem, they Jook like some guards 
or staff nurse or something like that. It should 
not be so. We must give them attractive 
designs and durable cloth. Therefore, I 
suggest that whatever cloth you supply, it 
should be of good quality. 

Another point is that at the district level, 
we have got mobile vans and if we distribute 
the cloth through weekly mandis, I think the 
persons at the grass-root level will certainly 
get thp cloth at a cheaper rate. Such 
schemes should be thought over in future. 
There is a rebate scheme. Wherever there 
is a subsidy, we rush to the shops but we find 
that the prices are increased jut two or three 
days back at 20 to 40 per cent rebate. If we 
verify the same cloth in another shop, wefind 
that the price is more than what we get in the 
other shop. These things are happening. I 
do not know whether it has come to your 
notice or not. But as a lady I can make out 
that it is a fact that wherever we go, a very 
large attraction of 20 to 30 per cent rebate is 
there but we find that eitherthe cloth is an old 
one and sometimes it is more costlier than 
we get from outside. Therefore, we have to 
see that rebate means that we must get real 
rebate of whatever percentage we decide. 
Such things shoVld be looked after. 

There is an Advisory Board which looks 
after so many things and proper representa­
tion for the States wherein they grow cotton 
should be given in this Board. I am very much 
interested regarding CCI. I come from an 
area where large cotton growth is there, the 
Tungabhadra Project because we grow long 
staple cotton, extra long staple cotton and 
medium staple cotton there. This CCt 
comes into ~he market every year in Raichur 
and 8ellary and purchase huge quant~y of 
cotton from our area but what t find is that the 
system should be looked into further. Butthe 
feeling among the people is that lot of under­
dealing are going on in the department and 
it should be in CCI. There is a percentage 
fixed and bad quantity is being purchased 
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and there is no proper testing machine or 
proper grading machine. There is no mois­
ture testing machine in the CCI. There are 
no proper materials for 'proper grading. In 
that way, the farmer sdmetimes loses his 
price and sometimes the CCI also loses. It 
is due to so many reasons which I do not 
want to express on the floor of the House. I 
think the hon.Minister will understand what I 
mean 10 say. Anyhow, the CCI enters the 
market. There is a harvest for so many 
people. Only that much I can say. 

Sometimes, the CCI after making pur­
chases would not keep cotton properly. It 
has been hit by fire several times. Mostly it 
loses a lot of money after it is hit in the hot 
sun. Proper arrangements should be made 
for storing and the purchasing should be a 
little bit improved. The persons who are 
purchasing at the district level, I do not think, 
are of that standard; we must have some 
more qualified people and persons with 
more status must be given opportunities to 
purchase cotton. 

The CCI purchases not only for NTC 
and other mills, it even takes up' export of 
cotton also. Under no circumstances, I 
would r!3quest you on the floor of thiS House, 
you should import cotton. Our farmers are 
ready; our land is only meant for cotton 
growing. It is called black cotton soil. No 
other crop can be grown except cotton. We 
are here to grow it, provided you stabilize the 
prices. Whatever price you are giving for the 
forty count medium staple cotton today, we 
were getting that ten years back. You must 
give us an attractive price. It is a risky crop. 
For your information, \, ery recently, so many 
farmers have died because they lost their 
crop in Andhra Pradesh, in West Godavart 
and Krishna districts. It is a risky crop. If we 
get, we will get, oth8rwlse, we will lose 
totally. Farmer is ready to grow cotton. 
Under no circumstances, you should import 

cotton. It is only sam e lobby which is working 
for its import. 

I would request the hon.Ministor to see 
that the farmers are proteded and the CCI 
gives much more support price than what is 
being given today. 

With these words. I support the De­
mands of this Ministry. 

[ Translation] 

PROF.NIRMALA KUMARI SHAKTA~ 
WAT (Chittorgarh): Mr.Deputy Speaker. Sir. 
I rise to support the demands for Grants in 
respect of the Ministry of Textiles. I am 
happy that the Ministry has been entrusted 
to a very capable person who is fully conver­
sant with the plans and the basic requIre­
ments of the country. I am fully confident that 
the Ministry Will be able to meet the people's 
requirements of cloth in the times to come. A 
welfare State should ensure that basic re­
quirements of the people are met. It should 
provide food, cloth and shelterto all. Cloth is 
a basic need of human beings and this 
industry has been running in our country 
since time Immemorial. Next to agriculture 
thiS is the Industry where maximum number 
of people are enga;)ed. Presently there are 
three kinds of textile industries I n our country 
- they are big mills, powerlooms and hand­
luoms. Since you have given me less time, 
I shall con~ine myself to the handloom indus­
try only. Handloom industry is a very impor­
tant occupation in our country. Though this 
industry with many variations survives in the 
area from Kashmirto Kanyakuman and from 
Virawal to Arunachal Pradesh, yet the plight 
of the weavers and other people engaged in 
. thiS occupation IS very plll,,~\I"\ As you know 
all there w 1S CJ 'Ime when musl,,) produced in 
thiS countr 'I nad acquired world Wide fame 
But gradually thiS Industry has been growing 
weak. Even today the people :"JJI lllke the 
products of this Industry especially Mysore 
silk. Kota DoriCl of Rajasthan and woollen 
garments. There IS a good industl) of 
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Mysore Kota doria in my Parliamentary 
Constituency where artistic and beautiful 
areas are produced. These areas are liked 
by every woman in every walk of life, 
whether they are in India or abroad. 

In hot countries, the ready-made gar­
ments manufactured by this industry are 
very much liked. The Kota Doria industry is 
famous as 'masuria' and lS collfined to a 
village called Kaithune. Almost all the resi­
dents of that village are weavers and the 
village is a part of my constituency. The 
condition of these weavers is very bad. The 
entire family lives in a temporary hut. I have 
myseH seen with my own' eyes that all the 
members of a family including children and 
worf1en are engaged in weaving. With much 
difficulty they are able to complete one saree . 
in 3-4 days which fetches less than Rs.1 00/ 

-. An industry of this kind running with such 
a speed is likely to be ruined in the days to 
come and the plight of the people engaged in 
this occupation may become more pitiable. I 
would like to submit to the hon. Minister that 
this industry should be given incentives and 
protected from the exploitation of business­
men. What happens is that bigbusinessmen 
supply the raw material to these people and 
purchase beautiful and artistic sarees from 
them at cheap rates. Though a weavers 
'association called the Rajasthan Handloom 
Weavers' Association is there, yet it is not 
giving any protection to these weavers. the 
association should be directed to provide 
special protection to the Kota Saree Indus­
try. In this connection I would like to make a 
special submission that a Governmer.t de­
pot should be set up at Kaithune. The depot 
should supply raw materials such as yarn, 
silk and golden lace to these people, be­
cause they can make very beautiful and 
artistic designs on sarees. Secondly, these 
people should be given a rebate of 20 per 
cent on their finished goods i.e.sarees so 
that they m~y not suffer any loss. Thirdly, 
they must have representation in the Rajast­
han Handloom Weavers' Association and at 

the all India level. My fourth suggestion is 
that adequate arrangements should be 
made to impart them proper training. They 
have been following the century-old tradition 
in weaving. Dhaka muslin used to pass 
through a ring but this saree can pass 
through a bangle, if not a ring. It is a very 
good industry and it is necessary to pay 
special attention to it. Therefore, adequate 
arrangements should be made to impart 
training and provide financial assistance to 
these people. 

I would like to make one more submis­
sion. The woollen Khadi industry in Rajast­
han is in a sound position. Especially West­
ern Rajasthan, Sarmer and Jaisalmer are 
very famous for woollen khadi industry. It is 
because 40 per cent sheep of Rajasthan are 
found in these areas and large quantities of 
wool is being produced tt'lere. There is a 
need to provide more and more incentives to 
this industry. 

I would like to submit further that Akala 
print is a very common name. There is a 
place called Akola in Chittorgarh district 
where prints on sarees are made in natural 
colours extracted from leaves of trees and 
not in chemical colours. Sarees and other 
cloth are being manufactured for the local 
people at this place, The Weavers' commu­
nity which is included in the Scheduled 
Castes in Rajasthan, manufacture rough 
khadi. This cloth serves as a mUlti-purpose 
cloth for the entic'e rural area. The people of 
the area use this cloth for drying crops in 
fields and for spreading on floor for guests. 
There is a need to g:ve protection to an 
industry of this kind. This industry could be 

promoted by imparting special tr~ining and 
supplying raw material to these people. 

I have to make one more submission. 
The silk handlodm industry is also more 
developed in this country. Especially the 
Kashmir silk and Mysore silk ara liary 
famous.But their pos~ion is not good. The 
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climate of our country is such in which we 
can promote sericutture and cotton farming. 
These two industries will go a long way in 
further strengthening our economic condi­
tion. Efforts should be made to promote seri­
cutture. Our unemployed young men should 
be encouraged to take up sericulture as a 
part time work. They can be provided seed 
and mulberry plants at cheap rates. The 
climate in Rajasthan is very su~able for 
growing these plants. This industry must be 
encouraged. 

Carpet Industry can also be developed 
in this country. Especially people in our 
North-eastern States are en~aged in this 
industry. If the Government provides incen­
tives to this industry in Mirzapur and Rajast­
han, it will develop and change the entire 
economy of these areas. In Mirzapur sma" 
children have been engaged in this industry 
and they are being treated as bonded 
labourers. The Government should look into 
these things also. 

Sevefal hon. Members have criticised 
the New Textile Policy. But I can say that it 
will yield good results in the long run. Our 
textile mills which are running on a loss, 
could be made profitable under this policy. It 
is hoped that the poor people will take ad­
vantage of the special concession granted in 
regard to polyester yarn" There are some old 
mills which are incurring losses or are not 
able to make as much profit as they ought to 
have. As a result of this our cloth cannot 
compete in the international market. Be­
cause, cloth of other countries is cheaper 
than our cloth. I sincerely hope that the 
position of this industry will improve under 
the able stewardship of Shri Mirdha. 

With these words, I support the De ... 
mands. 

SHRI VIJOY KUMAR YADAV (Nal-

anda): Mr. Deputy Speaker, Sir, the New 
Textile Policy was announced and imple­
mented three y~ars ago in 1985. It was 
hoped at that time that with the implementa­
tion of this policy the crisis being faced by the 
textile mills will be removed and the sick 
mills, the farmers dependent on and the 
labourers engaged in this industry will be 
benefited and the cloth will be made avail­
able to the common people at reasonable 
prices. At that time also a lot of discussion 
took place on this issue and most of the hon. 
Members had warned the Government that 
his policy would Foster the inereests of big 
mill owner s and the policywould not help in 
achieving the objectives set fourth by the 
Government. 

-Now there is no question of holding 
any debate on this issue. Now the question 
is of the experience we have gained during 
these three years. On the basis of this 
experience the Government should review 
this policy honestly. From the discussion 
that has been taking place since yesterday 
one thing has become clear that the Govern­
ment has utterly failed in regard to this policy. 
If we analyse the events that have taken 
place since the policy was put into practice, 
we find that in 1985, 70 mills remained 
closed rendering 94,947 labourers jobless. 
In June 1986 the number of such mills up to 
75 and the number of jobless labourers was 
1,13,237. In June, 1987 the number of such 
mills went up to 120 and the number of 
labourers was 1,50,000. In September, 
1987the numberof closed mills reached 137 
and the number of jobless labourers was 
1,66,000. Now it is being said that about 137 
mills remain closed affecting 1,78,000 
labourers. It indicates the impact of 
Government's policy. Only in Bombay 4 
m ills have been closed and more are on the 
verge of closure. These mills are running far 
below their installed capacity. According to 
a report received from West Bengal, p~es· 
sure is being put to denotify the Central 
Cotton Mill at Howrah under the N. T. C. A 
new work-schedule has been prepared with 
effect from 1st April according to which 700 
labourers have been retrenched. Mora 
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labourers are likely to be retrenched. The 
Mohini Mill in 24 Parganas district w"s t~ken 
over by the Government in 1983 and 2000 
labourers were working in that mill. Pressure 
was put on the Government which decided 
to de~notify the mill. The Keshoram Mill of 
the Birlas has been under lock out since 
1987 and efforts are being made to retrench 
3000 labourers. The Government is not 
agreeable to this. All the Unions have 
demanded a court of enquiry into it. All these 
things indicate the direction towards which 
our industry is going. As has been pointed 
out by my colleagues, all the sections of the 
textile industry, whether it is the power­
looms, handlooms or mills, are closely linked 
with the economy of the country. The future 
of a major part of our oountry 's population, 
whether they are cotton growers or they are 
workers in the mills, is linked w~h this indus~ 
try and dependant on it. Now~a~da9s a very 
peculiar tendency is being seen among the 
factory owners in the private sector. They do 
not want that their capital or profit should be 
utilised for the development or modernisa­
tion of these mills. Rather they are inter~ 

ested in setting up other industries from 
where they can earn more pn?fit. They are 
on the look of an opportunity to sell the land 
of the factory. Besides a lot of other things 
are going on. All these facts indicate that the 
industry is passing through a crisis. Under 
these circumstances of negligence and di­
lemma whether or not to implement the 
policy, the future of the country has become 
uncertain. As we have been demanding 
since long that the need of this hour is this 
that the textile industry should be national":. 
ised. The Government should take over the 
industry boldly in the public interast and 
guarantee its working. Then only the future 
of the country, of the farmers and If the 
labourers connected with this industry and 
supply of cheap cloth to the common people 
can be guaranteed. 

I would like to make one' more submjs~ 
sion. Recently on 29th February 'a big 
demonstration of weavers was held on the 
lawns of the boat club..where attention was 
focussed on the plight of the weavers which 
has not changed e~n after so many years of 

independence. The various concessions 
being given by the Central Government in 
regard to the Janata sarees and in other 
matters, do not reach the common weaver. 
There are proposals to develop handlooms 
and powerlooms. But the condition of Bihar 
in this regard is very bad. A large number of 
weavers are facing starvation. They do not 
get work. Whatever money is being given to 
them in the form of subsidy is only shown on 
paper, sale and purchase of cloth is also 
shown on paper. In actual practice no pro­
duction takes place. Rather their depend­
ents are being deceived. A handful of per­
sons running the cooperatives grab their 
shares. In the dharna staged against the rise 
in prices of yarn and against the New Textile 
Policy, their demands were to scrap the New 
Textile Policy, to reduce the prices of cotto" 
silk, stapple and polyester yarns, dyes and 
chemicals, to increase the amount of central 
grant, to give long term loans free of interest 
which should be Rs.1S000/- per hand loom 
and Rs.2S.000/- per powerloom, to imple­
ment the reoommendations of the Shivar~ 

aman Committee, to write off loans ad­
vanced to the weavers, to constitute a high 
level central committee including represen­
tatives of weavers to fix prices, to decentral­
ise all purchases by Government, Semi­
Government and State industries, to ban 
export of cotton yarn, to exempt powerlooms 
of decentralised sector from excise duty and 
to make arrangements for manufacture of 
spare parts of handlooms and powerlooms. 
What I hope from the Government is that no 
policy should be made a prestige issue in the 
national interest. The policies formulated 
should b'& reviewed from time to time and it 
should not be thought that the policy is being 
criticised keeping in v;ew the party politics. 
The national policy formulated in the na­
tional interest has failed therefore, the Gov­
ernment should reconsider n afresh. h was 
felt that through handlooms perhaps weav­
ers would not be able to earn enough and 
that is why handJooms were sought to be 
replaced by powerlooms. But what is the 
condition 01 weavers today? The Govern~ 
ment should think over it on permanent and 
not on causal basis. The moot point is that 
keeping in view the social changes and 
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development taking place in the country and 
adoption of new technology how the Gov­
ernment will be able to provide means of 
livelihood to this large number of weavers 
and ensure remunerative prices to the cot­
ton growers and silk producers? Thus, there 
is a need to think over all this and formulate 
the polices afresh. 

[English] 

SHRI UTIAM RATHOD (Hingoli): 
Mr. Deputy-Speaker Sir, While expressing 
my views about the Textiles D8mands, I am 
speaking with a very heavy hea;t. 

j 

I remember that in 1984 \J/hen the new 
Textile Policy had been discussed here, I 
had opposed it and again on the same 
ground, I opposed the Textile Policy which 
was unfortunately accepted by our Govern­
ment. 

After food, ~ any other Ministry is con­
nected with agriculture, it is textiles. Jute is 
produced on the land. Cotton is produced 
on the land. Sericulture is also produced on 
the land. Wool, of course all the sheep are 
of herbivorous and not carnivorus, that also 
glass on land. When you have introduced 
this new Textile Policy, you have tried to 
disturb the equilibrium, and that is why we 
opposed it. 

Sir, what type of socialist pattern is this? 
You want to withdraw the vocation of lakhs 
of people - nearly thirty million people are 
working directly or indirectly as cotton 
growers. You want to withdraw their raw 
material and give it to a handful of people 
who will produce synthetic yarn. In case, 
you cannot produce it, you are even going 
to import it. What type at socialist pattern is 
this? Will the hon.Minister explain this to 
me? I think, it is not socialist pattern. We 
have absolutely no right to take away this 
vocation from the hands of the agricultur­
ists. It is in the private sector. If you want 
to w~hdraw ~, you have to give them some 
compensation, may not be in the form of 
money. but in the form of some alternative 

crop, which will fetch them the same in .. 
come under the same agro climatic condi­
tions. If you cannot dO k, for heaven sake. 
you stop the new policy. The relaxation that 
was given to man made fibre should be 
withdrawn. 

Sir, cotton, after cOconut, is one of the 
useful things that an agriculturist has been 
producing. It was introduced in India, I 
think, hardly two hundred years earlier. 
Raw cotton is used for clothes and cotton 
seed is used for getting oil. Seven per cent 
of the oil that we consume in this county is 
given to us by cotton seed. We are import­
ing about Rs.700 crores worth of oil. out of 
our total requirement, seven per cent is 
given to us by cotton seed. 

We use the oil cake for cattle. When it 
is in greater quantity, we use ~ as fertiliser. 
The stem or bark, whatever you may call it, 
is used as fuel in the rural areas. It is also 
used for roofing. Will you get any other 
plant like this excepting coconut? Even the 
coir that you get from coconut is also very 
useful. Do not forget that you are vitally 
connected with land. Do not disturb the 
equilibrium. Otherwise, yuu will suffer. You 
may not suffer, but we are bound to suffer. 

Sir, in this country we are experimenting 
with several things. Actually we are experi­
menting with the lives of the people, which 
we do not see at this stage. We introduced 
prohibition. We rehabilitated all those 
people who were busy with it. In the Gold 
Control Order also the same thing had 
happened. And her~ again you are playing 
with the lives of the people. Hon'ble 
Mr.Mirdha, you are a cotton grower. At least 
you have seen the people growing cotton. 
I ask you: what right have you to withhold 
the money that was accruing to the cultiva­
tors in Maharashtra? Because of your 
policy we have suffered. We could not give 
them Rs.200 perquintalas advance bonus. 
Maharashtra Government was blamed for 
it. What wrong have we committed? Dows 
not have the right to distribute the money 
that we have colleded? The Cotton 
Grower Corporation in Maharashtra has 
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collected some money as profit and they 
wanted to distribute ~ as bonus to the 
cultivators. But you objected to it. You sat 
over it for months tOgether. Ultimately the 
whole raw cotton went out of Maharashtra. 
Is this the way you encourage the cotton 
growers? We have heard about the foreign 
hand, unseen hand. I personally feel that if 
any unseen hand is to be fe~ anywhere, it 
can only be felt in the Textile Ministry. We 
do not know what g09S wrong. The mo· 
ment the raw cotton is brought to the mar­
ket, the prices go down. I had two ginning 
factories. I know that when the lint goes out 
of factory, the prices go up becau~e of 
change of two, three hands. As rrghtly, 
pointed out by Mr. Thampan Thomas, a mill 
owner keeps two or three of his relations 
who work as middle men. They go on 
selling to each other and increase the 
prices while selling it to the mills. All these 
things are going on. Why do you not protect 
the poor cotton growers and jute growers? 
You have done the greatest damage to the 
cotton and jute growers by introducing t~is 
policy. Please do not do it hereafter. Since 
I have come to Parliament, I have seen that 
we give more importance to things which 
are not connected with the common man. 
The land Acquisition Act was iAtroduced 
by the Britishers. It was amended by this 
Government after 95 years. But the Video 

. Piracy Act was enacted Within five or six 
years of the start of piracy. By this way, are 
we doing ju~ice to the common man who is 
your voter and their voter? You will have to 
look into it. That is why, I say, let us be very 
cautious and more pragmatic in these 
things. 

The relaxation given to man-made fibre 
should be stopped. At no time, you will be 
able to compete with the foreigners in man­
made fibres. When the Textile Exhibition 
was held in Moscow I happened to be there. 
All the garments that were taken there were 
of cotton only. There is a great demand of 
cotton fibres. Then why do you want to 
uproot the colLon and jute growers? Are 
you in 'a position to give employment to 
these people? If not, do not disturb them. 

lastly, Prof .Shumakar has in his book: 
$I Small is beautiful- written about the ten­
dency in the developing countries. He says 
that the tendency in the developing coun­
tries is to show to the world that they are not 
much behind. So they want more things 
and better things for urban people and they 
neglect the rural people to such an extent 
that their life beco·mes miserable and they 
start migrating to cities creating the prob­
lem of slums here. Please give a serious 
though over this. Do not disturb the rural 
economy for the sake of your fancy. We are 
not very much interested in this man .. made 
fibres. So, as a cotton grower, lonlycaution 
the Minister not to play with the lives of the 
cotton growers. 

14.00 hrs. 

SHRI AMAR ROYPRADHAN (Cooch 
Behar): 'Mr.Deputy Speaker, Sir, it is very 
interesting to note that whenever the Central 
Government announces any new textile 
policy, at the very moment, there will be 
some closures, lock-outs and everything, 
and so many textile mills will either become 
sick or will be closed. However, I would like 
to confine myself only to jute because jute, 
raw jute and the jute industry are the main 
sectors in the North-Eastern and the Eastern 
region. particularly in West Bengal, Assam 
and T ripura. The entire. eqonomy of the 
region depends- mainly upon jute. 

From jute we earn RS.300 crores as 
foreign exchange every year. There are 
about 40 lakhs jute growers in the country 
and about 2 1/2 lakh persons are working in 
the jute mills. Just before the last Assembly 
elections. the hon.Prime Minister, Mr.Rajiv 
Gandhi, made certain announcements re· 
garding the jute industry. Youmay take the­
mas an election stunt or a vote- catching 
slogan. Anyway, the promises made in the 
Prime Mini~ter's announcement were: (1) 
Creation of a Rs.150 crores jute modernisa­
tion fund; (2) Creation of a Rs.100 crores 
jute fund to look into the total jute sector, 
especially the growers' and the workerst 

interests; (3) Removal of import duty from 
high technology jute mill machines; and (4) 
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mandatory use of jute goods in thirteen 
specified consumer industries. The elec­
tions were over, Congress lost the elections, 
and I think the promises also were lost. If the 
Minister does not agree with me, let us see 
what is the fate of those promises which 
were made by our Prime Minister eighteen 
months before. If we do Post Mortem of 
these promises, we find that progress of the 
Rs.1S0 crores modernisation fund is 
absolutely unsatisfactory. The hobnobbing 
between the jute mill owners, the jute barons 
and the bureaucrats is still going on. I do not 
know when this entire money will be spent, 
though ~ is merely a loan money from the 
banks. 

Regarding the second item, that is, Jute 
Fund of As.100 crares, till today only 
As.eight crores have been spent. Of course, 
the hon.Minister will say that it is not correct 
and that Rs.ninety eight crores and fifty lakhs 
have been spent, because in reply to so 
many questions he has said so. Out of those 
As.eight crores, As.six crores have been 
spent through Agricu~ure department and 
Rs.two crores through Jel, which is an 
organisation no betterthan a white elephant. 
There are 197 JCI units in the entire country 
and they are helped by 305 cooperative 
centres. With them en, machinery and 
money at their disposal, they can purchase 
not more than one-fourth of the total produc­
tion. Regarding the raw jute price, I will refer 
to the data which the hon.Minister has 
mentioned in reply to so many questions, 
either in Lok Sabha or in Rajya Sabha. H we 
take 1965-66 as the base year, with 100 as 
the base, then the Russian price has in­
creased by 268.3 points and the price of jute 
packaging materials has increased by 277.4 
points. But,at the same time, the raw jute 
prices increased only by 158.4. This is the 
tragedy of the jute growers in this country. 
You are only helping the jute barons. 

Now, let us come to the third and fourth 
promises of the Prime Minister. The Central 
Government in so many words assured in 
this House that the mandatory use of jute 
gunnies would be as follows: 

Foodgrains- 1000/0 

Sugar 100% 

Cement 75% 

Fertilizer 50% 

Now, I would like to ask the hon.Minister 
whether all these Government organisa­
tions are using jute bags in the above-men­
tioned percentage? What would be the 
reply? I know that the reply to my question 
would be INa'. You know that they have to 
use gunny bags according to the percentage 
that has been announced here inthis House. 
But they use gunny bags in very very low 
percentage. Sir, the synthetics lobby is 
coming up very fast in packaging material. 
Even the Public Sector undertakings do not 
care forthe Government order regarding the 
Packaging Act of 1987. They do not care for 
this Act because synthetics lobby is so 
powerful. The F.C.1. and the Fertiliser Cor­
poration of India also do not care for the 
Government promise, not to speak of the 
Cement industry. Now, Sir, what is the role 
of the Cement industry in this respect? one 
report says like this. I quote: 

II Cement Industry used to pack about 
90% of its cement production in jute 
bags upto January-March 1985. Due 
to unfair price competition from syn­
thetic, the share has now come down 
only to 40% in April-June 1987." 

This is the tragedy. You passed the Act 
but you don't follow it. 

14.06 hrs 

[SHRIMATI BASAVARAJESWARI in the 
Chai~ 

Madam, in this connection, I would like 
to ask one question. Under the relevant 
provision of the jute Packaging (compulsory 
usage in Packaging Commodities) Act, 
1987, the competent authority have the right 
to take action against the defaulters. May I 
know how many cases are there and against 
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whom action has been taken? May I know 
how many defaulters have been punished 
so far? Madam, you were also in this House 
When I raised this point some time back. The 
competent authority has the right to take 
action against the defau~ers.1 would like to 
know from you whether your officers or the 
Commission or ;tny other authorised officer 
has taken any action against the defaulters 
so far, against any sugar industry, against 
the F.e.l. or against the Fertiliser Corpora­
tion of India? Can you.cite one example that 
at least one case has been brought to your 
notice w~hjn the period of these 18 months? 
May I know how many General Managers, 
Managers or the Managing' Directors of the 
Public Undertakings have been punished so 
far? I think the reply would be 'No', Then 
how will you help the jute industry and the 
jute growers? I would like to say it categori­
pally that the Central Government is very 
much interested in killing the jute industry 
and they are very much interested in encour­
aging the synthetic industry. I think, the 
hon.Minister will agree with me if I say that 
they are encouraging the synthetics industry 
at the cost of the jute industry. Now, have 
you taken into account the installed capacity 
of the jute industry? If you go into it, you will 
find that the installed capacity upto January 
1985, it was 18 lakh tonnes in the case of 
Jute industry and 21akh tonnes in the case of 
synthetic industry. Additional capacity in the 
jute industry is negligible and it is about - two 
lakh tonnes in the case of synthetic industry. 
Additional registered capacity for jute indus­
try is 'Nil', but in the case of synthetics 
industry, it was 28 lakh tonnes. Estimated 
production for 1986-87 was 141akh tonnes in 
the case jute industry and in the case of 
synthetics industry, it was 1.5 lakh tonnes. 
The total estimated demand for packaging 
production at the end of 1989-90, Le.at the 
end ofthe 7th Five Year Plan would be round 
about 15 to 16 lakh tonnes of jute bags, 
equivalent to 2.5 lakh tonnns of synthetic 
bags. It is thus clear that according to the 
additional installed capacity, the synthetic 
bag industry is over-licensed and its in­
stalled capacity is far beyond the require­
ment, which is of the ordet of 281akh tonnes. 
For the jute industry, the licence issued is nil. 

Is it not a clear case that you are encouraging 
synthetic bag industry and not the jute indus­
try. Instead of helping the jute industry, if you 
provide all help and encouragement to syn­
thetic bag industry, how can the jute industry 
live? 

It is amazing t~at the Central Govern­
ment continues to collect high excise duty of 
As.660 per tonne from the jute and at the 
same time, it shows very much sympathy 
towards the synthetic industry. In the Budget 
speech of 1986, on the 28th February 1986, 
it was announced that the duty would be. 
imposed on the synthetic bags at the rate of 
12%. But s'Jrprisingly, within a day, i.e.on 1st 
March, 1986 itself, it was announced that the 
duty would be withdrawn. Again in the 
Budget speech of 1987, on the 28th Febru­
ary, 1987, it was announced that on the 
synthetic bags, duty would be imposed at the 
rate of 30%. But again within a month, i.e. on 
'8th March, 1987, it was withdrawn. This 
shows how you are pro-synthetic industry 
and neg~ecting the jute industry. There is a 
competition between the jute industry and 
the synthetic industry and the Central Gov­
ernment are telling in so many words in 
lectures, in election speeches, the Prime 
Minister is coming to say, I'Yes, we are whh 
the jute growers, with the jute industry." But 
here in the course of your action, you are 
siding with the synthetic industry. 

Finally I would like to say that you are 
always with the idea to develop the synthetic 
industry in the country and you are not at all 
interested to save the jute industry in the 
country which is already hit by the synthetic 
industry. You are not at all interested to save 
the jute growers of our country. The only one 
warming, I would like to give you from the 
masses, from the farmers, from the jute 
growers and from the jute workers: We can 
endure your brutality but not your hypocrisy. 
You may say clearly, "Yes, all right. we 
would like to crush the economy of West 
Bengal, we will have to crush the economy of 
Eastern region, by crushing the jute grow­
ers, jute production and by crushing the jute 
mills". Though you come up with so many 
proposals and suggestions to help the in- . 
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dustry, you are doing nothing in practice. 
This sort of hypocrisy is dangerous and 
should be avoided. 

[Trans/ation ] 

·SHRI G.S.BASAVARAJU (Tumkur): 

Madam Chairman, I rise to support the 
demands for grants for the year 1989-89 of 
the Ministry of Textiles. Several hon. Mem­
bers have already spoken on these de­
mands. Many of them while speaking went 
on narrating the problems of their constitu­
encies. I would like to point out the serious 
problems prevailing in the country as a 
whole. It may be Karnataka, Rajasthan, 
Maharashtra, Andhra Pradesh or any other 
State but the problem of farmers remains the 
same. The living standard of cotton growers 
has not improved. Even the new textile 
policy which was announced on 6th June 
1985 by our Govt. did not come to the rescue 
of the farmers. AU the benefits of the new 
textile policy are being derived by big indus­
trialists, like Tata, Birla, Reliance and others. 
The bureaucrats help neither the farmers 
nor the consumers while framing policies. 
They always favour the big industrialists. 
Hence it is very essential forthe Government 
to look into this matter with great care and to 
dired the bureaucrats to frame the plans in 
such a way as to help the ~8rmers. 

While speaking on the demands our 
hon.Chairperson said about the dealings by 
the Cotton Corporation of India. It will be a 
long list if .you go on making a note of them 
Exploitation of farmers is going on at various 
stages. like calling for tenders, grading. fix­
ing the market rates etc. I urge upon the 
han. Minister to put an end to the exploitation 
of farmers once for all. 

Two years ago the number of sick units 
under the National Textile Corporation was 
about 65. Now the number of sick units is 
more than 125. We have to find out the 
causes of the sickness of these units. 
Sometimes it may be due to labouf-policy or 

it may be due to the new textile policy. Even 
the non availability of raw materials may lead 
to many units to become sick. For example 
Devanagere in my State had several units -
producing popular cotton clothes. Now 
There is only one cotton mill' which is func­
tioning properly. Att other mills are facing 
various problems of sickness. As was 
mentioned by my colleague Shri Datta 
Samant the labour policy is not in favour of 
labourers. It is in favour of owners and big 
industrialists. Our Govt. have to look into it 
and bring suitable changes in our labour 
policy so as to help the labourers and farm­
ers. 

Excise exemption on synthetic fibre ;s 
an important factor ~ which has affeded the 
cotton growers. Excise duty on synthetic 
fibre should have been at least four times 
more than the present rate. Cotton growers 
should get subsidy and all other facilities to 
boost their production. 

In Karnataka there are about six spin­
ning mills pending clearance from the 
Centre. licences are not being gjven for the 
cooperative sector for setting up the mills in 
the cooperative sectors. Many people in­
cluding harijans have become members of 
these cooperative societies. The total in­
vestment in each of these societies runs to 
severallakhs of rupees. Unfortunately they 
are not getting the clearance. I therefore, 
urge upon the hon. Minister to direct the 
concerned authorities to issue licences to 
such cooperative societies to set up spin­
ning mills. Janata cloth has not maintained 
its quality. Here also exploitation is taking 
place on a large scale -All the benefits of this 
janata cloth are going to the middle man. 
Neither the producer nor the consumer en­
joys the fruits of subsidy on this janata cloth. 
The quality of this loth should be improved 
and it should be maintained. thousands of 
weavers have become unemployed as they 
are not getting yarn and dyeing materials. 
Lack of marketing facilitias Mas aggravated 
the problems of the weavers. 

*The speech was originally delivered Kannada. 
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Rebate scale in the hand loom houses is The working of Cotton Corporation of 
a misnomer. There is no rebate to the I~dia also needs improvement to a large 
producer of the yarn or to the consu mer or to extent. They too should provide proper 
the weavers. Hence it is necessary to eHmi- marketing facilities to the cotton growers. 
nate the middleman from the hand loom 
house. I suggest that the banners of rebate 
sales should be removed.from the handloom 
house as there is no rebatQ for the consumer 
in reality. 

In Doddaballapur thousands of weav­
ers are facing serious problems due to the 
unhs falling sick. The Govt. should come to 
the help of these jobless weavers. 

About 850/0 of our country's silk produc­
tion comes from my State Karnataka. Kar­
nataka State has received financial assis­
tance of 85 crores of rupees from the World 
Bank for the development of sericulture. 
This amount must be used for boosting the 
production of silk in the State. Unfortunately, 
money is being spent lavishly on administra­
tion. Construction of buildings like Vidhan 
Sabha and other air conditioned guest 
houses is being given priority. For transpor­
tation the officials mostly use cars and jeeps. 
Money should not be spent on these items. 
Such expenditures must be curbed. Money 
should not be spent on these items. Such 
expenditures must be curbed. Money 
should be spent for the growers of mulberry 
plants by providing wells, and other infras· 
tructural facilities. If the whole money is 
spent on the farmers I am sure that Karna­
taka State alone can produce and export silk 
worth of 500 crores of rupees. 

Creation of artificial scarcity of silk and 
import of silk yarn must be putto an end. This 
is one of the important steps .that the Govt 
should take to enable the m ufberry growers 
to prosper. 

The working of Central Silk Board is not 
satisfactory. They have to provide market­
ing facilities to the farmers. There should not 
be middle men at any stage. In Delhi and in 
Bangalore the guest houses are being reno­
vated again and again. The Central Silk 
Board should stop this practice immediately. 

, Jute industry is also an important indus­
try. There is a packaging industry in my area 
which perhaps the han. Minister knows. 
There 20% of plastic is mixed with 80010 of 
jute to manufacture gunny bagsnny bags. 

Smuggling activities should be stopped 
immediately. Export of different varieties of 
garments must be encouraged. Russians 
are very fond of Indian cotton garments. 
Therefore export of these garments must be 
boosted. . 

Madam Chairman I think you for giving 
me this opportunity to speak on this vital 
subject and w~h these words I conclude my 
speech. 

[English] 

SHRI ASUTOSH LAW(Dum Dum): 
Madam, I stand to support the Demands of 
the Textile Ministry. The National Textile 
Policy was announced in June, 1985. What 
I understand from my opposition friend's 
deliberations is that the National Textile 
Policy which was announced in 1985 has 
failed. What were the salient feature of the 
National Textile Policy? The salient features 
were to make the men-made fibre cheaper, 
to give incentives and boost to the synthetic 
fibre so that in future the synthetic fibre will 
become cheaper and it wi" reach the con­
su mer, to the poorest of the poor who are the 
beneficiaries of the country. 

Therefore, thiS new policy which was 
formulated in 1985 is not only dynamic but it 
has also brought about a substantial 
changes on the textile horizon in India. 
There are certain difficulties and problems in 
implementing this textile policy which was 
formulattjd earlier. 

Synthetics are now competing with 
cotton. These synthetics are getting ron­
cession on excise duty. This year, in the 



443 D.G. 88-89 of APRil 5. 1988 Min. of T 9xti!es 444 

(Sh. Asutosh Law] 
Budget. various concessions have been 
given to the synthetics. May I request the 
Hon. Minister to see that in spite of enjoying 
these concessions which have been sug­
gested in the Budget, if the ultimate price of 
the synthetic is not made cheaper, the whole 
purpose of giving this ooncession to the 
synthetic manufacturers towards the excise 
duty will be totally defeated. 

After the implementation of the National 
Textile Policy, there is a definite indication of 
improvement in the textile field. The produc­
tion has increased since 1985 onwards. 
Export has risen to a considerable extent. 
Rate of increase in crop prices has been the 
minimum - just 2.4 per cent compared to 8 
per cent in the case of other consumer 
articles. 

The difficulties which the textile industry 
in our country is facing is due to the existence 
of over-capacity on the weaving side. This is 
one of the most troublesome factors which 
has created a reaJ bottleneck in the textile 
industry in India. This over-capacity on the 
weaving side is also compounded 'with the 
rise in the price and fall of the purchasing 
capacity of the people due to various rea­
sons - one is the unprecedented drought 
which has caused less purchasing capacity 
amongst the people. 

Whether this national textile policy has 
become successful or not. whether ~ has 
been properly implemented in India or not 
has to be judged from the results of the latest 
position in our country in the field of textiles. 
Obviously, smuggling of foreign textiles in 
India is creating problems; but the quantum 
of smuggling of foreign textiles in India is 
reduced to a considerable extent for the last 
two years. 

The definite sign of improvement in 
textiles in India will also be evident from the 
export field. In fact the textile exports have 
increased from Rs.1097.S1 crores to 
Rs.1789.59 crores within the last two ac­
counting years. 

The general condition of the t~xtUe in­
dustry can be judged by the production fig­
uresofyarn and cloth. Thetotalyarnproduc­
tion increased from 1382 million kgs. in 
1984-85 to 1526 millions kgs. in 1986-87. 
This is a clear indication of increase in the 
production. In the case of cloth, the produc­
tion has increased from 12014 million 
metres in 1984-85 to 12988 million metres in 
1985-87. Thus, in the case of cloth produc­
tion also the implementation of the national 
textile policy has aiven results which are 
evident from the figures cited above. Even 
during the previous year from April to De­
cember of 1987-88 the estimated production 
is 9744 million metres of cloth against the 
previous year's figure of 9600 million metres 
for the same period. Therefore, I don't agree 
with my learned friend's proposition that the 
national textile policy has totally failed. But 
what we require today -I would respectfully 
submit to our Hon.Minister - is that it is no use 
to give incentives to the synthetics which 'is 
the salient feature of our national textile 
policy; but I would again repeat that the 
incentives or the concessions given to the 
synthetics should reach the people of India. 

I am covering one more aspect of the 
textile industry ~ Le. jute. I come from the 
eastern India, from West Bengal. We are 
faced with jute problems. The Britishers 200 
years ago made all these jute mills and have 
started manufacturing jute; but today we are 
facing tremendous problems in the jute 
sector. What I feel is that jute should be 
segregated from the textile policy and a 
separate rethinking is required arid a definite 
national jute policy to revive the jute industry 
should be formulated. Jutes bags have not 
become out-dated. They are still required for 
foodgrains and other articles but a number of 
jute mills are lither sick or closed down. A 
proper survey has to be made and it has to 
be seen as to what is the exact reason forthis 
sickness and closures. Is it due to any 
problem between the management and the 
workers? H not, then the management 
should be forced to modernise these facto­
ries. More than 31akh people are out of work. 
The situation has become very explosive. I 
request the hon.Minister to take it seriously. 
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If there is any explosion of unemployment in 
East India it will also have its effed on the 
other parts of India. So, this burning ques­
tion of jute problem has to be solved and a 
proper policy has to be made, if necessary, 
on a war footing so that the jute mills are put 
back on the rails. Today even a big jute mill 
like Baranagar jute mill employing more than 
5000 workers is closed. Therefore, I de­
mand that a separate jute policy for India has 
to be formulated and immediate action taken 
to revive jute industry in India otherwise not 
only 3 lakh workers but more than 10 lakh 
jute growers will also starve and the result 
will be disastrous. 

With these few words I support the 
Demand of the Ministry of Textiles. 

PROF. SAIFUDDIN SOl(Baramulla): 
Madam Chairperson textiles is not my sub­
ject. So, my intervention will be very brief. I 
feel textile industry has a very rich future. 
Despite the criticism of the 1985 textile policy 
I see a great scope for exports of Indian 
textiles and employment in this sector. 

Today our textiles in certain areas are 
competing very well with the standards that 
are available at the International level. I say, 
there is also hope for the textile industry 
because of Mr.Mirdha being at the helm of 
affairs. Let it go on record for once that I see 
Mr.Mirdha a very balanced and matured 
Minister. Atthough I have not heard the 
speeches from both sides yet I have ,9one 
through the synopsis and I find there is lot of 
room for improvement. Many hon.Members 
have said that the policy announced in 1985 
has failed. I have no reason to disagree w~h 
them because I see lot of unemployment 
around. There is closure of mills. Even when 
the sick units are closed we feel very ml1ch 
concerned because we cannot afford to see 
people on the road-side. So this policy of 
1985 will have to be reviewed and the han. 
Minister is in a better pos~ion to review that 
policy and come forward with suggestions 
as to how he will improve the conditions in 
this very big industry. I wish him well. 

As I said, I have to be very brief as I have 
no suggestions. But I want to speak some-

thing aDout theJammu and Kashmir State. I 
wQuld request the hon. Minister that while he 
formulates the policy for the textile industry. 
he should not leave out Jammu and Kashmir 
State. We have na textile industry there. But 
we have handlooms. He should nat forget 
the shawl. He ~hould not forget the carpet. 
And he should not forget the silk industry. 

Our carpet industry is in a bad shape. 
Previously, we had very capable persons 
who got it. There was a rich tradition. But 
they feel now fatigued because of some 
people wha downgrade the produdion and 
because of there being no pucea check. In 
exports, sometimes they export very good 
carpets with very bad ones. Therefore, in 
international markets, our trade has 
dwindled. There is a great scope for the 
modernisation of the carpet industry in 
Jammu and Kashmir State. Carpet isonly in 
Kashmir. So, while' talk of the whole State, 
he must take care of the whole State. The 
best artisans in India so far as carpet is 
concerned, are produced in Mirzapur and 
other places. Throughout the world, if you 
want to compete the Iranian carpet, it is in 
Kashmir and nowhere else in India. So, I 
request Mr.Mirdha to give his pointed atten­
tion to Kashmir carpet. That industry re­
quires to be modernised. He has some idea 
about ~. 

Particularly afterthiscarpet industry, he 
should take care about our silk. You see, the 
mulberry trees grow without human effort 
even while you have debris. Supposing that 
the house is demolished. you have debris 
there. Because of the moisture in the atmos­
phere, because of the peculiar atmosphere 
in Kashmir valley, there will be a mulberry 
tree without anybody planting the tree or 
sowing the seed. Therefore, we have the 
mulberry trees. But still we don't have a 
viable silk industry. How Mr.Mirdha will 
organise modernisatiOn of carpet industry, 
preservation of best skills in Shahtoots and 
shawls and how he will modernise our silk 
industry, I leave it to him. He has heard many 
things about the policy announced by the 
Government of India in June 1985. While he 
replies to the debate, he must speak some-
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thing about Jammu and Kashmir State 
which has a very rich tradition in hand looms, 
in carpet, in Pattoo-making, in shawls, in 
Shahtoots. I can't speak what is the price of 
a ShahtootTnow. If there is a real Shah toot, 
it is not less than a lakh of rupees. 

AN HON. MEMBER: One lakh? 

PROF.SAIFUDDIN SOZ: Yes. It is very 
dedicate. You had Dacca mulmul. But we 
have Shahtoots. I have never seen it so 
closely just as Shahtoot I could not afford to 
purchase. But people who know what a 
Shahtoot is, must be purchasing. But 
Shahtoot is drying out. How to preserve that 
for the people? It may go to museum. But 
Shahtoots must be preserved. 
SO,Shahtoots and shawls must be pre­
served because it is an age-old tradition. But 
carpet as an industry, as a source of suste­
nance to thousands of people, must be pre­
served and modernised. Silk also should be 
modernised. Kashmir silk should become a 
standard. How M.Mirdha does it, I will wait 
for his reply. When he replies, he will kindly 
mention about the Jammu and Kashmir 
State. 

I invite him. I have that much clout with the 
Government. I invite him for discussions 
with the Chief Minister and his Cabinet col­
leagues and the people who are working in 
the field. He must organise a 'seminar par­
ticularly on how to preserve our age-old 
tradition in making shawls and Shahtoots 
and how to modernise carpet and silk indus­
try in Jammu and Kashmir State. 

[ Translation] 

SHAI SATYANARAYAN PANWAR 
(Unain): Madam Chairman, I support the 
demands in respect of the Ministry of Tex­
tiles. After agriculture, textile industry is one 
in which many people find employment. 
Cloth in the country is produced by means of 
three sectors viz. hand looms, powerlooms 
and mills. I think the most Important of these 
sedors is the hand loom in which maximum 
peopte find employment, and it is also the 

encestral vocation of many wh,o have been 
carrying on this business for the last so many 
years .. I want to draw the attention of the 
Government towards their difficu~ies. 

First of alii want ~o point out that good 
quality cotton yarn is not available to the 
weavers at a fair prices. For the last one year 
when the price of cotton went up, there has 
been no proportionate price rise in the cloth. 
This has resulted in closure of handlooms 
and deterioration in the condition of weav­
ers. Therefore I want to request t"e 
hon.Minister to ensure that the farmers get a 
f air price of cotton and the weavers get 
cotton at a reasonable price so that maxi­
mum weavers are able to get more and more 
jobs. 

Besides, I also want to request that the 
facilities and rebate in respeCt of Janata 
cloth, which are given to weavers are not 
benefitting them. Even the increase in the 
price of cloth from Rs.2 to 2.75 per metre is 
also not of any help to them. The benefit of 
this is gOing to private agencies and master 
weavers. The private agencies and master 
weavers who are producing Janata cloth are 
taking full advantage of it, but the people to 
whom Government wanted to help have 
failed to get anything. They are still getting 
the same remuneration as in the past. The 
present increase in the price has not helped 
them in any form. Therefore the 
hon.Minister should look into this matter. 

After this I would like to say something 
about the training being imparted to weav­
ers. The duration of their training is three 
months, which is too sho'rt a time to learn the 
skills and produce quality goods. Therefore 
I request that this period be increased from 
three months to six months, so that after 
learning skills properly they are able to pro­
duce good qual~y cloth. 

Proper marketing arrangements should 
be made for those who are producing cloth 
other than Janata cloth. If it is made compul­
sory for the Government Departments to buy 
hand loom cloth only, then it will be such an 
ideal thing which will provide thousands of 
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weavers with jobs. Therefore I request the this. If the Government gives money for 
han. Minister to look into this matter. modernisation and exercises control over it 

Recently the Government provided 
powerlooms to handloom weavers' coop­
eratives due to which such anamolous situ;. 
ation has been created and the handloom 
cloth and powerloom cloth are being mixed 
together. Now the situation is that the looms 
provided to the co-operative societies are 
lying idle due to lack of working capital 
though other facilities have already been 
given. These looms till date have neither 
produced cloth nor provided jobs to the 
people. The time for repaying loans and 
other assistance has become due and the 
organisations are finding it difficu~ to make 
overdue payments, therefore whenever any 
scheme is implemented, working capital for 
it must be provided for its success. 

Under the announcement made by the 
Government for registration of powerlooms, 
big traders have installed between 40 to 100 
looms in their houses and the weavers have 
been working on one or two powerlooms. 
Therefore the benefits which the Govern­
ment wants to give to the weavers do not 
reach them whereas big traders take full 
advantage 01 these facilities. So I request 
the Government to give these facilities only 
to those people who have installed 2 to 4 
looms. The people who have installed 100 
looms each in the name of master weaver 
should not be given any facility. This will help 
small weavers. 

In cities we find that after every two 
years 5 to 10 mills are being closed. In NTC, 
senior officers are recruited speedily and 
there is no cut in their expenses and their 
salary ranges from 2 to 5 thousand and they 
also do not pay attention towards produc­
tion. This does not provide any encourage­
ment to the workers. Therefore wherever 
Government has provided money for moder­
nisation of machinery, its monitoring should 
be ensured, because the private m ill-owners 
take money on the pretext of modernisation 
out of which 10-20 per cent is utilised in mills 
and the rest 80 per c~nt is misappropriated. 
The Government must exercise control over 

then the machinery will definitely make the 
m ill profitable. . 

In my constituency, Ujjain, there is the 
Vinod Mill whose cost of cotton yarn is Rs.2 
lakh and the cost of wages and other ex­
penses are around Rs.6 lakh. So the ex­
penses shown by mills defin"ely push up 
prices and ~ the cloth is sold at a low price 
then the mill suffer a loss. Therefore I 
request tbe Government to look ~nto thi$ 
aspect also. 

In Burhanpur in Madhya Pradesh the 
Tapti Mill caught fire and had to be closed 
down. The workers of the mill are now 
unemployed. The permanent workers of the 
mill are being helped but temporary workers 
are completely unemployed. I request the 
Government to adopt some measure to help 
temporary workers of the mill in some way or 
the other so that the unemployed people 
there get some relief. 

In the end I would like to requestthatthe 
samples and the designs which are pre­
pared in the Bunkar Seva Kendras, are not 
so attractive and good so the organisations 
willing t" use them are unable to do so. In 
Madhya Pradesh, there is one Bunkar Seva 
Kendra inlndore and one is in Calcutta, the 
working of these Kendras, especially of one 
in Indore is not good. The people visiting that 
centre are not shown samples and designs 
for months together. Therefore I especially 
request, that the organisations interested in 
getting designs from that centre, should be 
supplied with good designs ·for their benefit. 
In the end I support the derffands of this 
Ministry and thank you for giving me an 
opportunity to speak. 

SHAI RAMASHRAY PRASAD SINGH 
(Jahanabad): Madam Chairman, I dQ not 
want to speak much on the demands of the 
Ministry of Textiles. I only want to talk about 
a mill of my constituency. This is famous by 
the name of the Gaya Cotton Mill. I want to 
draw the attention of the hon.Minister to the 
condition of the mill. By the way I nave 
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alr~ady apprised the han. Minister of the 
situation prevailing there. This mill remains 
closed due to shortage of cotton. Despite 
closure of the mill the workers continue to 
draw their wages. With the result this mill is 
incurring a huge loss. The workers of the mill 
want that cotton should be made available to 
them in time so that they are able to produce 
more and more cloth. It has come to light that 
the managements of the Public Undertak­
ings under the Government do not work 
satisfactorily. Therefore the hon.Minister is 
requested to be more vigilant and strict in 
this matter. 

In regard to the new Textile Policy 
announced by the Government in Jan.1985, 
the Government must have assessed it 
achievements. This is a thing which we must 
understand. Once the textile mills of our 
country occupied an important place in the 
world but to-day it seems that it is not so. The 
people are leaving this vocation. The reason 
for this is that they are earning more profit in 
other vocations like manufacture of syn­
thetic fabrics, for which Government is also 
giving many concessions. In add~ion to this 
manufacture of cotton cloth is also being cut 
drastically. The Government must look into 
all these things. 

In the end I request the Government to 
pay special attention towards the Gaya 
Cotton Jute Mill sothat maximum production 
can be ensured in the mill and the workers' 
demands are met. I have only this much to 
say. 

[English] 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): Madam, Chair­
man-, I am really thankful to the 
hen.Members who have taken part in this 
debate. The various suggestions that have 
been given are full of perception and deep 
perspicacity. What they have said comes, in 
most cases, from the grass root experience 
as peoples' representatives and I can as­
sure them, Sir, througi, you, that whatever is 
said here, whatever observations they have 

made, would be taken most seriously by our 
Ministry. I do believe that they will help us in 
re-appraising our policies and programmes, 
which we are constantly doing. 

Madam, as we all know , Textile industry 
occupies a very important place in our na­
tional economy. It is an agro-based industry. 
It is a job oriented industry. It is an industry 
which gives employment to millions of 
people, from the cotton growers to the retail­
ers. It accounts for 20 per cent of the total 
industrial production of the country. It ac­
counts for 25 per cent of the country 's 
export. And, therefore, the Government has 
all along been very greatly concerned about 
the health and proper functioning of this 
industry. Madam, the problem arises from 
the fact that the industry is very complex one 
and there are varying interests and some~ 
times even contradictory interests in the 
same sector as would be apparent from 
some of the speeches that we have heard in 
this House right now. We have always all 
along tried to reconcile these varying, some­
times contradictory, interests in a manner 
that would be most satisfactory to all and the 
result has been, as is bound to be, that it has 
satisfied nobody. It sometimes makes us 
feel that possibly this is a balanced policy. 

15.00 hrs. 

DR.DAnA SAMANT (Bombay South 
Central): It satisfied the big Houses. 

SHRI RAM NIWAS MIRDHA: No, not 
eventhem. They are folding up. Don'tworry. 
They are the worst 
sufferers ..... (/nterruptions) Please keep 
your calm. 

The three broad sectors in this industry 
are the handlooms and the powerlooms in 
the unorganised sector and the mills in the 
organised sector.lwill give youth9 present 
compos~ion of their contribution to the total 
cloth production. Handloom sector ac~ 

counts for 27.2 per cent of colth 
production,powerloom sector 49.2 percent 
and the mill sector 23.6 per cent. 



453 D.G. 88 .. 89 of CHAITRA 16,1910 (SAKA) Min. of Textiles 454 

Now, what should bathe parameters for 
judging the Textile Policy - the 1985 poUcy 
about which much has been said? I will give 
you certain facts and figures which can 
possibly help us in appraising this policy 
whether it has worked. There has been an 
increase in cloth production year after year; 
there has been increase in the per capita 
availability of cloth year after year, after the 
policy is announced; exports are booming at 
present; and what is most important, em­
ployment in an overall manner has in­
creased. 

DR.DATTA SAMANT: How? 

SHRI RAM NIWAS MIRDHA: I will tell 
you just now. You are concerned with the 
mill people only. The whole problem of the 
situation is this. Mill owners and the organi­
sed labour have such a hold on the mass 
media of our country that they seek to create 
an impression that the whole textile industry 
is in a crisis. Well, it is not. May be, certain 
,mill sectors might be in difficulty. But the 
country's cloth needs are being met. And the 
consumer is benefited the most from the 
1985 Policy. The prices are stable. During 
the period from June 1985 to January 1988, 
while the general index of wholesale prices 
rose by 17. 1 per cent, prices in the textile 
sector arose only by 6 per cent. The 
consumer has the best deal. What more do 
you want? It is the consumer who is the 
u~imate arb~er of all our policies. I do not 
know whether there is any other consumer 
~em in the country in which there has been 
such a least minimum rise in the price. Just 
6 per cent rise from then to now is almost 
nothing! 

DR.DAnA SAMANT: What about 
concessions to the tune of RS.200 crores? 

SHRI RAM NIWAS MIRDHA: If that 
helps the consumer, we will do it not once but 
twice .... (Interruptions). 

So, Madam there has been an increase 
in the handloom and powerloom production 
and there has been only a slight or marginal 
decrease in the mill production. 

Now I will mention about the employ· 
ment aspect. Since the 1985 Policy, em­
ployment in handloom sector has gone up by 
six lakhs, in powerloom by 4.2 lakhs and in 
the mill sector, I admit, it has come down by 
1.8Iakhs. But the total gain on employment 
front for the nation is 8.4 lakhs in the textile 
sector. 

DR.DATTA SAMANT: Thes~ are all 
hypothetical figu.res. There is no method of 
measuring. 

SHRI RAM NIWAS MIRDHA: There is 
a measure for everything (Interruptions). 

MR.CHAIRMAN: Please do not inter-
rupt. 

SHRI RAM NIWAS MIRDHA: When 
there is an argument just for argument's 
sake, this sort of a reaction takes place and 
I do not mind it. But, there is no rationale or 
reason in what the han. m'ember wants to 
say. We have a full way of computing 
employment in the powerloom sector and 
handloom sector. If he has the patience to sit 
with our experts, we will tell him about it and 
we are open-minded to do it. 

DR.DATTA SAMANT: There is no 
method of measuring the labour in the unor­
ganised sector. This is the highest forum in 
the country and han. Minister should not 
make such statement. 

SHRI RAM NIWAS MIRDHA: The 
highest forum deserves the highe!=lt deco­
rum and the han. member should know that. 
So from the employment point of view. which 
is one of the factors in the Policy, it has 
gained to the point of 8.4Iakhs, if you deduct 
what the Mill Sector has lost. Is this th(1 
picture of industrial crisis? Everyone says 
mills are closing but no one says, there is an 
improvement in cloth production and em­
ployment in other sectors. So the policy has 
been very satisfactory. But in spite of all this, 
we have an open mind and we want to have 
a discussion on this. So in deference to the 
wishes of the han.Members who have 
doubted about the success of the industry, 
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we have decided to appoint an Experts 
Committee, which will consist of representa­
tives from all interested sectors, to sit down 
and review how the Textile Polici' haG 
worked uptill now. We will see in a very open 
minded way what the problem really is. We 
have nothing to hide and we will go on doing 
this in this particular way. 

I was talking about the o.rganised sec­
tor. All the speeches made say that don't 
close mills. Not many members have said, ~ 
the mills are closed what do we do with the 
labour. Our concern is not whether the mills 
are closed or run but our concern is that if the 
mills are closed for certain reasons, what do 
you do w~h the labour. Their interests are 
paramount in our minds. Therefore, the 
Textile Policy clearly says that we will have 
a special fund for this purpose which will be 
given to the labour, who have Pe Force to 
leave employment for various reasons, after 
the mill is closed. We have put certain 
conditions in that, and that is, the labour 
rehabilitation fund will only operate. We give 
75 per cent of the wages in the first year 50 
per cent next year and 25 per cent the year 
thereafter. This is in addition to whateverthe 
statutory dues are there. This is the Govern­
ment of India's contribution to the situation. 
We had put a condition that if the mill de­
clares a lock out, that means the mill IS 

closed for good. From that pOint onwards, 
not a single mill have been locked out. In 
sp~e of the fact that the labours are Without 
jobs, they are not being able to make use of 
our special fund-rehabilitation fund. The 
labour leaders have not been responsible 
enough to consider the labours' plight and 
say we declare closure, you please give 
them relief. They have always beer) saying 
.... (Interruptions). 

DR. DAnA SAMANT: lie is misleading 
the HOus9 .... (Jnterruptions) 

SHRI RAM NIWAS MIRDHA: Please 
listen. There is no question of misleading the 
House. I repeat" the utmost consideration 
the responsible labour leaders should have 
is that their first concern should be for the 

future of the ,labour." ?o they did not get 
anything from anywhere. The labour lead­
ers can countenance that situation. They 
would say close mills, unemployed labour, 
no means to live, but they would not say, 
please get the Government subsidy or assis­
tance by declaring a formal closure. But now 
we propose - as Mr. Haroobhai Mehta has 
suggested - to modify this policy. We will do 
that. We want to liberalise the scheme by 
extending it to cover units, where a liquidator 
has been appointed under the Companies 
Act. He has come. He has taken the 
possession of the assets. We won't insist on 
a formal closure. It was a sort of lack of 
response to a situation where they shou1d 
have been more liberal and broad-minded. 
We have changed our policy. We do not 
insist and we will not insist on formal closure 
now. But we will give it, if the mills have gone 
into liquidation, which means that there is a 
little possibility of its working again. This is 
something what we have done. I will take 
subject-wise as much as I can. Lot has been 
said about cotton -cotton versus synthetics, 
We are over soft with the synthetic people 
and all that. The 1985 policy clearly says that 
the pre-eminent role of canon as a main raw 
material of the textile industry would be 
maintained. I repeat in all solemnness that 
this is still our poiicy that the pre-eminence of 
cotton as a raw material for textile industry 
will be maintained at all costs and in all 
circumstances. There is no denying that. 
We have taken a number of steps to do it. In 
1986 ,82 per cent of, the total cloth and yarn 
were produced in our country through cot­
ton. The amount of cotton used is increasing 
every year. Mr.Rathod may please notethis: 
it is not going down as a resu~ of our policy. 
Cotton consumption is increasing gradually, 
in absolute terms, and the synthetics have 
not done any harm to this sector. We have 
given certain concessions in the Budget 
which, firstly, should be passed on to the 
consumers, as the Finance Minister assured 
us. In consultation with the Finance Ministry 
and the other Ministries concerned, we are 
having a monitoring mechanism to see how 
it should be done. Apart from the effect of the 
new textile concessions being passed on to 
the consumers, we would see that these 
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concessions do not ad in a manner that they 
are to the detriment of cotton also. That will 
be one of the important factors of re-assess­
ing, if necessary, our concessions to the 
synthetic sector. 

The handloom people now want syn­
thetic and blended yarn. So, those who want 
to increase their markets, capture new mar­
kets, th,8 cooperative societies of growers as 
also weavers, and weavers as a whole are 
also in favour of this. We have given a lot of 
concessions to the cooperative societies in 
the new Budget, for using synthetic yarn etc; 
and, therefore, we will see that the pre­
eminent position of cotton is maintained, and 
nothing is done to change this. 

Not only this; I have taken up with the 
hon. Minister of Agricwlture Mr.Bhajan Lal as 
also the previous Ministerof Agricult':lre, that 
we have to have a review abQut the cotton 
production policy and programmes. In mid­
'70 s we were importing long staple cotton, 
more than AS.200 crores worth of~. "fhen, 
due to Government's policies, contribution 
of research scientists who developed hybrid 
seeds, the extension agencies who went to 
the field, and the brave and innovative farm­
ers who took up the challenge, Within a 
period of 7 or 8 years the whole picture has 
changed. We are not only meeting our own 
requirements for long-staple cotton, but we 
are in a position to export it many times - the 
yarn and the cotton itself, as we did last year. 
We do not want this tempo of better and 
increased production to be lost. So, I am in 
touch with the hon. Minister of Agriculture as 
to how to rationalize the various varieties, 
how to step up research in the cotton side 
and see that the cotton produced is of good 
quality, proper grading is done, proper gin­
ning is done, and proper baling is done, and 
all aspects of the cotton situation are being 
very systematically dealt with. I can once 
again assure that synthetics would in no 
case be able to impinge on this situation. 

Shri Uttam Rathod mentioned certain 
things which are not really true. He men­
tioned about the Government of India, or the 
Ministry of Textiles objerting to bonus. 

There is no question of the Textile Ministry 
objecting to bonus. In fact, Maharashtra 
does not need any permission from Govern­
ment of India, H they want to give bonus, 
which they are already doing. They have 
already given Rs.200; there is no question. 

As regards the merit of the Maharashtra 
monopoly procurement, I do not think this is 
the occasion when we should go into this, 
because it is not very relevant here; but one 
short point which I want to make is that it was 
not necessary to clear bonus from us. 
Maharashtra Government and the Federa­
tion have now given the bonus. They are at 
liberty to do it; they can do whatever they like 
with it. It was only with those quotas that they 
could declare some bonus. As regards 
Government of India not helping the Mahar­
ashtra federation, it is also not correct. 
Government of India, particularly the Minis· 
try of T extiies is very much concerned w~h 
cotton growers and, their bodies, and par­
ticularly the Maharashtra situation is already 
before us. So is the Gujarat one. We will try 
to help them in the best manner possible. ' 
But ev~n when cotton prices are so high, we 
are receiving representations and requests 
from cotton growers' bodies from Maharash­
tra, Gujarat and other places: 'Please allow 
exports.' Right here, so many Members 
have said, those who want to see the inter­
ests of the handloom weavers: 'Stop'. What 
to say of this? They cannot even think of 
canon export in a situation like this, which is 
being very stridently promoted by certain 
organizations. They say that the high prices 
of yarn are the r&sutt of high cotton prices. 
Here again there is a dichotomy. Therefore, 
I would again reiterate that our policy is to 
reconcile these interests in the best harmo­
nious manner possible, so that the general 
interests of the country are maintained, all 
sections of the textile industry will do the 
work properly and everything goes in a 
smooth way. 

Now I am coming to handloom sector, 
about which a lot of members showed a lot of 
interest, and very rightly. Handloom is the 
largest unorganised sector after agriculture, 
and it gives employment to millions of 
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people; it is a part of our invaluable national 
heritage; we inherited this culture from thou­
sands of years of cu~ural experience and WQ 

want to preserve ~ as an economic proposi­
tion, as a cultural proposition. So, from 
whichever point we might look, we want that 
the hand loom sector should be given all 
protection. And the various actions that we 
have taken all along go to show how much 
we are comm~ted to the welfare of the hand­
loom weavers. In the first plan. the allocation 
for hand loom sector was As. 11.10 crores; 
in the 7th plan, ~ was Rs. 165.5 crores. It is 
not much, but we are still trying to get more. 
But even this is quite a btg jump. The number 
of handlooms has increased; the number 01 

people employed in the hand loom sector 
has increased and we have taken lot of steps 
to rejuvenate n and give a healthy look to the 
handloom sector. 

One point was mentioned about yarn 
export and it was pointed out t~at they are 
hnting the interest of the handloom weavers. 
We are allowing the export of yarn. But this 
year we have authorised the export upto a 
limit of 40 million kilo in the count group of 1 
to 60. This works out to be around 3 per cent 
of our total production. So, it is not much. 
Export generates the cutture of efficiency. It 
improves the viability of spinning mills and it 
has not worked to the detriment of any sec­
tor. The high price of yarn is not the result of 
export, but it is the result of high price of 
cotton. This year the cotton prices have 
been very high; they have started coming 
down now; but they were high from last year 
and even before that; and we have been 
trying to see how that could be done. One of 
the things that we have done was along with 
our exports to allow advance licensing. In 
fact, we want to import cotton. They can 
convert it and export it by way of yarn or of 
fabrics. 

SHRI BASUDEB ACHARIA (Bankura): 
Then why are you allowing its export? 

SHRI RAM NIWAS MIRDHA: No, we 
are not allowing ~; not at all, not at all. Last 
year, we started exporting cotton, but in the 
midst of season when we saw the prices 
rising we stopped the export of cotton. 

DR. DAnA SAMANT: Why do you 
bother about the farmers? They will get it. 

SHRI RAM NIWAS MIRDHA: The 
farmer is getting plenty of it. Only the mill­
owner is folding ~ up and you are supporting 
him. 

DR. DAnA SAMANT: No. That is an 
unfortunate part. Yesterday I categorically 
state, ... (Interruptions) 

MR. CHAIRMAN: He is not yielding. 
What can I do ? H he is yielding, then you can 
get up and speak. Why don't you listen to 
him? No running commentary. 

(Interruptions) 

SHAI AAM NIWAS MIADHA: There is 
no question of misleading the House. I stand 
by anything that I say. (Interruptions) We 
have It of sectors about which I will not go. 
Lots of objections were taken. Shri Zainul 
Basher also said something. Something 
was said about the rebate scheme, there is 
a lot of leakage and ~o on. We are reviewing 
the rebate scheme; not even the rebate 
scheme but all the schemes that go to bene­
fit the handloom weavers. We are reviewing 
that. We have set up a study group on this. 
We have asked an Anand Inst~ute of Rural 
Technology to carryon the study on that; and 
when its results come, we will review 
whether the rebate should be given or some 
other financial assistance should be ,given 
so that handloom weavers benefit. 

About the Janata cloth, about its poor 
quality and the low return, this is meant for 
weavers of very poor skill; this is not meant 
to replace the normal working of looms. It is 
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not compulsory for anyone to accept it; it is 
a choice before them. If they can get high 
quality because of the ~kill and other things, 
and marketing also, they are welcome to do 
so. But there are some 'Weavers, we have 
found, who cannot compete with high skill 
weavers; and they have to be sustained 
somehow. So, for that sect~r of weavers, 
this is a provision we have made. This cloth 
is very easy to make. It is not very satisfac­
tory, as you, yourseH, have-mentioned; it is 
not very lasting, The look is not as good as 
you wish. But then, it is meant for all not very 
high skilled people, who can very easily do it, 
otherwise it would have just gone out of the 
market. they would have no employment, 
but for the scheme. What will happen to 
them? So, this sche'me has this particular 
aim. And we are trying to see that it works. 

One more thing, for handlooms and 
handicrafts. For the first time we have 
evolved a scheme for drought relief, hand­
loom weavers and artisans. Our country has 
been going through a serious drought, and 
we have formulated a scheme in handloom, 
for example, 2.6 lakh weavers would work 
for 150 days, that IS 39 million days as a part 
of the drought relief operations. We are in 
touch with the various State Government 
and co-operative organisations and hand­
loom corporations as to how this can be 
made use of. We do not want to compel 
those skilled people to go in for ordinary 
works like ordinary canal digging and road 
making. We want to make use of their skill 
and this is a scheme which we have evolved 
for artisans and handloom people. 

Now, jute is another sector which is of 
vital important to our national economy. 

DR. DATTA SAMANT: NTC mills you 
have not mentioned. 

SHRI R.AM NIWAS MIRDHA: Jute is 

jute also. Have some sympathy for jute 
growers, not just for organised labour. 

SHRI MURLI DEORA (Bombay South): 
He has no sympathy for organised labour 
also. 

SHAI RAM'NIWAS MIRDHA: Jute is 
very important. (Interruptions) 

DR. DAnA SAMANT: Now the work­
ers will throw you out. about 125 NTC mills 
you have not mentioned, you have not done 
anything. (Interruptions) 

SHRI RAM NIWAS MIRDHA: The sorry 
fact is that some leaders have become front· 
men for mill owners, that is the wholetrouble. 
Mr. Samant, you never talk about growers, 
you never talk about jute, you never talk 
about artisans, you never talk about hand­
loom weavers. (Interruptions) They are 
frontmen for mill owners. (Interruptions) 

MR. CHAIRMAN: Please resume your 
seat, Dr, Sam ant. Why do you get up like 
that? I do not want a running commentary. I 
have never asked you to get up. Please 
listen to me. I have not asked you. (Interrup­
tions) 

DR. DAnA SAMANT: About NTC 
mills I am asking. 

MR. CHAIRMAN: Why do you get up 
like that and interrupt him? Let him com­
plete. He is not yielding. 

DR. DA1TA SAMANT: You are killing 
the workers and engaging them in other 
activities. (Interruptions) 

MR. CHAIRMAN: Mr. Samant, if you go 
on like this I have to say that nothing is going 
on record. (Interruptions) 

ni..;re important than that. I thought you know SHRI AAM NIWAS MIRDHA: When 
about it. (/nte"uptions)Try to know about they talk of mills, I see that some of our 
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labour leaders have become frontmen for 
mill owners. 

DR. DATTASAMANT: What about the 
RMMS leaders .... (Interruptions) 

MR. CHAIRMAN : I h~ve been repeat­
edly telling you. You d'-"'not listen to me. 
( Interruptions) 

SHRI RAM NIWAS MIRDHA: And I 
wonder why the hon. Member is protesting 
against their plight. 

MR. CHAIRMAN: You please con­
tinue. 

SHRI RAM NIWAS MIRDHA: Jute is a 
very important matter. The Prime Minster is 
specially interested in this. When he an­
nounced a package iA Calcutta, we are 
committed to that and we are wor~ing on that 
basis. Rs. 150 crores is for modernisation 
and Rs. 100 crores for a special Jute Devel­
opment Fund. 

A point has been raise that we are not 
disbursing funds qUIckly, for modernising 
growth, or that the expenditure from the fund 
is slow, or that the disbursal is slow. Wa do 
not want to be reckless in distributing money 
to the mill owners. We want that this money 
should really make them viable and make 
them work. We are strict about the propos­
als that come, we do not want to be in a 
situation where we give money freely and 
after a few months they are again on the 
streets and come and ask for money. We will 
not squander this money. We have a group 
of experts who go intothe viability, and some 
financial institutions are involved. If they are 
sick and if they are viable they are given 
funds out of this scheme. 

SHRI BASUDEB ACHARIA: Has any 
progress been made in this regard? 

SHRI RAM NIWAS MIRDHA: Progress 
has been made; it is slow, I admit. As I said, 
unless it is a viable organisation we will not 
give that money 

SHRI BASUDEB ACHARIA: What 
about the development fund? 

SHRI RAM NIWAS MIRDHA: I am 
coming to that. This Rs. 100 crores special 
Development fund is really a special 
scheme. Rs. 25 crores, that is 25 per cent, 
has been earmarked for agriculture, which 
again is not the aoncern of the Ministry of 
Textiles. For no other sector has the Textile 
Ministry given money, for agriculture, or 
Cooperation except for jute, because we 
find that not much was being done in this 
respect. The West Bengal Government, I am 
sorry to say, over the year~ have neglected 
the jute cu~ivator. They have no agricultural 
development scheme for jute. They have 
not strengthened their cooperatives for as­
sisting the jute cultivators. (Interruptions) 

SHRI BASUDEB ACHARIA: They are 
already there. (Interruptions) 

SHRI RAM NIWAS MIRDHA: Even 
now, the jute seeds are produced in Mahar­
ashtra and not in West Bengai. They have 
not even created infrastructure for supplly­
ing the good seeds, which is a basic input for 
agriculture. They have not done anything in 
this respect. Therefore, the Central Govern­
ment has to step in and give money for 
agriculture, which is a state subject, and for 
cooperatives, which is again a state subject. 
We have given money to the Ministry of 
agriculture, Government of India also and 
this money is being used in a very systematic 
way. I am glad to say that it has made a good 
start. Apart from this, one of the ideas 
mentioned, was diversification. (Interrup­
tions) 

Some figures have been mentioned by 
hon. Members. ( Interruptions) 
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MR. CHAIRMAN: Mr. Pratap, why 
don't you listen to the reply? I cannot allow 
you.( Interruptions) 

SHRI RAM NIWAS MIRDHA: The 
State Government is slow in acting. That is 
the problem. they have to ta~e~. Money is 
with the Ministry of Agricu~ure. (Interrup­
tions) I will again repeat it Madam. It is 
because of the tardiness of the West Bengal 
Government, money is not disbursed prop­
erly or at a faster rate.(/nterruptions) 

SHAI BASUDEB ACHARIA: To whom, 
they have given the money? 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Money given to whom? (Interrup­

tions) 

MR. CHAIRMAN: Please resume your 
seat. He is replying. Why don't you hear him 
prop9rly? Mr. Samant, I do not like it. Mr. 
Basudeb Acharia, I am on my legs. Don't 
you listen to me? Please listen to 
me. (Interruptions) 

SHRI RAM NIWAS MIRDHA: One at a 
time please, so that I can 
reply. (Interruptions) 

MR. CHAIRMAN: lamonmylegs. You 
hear him properly. He is replying to you. Mr. 
Datta Samant, I do not like your running 
commentary. Please resume your seat. I 
am repeating it again and again. 

( Interruptions) 

DR. DAnA SAMANoT: He is mislead­
ing the House. (Interruptions) 

SHRI BASUDEB ACHARIA: The State 
Government is not to be blamed. He has 
given money to Mr. Bhajan Lal. For the slow 

.. Not recorded. 

progress. he is to be blamed. (Interruptions) 

MR. CHAIRMAN: Lot him reply, Please 
resume your seat. Mr. Samant. you are 
unnecessarily getting up and interrupting 
him. I have been repeating again and again, 
not to interrupt him. You do not want to hear 
him. You should hear him properly. 

( Interruptions) 

SHRI RAM NIWAS MIRDHA: Madam, 
I am not misleading the House. (Interrup­
tions) 

MR. CHAIRMAN: Mr. Roypradhan, 
Please resume your seat. why do you 
inter, upt him? This is not good. (Interrup­

tions) 

MR. CHAIRMAN: Nothing goes on 
record. 

(Interruptions) ... 

[Dr. Datta Samant Then Left the House] 

SHRI RAM NIWAS MIRDHA: Twenty 
five per cent, as I said , is reserved for 
agricu~ure. The State Governments have to 
make schemes for cooperation as well as for 
this, which are vetted by the Ministry of 
Agriculture, and the money is released by 
us. So, now the schemes have come and we 
have released the first instalment, and if they 
can absorb more through the administrative 
mechanism of agricultural extension and 
other things, we are prepared to give as 
much as possible, within these As. 25 
crores. So, this is what I say. This is a very 
special sct,eme made only for jute. This 
shows our concern for the jute growers. 

Now I come to sericulture, about which 
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also han. Members Digvijay Singh anl) 
others mentioned. Sericu~ure is also a very 
important sector. No one can know better 
than you and other Members who come from 
Karnataka ... { Interruptions). Forty three 
thousand villages in the country are produc· 
ing silk, providing employment to over five 
million people, most of whom are from back· 
ward areas and from weaker sections of the 
society, like tribals. This what the sericulture 
does. So, we are commttted to promote this 
as much as possible. 

IwilicomedowntoJamrnu and Kashmir 
right now about this .. (Interruptions). In 
Jammu and Kashmir they use lot of silk 
mostly for carpets and also for other things. 
But the production of silk is very little. I am 
personally in touch with the Chief Minister of 
Jammu and Kashmir suggesting certain 
changes in the policy so that special efforts 
could be made for its development. 
Mulberry,as he says, is grown there. Why? 
because it is such a rich and vibrant country· 
side. If they cannot grow mulberry, who else 
can grow it? So the chief Minister has agreed 
to certain policy changes and we want to 
give a big thrust to increasing the production 
of silk in Jammu and Kashmir and also in 
other areas. 

Production of silk in our country is rising 
steadily and at present we are producing 
9,420 tonnes, out of whic~,OO tonnes is the 
mulberry variety and the rest is of other 
varieties. Eighty to ninety per cent of this 
8,500 tonnes of mulberry variety comes from 
Karnantaka. That is how they have done, 

And this is one of the reasons why our han. 
friend wanted that we should have another 
silk office in, North India. Well, Southern 
States-not Karnataka, I am sorry to say­
account for eighty to ninety per cent of mul· 
berry production, but the Northern States, 
ilam sorry to say, have not taken it up 
seriously ... ( Interruptions) 

SHRI BASUDEB ACHARIA: Except 
West Bengal. 

SHRI RAM NIWAS MIRDHA: Tosome 
extent. We have special schem~s for West 
Bengal also in this respect the Maida inten· 
sive Development Scheme and other 
schemes also. Take U.P. for example. It 
consumes more than two thousand tonnes 
in just Banaras and they produce only 23 
tonnes in the whole State. We have been 
after them. I personally went twice to 
Lucknow, met the Chief Minister and re­
quested him to please designate some Di­
rector of silk, to whom we can talk, who can 
at least make a scheme and send it to us for 
projection to World bank or for our own 
financing. After all, I we have succeeded. 
Some body is in position. But the scheme is 
yet to come. So, we are wtth them. This is 
just one typical way. In Rajasthan Mr. Virdhi 
Chander Jain might be interested to know­
we have started a scheme in tribal areas of 
Banswara and other places. Universities 
are also involved, the voluntary organisation 
of Vidyapeeth is also involved. So, every 
assistance is being taken to see that this is 
developed and every thing goes on in a 
proper way. We have a big World Bank 
scheme and we will see that every-thing is 
done to promote this. Productivity is also 
increasing gradually. 

Central silk Board is actually a statutory 
body entrusted with the responsibility of 
research and development and some 
extension work. they have research organ­
isations in Dehradun and in other parts of the 
country which help then. But basically, un· 
less the state Government are geared to 

take assistance from the Central silk Board, 
having a separate office in the Northern 
Zone or removing 'X' or displacing 'Y' would 
not help. So, I would urge upon the han. 
Members to take up wnh their respective 
State Governments this very valid scheme. 
Almost any area can grow mulberry. Allover 
the forests can grow a certain type of silk. 
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The tribals can do n. Poorest of the poor are 
employed in it. It is a very fine area where 
employment can be given. I am sure this will 
catch on and on and the han. Members 
would assist us in that. Here also, the 
problem arises between the silk growers and 
the silk weavers, whether they are of power­
looms or of handlooms. Prices went up 
pretty high, again because of scarcity. The 
import of 2000 tonnes every vearfrom China 
and other sources is done. But this year, the 
supply from china has not been as much as 
before. We are in touch with them and we 
have authorised import of one hundred ton­
nes, not through the intermediaries-it is a 
centralised one-but through the Central 
Silk Board. It has been mentioned that onlY' 
through the private people the, import is 
done. It is not going to be through private 
people. 24 tonnes have already arrived. We 
are in touch with the Chinese Government to 
release more of it and as a result of it-a 
small import of it prices have already ,started 
coming down. We do not want to depress 
the prices. It is not our aim at all. But they 
should be reasonable so that the producers 
get something and handloom people are 
also ben~fited to some extent. It was men­
tioned that the Central Silk Board is making 
profit. it is not correct. 

SHAI JAINUL BASHER: The Central 
Silk Board is charging Rs. 200 to As. 300 per 
kg. 

SHAI RAM NIWAS MIRDHA: It is not 
correct, Sir. I am saying that they have been 
asked to charge on no cost basis plus some 
charges for stprage, etc. They ,are not 
making even a pie out of it as profit. 

AN HON. MEMBER: The price should 
not be at par wi~h the market price. 

SHRI AAM NIWAS MIADHA: You can 
sit with us and see at what price we have 
imported it and what are the costs that we 
have put on this and then tell us whether it is 

reasonable or not. It is still better than the 
local prices. But ~ the local prices start 
falling, we cannot keep the differential much 
high because we have to pay certain money 
for importing that. So, they are very much 
conscious of this and we will see that it also 
goes through. Before I end, I will say some­
thing about the handicrafts. 

Sir, Mr. Soz mentioned about carpet 
and other things. That is another area of our 
traditional crafts which give employment to a 
very large number of poople. Our calculation 
is that 34 lakh people get employment in thEf 
handicrafts and the total-turn over is Rs. 
5900 crores. Again, poor backward people 
and minorities are benefited. We want that 
this sector should be strengthened. Now, Sir 
we have drought relief scheme for handicraft 
artisans. About the training programme, 
there are a large number of carpet training 
centres in Kashmir. Actually, they have 
much more than what they need. in market­
ing we give them assistance; In export we 
give assistance in designing and technical 
development, we also give them assistance. 
So, all these programmes are there. 

PROF. SAIFUDDIN SOZ: What about 
clearing and marketing ? 

SHRI AAM NIWAS MIRDHA: For 
marketing also we give it to the state corpo­
ration 10r renovation of emporia, for market 
promotion, publicity abroad and all sorts of 
things. IT the han. Member takes more 
interest in this rather than neglecting it, it will 
definitely be helpful. Mr. Virdhi Chandar Jain 
knows about it that in the heart of the deserts 
in Barmer and Jaisalmer, they have started 
carpet training centre3 and it has caught so 
well that it gives employment to a lot of 
people and this is a v~ry good employment 
oriented sector and skills of the people could 
be made use of. So, Sir, I would again thank 
the hen. Members for taking part in this 
debate, giving us the benefit of their advice 
and I assure them that whatever they have 
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said will receive the most earnest considera­
tion. 

SHRI BASUDEB ACHARIA: After the 
enactment of the Act for compulsory use of 
jute materials, I would like to know whether 
there is any increase in the use of jute 
packages or jute bags by the organisations 
for which the law was meant. 

SHRI RAM NIWAS MIRDHA: Sir, Mr. 
Amar Roypradhan c:lso asked about this 
point. He asked: what about the reservation 
order? This order was passed that for 
foodgrains materials, 100% packaging 
should be in jute bags, for cement, it should 
be 75% and for fertiliser, it should be 50%,. 
But there have been some difficulties in 
imposing this rule. The Fertiliser Corporation 
of India had mentioned to me when I person­
ally discussed with their executives. They 
said that they had some previous stocks. 
Now. they are catching upon this and they 
have assured us that the percentage would 
be achieved by them at the earliest possible 
time. We are monitoring it unit by unit. We 
are making the users and others in various 
parts of the country to follow this rule and we 
are determined to see that this reservation 
order is fully implemented to the benefit of 
the jute growers. 

Another thing is that in some context, 
there were cases all over and we requested 
the Supreme Court again to intervene and 

get them at one place so that they couJd 
dispose of them early and that is being done. 
We are pursuing ~ very seriously. The best 
legal advice that is available to us is being 
used for getting relief from the Supreme 
Court and I am sure that ~ will be imple­
mented in a most serious manner. 

MR. CHAIRMAN: Shri Banatwalla has 
moved cut motions 1 to 5. So I shall now put 
the c~t motions to the vote of the House. 

Cut Motion Nos. 1. to 5 and Negatived 

MR. CHAIRMAN : I shall now put the 
Demand for Grant relating to the ministry of 
Textiles to vote. 

The question is: 

"That the respective sums not exceed­
ing the amounts on Revenue Account 
and Capital Account shown in the fourth 
column oft he Order Paper be granted to 
the President, out of the Consolidated 
Fund of India to complete the sums 
necessary to defray the charges that 
will come in course of payment during 
the year ending the 31 st day of March, 
1989, in respect of the head of Demand 
entered in the second column thereof 
against Demand No 72 relating to the 
Ministry of Textiles." 

The motion was adopted. 

Demand for grant, 1988-89 in respect of the Ministry of Textiles voted by Lok Sabh. 

No. of Name of Amount of Demand for Grant Amouny of Demand for 
demand demand on Account votedby the House Grant 

on 8th March 1988 

1 2 3 4 

Revenue Capital Revenu Capital 
72 Miniwtry of 

Textiles 87,26,00,000 47,95,00,000 436,28,00,000 239,76,00,000 
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15.41 hr.. Legislature of the State to make laws and to 

TAMIL NADU STATE LEGISLATURE 
(DELEGATION OF POWERS) BILL, 

TAMIL NADU AGRICULTURAL SERVICE 
COOPERATIVE SOCIETIES 

(APPOINTMENT OF SPECIAL OFFI­
CERS ) AMENDMENT BILL 

AND 

TAMIL NADU COOPERATIVE SOCIE­
TIES (APPOINTMENT OF SPECIAL 

OFFICERS) AMENDMENT BILL 

[English] 

MR. CHAIRMAN: We will go to the next 
items Le. items No.9 and 10. Shri Buta 
Singh. 

THE MINISTER OF HOME AFFAIRS 
(S.BUTA SINGH): I beg to move: 

"That the Bill to confer on the President 
the power of the Legislature of the State 
of Tamil Nadu to make laws, as passed 
by Rajya Sabha, be taken into consid­
eration." 

Madam Chairman, the House is aware 
that the proclamation dated 30th January, 
1988 made by the President under article 
356 of the Constitution in relation to the State 
of Tamil Nadu, inter alia provides that the 
power of the State Legislature shall be exer­
cisable by or under the authority of Parlia­
ment. 

15.42 hrs. 

[SHRI N. VE:NKATA RATNAM in the 
Chai~ 

Under article 357(1) (a) of the 
Constitution, it is permissible for Parliament 
to confer on the President the power of the 

authorise him to delegate, subject to such 
conditions as he may think fit to impose, the 
power so conferred to any other authority 
specified by him in that behalf. The Bill, 
therefore, seeks to confer on the President 
the power of the State LegislatuJe to make 
laws in respect of the State. tt has been the 
normal practice to undertake such legisla­
tion in relation to the State under the 
President's rule and the Present Biff is on the 
usual lines. Provision has been made in the 
Bi" fer the constitution of a Consu~ative 
Committee, consisting of 60 Members of 
Parliament (40 Members from Lok Sabha 
and 20 Members from Rajya Sabha) in this 
regard. Provision has also been made to 
empower Parliamen~ to direct modification in 
the laws made by the President, if consid­
ered necessary. The Bill was passed by the 
Rajya Sabha on 29th March, 1988. 

I request the han. House to approve the 
legislation proposal before it. 

MR. CHAIRMAN :Shri Bha]an Lal 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): I beg to move: 

"That the Bill further to amend the 
Tamil Nadu Agricultural Service 
Cooperative Societies (Appointment 
of Special Officers) Act, 1986, as 
passed by Rajya Sabha, be taken 
into consideration." 

I beg to move: 

"That the Bill further to amend the 
Tamil Nadu Cooperative Societies 
(Appointment of Special Officers) 
Act, 1976, as passed by Rajya 
Sabha, be taken into consideration." 

[ Translation] 

These are two small Bills and I would like to 
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draw your attention towards the motive 
behind these Bills. You are aware that there 
is President's rule in Tamil Nadu, therefore, 
these aills could not be introduced in the 
State Legislature. The period of the first Bill 
has already expired on 27th March. 1988. 
and we want to extend it for another 6 
months so that the elections may be held 
there during this period. 

The same is the case with the second 
Bill, where even after passing of 11 years 
and 10 months no election has been held. 
We also want to extend the period of this Bill 
for another 6 months so that we may hold the 
elections' during this period and run the 
.democratic system property and smoothly. 

So, this is the purpose of introducing 
these Bills. I. therefore, request the House to 
extend the period of these Bills for another 6 
months so that the elections may be com­
pleted there during this period. 

[English] 

MR. CHAIRMAN: Motions moved: 

"That the Bill to confer on the President 
the power of the Legislature of the State 
of Tamil Nadu to make laws, as passed 
by Rajya Sabha, be taken into consid­
eration." 

11Th at the Bill further to amend the Tamil 
Nadu Agricultural Service Cooperative 
Societies (Appointment of Special Offi­
cers) Act. 1986 as passed by Rajya 
Sabha, be taken into consideration." 

"That the Bill further to amend the Tamil 
Nadu Cooperative- Societies (Appoint­
ment of Special Officers) Act, 1976 as 
passed by Rajya Sabha, be taken into 

T.H. Coop. Soc. (App. of Sp. off.) 
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consideration ... 

[ Trans/ation] 

·SHRI S. THANGARAJU (Perambalur) 
Mr. Chairman, Sir, my first amendment re­
lates to the Committee of Parliament you 
propose to constitute. 

[English] 

MR. CHAIRMAN: Not amendment. You 
speak on the motion for consideration. 
Amendments come later. 

[ Translation] 

*SHRI S. THANGARAJU: You are 
conferring powers on the President because 
there is no State Legislature. You are giving 
him blanket powers. On the other hand, you 
also propose that the President shall consult 
the Committee of Parliament whenever he 

considers it practicable. My amendment 
proposes that the consultation should be 
compulsory . 

(English) 

MR. CHAIRMAN: Mr. Thangaraju, you 
speak on the Bill, not on the amendments. 
Amendments come at a later stage. You 
speak on the Bill. 

[ Translation] 

"SHRI S. THANGARAJU: Yes, I am 
speaking on the Bill. 

My second and third amendments re­
late to the composition of the Committee. As 
I had already stated there ;s no legislature in 
the State. There are no elected members in 
the Assembly. However I members of Parlia­
ment elected from the State of Tamil Nadu 

·The Speech was originally delivered in Tamils. 
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are here. The voice of the people is supreme 
law. P90ple are supreme law makers 
through their representatives in the legisla­
tures. Therefore, while constituting the 
committee you must necessarily include all 
the members of Parliament from Tamil Nadu 
in the Committee. You must also include the 
members of Parliament belonging to other 
States who are interested in the develop­
ment of the State. 

Let me on this occasion request the 
Govt. to make arrangements for early elec­
tions in the State, paving way for the instal­
lation of a popular Govt. Only an elected 
Govt. will deliver the goods. Only it can help 
democracy thrive in the State. More and 
more powors should not be vested in the 
President. Such an exercise is not demo­
cratic. I once again request that elections to 
the State Assembly must be conducted at an 
early date. 

(English] 

SHAI SAIFUDDIN CHOWDHARY 
(Katwa): Sir, I want to emphasise only one 
point. In a democracy, it is unfortunate that 
the President's rule is imposed on a State 
and the legislature is dissolved there and 
you are taking upon yourself the power to 
make laws which is the duty of the State 
Government there and their elected repre­
sentatives. I am not going into the details of 
how things developed in Tamil Nadu but the 
real question that is now coming in the minds 
of all the people who love democracy and, 
particularly the people of Tamil Nadu, is how 
you are going to initiate a process that will 
quickly culminate in the holding of elections 
for the legislature there. That is very impor­
tant. We want to see that the elections there 
are not delayed. Very soon, the elected 
representatives should be assigned with the 
task of running the State Government and 
not to run the Government there from the 
Centre as what you are doing now. The very 
motive, I must call, is not a fair motive. What 

you are doing now is that you are trying to 
use this President's Rule to enhance the 
prospects of your party I as oppo~ed to the 
possibilities of others who can naturally 
come back to power. This creates grave 
apprehensions in the ,minds of the people 
that by adopting different methods-maybe 
by dubious methods - unless you see that 
you have a fair chance to win you may not be 
willing to initiate the process ,for elections. 
Now, one thing the Central Government 
must understand is that anything may hap­
pen. Anything may be done by different 
Groups of AIADMK or others. But the people 
of Tamil Nadu are democracy-loving people. 
They are awaiting that date as to when they 
would be again entitled to cast their votes for 
electing a popular Government. That should 
be done without any delay and here I want a 
categorical reply from the Home Minister. 
What action you are taking in that regard for 
holding of elections? There may be so many 
paraphernalia that has to be undertaken 
before announcement of the elections. Have 
these things been properly taken up? 

SHAI SOMNATH CHATTERJEE 
(Bolpur): Including astrology. 

S.BUTA SINGH: Even a Marxist be­
lieves in astrology.(/nterruptions) 

SHRI SOMNATH CHATTERJEE: I do 
not. I know you believe in that. I am remind­
ing you of that. (Interruptions) 

SHAI SAIFUDDIN CHOWDHARY: I am 
not going into the tit-bits of the Bill that has 
come before this House. But I only want a 
very categorical assurance from the 
hon.Minister that the announcement of the 
elections will not be delayed and installation 
of a popular Government will be done very 
soon. 

With these words I oppose this Bill. 
Thank you, very much, ' 
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S.BUTA SINGH:Are you supporting the 
Bill? 

SHRI SAIFUDDIN CHOWDHARY: 
Opposing the Bill. 

S.BUTA SINGH: Mr. Chairman, Sir, as 
you know, the measure that has been intro­
duced and passed by the other House is very 
simple and enabling. In the past also ... 

SHRI SOMNATH CHATIERJEE: Eve­
rything is enabling. Even, Emergency law is 
enabling (Interruptions) 

S.BUTA SINGH: The Government is 
VQry keen that elections should be held as 
soon as possible. The process is on. The 
revision of electoral rolls is at an advanced 
stage. The process has already started, as a 
matter of fact physically on the grounds ... 

SHRI SAIFUDDIN CHOWDHARY: 
Physically? 

S.BUTA SINGH: That, you have to ac­
tivate ... (Interruptions) 

We have already taken up with the 
Election Commission and the Chief Election 
Commissioner has informed that a pro­
gramme for intensive revision of electoral 
rolls has been drawn up. He has also in­
formed that the electoral rolls are expected 
to be published in the month of May and that 
exercise is monitored so as to be possible to 
hold elections by the end of June 1988. This 
is how, tentatively, the process is being set in 
motion. Definitely, the Governor will consuh 
all the political parties there before holding 
an election. Consensus will be arrived at. It 
is a normal thing. But this Bill itse~ is a 
democratic Bill. It is not all that rigid. The 
President has been empowered to pass the 
legislation and within 30 days this House and 
the other House are competent to either 
suggest modifications or adopt them or even 

T.N. Coop. Soc. (App. of Sp. o'f.) 
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to cancel them. So. this is, as a matter of fad, 
to bring all those measures within the juris­
diction of this august House. It is 8, demo­
cratic step. It should have been welcomed by 
my friend, who happens to belong to a pro­
gressive party. I can assure him that we are 
not at all interested in promoting the chances 
of our party through the Governor's rule. Our 
party is the very popular one among the 
masses of this country. 

A,ld the people of this country have 
proved that the Congress Party is the only 
party which holds the units of this country. 
Therefore, it is wrong to say that we are 
trying to promote our political interest 
through the Governor. Governor is a man of 
integrity in Tamil Nadu. He is one of our most 
eminent administrators. Therefore. (Inter­

ruptions) r 

SHRI SAIFUDDIN CHOWDHARY: 
Why a particular emphasis on Tamil Nadu 
Governor? 

S.BUTA SINGH: Why not. We are 
proud of such an eminent citizen who are 
serving our great nation. 

SHRI SAIFUDDIN CHOWDHARY: 
Every Governor should be a men of 

integrity. (Interruptions) 

S.BUTA SINGH: I tell you under the 
Constitution, Governor has to do his func­
tions. Nobody can interfere. (Interruptions) 

SHRI SAIFUODIN CHOWDHARY: 
Whatever the Sarkaria Commission has 
said that you have not followed. That is why, 
you havQ been compelled to say 
that.( Int8rruptions) 

S. SUTA SINGH: Sarkari a 
Commission's Report is bound to come to 
this House. We will hear your valuable opin­
ion on that. We will stand benefited from the 
contribution of the Marxist Party when the 



481 T.N. Stats/gg. (Del. of CHAITRA 16,1910 (SAKA) (App. of Sp. Off.) Bill 482 
Powers) Bill T.N. Agr. ~er. T.N. Coop. Soc. (App. of Sp. off.) 
Coop. Soc.' Arndt. Bill 

Commission's Report comes to this House.' 

I am afraid the Hon.Member Shri Than­
garaju has already spoken on his amend­
ment. His amendment is too rigid. He should 
have more fa~h in the people of India. We are 
proud of people of Tamil Nad~. But he 
should be proud of the rest of the country 
also. You should have some faith in the 
people of India as you have allegiance on the 
people of Tamil Nadu. They are Indians first. 
Therefore, his amendment is too rigid. We 
have made it possible in this august House 
that Members from Tamil Nadu plus, if there 
is a shortage and the Hon.Speaker wants to 
nominate other Members from other States 
on the Consultative Commrttee of Tamil 
Nadu, there should not be any objection. Let 
it not be that rigid. I think, I have already , 
replied to the amendment of my friend Mr. 
Thangaraju and I hope. (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: 
Meeting of the Committee never takes 
place. 

S.BUTA SINGH: It will. Let it be consti­
tuted first. (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: 
Regarding Punjab, you constituted Commit­
tee but it never met. I am a member of that 
Committee. It never met. (Interruptions) 

S. BUTA SINGH: Saifuddin Sahib, first 
let this Committee come into being. I am 
seeking permission of t~is House to consti­
tutethis Committee. Let it be constituted. We 
will hold the meeting. We will take you to 
Madras and serve you idly I dosa and every 
niceties. Therefore, as soon as this Commit­
tee is constituted, in case it is necessary, we 
will hold an immediate meeting. Therefore, 
Members will get full opportunity to partici~ 
pate on various measures that the Governor 
or the President may like to initiate for the 
betterment of the people of Tamil Nadu. With 

these few words, I request the House to 

approve this Bill u'nanimously since it is a 
measure which will benem the people of 
Tamil Nadu. 

MR. CHAIRMAN: I shall now put the 
Motion to the Vote of the House. 

The question is: 

"That the bill to confer on the President 
the power of the Legislature of the State 
of Tamil Nadu to make laws, as passed 
by Rajya Sabha, be taken into consid­
eration." 

The motion was adopted 

MR. CHAIRMAN: Now we take up 
clause by clause consideration. 

There are no amendments to clause 2 .. 

The question is: 

"That clause 2 stand part of the Bill." 

The motion was adopted 

Clause 2 was added to the Bill ' 

Clause 3 

Conferment on the President of the 
Power of the State Legislative making 

Laws 

MR. CHAIRMAN: Now we take up 
Clause 3. 

SHRI S.THANGARAJU(Perambur) : I 
beg to move: 

Page 2. line 2,-

Omit "whenever he considers it practi~ 
cable to do 50,"(1) 

Page 2, lines'3 to 5,-
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fot "consisting of forty members of the 
House of the People nominated by the 
Speaker and twenty members of the 
Council of the States nominated by the 
Chairman". 

Substitute -

"Consisting of such number of mem­
bers of both Houses of Parliament 
nominated by the Speaker or the Chair­
man, as the case may be" (2) 

Page 2,-

after line 5, insert-

IIProvidod further that all the members 
from the State of Tamil Nadu elected or 
nominated, as the case may be, to both 
Houses of Parliament shall necessarily 
be represented in the Committee so 

constituted. "(3) 

Under the Bill, it is found that whenever 
the President considers it practicable to do 

so, he can consult any committee that it is not 
advisable. The committee should be con­
sulted everywhere then and there to make 
any legislature in respect of TamIl Nadu. 
This amendment may kindly be adopted. 

My second and third amendments pro­
vide that a Committee should be construc­

tive one. It can discharge Its duties properly 

If the representation of all Tamil Nadu lok 

Sabha MPs as well as Rajya Sabha MPs is 
there in that Committee There is no limita­
tion. There should be no lim~ation. Forty 

Members from lok Sabha and twenty 
Members from Rajya Sabha limitation 
should alsCJ be avoided and this amendment 
should al~o be taken into account. 

16.00 hrs. 

S. SUTA SINGH: I have already replied 
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to the contentions made in these amend­
ments. I told that they are only rigidly put 
provisions and we are quite liberal. We have 
left options open. Members of this august 
House belonging to other States should also 
be associated with these consultative 
committees. I am afraid it is not possible for 
me to accommodate the Han.Member. He 
should also see reason why the Members 
belonging to other States could not be asso­
ciated with the consultative committee on 
Tamil Nadu. Therefore, I request him to 

withdraw the amendments. 

MR. CHAIRMAN: Does the 
Hen.Member w~hdraw his amendments? 

SHRI S.THANGARAJU: No Sir. I stick 
to my amendments. 

MR. CHAIRMAN: I shall now put the 
amendments moved by Shri S. Thangaraju 
to the vote of the House. 

Amendments Nos. 1 to 3 were put 
and negatived. 

MR. CHAIRMAN: The question is: 

"That Clause 3 stand part of the Bill" 

The motion was adopted. 

Clause 3 was added to the Bill 

MR. CHAIRMAN:The question is: 

"That clause 1, the Enacting f:>rmula 
and the long title st~nded of the Bill." 

The motion was adopted. 

Clause 1, the Enacting Formula ana 
the long Title were added to the Bill 

S. SUTA SINGH: I beg to move: 

"That the Bill be passed." 
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MR. CHAIRMAN: Motion moved: 

"That the Bill be passed." 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Chairman Sir, I know that our 
terrorised Home Minister - he says that he is 
terrorised because about Punjab he is totally 
terrorised, he cannot do anything there­
has not spoken a word as to why the 
President's Act will be passed. He has not 
touched ~ at all. I know, Constitution pro­
vides for conferring power on the President 
to pass laws avoiding the legislature. Now, 
the State legislature is not there. They have 
gulped it down. So far as the Parliament is 
concerned, he wants to by-pass it. Now what 
they want to do is to have executive legisla­
tion. like passing an ordinance, an execu­
tive legislation will be there. 

Therefore, Sardar Buta Singh will now 
draft the laws - if he can at all do it himself -
and then that will be passed. The President 
will sign and that becomes the law so far as 
Tamil Nadu is concerned. There is no ques­
tion of even that advisory committee or 
consultative committee being given an op­
portunity - they may be given an opportunity 
or may not be given an opportunity to con­
sider the Bill. 

Kindly see sub-section (3) of Clause 3. 
It says: 

"Every Act enacted by the President 
under sub-section (2) shall. as soon as 
may be after enactm~nt, be laid before 
each House of Parliament." 

It is a very enigmatic expression lias 
soon as may be after enactment". How soon 
~ will be after that. nobody knows. 

We have a very long session which shall 
be s~ting upto middle of May. H there is any 
such law which is so urgent and which is 
required to be passed for TamU Nadu or any 

new law is to be enacted, why can't they 
come before the House, satisfy the Parlia­
ment and then have it enacted? 

Now, after enactment what is given? 
W~hin 30 days either House of the Parlia­
ment may pass a resolution regarding that 
law. If such a resolution is moved then the 
House has to devote time for that purpose. 
Therefore, I cannot understand why this 
avoiding the Parliament for the purpose of 
passing laws even for Tamil Nadu. 

Sir. I.am against the principle of execu­
tive legislation. As he himself said this is an 
enabling provision. It was not obligatory on 
the part of Government to come with this Bill. 
They could have avoided it altogether but 
they want to avoid any discussion, any 
comment and any criticism in Parliament. 
Executive legislation should be taken re­
course to when there is no way out. H you 
see Article 120 (O) which confers power of 
passing an Ordinance it says when it is 
absolutely necessary and the President has 
to be satisfied about immediate necessity of 
enacting a :aw when the Parliament is not in 
Session. Then you can promulgate an Ordi­
nance. When the House is ,n Sess\on and 
will be. in Session for another month and a 
half what is the necessity of circumventing 
the Parliament. On principle this is wrong. 
When according to him by the end of June 
elections would be held then why are you 
taking this power of the House when the 
House is Sitting till May? If you have contem~ 
plated any law then bring it here. Let us see 
whether we filibuster it or not. 

Sir, no word has been spoken about the 
necessity. of arming themselves with the 
power of executive legislation. Therefore. on 
principle it should not be adopted and the 
hen. Minister at least - though on a rare 
occassion - should show some respect for 
democratic principles in this cOuntry. 

S. BUTA SINGH: Mr. Chairman, Sir, I 
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cannot match in eloquence with my hen'ble 
friend, Shri Somnath Chatte~ee. He is ca­
pable of building the arguments in the air and 
destroying the same by himseH. There is no 
necessity of this filibuster hera in this Hous~. 
I think the hone Member himsetfknows pretty 
well that this is permissible under the 
Constitution. Nothing extra-Constitutional is 
being taken. Therefore, the hon.Member 
should not have laboured so hard. I thought 
he would reserve his energy for more difficult 
Constitutional tasks that he has to perform in 
this august House. The hon. Member also 
says why we are coming to the Houseforthis 
legislation as if we are trying to steal away 
the powers of this House for some ulterior 
motive. It is far from being true. As you know 
the hon'ble House itse" has a busy schedule 
and we do not want to burden this House for 
things which could ordinarily be taken care 
of. Now my colleague Shri Bhajan Lal will be 
coming before this House with ordinary 
Cooperative Societies Acts. Two of them will 
be passed now. Similarly, the State Govern­
ment has mb,1tioned many other measures 
in which they will require the legislative 
powers in day-to-day functioning. 

SHRI C MADHAV REDDI(Adilabad): 
Vjhy do you want us to pass this Bill when we 
have given the powers 10 the President? 

S.BUTA SINGH: I am sorry your friend 
should have been satisfied. I am faced with 
an Opposition which says you should do 

.. something and the other says why are you 
doing it. (Interruptions). 

The han. Member must know that it ;s 
the State administration which has to create 
situation, to give us the utility, what are the 
things that they require. As soon as the 
things ara known. we will come to this august 
House. Therefore, I can't think out that till the 
end of #the President's Rula, what will hap· 
pen. It is for the State administration to 
advise us. These ara the things that they 
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may require during this ,period. Up to May, 
this august House is sitting. After that, from 
May to the end of June, ~ everything g08S 

well, there will be at least one month, where 
wilt we go? That's precisely why we are 
seeking this power under the Constitution so 
that we could do the things .. 

SHRI SOMNATH CHATTERJEE: Will 
the han. Minister give a comm~ment that 
after the end of May, he will not pass any 
President's Act? 

S.BUTA SINGH: How can I bind my­
self? The situation migr.· arise in the State. It 
is running affair. 

SHRI SOMNATH CHATTERJEE: Till 
the middle of May I you can come to the 
House. 

S.BUTA SINGH: Yes, as my colleague 
is just now com ing. 

SHRI SOMNATH CHATIERJEE: For 
future laws. 

S.BUTA SINGH: As soon as something 
comes, naturally at the first opportunity, we 
will come before this august House. Also, in 
this very Bilt, it is provided that within 30 days 
of enactment, this House has the authority to 
go over it. They can reject it. They can modify 
it. They can improve it. There is nothing 
extra-constitutional or beyond the scope of 
the Constitution that I am trying to seek for 
the President in Tamil Nadu. It is periectly in 
order. " the hone Member wants me, I can 
read the instances in his Qwn State. Twice in 
'70 and 71 ... 

SHRI SOMNATH CHATTERJEE: 
never used the word 'unconstkutional'.1 said 
you are trYing to take a recourse to executive 
legislation. So tong as this House is sitting, 
why should you take that? That's what I am 
saying. 
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S. BUTA SINGH: Perfectly provided for 
in the Constitution. 

SHRI SOMNATH CHATTERJEE: Eve­
rything is provided. Emergency is provided. 
(Interruptions) . 

S. SUTA SINGH: Why are you creating 
this innocuous thing with the emergency? 
You are always concerned ... (Interruptions) 
That's why I said, he should reserve his 
energy for certain serious things. These are 
normal. The average State, average prov­
ince will need such powers. That's why he 
should not be abnormal today at least. 

In view of the' otherwise busy schedule 
of this august House, it may not be possible 
fOT Parliament to deal with various legislative 
measures that may be necessary in respect 
of the State of"Tamil Nadu. There may be 
particular difficulty if a situation arises which 
may call for emergent legislation. Also, the 
need for legislation may be necessary when 
parliament is not in session. 

These are the contingencies for which 
we are trying·to seek the power from this 
august House. I can assure the han. Mem­
ber that the State administration will use 
these measures for the purposes precisely 
mentIoned. 

Also, the han. Member said. before 
enacting what are you doing? 

The Bill provides that before enacting 
any law for the State of Tamil Nadu,' the 
President' shall, whenever he considers it 
practicable to do so, consult the Committee 
constituted for the purpose, which will be a 
Committee of this a~gust House. 

Similarly after enactment, Clause 3 of 
the proposed Bill makes provision for Parlia­
mentary control over the legislation enaded 
by the President. Either House of the Parlia­
ment may, by resolution passed within 30 

days from the date on which an Act enacted 
by the President (in the exercise of his dele­
gated powers) if placed before it, direct th"t 
modifications may be made in the Act. If the 
modifications are agreed to by the other 
House also, they shall be given effect to by 
the President buy enacting an Amendment 
Act. It will thus be seen that tha delegation to 
the President will not be absolute and that 
the essence of Parliamentary control will still 
be there, even after this Bill has bedn 
passed. 

This is the extent to which we go. We are 
more democratic than, you think, you are. 
Therefore. I think the han. Member has 
shown his constitutional capacity which is 
established. We don't deny that you are a 
constitutional expert. 

SHRI SOMNATH CHATIERJEE: No, 
no, I am not an expert. 

S.BUTA SINGH: Therefore, in the na­
tional interest and in the interest of Tamil 
Nadu people, I think, the hon. Member will 
agree w4th me and pass the Bill unani­
mously. 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The moUon was adopted. 

MR. CHAIRMAN: Now we take up the 
next bill. The question is: 

, 

"That the Bill further to amend the Tamil 
Nadu Agricultural Service Cooperative 
Societies (Appointment of Special Offi­
cers) Act, 1986, as passed by Rajya 
Sabha be taken into consideration. II 

The motion was adopted. 

MR. CHAIRMAN: The House will take 
up ClauS8;Py .. Claus8 consideration of the 
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Ths motion was adopt9d. 
Bill. The question is: 

Clause 2 was added to the Bill. 

"That Clauses 2 and 3 stand part of the 
Bill." MR. CHAIRMAN: The question is: 

The motion was adopted. "That Clause 1, Enacting Formula and 
the long Title stand part of the Bill". 

Clauses 2 and 3 were added to the 
Bill. The motion was adopted. 

MR. CHAIRMAN: The question is: Clause 1, Enacting Formula and the 
Long Title were added to the Bill. 

liThe Clause 1, Enacting Formula and SHRI BHAJAN LAL: I beg to move: 
the Long Title stand part of the Bill." 

The motion was adopted. 

Clause 1, Enacting Formula and the 
long Title were added to the Bill 

SHRI BHAJAN LAL: I beg to move: 

"That the bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion was adopted. 

MR. CHAIRMAN: The question is : 

That the Bill further to amend the Tamil 
Nadu Cooperative Societies (Appoint­
ment of Special Officers) Act, 1976, as 
passed by Rajya Sabha, be taken into 
consideration. " 

The motion was adopted. 

MR. CHAIRMAN: The House will now 
take up Clause-by -Clause consideration of 
the Bill. The question is: 

"The Clause 2 stand part of the Bill.· 

"That the bill be passed." 

MR. CHAIRMAN: The question is: 

" That the Bill be passed." 

The motion was adopted. 

16.18 hrs. 

DEMANDS FOR GRANTS 1988-89-
CON TO 

Ministry of Energy 

[Eng/ish] 

MR. CHAIRMAN: Now, we will take up 

discussion and voting on Demands Nos. 
19-21 relating to the Ministry of Energy for 

which six hours have been allotted. 

Han. Members present in the House 
whose out motions to the Demands for 
Grants have been circulated may, if they 
desire to move their cut motions, send slips 
to the Table within 15 minutes indicating the 
serial numbers of the cut motions they would 
like to move. Those cut motions only will be 
treated as moved. 
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A list showing the serial numbers of cut 
motions treated as moved will be put up on 
the Notice Board shortly. In case' any Mem­
ber finds any discrepancy in the fist, he may 
kindly bring it to the notice of the Officer at the 
Table without delay. 

Motion moved: 

"That the respective sums not exceed­
ing the amounts on Revenue Account 

and Capital Account shown in the fourth 
column of the Order Paper be granted to 
the President. out of the Consolidated 
Fund of India to oomplete the sums 
necessary to defray the charges that 
will come in course of payment during 
the year ending the 31 st day of March, 
1989, in respect of the heads of De­
mands entered in the second column 
thereof against Demands Nos. 19, 20, 
21 relating to the Ministry of Energy." 

Demands for Grants, 1988-89 In respect of the Ministry of Energy submitted to the 
vote of Lok Sabha 

No. of Name of 
Demand Demand 

Amount of Demand for Grant Amount of Demand for Grant 
on Account voted by the Submitted to the vote of the 
House on 18th March, 1988 House 

1 2 3 4 

Revenue Capital Revenue Capital 

19. Department of 22,29,00,000 255,67,00,000 116.71,00,0001278,33,00,000 
Coal 

20. Department of 56,41,00,000 243,49,00,000 282,04,00,0001217,45,00,000 
Power 

21. Department of 
Noo-Conventional 
Energy Sources 16,1',00,000 42,00,000 86,87,00,000 2,08,00,000 

MR CHAIRMAN: Yes, Mr. Thomas. 

SHRI THAMPAN THOMAS: (Mav­
elikara): The most important thing in the 
development of the nation is to consolidate 
all resources for mobilising energy. The 
average per capita use of energy by an 
Indian citizen is far below the international , 
average. 

While a citizen in European countries 
consumes about 8000 units of electricity, in 
USSR, he uses 6000 units, in America, it is 
7000 units, in Japan, he consumes 7000 an 
odd units, our per head consumption seems 
to be 167 units or so. This shows that the use 

of energ)' be 167 units or so. This shows that 
the use of energy by an average Indian 
citizen is far ~elow the international level. To 
what extent, en~rgy is available, by and 
large, to a common man is the criterion for 
development. 

India, being a developing nation, must 
give a high priority to the generation of en­
ergy by making available suitable resources. 

I am happy to point out that in the 
Central sector, the National Thermal Power 
Corporation has created an impact in the 
field of generation of energy. I am told that 
they have exceeded their planned target. 
Also, it is working as a very viable unit and it 
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IS 10 a position to compete with the energy 
producing agencies in the modern devel­
oped nations. However, the condition of our 
State Electricity Boards of our country is very 
very bad. I am :old that the acc. ued losses of 
energy of alt the State Electricity Boards 
would amount to RS.1S00 crores, whereas 
the National Thermal Power Corporation 
has shown a good profit and has paia divi­
dend and are progressing well 6n these 
lines. It is a very good situation as far as the 
thermal e~ergy is concerned. 

I am told that based on the latest 
technology, there is possibility of generating 
cheaper electricity by interaction of the tech­
nology of thermal power generation and 
hydel power generation. However, I find that 
fer that there is no provision in your propos­
als. We have not done any experiment on 
that basis. I am told that if the technology for 
generating hydel as well as thermal power 
are joined together, the cost of production 
can be much less. The hydel energy can be 
produced at a cheaper cost of production, 
because the raw matel ial is readIly avail­
able, a'nd that is water. With the use of water, 
if you produce energy, it is cheaper. The cost 
will be much more in the case of coal or 
nuclear projects. Therefore, if the technol­
ogy of generating hydel electricity and ther­
mal electricity can be mixed together, the 
electricity can be produced much cheaper 
than the present rate. 

In this context, I would bring to the 
notice of the hon. Minister that Kerala IS a 
plase where there IS plenty of water. I am told 
that from Kerala a lot of water flows to the 
Arabian Sea, because It IS not properly util­
ised. The possibility of utilizing this water for 
generation of electricity must be considered 
seriously. 

The earlier Plans were not thought of or 
prepared keeping an eye on the future and 
the people wanted existencG for the time 
being; hand to mouth existence was the 
philosophy of the planners of energy gen­
eration hitherto and that is why we are suffer­
ing now. A clear example of that is Kerala. 
There is a raw material available for hydel 

projeds. The water could have been better 
utilized, but it has not been done. For the last 
ten years, there has not been put up even a 
single unit in Karata by the State Eledrlcity 
Board for whatever reasons. The last unit for 
generation of electricity was put up in Kerala 
in 1979. If from 1979 to 1988 not a single unit 
for generation of electricity is planned or 
commissioned in Kerala, what would be the 
future? I am only pointing but and giving an 
example of Kerata to show how our planners 
and bureaucrats and our Government failed 
in thinking on right lines to take care of the 
future. They thought that if they do some­
thing, they can get applause or they can get 
votes or things like that. They may have 
fallen to that prey and as a result of that the 
country is facing problems now. There is no 
targeted plan for the production of energy. I 
wou!d like to say that if the raw materials like 
water or the thermal power is given then the 
electricity can be produced at a lesser cost. 
My complaint is, why have you lefl it over to 
the State Electricity Board? It ought to have 
been a Central sector scheme. Today morn­
Ing I heard the Hon, Minister's reply during 
the Question-Hour in response to a query 
from an M.P. from the West Bengal. The 
Minister was telling to the M.P. that if the 
West Bengal Government is prepared to 
take the project as the Central project and 
give RS.400 crores th&n with this RS.400 
crores plus the Central money, the energy 
can be produced and in this way the require­
ments of the State can be fulfilled. I thInk this 
IS a very good scheme. 

Now, what is happening? The State 
ElectriCIty Board has incurred As.1500 
crores loss. In the Centra( sector no doubt 
achievements are there but there IS no cor­
relation in monitoring. I am told that 80 per 
cent of the electricity is generated by the 
State Electricity Board. Most of the State 
Electricity Boards have become white 
elephants. They plan in line or in accordance 
with the situations which were in existence 
some 20 or 25 years back. Therefore, I 
would suggest thatthis should be taken up in 
a national perspective and all the available 
resources should be utilised for the pur­
poses of energy generation. I would like to 
submit that priority shoulC be given to it and 
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there is no doubt that you are doing some-
thing in that direction. We are very happy 
that whenever you get time in the House, you 
t.lava always tried to appraise the House w~h 
your points of view. And, of course, we have 
supported your view point. But I am not omt 
with ),ou when you said about the privatjsa­
tion. 

Today during the Question-Hour you 
talked about the privatisation of the sector. 
But you have assured us that the privatisa­
tion or the profit making by the private indi­
viduals will not be permitted. If that IS so, well 
and good but for that parameters will have to 
be decided. If the private people are permit­
ted to exploit the natural resources and the 
national wealth for their private gains, It is 
natural that everything will succumb to them. 
Therefore, the efforts should be made in 
such a manner that they should be used for 

. the development of the na!ion. Of course, it 
is welcomed by all. Therefore, I would like to 
ask the Han. Minister as to what are the 
parameters and the extent to which you 
propose the involvement of the private indi~ 
viduals in the energy generation. Energy 
generation is a national subject, and it can­
not be given to the private sector unless it is 
for a captive purpose. 

The factories which are being run by the 
private individuals depend for their energy 
requirements on the electricity generated 
with the help of money collected by way of 
tax and for this they are paying less than that 
of the cost of production. As a step towards 
the industrial development, the Government 
has taken the responsibility to give power 
and electricity. So, naturally when you are 
giving them power, they make profits at the 
cost of national wealth. This has to be 
streamlined and planned in such a way that 
the profits earned by exploiting the nation's 
weatth and means should be channelised for 
the we~are of the society. If we look at it from 
that angle, we find that common man is 
getting only 167 units of eledricity. There are 
very many villages where there is no electric­
ity and they still depend fOf it on the old 
methods. The villages in Bihar or in Orissa or 
for that matter the villages in the backward 

States of the country are not having electric­
ity. There should be an earnest effort to see 
that the electricity is supplied in all the rural 
areas. I am proud to say that even with the 
limited resources, in Kerala we have a pro­
gramme to electrify all the villages there. I 
am sure that we can do it. But now, the 
position is that there is no sufficient amount 
of electrichy which can cater the needs of the 
people. 

Industrial development in Karala is 
really in great difficulty, because of non­
availability of power. The State of Kerala is 
becoming more and more dependent on a 
salary-based economic structure. From the 
structure of the economy as such in the 
State, we find that most of the people in 
Kerala go in for a salarieci job as stenogra­
phers, clerks, teachers or nurses either in 
the State itself, or here in Deihl or even 
elsewhere and outside the country too. The 
point that I am trying to stress IS that indus­
trial culture could not be built up in the State. 
May be to some extent the aptitude of the 
people to go in for salaried job$ has devel­
oped certain culture which IS not conducive 
to Industrial development. Therefore, indus­
trial development 'culture' can now be incul­
cated only if power is available. When the 
State is now looking towards the develop­
ment of industries, we find that there is no 
energy. Kerala which was one of the power­
surplus States IS now facing deficiency in 
power and there is a power cut to the extent 
of 40 per cent in Kerala. Even last week, 
when I went home, I found that there was a 
power cut continuously for three hours from 
8.00 AM TO 11.00 AM. 

Sir, this problem can only be overcome 
if the Central Government interleres imme­
diately. Therefore, I would like to suggest 
that there should be a long term policy, a 
medium term policy and a short term policy 
on the part of the Central Government to 
produce and distribute power. We all know 
that long term plans and projact$ taka time. 
If we take" up the construction of a hydel 
project to generate eledricity, naturally it will 
take a minimum of five years. Apart frorn the 
money and other resources, the construe-
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tion and then the generation, will take at least 
five years and if we aim at producing energy 
only in this way, development will have to be 
stopped for five years. 

Therefore I in this context I would like to 
emphasise one important point. I would 
suggest that from the readily-available re­
sources, we should try to extract the maxi­
mum that we can. Maximum electricity 
should be, proljuced and distributed wher­
ever it is needed. Today from the discus­
sions on t9xtilgs, I noted that 55 per cent of 
the installed capacity is not being used. How 
many factories have been closed and why 
are they closed? If it is due to the lack or 
energy, H this under-utilisation of the in­
stalled capacity is because energy could not 
be supplied by us, whether it be Central or 
State Government, the fault lies with us. 
Therefore, it should be planned to see that 
the available resources and the production 
apparatus s~ould be utilised to the maxi­
mum extent to increase production in this 
country. And this is possible only if we are in 
a position to make energy available at every 
point, at any cost, in any manner. In this 
context, I would like to request the hon. 
Minister not to hesitate 10 give priority to 
those States which are deficient in electric­
ity. And for this purpose, you may even leave 
aside the schemes and policies that you may 
be folloWing earlier. I am saying this with a 
specific purpose. Ramagundam and Mahar­
ashtra are producing electricity under the 
central sector. Kalpakkam and Neyveli are 
also generating electricity under the central 
sector. Sut unfortunately, the share given to 
Kerala is not sufficient. Last yeelr, when this 
matter was discussed, the hon.Minister said 
that the transmission losses would be more 
if the electriCity had to be given over long 
distances. It would be to the extent of even 
20 to 30 per cent and because of this reason, 
the cost could not be afforded by the State 
and that was why power could not be given 
to Kerala. Now, my submission is that the 
production apparatus should be kept alive 
and running and the maximum production 
should be extracted from the available re· 
sources. You should see that in whatever 
manner available, electricity should be sup-

plied to cater to the needs of each area. You 
can take it up as a short term programme. 
Medium term programmes and planning 
must also be there to generate electricity in 
whatever manner possible. 

I would like to mention one specific point 
about my constituency. In Kayamkulam in 
Kerala, there is a proposal from the State 
Government and ~ is pending with the Cen­
tral Government. This proposal is to start a 
thermal plant. Of course it creates a lot of 
problems. I know the difficulty for making 
coal available to the far off places in South. 
But if you could make coal available in Tamil 
Nadu, then it will not be much of a problem to 
make the same available to Kayamkulam, 
Kerala. Of course it is difficult for the State 
Government to take up the entire project. If 
you want to develop a place in the West 
Coast for the production of energy I then 
nat'Jrally, you will have to develop the Port 
also. For the development of a Port, you 
need another Rs.1 00 crores. That can only 
be provided by the Central Government. The 
State Government cannot directly involve 
themselves in the development of a Port, 
because of shortage of money. You might 
recall the Government of Karala had faced 
difficulty for paying salaries to their own 
employees be9ause of shortage of fund. 

My submissk>n is that in view of all these 
difficulties, the development work can come 
to a standstill. To avoid all these difficulties 
you give priority to all these matters. You 
give necessary sanctions. Now when a 
question was asked, the han. Minister re­
plied, of course the Central Electricity Au­
thority has cleared the scheme, but you get 
the permission from the Environment Minis­
try .. Later on you get the financial sanction 
and the technical sanction. So necessarily 
four or five suc~ sanctions are necessary. 
The State Government is trying to get all 
these s~nctjons. They are moving the State 
Electricity Board. It will take at least 3 or 4 
years to get the sanctions alone. So it will 
take another five years for starting or 
commissioning a project. So uptill that time 
no electricity will be produced. 

Therefore, my submission is that in-
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stead of aU these barriers, the Centre should 
take ~ up. You suggested in the morning that 
whatever resources are available with the 
State Government, for the purpose of gener­
ating power, that should be put together and 
utilised for the purpose of generating en· 
ergy. In this connection, the technologies 
which have come up or the new methods 
which have come up, they will have to be 
taken into consideration. I hope Sathej; has 
got the experience as a public worker. He 
knows the problems of the people. This is the 
foremost and important problem of the coun­
try and everything depends mainly on the 
priorities. For this we will have to move 
forward. F:ecently the NRls-the non-Resi­
dent Indians - have offered help, if we permit 
them for generating energy in our country. I 
do not know whether any serious discussion 
has been held regarding this matter In our 
country. Recently I made a visit to the GuH 
countries, where many Indians are working. 
They were telling me that they are prepared 
to involve themselves for the development of 
our country. But they say that no serious 
discussion at Government level had taken 
place. In fact they were complaining. When 
I was going by a train, a man came and 
immediately handedover a paper regarding 
a project to me. He said that somewhere in 
a Gulf country, they are producing energy, 
from the tidal waves - sea water, why can't 
we try this method in (ndia. f said, you ap­
proach the State Government. I do not know 
whether the State Government have for· 
warded this issue or not. There are certain 
proposals like that, where they can generate 
energy. In this connection, as far as possible 
more and more NRls should be given oppor­
tunities for involving themselves in the field 
of energy. Our people who are working 
abroad, they have monex- and they are ready 
to contribute fqr. the development of this 
country. I may inform you that if the people 
who have got the responsibility approach 
them, not through the Press statements or 
something like that, in a haphazard manner 
but seriously they are ready to contribute. So 
I would suggest that as far as possible, you 
attract the NRls for the purpose of generat­
ing electriCity. This you can consider and 
within the shortest possible time you cal' 

easily raise the funds. I have also ~id t~at 
decentralisation has helped very much in 
developed countries and developing coun­
tries in generating electricity. 

THE MINISTRY OF ENERGY AND 
MINISTER OF COMMUNfCATIONS(SHAI 
VASANT SATHE): That also would be in 
private sector - NRI. 

SHRI'THAMPAN THOMAS: No. But 
you can make it. Ours is a mixed economy. 
Don't give a chance for explo~ation. That is 
the only question. You can see to it. To that 
extent I am agreeable. You invorvethem with 
proper safeguards and not by leaving the 
things at their disposal for the purpose of 
exploitation. I oppose only that. The other 
thing I am not against, especially in this field 
which is of paramount importance. 

About the decentralization which 
Mentioned, of course certain efforts have 
been made for generating energy in the non­
conventional area. Certain things have 
shown results also, especially in Gujarat. 
There, I would suggest to you to involve the 
cooperative movement. You know the Israeli. 
story - of making Israel this much powerful 
monetarily, because the maximum per cap· 
ita income is in Israel. With their political 
policy we cannot agree; but how did they 
achieve their development? They involved 
Moshave Kibbutz. These Moshave and 
Kibbutz which they organized there, are self­
sufficient units. I had occassion to visit cer­
tai., places, and to see how they make e:1-
ergy. From the weeds they generate energy 
and run the city. They collect weeds, they 
send them through a conveyor batt, they 
make steam out of it end they convert it into 
energy. They say:'This is mour Moshave'.Ir. 
the whole of Kibbutz they say they make 
electricity bom the waste available in that 
area. Their technology has developed in 
such a manner; and because of decentrali· 
zation and the autonomous nature of their 
system, they make it available in such a 
manner. 

What happens here? If I want a project 
i.e. a thermal plant, I will have to come all the 
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way from Karala to Delhi, and then process 
It. Finally, it mayor may not come about. If 
there is decentralization to the extent as in 
Israel, it will be good. Of course, you captive 
plant suggestion is part of it, wherein indus­
trialists and other people want to see that 
their own units are properly run, and 
something is made there. Of course, ~ is part 
of decentralization. But at the same time, 
with a perspective of common interest, with 
a perspective of society's encouragement 
and development, H cooperative societies 
are coming forward, if municipal corpora­
tions are coming forward, if gram pan­
chayats are coming forward to produce 
energy within the resources available with 
them in a particular area, if such a decentrali­
zation is there, you can have wonderful 
results. This has been the history of devel­
oped countries: how they developed by 
decentralization of these things, and putting 
their requirements together and pooling their 
resources together and making money 
available. They made progress in this 
manner, Instead of doing this, we have 
always gone astray in these matters. But 
Gujarat has shown certain results in this 
field. With regard to non-conventional en­
ergy, the bio-gas method, windmill and all 
that, we are making proper impacts here and 
there; but the impacts are not sufficient. If 
they are properly monitored, I feel we can 
compete with any other nation in no time. If 
we go forward with that determination and 
that pei5pective, we can make progress 
quickly. I would request you to move forward 
in this manner, foresee things and work 
accordingly. 

[ frans/ation) 

SHAI DAMODAA PANDEY (Ha2ar­
ibagh): Mr. Chairman, Sir, I rise to support 
the demands of the Department of Energy 
which havs been laid on the Table of the 
House. I believe that our future is secure in 
the hands of those who are successfully 
leading the Ministry of Energy. So much so 
that even our opposition colleague has also 
praised the performance of the Ministry of 
Energy. What can be more pleasing thing 
than this? His only complaint is that the work 

is not being done as speedily as it should 
have been done. Their contention is right. 
They want that the work should be done with 
more speed. But, they forget that this task 
relates to the whole country and the Govern­
ment alone cannot do it. The Government 
have done a lot in the field of Energy and the 
House is aware of it. How much develop­
ment has been made in this field.? In 1947, 
we used to produce 4,000 milltt>n units of 
electricity but last year, we ,acquired a capac­
ity for generation of 2 lakh million units of 
power. In the next five year Plan the country 
would be able to generate still more power. 
But still we will n'Jt be able to meet the full 
demand of electricity in our country leaving a 
gap of ten thousand MW. The moot point is 
as how to meet this gap. Shri Th,omas has 
Just stated that instead of entrusting this 
work to the private people it should be got 
done through cooperative societies which 
may be developed forthis purpose. I want to 
say in this regard that generation of power is 
not an easy job. Today, we are utilizing our 
whole capacity and exploiting all the avail­
able sources including World Bank help, If in 
spite of this,we are unable to meet the 
demand of the country, then there is no harm 
in entrusting this task to the private sector. 
Our only purpose is to generate more and 
more power so that the demand of the 
people may be met. An example of Kerala 
has been given that previously power was 
surplus but it is now facing a shortage. 

The demand of power has increased 
thers and it should. It was also said about 
Bihar and Orissa that in many villages the 
people have not seen electricity. Electricity 
must be provided to them. We have to attain 
these targetz, and even after utilizing all 
these sources, we have to face deficits, then 
we should welcome every available source. 
There is nothing wrong in it. I want that Mr. 
Thomas should once agtlin discuss these 
things with his colleagues and then let us all 
decide in what way this increasing demand 
of electricity can be met. We will have lO 
think about it very seriously. 

K99ping in view the progress we are 
making in this Jield, I am quite sure that we 
will be able to achieve success to a large 
extent. We are thinking of utilisil"":' money of 
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No-Resident Indians. We are also thinking 
of involving the Cooperative Sector and 
making efforts to expioit other such re­
sources available in this field. There will be 
nothing wrong if the private sector is involved 
through captive power plant to electrify the ' 
housos of the people. The private sector 
would consume the mini mum power them­
selves and the rest would be utilized for 
irrigation and electrnication of the houses of 
the poor. Therefore, there is nothing wrong 
If we can utilize the private capital for the 
development of the country. I am quite sure 
that we all together will be able to achieve 
progress in this work. 

Mr. Chairman, Sir, only power is not the 
subject of the Ministry of Energy. Apart from 
power, the Ministry is also responsible, to run 
the economy of the country smoothly and to 
see that the economic condition of the coun­
try remains good. Coal is the greatest 
source of energy in our country and we will 
have depend on it for centuries. All of us 
un~edly decided in the Parliament to nation­
alise the Coal Industry so that its capacity 
was fully utilised 10r the betterment of the 
people. Several decisions have also been 
taken for its development and efforts are 
being made in this direction. As there has 
been 10 -12 per cent increase in the power 
generation every year also is the case in 
regard to production of the coal. We need 
coal not only for power generation but also 
for steel plants and other industries. It is our 
responsibility to' see that this work is carried 
on without any impediment. But it is how­
ever, regretted the opposition parties some­
times knowingly or unknowingly adopt such 
methods by which they belive that they can 
block the economic growth. The Indian 
public have rejected them. They want to 
shatter the economy of the country by mdi­
rect methods. Our opposition leaders have 
given a call for a Bharat Bandh some days 
ago. They want to curb the economic activity 
in a country where they live. The Bharat 
Bandh was just a show business. On the one 
hand, they are always for giving encourage­
ment and strengthening the public sector, on 
the other, they gave a call for three-four days 
strike. I do not know whether the Public 
Sector was benefitted or not by this strike. 

They ware, however, not satisfied with the 
outcome of the call and they decided to give 
another call for 6 days' strike in the Coal 
Industry because they know that coal is an 
important item and if it is blocked for 6 days 
then it will very badly affect the Indian econ­
omy. I say with full responsibil~y that the 
country cannot tolerate the closure of coal 
industry for 6 days. . 

SHAI BASUDEB ACHARIA (Bankura): 
You were also going to support it. 

SHRI DAMODAR PANDEY: We were 
In favour of running the industry and we got 
it run. It is not going to be closed at your 
sweet will. 

SHRI BASUDEB Ar,HARIA: Had it not 
been started one week after the 15th day, 
you would have also supported it. 

SHRI DAMODAR PANDEY: That is a 
wishful thinking what do you do, is now 
before us. Your motive is before us and what 
was our motive it is also before us. 

SHRI BASUDEB ACHARIA: Our Inten­
tion is clear. 

SHRI DAMODAR PANDEY: Your evil 
design to ruin the economy of the country by 
disrupting the ~upply of coal for runn;ng 
power houses, steel plants and other facto­
ries will never be allowed to materialise. The 
coal mine workers are loyal to this country, 
they are not traitors. They are not agents of 
foreign powers. They earn their bread in this 
country, therefore, they will live and die for 
this country and perform their duties hon­
estly. Therefore. the supply of coal would 
never be disrupted at your will. 

SHRI BASUDEB ACHARIA: You have 
also gone on a three days' strike. 

SHRI DAMODAR PANDEY: Yes, we 
did go on strike but not for ruining the econ­
omy of the country. We went on strike to 
express our anguish and to achieve our 
right. If we do go on strike that will be for an 
hour or fO,r one or two days. It would never 
be our motive to go on strike for six days to 
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close down Power Houses, Steel Plants and 
the factories. Thank God, that he heeded to 
your as well as our prayer. Who did what and 
where, ~ is before you and before us. As a 
result of united efforts, the 70 per cent of the 
total production of coal was maintained with­
out any disruption. More than 70% of labour­
ers attended to their work (Interruptions). So 
far as the target of coal production is con­
cerned we will have to adopt a realistic 
approach keeping in view all the facts before 
us. We feel that there is a need to reconsider 
our approach. We have achieved the target 
which had been fixed last year, we were able 
to have a stock of 30 million tonnes this year 
against a stock of 20 million tonnes last year. 
On the one hand you say that you have 
suffered a loss of rupees two thousand crore 
due to deterioration of stock and increase In 
the handling cost and on the other, you have 
increased the stock of coal from 20 million to 
30 million tonnes. The question is who will 
bear this additional loss? You first ascertain 
the total consumption of coal and then fix the 
target. The coal mine workers will definitely 
achieve the target. How can you say that 
there is no demand for it. Whenever there is 
shortage, it is known that the people like to 
purchase and keep in stock 4 kg of wheat 
against a consumption of 2 kg in anticipation 
of its non-availability in future. Coal produc­
tion involves expenditure on wages, inputs 
and spare parts. You should take a decision 
that coal production is a national job and not 
to make payment is also a national job. 
Those who purchase coal will not have to 
pay for it. I quote an example. The Govern­
ment of Haryana has decided not to pay for 
coal. Not only this, they have imposed a 
penalty by saying that stones have been-­
despatched in place of coal. Same is the 
s~uation in resped of power houses. At 
present a sum of As.900 crores is due from 
power houses. Even its bank interest, not for 
one or two days, but for many years, has 
never been paid by them. What will you say 
about a State Government like Haryana. It 
would be wrong to stop coal supply. There­
fore you should take a decision that coal 
should continue to be supplied without 
demanding its cost. Whether it is the U.P. 

Electricity Board or the Haryana Electricity 
Board or Central Power Sector, every body 
understands that coal supply cannot be 
stopped. But they do not pay money for it. 
On the other hand, you will calculate a loss 
of As. two thousand erore. Thus there is no 
co-ordination. tt has been mentioned in you 
report that salaries of labourers have been 
increased along with coal production, there 
are many schemes for their welfare and 
these schemes involve an expenditure of 
Rs. 132 crores., There are many fine things 
state in your report. After the presentation of 
the report it is claimed that huge losses have 
occurred. We should save money. Expen­
diture on spare parts and salaries can nei­
ther be reduced nor cut. I Therefore, all the 
sums earmarked for welfare come under 
economy cut. They talked about providing 
housing facilities but houses have never 
been built. All their work is kept pending in 
the name of AConomy. Just now you have 
mentioned that you will spend so much 
amount on weHare and latter you will say that 
the country is facing a crisis. Then what are 
you doing? On the one hand you claim that 
work should be done according to the B.P .E. 
norms. You acquire land but do not con­
struct houses. They said that housing facility 
should be provided. Does B P.E. say that 
water should not be provided and that there 
should be no hospitals and medicines for 
labourers? For these things, you must take 
a firm decision. You do recognise and have 
no objection about the B.P.E norms. There 
are many specialities who take decisions 
about which we should have no objection. 
But whatever the norms, those should be 
applicable to all. If it is a norm to provide a 
house then, you should construct houses for 
atleast 50 per cent of people working in the 
public sector. You should first provide 21akh 
houses to them in one year and only there­
after talk of the B.P.E norms. If one party 
adopts the B.P.E.norms but the other party 
does not, then how will it be workable? 
Either you should say that everything will be 
provided according to the B.P.E norms and 
if it is not possible to do so, then it should be 
clearly stated now. But once you promise in 
the report to spend so much amount on the 
welfare, and after one month you take away 
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that money, then such a situation cannot be 
acceptable to anyone. I know that not a 
single penny has been granted top the 
Central Coal Field this year. Grants made 
last year have all been cut. The work on all 
the on-going projects has been stopped. For 
example, there is no money for purchasing 
beds for hospitals, there in no money for 
purchasing medicines, how it will do? I want 
that you may consider it deeply. 

Just now one of our brothers has hinted 
that why we do not think of a strike for getting 
our demands accepted but he must under­
stand that strike has its own place. If we work 
for the country I we have a right to fight for our 
rights steadfastly and obtain them. There 
can be no hinderance in obtaining them and 
we can never tolerate it. About 15 months 
have since passed, but our agreement has 
not been renewed. It is still pending, we want 
that you should take a decision on it as early 
as possible. We know that due to obstruct­
ing tactics on the part of our brothers sitting 
on the opposite benches it is not being 
finalised. ~ It is our weakness that instead of 
ensuring rights 6f workers we want to have 
political settlement as to who will rule and in 
what way. In such a situation we cannot 
make any progress. We want that the Gov­
ernment should take some qUIck decision in 
this matter and clarify Its policy on the new 
wage agreement. We are not ready to wait 
for more days. There are certain issues 
which have nothjng to do with funds. If the 
Government has decided that the ten per 
cent provident fund scheme will be imple­
mented then it is welcome.. Under this 
scheme 8 per cent will be contributed by us 
and the remaining additional 2 per cent 
should be accounted for our contributory 
pension scheme. This agreement has been 
finalised by all, it has been agreed to by the 
STEEL Authority of India and by BHEL also 
but no body wants to enforce it whereas this 
decision was taken unanimously; this deci­
sion was taken jointly in J.B.C.C.1. by the 
Government and other people. The 
Government's intention behind non-implem­
entation of this agreement is not clear to us. 
If a unanimous agreement is not imple­
mented, then now the work will be carried 

on. We want that first you should take a 
decision as to whose decision will be unani­
mouslyacceptable. What should we do if a 
decision taken by the Governm~nt is not 
unanimously accepted. 

You do know that when the Coal Indus­
try was nationalised, it was a very old indus­
try. You have no idea about the age of super 
annuation of the people working there and 
about their working. The people like coalcut­
ters, etc. who do hard work, have become 
very old by now. If you expect from them that 
they should load coal with the same capacity 
as they were doing in 1974-75. it is quite 
impossible. That has never happened in 
history. We had suggested in connection 
with old and aged people that those who 
w,pnted to retire voluntarily should be al­
lowed to do so. It is in the interest of the 
industry too and new people will also get 
employment because the people there are 
without employment. In connection with 
such disabled persons, a decision was also 
taken in J.B.C.C.I., by the representatives of 
the opposition parties, of the Government, 
and of the industry. If that decision is not 
acceptable to you then what type of decision 
would be acceptable to you? We want that 
without delaying it any more, you should take 
an early decision in this matter otherwise it 
would result in resentment among the work­
ers and the opposition parties would take 
undue advantage of this delay. They will not 
lag behind in taking undue advantage of the 
situation. We shall also not sit idle but also 
cooperate with you stead fastly and till the 
labourers do not get their d'ue rights. Till their 
due ambitions are not fulfilled, we shall also 
not feel any discomfort in struggling for it. 
When we struggle with you ~ will be a domes­
tic struggle, which will prove costlier to you. 
We do not want that you should push us in a 
false struggle. we want that you should take 
some decision on it at the earliest. The 
ambitions and desires of the people should 
be fuffilled. Mafia gang is active and is trying 
to qestroy the coat industry and spreading 
confusion among the people. We do face it 
fully and the Government is also bent upon 
to do so and I understand that she is capable 
to face it. The Mafia gang cannot harm you. 



511 D.G. 88·89 of APRIL 5, 1988 A4in.ofEn9~y 512 

[Sh. Damodar Pandey] 
you can face that gang. But till he people are 
not satisfied and their ambitions are not 
fulfilled, you cannot succeed in this job. 

I want that Sathe Sahib should express 
his considered views on all these points. I 
assure you that 7 takh coal mine labourers 
who are serving the country, will go on serv­
ing it and no body can distract them. You 
should take steps to enable them to march 
forward and get their ambitions fuHilied. The 
Government machinery which works at a 
tortoise pace, should be activat!ld a bit. If 
this trend is not checked, we shall all suffer 
and so our country. 

With these few words, I support fully the 
demands of this Department. 

[Engli$h] 

SHRI VIJAY N. PATIL (Erandol): Mr. 
Chairman, Sir, I rise 10 support the demands 
for the Ministry of Energy. I am glad to say 
that with the able administration and gUid­
ance from our hon. Minister, Sathe ji, the 
position of energy in the country has im­
proved. But we will like to see that thiS 
energy is available at a cheaper rate to the 
common people, to the person living In the 
remotest part of the country. If the energy is 
available;, at cheaper rate, the prices of other 
commodities also can be brought down 
because energy is required not only in facto­
ries a.,d in offices, but also in the agricultural 
farms for pumping water, which is done by 
seventy per cent of the population In our 
country. 

I am glad to be a person from a State like 
Maharashtra which has got about twelve 
lakh pumps, as compared to about two lakh 
pumps in the State like Bihar, from where my 
friend Mr. Pandey comes. of course, the coal 
which is supplied from his State is respon­
sible for the production of energy. Although 
the energy through the thermal power plants 
is increasing, we will like to see the increase 
in the energy produced through the hydro­
electric power plants. We are glad to note 
that the second phase of the Singrauli unit of 

500 MW has been commission~ this year 
and in Korba also a 500 MW units has been 
commissioned before time. So, if the proj­
ects are commissioned before time. the cost 
of installation reduces and we get the pro­
duction also well within the targeted time. 

17.08 hrs 

[MR. DEPUTY SPEAKER lin the Chai~ 

Mr. Deputy Speaker, Sir, it is hearten­
ing to note that the NTPC has obtained a 
profit of As. 211 crores this year. This is 
mentioned in the Annual Report and it is a 
good feature for the NTPC. Though NTPC 
could perform well but because of drought, 
the hydro electric plants could not perform 
well and their production has gone down to 
the level of 1980 production figures. This 
should, of course, .. lcrease. I would like to 
suggest that as in the case of China, we 
should go in for small and even mini hydro 
electric plants. 

My friend, Shri Thampan Thomas, was 
telling about the position in Kerala. He forgot 
that In Kerala some hydro-electric power 
plants were to be established but because of 
some dispute, even the dam like Silent Val­
ley Project could not be started. But, in other 
parts of the country, we have rivers like 
Teesta and Rangi which are flowing very fast 
from Nepal and Sikkim and if we can utilise 
the speed of the waters in those rivers and 
start production of hydro-electric power, we 
will be able to get a lot of electric energy from 
these rivers. 

Mr. Deputy Speaker, Sir, in the case of 
nuclear power plants, of course, we have not 
dame good/progress. In this sector also, I 
would like to point out that we should make 
some progress and the proposed expansion 
of Tarapur plant which has been suggested, 
should also be undertaken. Of course it is 
the subject under the Atomic Energy. But in 
the course of time, nuclear energy should 
also be given more boost and as we are able 
to produce the nuclear power plants indi­
genously- upto 98% of equipment we are 
able to produce indigenously- we should go 
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in for more nuclear power plants and so also 
use of hydrogen fusion should be tried and 
for this purpose more funds should be allo­
cated. 

Mr. Deputy Speaker. Sir, since inde .. 
pendence, we have been giving much more 
attention to the villages. In 1947. not even 
one thousand villages were having electric­
ity. The villagers were not dreaming-the 
generation at that time that they would get 
electric lights in their homes and instal elec­
tric pump-sets in their farms. Starting from 
3000 in 1951, we had reached the target of 
3,70,000 villages where electricity facility 
has been extended till last year. We are 
trying to energise almost all villages in the 
country within the next four or five years. 
That will be a very good achievement and if 
you think that slums should not grow in the 
cities, .we should be able to provide electric­
ity, oommunication facilities and employ­
ment opportunities in the villages. If energy 
is made available on regular basis, that is, 24 
hours in the villages and if some people can 
start small scale industries for which energy 
is available for 24 hours and for pump-sets, 
then produdion will be more in their fIelds 
and people will try to stay on in the villages 

" instead of coming to the cities seeking 
employment and for seeking job opportuni­
ties. For this purpose, the budget provision 
made for 'Kutir Jyoti' by the hon. Finance 
Minister ,Shri N.D. Tiwari is also a welcome 
measure and it should be supported by all. 

Sir, as far as the Ministry of Energy is 
concerned, the Department of Coal contrib­
utes a major share for the production of 
energy. Last year, they had produced more 
coal as per the target and efficiency of coal 
production has also increased. But I do not 
understand that with the increase in effi­
ciency in the coal production, production of 
more coal from open-cast mines, why does 
the production cost is still increasing? All 
possible steps for reduction of the produc­
tion cost of coal should betaken sothat inthe 
long run, at least the cost will be maintained 
at a lower level. Otherwise, the increase will 
be still higher. 

Sir, I am glad to note that production 

from open cast mines is increasing by almost 
31 per cent every year and this has many 
advantages. So also the outputfor man-shift 
has inct'eased from 0.91 tonnes in the year 
1985 to 1.02 tonnes in the year 1988. We 
hope to see further increase in this direction. 

Mr. Deputy Speaker, Sir, with the inven­
tions and man's search for new and new 
sources of energy we have found that we 
have got very good potential for non-con­
ventional sources of energy. I was in this 
House in 1978 also, in which year only As. 3 
crores were kept for Research and Develop­
ment in this wing. Now we find that during 
the last 4 years we have spent about As. 388 
crores on this and this non-oonventional 
energy is more useful and more practicable 
in the rural areas. We see that about 9 lakh 
gobar gas plants have been constructed. 
Last year the target was exceeded and more 
number of gobar gas plants are constructed 
and these gobar gas plants are not individual 
gobar gas plants, but we are starting com­
munity gobar gas plants and the use of these 
gobar gas plants is not only for cooking food. 
but we are trying to have coal engines run on 
these gobar gas plants and this will save 
energy, firewood and ultimately it will save 
the coal indirectly. 

Sir, we have utilised the solar en~rgy for 
Installing milk filling plants at Bilaspur, 
Wardha and other places. This solar energy 
has also got very good potential as far as a 
country like India is concerned because we 
have got 12 hours or in some places more 
than 12 hours of sunshine and with this 
period of sunshine, if we can utilise it at a 
lower cost, it will be a great boon In the field 
of energy production. In the field of non­
conventional energy also, thQ World Bank 
and the U.S. Department of Energy have 
made a study and they have stated that out 
of the 29 developing countries India has got 
the highest potential for wind energy and 
20,000 MW of wind energy can be produced 
if this wind energy source is properly tapped. 
Efforts are also on in this direction and let us 
see that within the short time to come maxi­
mum wind energy specially on the coastal 
region is brought under use and It is also fed 
in the National Grid. 
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[Sh. Vijay N. Patil] 
Mr. Deputy Speaker, Sir, what we find 

in the thermal power plants is the perform­
ance. Sometimes some plants are showing 
poor performance and the plant load factor 
on an average is 53 per cent. This plant load 
factor has got potential for improvement and 
~ this can be improved, we can make the 
energy cheaper, we can produce more 
energy. So also, we have got long transmis­
sion lines and the loss due to transmission 
amounts to about 21 0/0. There is large poten­
tial for reduction in the loss in transmission. 
If this can be achieved through research, 
through proper implementation of the rec­
ommendations of various groups and vari­
ous institutions, energy can be saveo.We 
can give that energy to all, Ir: fulJ mea~ure. 
My han. friend, Mr. Thampan Thomas was 
giving examples o~ other countries like, 
U.S.A and Japan where per unit consump­
tion of energy per head is more. But we 
should see our population also. If we com­
pare the population of Japan or U.S.A. and 
our population, and the total number of units 
produced there and here, I think, our figures 
will be higher. Of course, our consumption 
will go higher with the industrialisation, with 
more and more agricultural pumps, more 
villages being energised. It would increase 
faster by the year 2,000 A.D. 

We are also hope1ul that through the 
non-conventional energy utilisation, 
whether it is solar energy, wind energy, 
energy through bio-gas orthrough hydrogen 
or tidal energy, about 250 ,million tonnes of 
coal will be saved per annum by 2001 A.D .. 
as estimated. This is non-ending energy. I 
will urge upon the han. Minister of Energy to 
give more funds for this non-conventional 
energy development so that in the long run, 
we save on money, cost and also on coal. it 
is heartening to note that the requirement of 
coal in decreasing. The thermal power plant 
is also becoming more cost effective and in 
the years to come, it we can complete with 
other thermal power. plants world, with the 
increased capacity, we can do something to 
reduce the cost of energy per unit. We can 
supply this energy to all the States through 
national grid which is proposed and which is 
being erected all over the country . 

With these words, I support the De-

mandS'" for Grants under the Ministry of 
Energy. 

SHRI ATAURRAHMAN (Barpets): Mr. 
Deputy Speaker, we will know that energy is 
the vehicle of econom ic growth; we know 
that energy is the basic infrastructure which 
is needed for the economic growth. and it 
is,in fact, the fourth; factor of production. 
AftQr land, labour and capital, energy is the 
fourth factor. But so far as we in the North 
Eastern region are concerned, sufficient 
attention has not been given towards our 
side. We are glad that we have been getting 
encouraging word from Mr. Vas ant Sathe 
and that he has appreciated our problems. 
But we are a victim of years and years of 
neglect. When the British were there, they 
were concerned with oil and oil alone. They 
were not concerned wnh gas. They were 
also concerned with jute and such other 
products but not with generation of energy 
as such. The North Eastern region has the 
greatest potential in the matter or production 
of energy. Our proximity to the snow-capped 
mountains, the Himalayas, and the snow­
fed rivers gives us the natural advantage 
which many other areas do not have. That is 
why J I would focus the attention of this House 
to take up dams. Quite a few projects for 
construction of dams, in fact, as many as 26 
such projects, are being identified and if all 
these dams are energised, then the potential 
for energy is a~ big as 50,000 MW from 
which not only we will benefit but others in 
the rest of India will also benefit. 

We have gas, Our gas Potential is also 
50,000 MW. This is one step which has not 
been handled uptill now in all seriousness. 
Our gas potential in Upper Assam and in the 
Arakan region is 1.23 million cubic metres 
per day in 1985-86 and by the Seventh Plan 
it is coming to an end almost, the figure may 
rise to 7.54 million cubic metres per day. I 
would very much like to focus the attention of 
this House to the potentiality of energy from 
the shortage of which the country is now 
faced. The importance of energy can be 
very well judged from a reading of the book 
"Dam bursters" and this bursting of dams 
was responsible for the defeat of Germany. 
Group Captain Cheshire took on himseH the 
responsibility of a special mission which 
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caused bursting of most of the dams in 
Germany. 

I say that North Eastern region de­
serves..the attention which it has not got so 
far for in the matter of generation of energy. 

These are the various dams which are 
under consideration and on which some 
spade work has been done. The Ranganadi 
Stage No.1, would produce 405 million MW 
costing over Rs. 360 crores.Kameng would 
produce 600 million MW; Tipaimukh would 
produce 1500 MW; Subansiri would produce 
4800 MW and Subansiri would be one of the 
cheap sources of energy. Only As. 641akhs 
are needed to produce one MW of electricity. 
Dibang would produce 20000 MW and 
Dhansiri would produce 20 MW and there is 
another small project which is Thoubal 
which has the capacity of 75 MW. In fac!, 
power generation in the North-East should 
be considered as an industry and it should 
be taken up by the Government of India 
themselves. 

Sir, the objection that has been raised 
by Arunachal Pradesh. An.Jnachal Pradesh 
probnbly does not know that from Subansiri 
dam alone they can get As.30 crores per 
year. Their objection is that they are not 
going to displace 7000 people because of 
the effect of construction of dams and the 
subsequent displacement in the surround­
ing areas. That itself should not be their 
strong argument. Dams have been built in 
different parts of the .:ountry where thou­
sands'of people have been displaced. As far 
as Subansiri dam itself is concerned, provi­
sions for the reahabilitation of the 7000 
people, who are to be displaced likely, have 
been made. I do not understand why this 
cannot be taken up by the Ministry with the' 
Arunachal Pradesh Government. I am 
happy to learn that our Prime Minister has 
laid the foundation of the dam called Ranga­
nadhi. But this is a very small consolation 
prize for us. Even, if you go by units of 
production, Northern India has 530 units; 
Western region has 950 units; Southern 
region has 61 0 units; Eastern region has 490 
units of power produdion which are major 

ones whereas the North -Eastern region has 
only 82 units. Compared to others, this is 
indeed a very small figure. But we take h that 
the Eastern region is not a very big region. 
But ~ you take they for the economic growth 
North-Eastern region area we know that 
energy is the basic infrastructure which is 
needed for the 9conno as a whole, it is a big 
region. Therefore, the argument of Arun­
achal Pradesh goes down the drain. If we 
cannot take up big projects, we can certainly 
take up smaller projects like micro and mini 
projects instead of allowing energy to go 
waste. We have vast reserves of gas. Gas 
has been found out by the ONGC. We have 
64.09 MW of gas reserves and there is 1500 
MW for 15 years which can be worked out 
with cent percent strength. So, this is an­
other thing which has been bothering us. 
Although gas and oil has been found many 
many years back, pipelines have not been 
laid in Assam. But so far as the other areas 
like Bombay and the Bombay High are con­
cerned, even within 10 years of discovery of 
gas they have linked gas pipe line running 
from Bombay right up to Del~i (BHBJ Proj­
J3ct). Atleast it is coming up shortly. But is 
Assam or in the North-Eastern region, no 
gas pipe -jnes have been laid and the pro­
posal which has been initiated by the Assam 
Gas Company h~s 'not been given due im­
portance. It is said indeed to say that where 
discovery oloil was made 100 years ago, we 
do not have gas in hearths and homes. 
Whereas in Pakistan every hearth and home 
has gas. They have managed to get gas 
energy and don't have to rely on others. We 
are a much .nore advanced country and I 
don't understand why sufficient att~ntion 
has not been paid. Of course, Mr. Vasant 
Sathe will be telling us about why ~ has not 
come through. There is some snag about it. 
But the pack of getting around people. He 
will be able to imprt:lss upon on our State 
Government to help him and we will try our 
level bestto help. Mr Vasant Sathe has been 
very frank in the deliberationsin this House. 
He has been telling aboiJt the loss of TNV. 
This is one loss which does not come directly 
under the Indian Penal Code. But I have ~ 
feeling that we should have a special kind of 
legislation where this can be tackled if the 
Government of India wants it to. 
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SHRI RAM SINGH YADAV: The Act 
has been amended. Now it comes. 

SHRI ATAUR RAHMAN: That is right. 
This is one thing which has been bothering 
the Energy Minister. We are quite worried 
about it. Another point which I would like to 
make here is about the suggestions made by 
two very well-known engineers from Bom­
bay who have said that Aquaduct can be 
intr.oduced to supply the excess water to 
areas where they have a deficit of water. 
This is another thing which the Government 
of India could probably look into bocausl:f we 
have plenty of water to spera for areas where 
the drought is causing havoc. The rivers in 
North Eastern India can certainly come to 
their rescue and this Aquaduct network. I 
would very strongly suggest that it should be 
taken up. I have just now found the two 
names they are Dr. S.K. Modak and Mr. 
B.N. Patka. these are two Research Engi­
neers from Bombay who are doing research 
in the field of Social Engineering. I hope, our 
Minisler knows about it and some action will 
be taken. 

Last but not the least, I would impress 
'Jpo(l the Government of India to kindly see 
that in North Eastern region a reservoir of 
energy is explofted in a very reasonable way 
early. 

[Translation] 

SHRI RAM SINGH YADAV (Alwar): 
Mr. Deputy Speaker, Sir I supported the 
demands of the Ministry of Energy. I thank 
the han. Minister that the Ministry of Energy 
has done a commendable job as a resuH of 
which we have oeen able to increase both 
our national income a~ well as production. 

A target of 22245 MW energy generat­
ing capacity has been envisaged in the 
Seventh Five Year Plan and duding 1987-
88, the target has been fixed as 4916 MW. 
The hon. Minister has in a statement made 
in the Parliament today admitted that the 
production so far has been less than our 
requirements and there is need to increase 
it. For thi~, we will have to make all out 

efforts. The hon. Minister has also pointed 
out that the demand of electricity in Decem­
ber 1987 was 18406 million units against the 
generetion of 15874 million units, thus there 
was 13.8 per cent ~eficiency. In January, 
1988 it was 12 per cent. In February,' 1988 
our demand was 17735 million units against 
the production of 15818 million units, thus 
the Shortage was 10.8 per cent. In March, 
1988 the demand was 1835() million units 
and the production was 16672 million units 
and thus the shortage was 9.1 per cent. I 
want to thank the hon. Minister that the 

'1r~'; 

national shortage has been brought down to 
a siingle digit and we hope that he will 
continue his efforts ton increase the produc­
tion continuously keeping in view the de­
mand. 

I want to make one submmission more 
that there are 5 lakh 76 thousand villages in 
India and electricity is available in only 41akh 
25 thousand villages i.e 750/0 of the villages. 
According to the statistics given in the per­
formance report, there are 70,09,863 pump­
sets in villages which have been energised 
up to 1987. Today, 80 per cent population of 
India lives in villages, but only 30 per cent 
electricity is available to them and 20 per 
cent people of urban areas are consuming 
70 per cent electricity. Thus if this vast dis­
parity between urban people and those liv­
ing in rural areas persisted, it would take 
several years for rural people to attain eco­
nomic equality with urban people. There­
fore, there is a need to reconsider this mat­
ter. For this, some schemes have been 
formulated and a promise has also been 
made in the Seventh Five Year Plan, a 
pledge has been taken, for which I am 
thankful to you. It has been envisaged that 
instead of big projects small projects will be 
taken up but under these small projects 
generating capacity ranges from 1 to 5 MW 
and the State Government Corporations and 
Cooperative societies do not take ,any inter­
est in small projects. Therefore, this work 
will have to be entrusted as an additional 
responsibilrty to the Central Electricity Au­
thority or the Regional Electricity Board. It is 
fo' you to see as to how this work can be 
accomplished. I would now like to refer to , 
Rajasthan. The mini Hydro Electric Projects 
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approved by you to be built on the Indira 
Gandhi canal, have not yet been taken up. 
The production should have started by tre 
end of Seventh Five Year Plan. But today 
production is not expected till 1990. There­
fore, we are unable to meet the local require­
ments of this backward areas with water 
from the Indira Gandhi Canal, as has been 
envisaged,. In this connection, a definite 
scheme will have to be formulated in asso­
ciation with the State. Government. The 
economic conditiOn of the State Electricity 
Board is weak. Therefore, you will have to 
arrange funds to implementthese projects. I 
would also like to submit that you ensure 
smooth working of the Aural Electrification 
Corporation. This corporation has earned a 
profit of As. 28 crores during 1986-87. Dur­
ing 1985-86 it was 16 to 17 crores."" It is in 
itself a thing of great pleasure. the R.E.C. 
which provides electricity to 80% of the 
population, has been provided with very 
small amount of funds. According to your 
projection as on 31.3.88 the Corporation 
held Rs. 236 crores as equity, As. 1793.10 
crores as Government loan, Rs. 543.31 
crores as market borrowings, Rs. 220 crores 
as reserve and surplus, as such there is a 
total provision of only Rs. 2793.07 crores. 
The Corporation provides electricity to 80 
per cent population of India, energises 
pumping sets, provides money to the 
Boards, makes payment against electricity 
bonds and also implement the Rural Elec­
tricity Programme. How can it be possible 
with this sum? You should look into it. You 
have done a very good job in floating bonds 
for RS.1S0 crores and energised 1 lakh 50 
thousand pumping sets. Its benefit has gone 
to Gujarat, Haryana and Madhya Pradesh. I 
may be wrong. I am subject to correction. 
The State like Rajasthan which is affected by 
drought has not received the benl3fit. I would 
like to submit that electricity bonds worth Rs. 
SOD crores should be floated and accord­
ingly five lakh pumps should be energised. 
This will lead to increase in production and 
increased production will benefit the nation. 
The Prime Minister has fixed a target for 
production of 17 crore 59 lakh tonne 
foodgrains. This means we will have to 
produce 2 crores and 50 lakh tonne 
foodgrains more. The Prime Minister has 

told the farmers of the country that the 
Government will have to irrigate 2 lakh and 
50 thousands hectares of land. It means that 
we have to provide additional irrigation facili­
ties for 10 lakh bigha land. This can be done 
by constructing dams or through traditional 
wells, open wells or drilling bores. This will 
be possible when electricity is provided for 
all of them. You have no provision for 
supplying electricity. In my constituency, the 
farmers had applied for electricity ten years 
back but still they have not received electric­
ity connections. In the same area, if electric 
connection is needed for a flour mill orfor any 
industrial purpose, the same is made avail­
able within a period of one or 6 months. 
Though priority has been fixed for farmers 
yet they do jot get electric connections for 
five years. If there are one hundred farmers 
in a village, the last in the list will have to wait 
for a long time. if you want to increase 
production on the basis of statistics, you will 
have to give due thought to it. If you borrow 
money and energise pumping sets, the 
farmer gets work, employment avenues 
increase and in unirrigated land becomes 
irrigated. This will also help you in the 
national production. It has been stated in the 
report that some programmes have been 
sanctioned for the agriculture sector. What 
criteria has been adopted for these program­
mes. It has also been stated at page 18 in the 
report of the Department of Power for 1987-
88:-

[English] 

"Agriculture Sector: 

An administration scheme for rectifica­
tion of 15,000 pumpsets, sanctioned at a 
cost of Rs. 751akhs, is under implementation 
in the States of Haryana, Madhya Pradesh 
and Gujarat." 

[ Translation] 

The Government has taken up only three 
States. Under these schemes, pump sets in 
the agricultural sector can be energised. 
The Government has implemented these 
schemes in three States. Energy is needed 
in a state like Rajasthan where irought has 
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[Sh. Ram Singh Yadav] 
depleted drinking water resources. This 
should also be brought under agricultural 
schemes. Drinking water in Rajasthan is 
available 500-600 feet below ground level. 
Drinking water needs of the State cannot be 
met unless electricity is made available to 
draw up the water. The Government should 
prepare pilot projects to provide electricity to 
every village in these States. The needs of 
farmers would thus be met. There is a long­
standing demand for a National Power Grid. 
I appreciate the Government's efforts in this 
direction. The Government has also tried to 
free the inter state projects of bungling in the 
distribution of electricity. The Central Elec­
tricity Authority has shown good results from 
the last one year. Effective steps must be 
taken to set-up a National Power Grid. The 
proposal to link it with the inter-state line is a 
sound one. The Atomic Project set up in 
Rajasthan to supply 200 Megawatt of power 
has failed to take-off. The electricity produc­
tion in the State has to be increased to meet 
the shortage. After suffering 30% transmis­
sion losses, the State Electricity Board is 
burdened with debt. Sufficient electricity 
should be made available in the State so that 
the agricultural and industrial sectors are 
able to work smoothly. 

With these words I thank you and sup­
port the Demands for Grants of the Ministry 
of Energy. 

SHRI K.D. SULTANPURI (Simla): Mr. 
Deputy Speaker, Sir, I rise to support the 
Demands for Grants of the Ministry of En­
ergy. Our country has extensive resources 
of energy. Our country also has had coal 
resources for a long time but these are 
gradually depleting. The need of the hour is 
to concentrate on hydro-electric projects 
rather than on coal based power projects. 
This way the electricity that we get will cost 
less. The Government should lay greater 
emphasis on hydro-electric projects. At 
present Himachal Pradesh has the capacity 
to produce 20,000 Megawatt of electricity. If 
hydro electric projects are established on 
rivers, canals and in the hilly areas of Uttar 
Pradesh, Arunachal Pradesh, Meghalaya 
and Assam, much more energy would be 

availabie in the country. Hydro electric proj­
eCiS should prove most suitable for our 
country's needs. 

Only yesterday the Hon'ble Prime Min­
ister laid the foundation of a hydro electric 
project in our State. Shri Sathe has decided 
to let our State receive a 12% royalty on the 
Chamera Dam being constructed there. 
Hydro electric projects can be constructed in 
large number on the many water reservoirs 
in Himachal Pradesh. I request the han. 
Minister to expedite the approval of all 
schemes recommended and sent by the 
Himachal Pradesh Government. The 
sooner we start wor~ on these projects the 
sooner can Northern Zone avail work of its 
benefits. Pandit Jawaharlal Nehru laid the 
foundation of Bhakra Dam in our State. In 
those days Himachal was part of Punjab, 
Bhakra dam gets water mainly from Hima­
chal Pradesh and this dam falls under the 
jurisdiction of our State. When Punjab and 
Himachal Pradesh were made separate it 
was decided that the latter would get 7.19% 
loyalty from Bhakra Dam. But, sad to say, 
what we are actually getting today is a mere 
2%. I want an early decision on the payment 
of balance due to Himachal Pradesh. Fur­
ther I demand that Himachal Pradesh be 
given royalty at the rate of 12% if any of its 
water reservoirs are used for future hydro­
electric projects. I want to congratulate the 
Government because the continuous ex­
pansion of hydro-electric projects has in­
creased the pace of development in the 
country. With better irrigation facilities farm­
ers have been able to increase agricultural 
productivity. Every sphere has made some 
sort of progress. India has become self­
reliant in foodgrain production because of 
constant developments in the energy sector. 
For this our Government d9~erves to be 
congratulated. Before 1947 our country did 
not produce so much electricity nor was 
electricity evident in villages. Today I am 
proud to say that electricity has reached 
every village in Himachal Pradesh. If our 
Government continue to do good work in the 
power sector, a time will come when every 
rural household in India shall boast of an 
electric connection. the development of the 
country depends to a large extent on the 
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energy sector. Without electricity t tubewells 
cannot be operated nor can smart scale 
industries fundion. Non availability of en­
ergy will ultimately retard the progress of the 
people. I am pained to observe some vested 
interests cqntinuously ridiculing the long 
term policies of the Government. These 
people want the country to remain undevel­
oped. That is why they launch agitations and 
encourage bandhs. Though such measures 
they want to create impediments in the 
country's path to progress. Several Labour 
unions have mushroomed throughout the 
country whose leaders are doing nath In9 
except leading the country up the wrong 
path. The Government must be vary of such 
vested interests. It is not economic progress 
alone which is hampered by these elements 
butthe entire developmental process comes 
to a standstill. I urge my colleagues in the 
Opposition to remember that this country 
belongs to all of us and our common~bjec­
tive is to take her forward. First of all we 
should consider this nation as our own. We 
all should co-operate and work hard to 
strengthen the IndIan economy. because, In 

the growth of the country lies the growth of 

every citizen. 

I also w~nt to raise the point of factories 
located in the Backward areas. State 
Governments do not provide power connec~ 
tions to these factories because they are in 
backward areas. This matter needs to be 
given some thought because it directly af­
fects production. H electricity is not supplied 
to factory owners the Government will be 
deprived of it:> return. A mafia exists in the 
power sector on the lines of the one existing 
in the coal industry, 

(English] 

MR. DEPUTY SPEAKER: Mr. 5ul­
tanpuri you can continue tomorrow. The 
House stands adjourned to meet at 11.00 
A.M. tomorrow. 

18.00 hrs. 

The Lok Sabha then Adjourned till Eleven of 
the Clock on Wednesday, Apri/6, 1988/ 
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